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RAJYA SABHA
Tuesday, 24th February, 2015/5th Phalguna,1936 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, I refer with profound sorrow to the passing
away of Shri Era Sambasivam, a former Member of this House, on the 22nd of

October, 2014, at the age of 90 years.

Born in October, 1924, in South Arcot District of Tamil Nadu, Shri Sambasivam

was educated at the local school.

An agriculturist by vocation, Shri Sambasivam worked steadfastly for the
eradication of the caste system. He was associated with various welfare organisations

and also served as the President of several co-operative societies.

Shri Sambasivam started his legislative career as a Member of the Tamil Nadu

Legislative Council and was a Member of that Council from 1968 to 1978.

Shri Era Sambasivam represented the State of Tamil Nadu in this House from
July, 1983 to July, 1989.

In the passing away of Shri Era Sambasivam, the country has lost a distinguished

parliamentarian and dedicated social worker.
We deeply mourn the passing away of Shri Era Sambasivam.
(Hon. Members then stood in silence for one minute.)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved

family our sense of profound sorrow and deep sympathy.

PAPERS LAID ON THE TABLE

SECRETARY-GENERAL: Sir, I beg to lay on the Table, a statement (in English
and Hindi) showing twelve Bills passed by the Houses of Parliament during the Two
Hundred and Thirty Third Session and two Bills passed by the Houses of Parliament
during the Two Hundred and Thirty Second Session of the Rajya Sabha and assented
to by the President. [Placed in Library. See No. L.T. 2216/16/15]
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(MR. DEPUTY CHAIRMAN in the Chair.)
Ordinances

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, I lay on the Table, under sub-clause (a)
of clause (2) of article 123 of the Constitution, a copy each (in English and Hindi)

of the following Ordinances:—

(1) The Coal Mines (Special Provisions) Second Ordinance, 2014 (Ordinance
No. 7 of 2014), promulgated by the President on the 26th of December,
2014. [Placed in Library. See No. L.T. 1797/16/15]

(i) The Insurance Laws (Amendment) Ordinance, 2014 (Ordinance No. 8 of
2014), promulgated by the President on the 26th of December, 2014.
[Placed in Library. See No. L.T. 1798/16/15]

(iii) The Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement (Amendment) Ordinance, 2014 (Ordinance
No. 9 of 2014), promulgated by the President on the 31st of December,
2014. [Placed in Library. See No. L.T. 1798 A/16/15]

(iv) The Citizenship (Amendment) Ordinance, 2015 (Ordinance No.l of 2015),
promulgated by the President on the 6th of January, 2015.
[Placed in Library. See No. L.T. 1799/16/15]

(v) The Motor Vehicles (Amendment) Ordinance, 2015 (Ordinance No. 2 of
2015), promulgated by the President on the 7th January, 2015.
[Placed in Library. See No. L.T. 1800/16/15]

(vi) The Mines and Minerals (Development and Regulation) Amendment Ordinance,
2015 (Ordinance No. 3 of 2015), promulgated by the President on the 12th
of January, 2015. [Placed in Library. See No. L.T. 1801/16/15]

STATEMENTS REGARDING ORDINANCES

Regarding Promulgation of the Insurance Laws (Amendment)
Ordinance, 2014

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, I lay on the Table, a Statement (in English and Hindi) explaining
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the circumstances which had necessitated immediate legislation by promulgation of
the Insurance Laws (Amendment) Ordinance, 2014.
[Placed in Library. See No. L.T. 1875/16/15]

Regarding Promulgation of the Motor Vehicles (Amendment)
Ordinance, 2015

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS; AND THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI RADHAKRISHNAN P.): Sir, I lay on the Table, a Statement (in English and
Hindi) explaining the circumstances which had necessitated immediate legislation by
promulgation of the Motor Vehicles (Amendment) Ordinance, 2015.

[Placed in Library. See No. L.T. 1847/16/15]

Regarding Promulgation of the Coal Mines (Special Provisions)
Second Ordinance, 2014

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE
MINISTER OF STATE OF THE MINISTRY OF COAL; AND THE MINISTER
OF STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY
(SHRI PIYUSH GOYAL): Sir, I lay on the Table, a Statement (in English and
Hindi) explaining the circumstances which had necessitated immediate legislation by
promulgation of the Coal Mines (Special Provisions) Second Ordinance, 2014.

[Placed in Library. See No. L.T. 1848/16/15]

RESIGNATIONS BY MEMBERS

MR. DEPUTY CHAIRMAN: Hon. Members, I have to inform that I had received
letters from Shri Mohammad Shafi and Shri Srinjoy Bose, Members, representing
the State of Jammu and Kashmir and West Bengal respectively resigning their seats
in the Rajya Sabha. The Chairman had accepted their resignations w.e.f. 12th January,
2015 and 5th February, 2015, respectively.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: Hon. Members, I have to inform that the Business
Advisory Committee at its meeting held on 23rd February, 2015, allocated time as

follows for Government legislative and other Business as follows:
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S1. No. Business Time Allotted
1. Consideration and passing of the Constitution (Scheduled  Two hours
Castes) Orders (Amendment) Bill, 2014.
2. Consideration and passing of the Public Premises (Eviction One hour
of Unauthorised Occupants) Amendment Bill, 2014, as
passed by Lok Sabha.
3. Discussion on the Motion of thanks on the President's Twelve hours
Address.
4. Consideration and passing of the following Bills, as passed
by Lok Sabha:-
* The Companies (Amendment) Bill, 2014.
* The Regional Rural Banks (Amendment) Bill, 2014. Two hours
5. Motion for annulment of Notification No. 24/2014- Central Two hours

Excise, dated the 2nd December, 2014, seeking to further
amend Notification No. 12/2012- Central Excise, dated the
17th March, 2012, seeking to increase the Basic Excise
Duty (BED) on unbranded petrol, branded petrol, unbranded

diesel and branded diesel.

REPORT OF THE SELECT COMMITTEE ON THE
REPEALING AND AMENDING BILL, 2014

SHRI BHUPENDER YADAV (Rajasthan): Sir, I present a Report
(in English and Hindi) of the Select Committee on The Repealing and Amending
Bill, 2014.

MR. DEPUTY CHAIRMAN: Thank you. Now, matters to be raised with the

permission of the Chair. Shri Shantaram Naik, please.

DEMAND FOR SUSPENSION OF LISTED BUSINESS

St TR IATA ([T US): W, Y AR &1 Sl SnfSid 7, I9 Infsid
& Raar® o g I A NI § | IR IRG &= 9 I8 © | I8 I fF fram
feeelt 9 &= T | B9 AR 7 Bd 267 F qBG AN AT T | ...(HAUH)... T
gal @I, fquer & H9-HA9 | Tl BT .. (L), ..
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MR. DEPUTY CHAIRMAN: Please listen. With regard to Ordinances, the Bill

is coming and you can discuss this at that time.

it v Tl RTSRYT): 721, ¥ | VAT 981 8, SUGHIIRT J8Ied | ...(FaE). .

St R IATA: IR, IS Al YA Y HIA 99 1T | ...(FAM).... S
BT 99 T | ... (TGEH)...

st Iuuafy: g8 8 T |

Y 3 vt W), SNfET FTT 99 T | ... (AU, ..

S AR IAT: AR, B b [RIY H R R 9 H 39 FHY M= 8, [
JrsIferd €, A1 RT1eRI &9 99 &1 9! © | ...(Fag™)... VAT T2l 8 & &1 =R
J WA B ¥ | ... (FIHF)....

MR. DEPUTY CHAIRMAN: What I am saying is that...

# AR IATA: WRBR B & 7 I, I ggAd H AT T | oAb 89 |qd Bl I8
Rreert a9cl 2 5 IS99 89 a8t R R pd o IR WReR 4 qdl 9 |

MR. DEPUTY CHAIRMAN: No.

st A9 InETA: S, A Y8 HA Sff 7T 3O 'R H HISA B Al | /I gal
TEl ...(HagT). ..

MR. DEPUTY CHAIRMAN: Mr. Naresh, please listen to me. 37§ SIRT H3I §Td
JEY | ... (FIHF)... MY SRT A 919 AT | ...(@@EH)... 1 only say that every
Ordinance has to be replaced, according to the Constitution, by a Bill. When the
Bill is brought in the House, you will get ample opportunity to discuss.

S R IWETA: W, B Al g1 8 3N & | AETH A B a1 g3 ¢ |

SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, I would request you to
hear us before you give your ruling. My party and other parties in Opposition have
given notices under Rule 267. The matter is grave enough that it requires suspension
of the Business. It is a notice which justifies that. The question is not whether the
Ordinance has been issued; I agree with my hon. colleague Shri Naresh Agrawal that
when an Ordinance has been promulgated, it becomes a law until the Bill is brought,
ratified by the House. So, as of today, the law which was there, passed by both the
Houses of Parliament, has been arbitrarily changed against the interests of farmers,
against the interests of the poor. Therefore, we can’t accept the situation where the
Government will legislate through Ordinances bypassing the Legislature, bypassing the

Parliamentary scrutiny. That is unacceptable, particularly this particular legislation.

AT ITFHRT F8I6d, $9 W QX < B el off, ¥ 99 HI Fedd 39 W)
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[ e omwi]

oY | 519 I8 WS H UK TNl B, ...(FAY)... droidl W IFH e o | ... (e ). ..
ot ft IFH WA off | IFR WBR B 39 W BIg W gal w<r oY, ugel auf
1 9, fHEEl & WSl W I gs, I AXBRI A 1 gs, ol(db I§ Y AT AT
2, o focft & a1 fohdr 7ot =T . (eaem)... @R a7 oft et 70 g Siar
& &9 & 91 8, T D] WIDHR el B Ghd | ...(TIIH)...

MR. DEPUTY CHAIRMAN: If you want to have a discussion, come with a

proper motion.

it 3e Tl R, Ul 39 R Il 8RN &H HINH A Bl JAR &1 ..(HGE). .

it AT I[ETA: 3T AL of 3MSYI ...(FAYM)... T, TIR AlcH W IS BT
ST | ...(FaIH)... B89 &I I S IS | ... (Jaem). ..

SHRI ANAND SHARMA: We can bring the motion now. This has to be
withdrawn. The Government must say that they will withdraw this Ordinance.

...(Interruptions)...

ot Wed Agddl (e YSRN): SUGHIIRT JEIed, b gremal |, fhe gk
H iR {59 I8 9 I8 (A1 ™1 7, Ig A% BT A1 | ...(TIHH). .

MR. DEPUTY CHAIRMAN: Leader of the House.

f #5fl; ®RURe R H3; ol AT SR TR WAl qAT Wed & Al
(1t 3BT STet): SUFHMRT Sft, ot I8 'l a1 f6 39 ded @l U e
AT | 39 I H DI BMA el a9 Fbdl, S F&9 DI 50 Y | WX HF A=
YA ST IS Y 6 39 I H AT b 636 AMESTAST 37 b © | I I 80 IRUC
9 MY &, 9 3 AT Sl BI UCT ARAR H o ... (ag™)...

MR. DEPUTY CHAIRMAN: Please don’t do that. ...(Interruptions)... Please
don’t do that. ...(Interruptions)... Sit down. No, no. ...(Interruptions)... Don’t do
that. Sit down, sit down. ...(Interruptions)... No, please sit down. Please sit down.
Shri Hanumantha Rao, please sit down. ...(Interruptions)... Shri Govardhan Reddy,
please sit down. Shri Subbarami Reddy, please sit down. ...(Interruptions)... Please
sit down. ...Please sit down. ...(Interruptions)... Now, see, this is the tradition of the
House that the Leader of the House to be heard with silence. Please take your

seats. ...(Interruptions)...
#t 3BT Sieell ¢ YA I Thel® < ATl ... (FALH). .

MR. DEPUTY CHAIRMAN: Leader of the House ...(Interruptions)... Leader
of the House ...(Interruptions)... Don’t do that ...(Interruptions)... Hon. Members,
the Leader of the House and the Leader of the Opposition will always have to be
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heard with silence. I am repeating, the Leader of the House and the Leader of the
Opposition have always to be heard with silence. That is the practice and tradition

of this House. Please don’t violate that. Sit down, please.

#it S0 Sieet: SHifeT=a, fore! Uiy it &t w9t el §, S9d! a1 el
H qIRT HIAT MARIS BT B | 39 I F U THE A S &, 6T 9RT I
MR PRl B, Sh] ARBR & SR 70 ST MY & | ...(cqaem)...

sit &. <. @t ((ER): Aader aEg 7 9@ Ry fear on |

st SV STell : S W A aMudl Id, R B @R S @ uret
S off, S9! FAEcs e d WBR ol dl 18 A ¥ 77 IR 3ffsT=q Y I
...(TALT)....

st F. . AR w7 My W TH S BT AR B2 L.(AHH). .
ft 3r6UT Sicel : ST IS ...(FQE). ..

MR. DEPUTY CHAIRMAN: Sit down, please....(Interruptions)... Please sit down.

Please listen to ...(Interruptions)... SR JFY, HUAT AT AT JHATI ...(GEH). .
FHUAT AT JfSY |

sft 3reUT Sicel : AT ...(@au™)...
it SuwuTafy : oY S Ue-ford @R E, Hudm &g 93y | L..(HaEm). .

sft 3T Sieelt : Sy 39 Y d% &I v &R o 6 siifeT=1 & wremm 9
T¥IG B RN fRAT ST B, U8 U 39 H ifoid 7R § 1 ...(aauT). .

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, please listen to the point

of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, I am not allowing. Sit down, please.
DR. BHALCHANDRA MUNGEKAR: Sir, please ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; not in between. ...(Interruptions)... Let him

finish. ...(Interruptions)... Let him complete; sit down. ...(Interruptions)...
DR. BHALCHANDRA MUNGEKAR: Sir, I am sorry. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, don’t interrupt like this. I am not allowing.

...(Interruptions)... 1 am not allowing. Sit down.
DR. BHALCHANDRA MUNGEKAR: No, I will not allow ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Mungekar, you are a learned Member. Please

sit down. ...(Interruptions)... Sit down, Dr. Mungekar.
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DR. BHALCHANDRA MUNGEKAR: Sir, I am sorry. ...(Interruptions)... Sir, 1
am very sorry. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... 1 will allow
after ...(Interruptions)... Whatever you want to say, say after the Leader of the House
completes his speech.

DR. BHALCHANDRA MUNGEKAR: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. Nothing will go on record.
DR. BHALCHANDRA MUNGEKAR:*

MR. DEPUTY CHAIRMAN: That will not go on record. I will allow...
(Interruptions)... But, why do your Member want to interrupt? Ask him.
...(Interruptions)... Yes; please.

SHRI ARUN JAITLEY: Sir, not only this, the Government of which Mr. Anand
Sharma was a Minister, till a few months ago, brought Ordinances; the Indian Medical
Council (Amendment) Ordinance was re-promulgated four times. ...(Interruptions)...
The Readjustment and Representation of Scheduled Castes and Scheduled Tribes
Ordinance was re-promulgated three times; the Securities and Exchange Board of
India (Amendment) Ordinance was re-promulgated twice. ...(Interruptions)... SHfAY
Ordinances are bypassing the Parliament is not an acceptable argument. Sir, this
Ordinance and the accompanying Bill is listed for introduction in the Lok Sabha
today. Lok Sabha will discuss and debate it. Depending on it, if it is passed in
the Lok Sabha, when it comes to this House, every argument is available to you,
please raise here. But you cannot undermine this, you cannot pre-empt the Lok
Sabha from discussing that Amendment.

SHRI ANAND SHARMA: Sir,...
MR. DEPUTY CHAIRMAN: Yes, Mr. Anand Sharma. ...(Interruptions)...
# TR WA IR, 1 W $O el ol ... (FAYF)...

SHRI SUKHENDU SEKHAR ROY(West Bengal): Sir, please allow me.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will call you; I will call you. ...(Interruptions)...
Let him speak first.

st e I IR, It JAT Wed F S1UHl 91 Pel | J AU BT ST o+
A 8, W 39 IRE & Al 9 Afe &1 91 W € | g UP a1 ATE PR
ERY | IBT I & Ug YU HAl, Ufed SaIENeld Je%w Bl Sooid fhdl T | d

*Not recorded.
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17 T g HA I8 ¥ 3R 99 SR S BT dCIRT G AT, < Bl 3f7eial Hell
oY | 9¥ 1950 H WRA BT HIGH 1, TR I GAI YRIRARTAT 37T i | 19T I AT
Rt T8 € | 3T 91 =med € fF g9 R & 99T H I8 H9-H9 gl
3R 3MUY FB Ioeld fhAT § | 89 I= Siied & ol oY & | ...(FGEH)... 3T
sfeuT wefiia offp Afsara RET & e & IR H H8T | S IR IR SV
AR BRAT TSI, R 3T [ Tl dofl QA7 AT | 89 Wrer JREm HT S oY,
MY IFHT R BT o1 | 39 fHA @1 SHIF B o F1 @T8d &, 39 I8 991 I
{91 fHy A1 =Rd 2 | Y Yonufrdl & forg, wgde daer & fou qfi srfenee
AT AR & | IHBT AHINID YA IT GG 9T BN, IHB! AT Bl a1 7 |
U B W) e RART B b 3uas! WReR &R 27 faF & sier gab siifew okl 872
3T I F BIg UHh VAT SIS 907 § ST S B S, < & fhaH, <2 & N9
& f2d B | ...(HaU)... MMYHT e e AR ® | ..(ae)... SuaHmfy
AeIqd, § 3Pl qarl § b uiferamic &1 & iU &) & 11 | L (FauT). .

SHRI ARUN JAITLEY: Why did your Chief Ministers want an amendment to
the Land Bill to be passed? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, let me make one thing clear. On bypassing
Parliament’s scrutiny, when you come up with an Ordinance, when there is an existing
law, without discussing it with anyone, in the Lok Sabha — right, each House has

its own role to play ...(Interruptions)...

SHRI ARUN JAITLEY: ...Ordinances your Government brought were on existing

laws.

SHRI ANAND SHARMA: Your Government is bypassing Parliament’s scrutiny
because you bring in Ordinances, and ...(Interruptions)...

SHRI ARUN JAITLEY: It is coming up for scrutiny in the Lok Sabha today.

...(Interruptions)...

SHRI ANAND SHARMA: The Standing Committees do not scrutinize that. You
pass them; you expect Parliament to rubber stamp your Ordinance way to legislate.

That cannot happen. We are very clear on that front. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will call you after Sharadji.

SHRI ANAND SHARMA: No Bill is being referred to the Standing Committees.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will give you a chance.

SHRI ANAND SHARMA: This House has a role to play. This is the Council
of States. & T Fiedl HT Fded BN | I B ST 3@ & & 5 I8 R |
IET Bl ...(FagH). ..
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MR. DEPUTY CHAIRMAN: Actually, many Members are raising their hands.
...(Interruptions)... Yes, 1 have noticed that also. That means, I am allowing that,

and the Zero Hour will be postponed. So, now, Shri Sharad Yadav.

SHRI ARUN JAITLEY: Sir, every rule relating to a motion says that we don’t
discuss those issues which are likely to come up in the regular course before the
House. Once this Ordinance is passed, and I am assuming, if it is passed by the
Lok Sabha, it comes up as a Bill before this House, then, how can we have two

rounds of discussions on the same subject? ...(Interruptions)...
#t Fgad aqdal: I8 UP Biodid (RART 8, MY $9 9 ...(AIEM). ..

MR. DEPUTY CHAIRMAN: The only point is, that has not come here. It is

only anticipation. ...(Interruptions)...

SHRI ARUN JAITLEY: If you allow a discussion on the subject matter, which
is likely to come up very soon before the House, that will be in violation of the
rules. It is only when the Ordinance comes up before this House for ratification,

we can discuss the subject matter. ...(Interruptions)...
SHRI V. HANUMANTHA RAO (Tenlangana): Why? ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): This is a Zero Hour mention.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Let me see this. It is
Zero Hour. ...(Interruptions)... It is Zero Hour, and Zero Hour is actually meant for
the Members. Now, what the hon. Leader of the House said is a valid point. But the
problem is whether this Bill is coming to the House or not, it is only anticipation.

It is not in the List of Business. ...(Interruptions)...

AEiTe < iR SfERaT W3l (3 araR TV TEea): W), SR AR &
IS 8 & T8l qhdl T | ..(qIHH). ..

MR. DEPUTY CHAIRMAN: Now, let me say this. What the hon. Leader of

the House has said is that it is in the other House.

Maybe, we do not know. ...(Interruptions)... Please. ...(Interruptions)... What is
this? ...(Interruptions)... It may be in the other House but the Chair or the House
does not know what is going to happen in the other House. So, 'the Bill is going
to come here', it is only in anticipation. ...(Interruptions)... Therefore, there is no
harm in having this discussion. ...(Interruptions)... But the point is, this is Zero Hour,

I am giving only this time for Zero Hour. After that we will start Question Hour.
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And then Members have to cooperate. ...(Interruptions)... Sit down. ...(Interruptions)...
Listen. ...(Interruptions)... Please. ...(Interruptions)... You cannot take the House to
ransom. ...(Interruptions)... 1 have no objection in allowing because many Members,
many senior Members want to have their say. ...(Interruptions)... Sit down. I am on
my legs. ...(Interruptions)... Already the Leader of the House and the Deputy Leader
of Congress Party have said what they have to say. I want to allow other Members
also. But don't take the House to ransom. After 12, Question Hour has to be
started. ...(Interruptions)... That is the consensus. ...(Interruptions)... At 12, Question
Hour has to be started. ...(Interruptions)... Okay, Sharadji. ...(Interruptions)... Only
two minutes. ...(Interruptions)... Take only two minutes. ...(Interruptions)... 1 will

allow. ...(Interruptions)...
it faor e RS - W, I8 Ufded die T8 § ... (FauH)...
MR. DEPUTY CHAIRMAN: I have given the ruling. ...(Interruptions)...
it faorg Mae : W), ..(=AUH)...

MR. DEPUTY CHAIRMAN: Why do you worry? ...(Interruptions)... It is Members’

time. ...(Interruptions)... Sit down. ...(Interruptions)...
#t foera e : 9ga AEEl 9 L. (FaEH). .

MR. DEPUTY CHAIRMAN: It is Members’ time, not Government’s time.
...(Interruptions)... It is not Government’s time. ...(Interruptions)... Please sit down.
...(Interruptions)... Why do you worry? It is not Government’s time. It is Members’
time. Sit down. ...(Interruptions)... Zero Hour is Members’ time. ...(Interruptions)...
Don't create problems. Let this subject be over, so that you can proceed to the other

subject. Sit down. ...(Interruptions)...
st foora e - W, W ERY H . (aum). ..

MR. DEPUTY CHAIRMAN: I have given the ruling. ...(Interruptions)...
Don't say this. ...(Interruptions)... Please sit down. ...(Interruptions)... No, no.

...(Interruptions)... Zero Hour is Member's time. ...(Interruptions)... The Chair has
decided it. ...(Interruptions)... T

st ¥RT geg (ER) : STe9fa #EIed, ...(cagm)...
it faora Maer : IR offaR o1 S B L..(=@sEm)...

MR. DEPUTY CHAIRMAN: What do you want? ...(Interruptions)...).. You want
to run the House? ...(Interruptions)... Zero Hour is Members’ time. Members are

sacrificing it. Why do you worry? ...(Interruptions)...
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sft IRg Aea : ITFHERT HBIgy, |l AT AeH, St BN Sicel! S A S 9
FE T, § WY Feud g | dfhd I8 R IRFIRT B | I8 Udh! dRE EHD!
AIA © % I8 S ofs vfeafirem &1 a0 §, 39 S9 # oFPR |ad J91 I Il
Pls &l 98 Wl B, ThdeaR & | 39 <9 H 68 a9 § foeft Svewd) 7 wH1a 81
fooar, o <1 .. (gagm)...

st 9T S (FMET QR : G AN 9§ Afe L (@@ee)... 3 AT 98T @l
IRFRT ] drel ded & ...(qagm). ..

#ft TRT e W, W TN 98 © 5 A1 989 A S 99 S B, IT T G
g, 95 NS MY ifhT 39 I # S W T SN & a8 Hidhoadr ¢ 3R I0d
R A I Bl W (@A), gl B Urel 3R 8H RN F U I g9l
3R TP AT I g8 S W W TE AR R $RM g IRE U d8ADR SHB! VAT
gea 5 S &1 ®F W 4w ge a1 | 120 a9 918 fRgwE & A &1 @q
IR GTEM o1 &1 Sl AT 8, 3@ I B8 Y8 © 1o 3l I8 3mgm, &4 Ared & o
qg I Tl MY | I8 A It fagsy o= @ £ 1 396 U HR¥a A9IRE 81 TS '
N A JASIOR F I P A d1ed & | Afh A1 89 B T BF S |1 T W
P el FH | ..(FAM)... I8 dASls b ol FHT H 8] sl | Ig dsls
< H BRN | A I PAAT A8 &, S9 SIS BRAT AR © |

o Syl - et A |
it ¥RE AET : 379 U 989 & oy 13T | ... (FIEI)...
sft Suaumafy : IR S, 9feT |

#ft TRT AET : AU WY IRIYT JArH] 39 S B U BRI AR B, TB
TE BT | ...(AUH). ..

it Suaumafy : IR Sf, 9fST |
it ¥RE UG : 3T S AS H 1Y, F AN JIR & | ...(FIUH)...

st 3rFUT Sicell : SUFHTART S, BART Al § qade 8 Adhdl gl SMYd! S
NI 2, g8 grsdt & 5 59 <o § e & Ao 9 99, arfior &3 § dea 7 99
...(FAIT)...

SNt IR< TIeq : 89 WN-fHar arel AT § |
it SuwTaf : gt AT |

st ¥RE FIEd : B S €, M &l S ... (FAE)... 09 Wdi § & fHar
21 89 9 & % 39 & Fold &1 BRM? .. (aET). ..

it SuwwTafa ¢ IRS S, 9fSy | gsh A |
ol ARt ([STR TSR ¢ AT ITFHTART Sff, FART Q9 BN TeE Q9 7
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it ITMHMRT : I8 SR 3R T, why do you worry?

Gt Tt - A STl Soff, 39§ 318 91 I T8 E 5 gERT 3w ey
T QT T 3R IR HAISET b8 P WHR HAF & f&d 7 4 1fwso & dax
TSN AT, AT IS ST ST el 8T, 7 889 & X 3R 9 889 & 978}
qEIed, § 39 9wy H§ I8 Pl @wdl § 6 | 2013 § 9f ftwEe & AWo |
<19 I8 fa9gd aman T A1, @ B STeadroll H A8l o[ AT AT | 39 & HUR aH
HeAl H BIB! T dai gs o) AR 9 FHY <A1 U & An fquer 4 A, st A
RISl T oY 3R 3 WA | W Ifruser gy ur gan o1 | 89 Y sfferre
e ¥ feami & f&d § o1 ot <& 15 off, S99 9al & 39 SRR H Sde e
T T | S% [degpd 9&d A1 M1 | ...(FaEM)... @1 I8 feami & f'a § Tl
T gfew S oredreer ol o AT 7, S STAIRY BT eI HRA b d1g gHNI
ardl 9 T R ugdl ® 6 I8 qu1 sty fear & fia § € § afew 9w &
PO IR Is-g9 IANURHI iR &= ST & f&d § & | SAfY AT ITFHTIL
SfY, I8 fawg ggd 1R 8 3R 39 B ddR [HA d1o! = ¥ €, A g
2 | g9fey frami & f2d &l &9 3§ @AY §9 W WBR Bl YATaR BT A1 |

MR. DEPUTY CHAIRMAN: I think, hon. Members have made their points. We

can now take up the Zero Hour. ...(Interruptions)... You have made your points, Can

I go to the Zero Hour? ...(Interruptions)... Nareshji. ...(Interruptions)...

#Y AT WA : AT ST Sfl, ...(Fau™)... IfF AT FHET o1, /(Y
H el B T LL(FEEH). .

MR. DEPUTY CHAIRMAN: Now, let us go to Zero Hour. ...(Interruptions)...
Let us start. ...(Interruptions)...

it TR IFETA : WX, T T SIRT MR B | ... (HAUH)...
ft 3reur Sicel : SUFHTURT St | ... (QE). .
it JuwHfa : Y, AT | .L.@ag™)... Please listen. ...(Interruptions)..

il 3BT Sicel : gl 3 Yy, IFS 15 | ... (FALM)... ITFATIRT Sil, H U8l
R BT T ol o7 & ==l & 8% From H forar gan g & S fawy wrwnfde
AR "R Fed H M dre B, 99 W qd H F9i Tel el | 59wy deq # e,
@ gt 8RN | A9 SgART & &Y, g1 BIs TARIST el © | ..(FaHH)... dfeh 31Tl
BT TGN b 9IS S A qHh G © | L.(AH)... g3 WS ¢ 6 59 9 ey, a9
I W TGl B, 37T 991 [ a¢ Y W90 B, S Bl %8 T | ...(ag)...
§ 39 Pad RPIs W FARIR B § | 99T IRE S 7 Pel & $© Nl Bl Asa
B, 9891 Sft 9 1 g1 7% b, &9 @ TRIRE 9, S )RE $F H U &
WHR s ff, $& NSRBI, 13 BT BT 3TN @ AT AT | 79 & BT A
I 13 H 9 S T @ A1, I Pel b IR AT Jardel fhAr Bl fear s |
..(FAIH)... T, H TP 3R Tb  § | ...(aeH)....
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3l SRRM W (A U< : I8 [opd TAd ©§ | .(@EEH). .

# Ul Sieelt: TERI, S U WoMCeE WRUS 8, I B ¥ 8?7 Ugell NeEd
RIagREY, TIRT ¥R SPREFR, fTd] TRE Sff B8 & HRUNSH B #es B,
S3ferg 4 el 6 IR W& | ... (FAI)... TR SRR BR IRR, -8R 8],
BISRIT BR YR | 9d! Toe fhal 3R AMIHT oIl & ...(Fa8M)... SHREFIR
g 59 @ A1feie IRAR B8R | sefedd dRISR, S =R dRISK U0 &85 9
B18d & 1T H e, for9d & arfivr &5 &1 91 3 6™ B8R | ...(@aEH)... Sl
3TYdTE IWT &, 39 GRI H Sl 13 39aTe Iqb A1 U 7 9 A, IqH THIT &3 DI
9 B 9Tl § | U dR IRE Sl AT R SR IF B Bl ey | ...(TaedH). .

MR. DEPUTY CHAIRMAN: Okay. Now, the point is.. ... (Interruptions)...
SHRI JAIRAM RAMESH: No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)... 1 will allow

you. ...(Interruptions)... Sit down. ...(Interruptions)...
it e AT : WX | ...(HAHF). ..
#ft SRR W9 : IR, Ig 2 TAd TSR & T | ¥ die HT Hiapr SR |

MR. DEPUTY CHAIRMAN: Yes, that is what I am saying. ...(Interruptions)...
I will allow you. ...(Interruptions)... Please sit down. ...(Interruptions)... Your Deputy

Leader has spoken. ...(Interruptions)... Please sit down. ...(Interruptions)... Your
Deputy Leader has spoken. ...(Interruptions)... No, no. 9fSq, 33y | . (TIHT)....

afew, afST | ...(caum)... 39 AN ST | ... (aym)... 9foy, ISy | .. (aaur)...

Please take your seats. ...(Interruptions)...

SHRI JAIRAM RAMESH : Sir, he has misled the House. ...(Interruptions)...
Sir, he has misled the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)... Hon.
Members from this side, please take your seats. ...(Interruptions)... 1 have requested

all of them. Your Deputy Leader has already spoken. You sit down. ...(Interruptions)...
SHRI JAIRAM RAMESH: Please give me a chance, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I know, but I have to allow others also.
...(Interruptions)...  Please sit down. ...(Interruptions)... Please take your seats.

...(Interruptions)...
SHRI JAIRAM RAMESH: Please, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: First obey. ...(Interruptions)... See, 1 have asked
them to sit. They are sitting. Why don't you sit? ...(Interruptions)... Sit down.
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...(Interruptions)... No, 1 have to run the House. ...(Interruptions)... This cannot be

done. Sit down. ...(Interruptions)... Sit down. ...(Interruptions)...

Y 37efl SR SR (STR WWN): AR, STIRTA YUY St 5 &1 B a-721 2T, 3R
T GBS <1 I18d & Al 6T Al Feen a1y | .. (@au). ..

MR. DEPUTY CHAIRMAN: I will call you. ...(Interruptions)... Now, the point
is, I have to make ...(Interruptions)... 1 will have to adjourn the House if this is
the way. ...(Interruptions)... 314 T 9fST 1 No, no. ...(Interruptions)... Yes; 1 want
to react to what he said. ...(Interruptions)... Sit down. ...(Interruptions)... I will have
to adjourn then. ...(Interruptions)... The point is.. ... (Interruptions)... 34 T 4fSy |

N STt IR SR ¢ llex 3K <1 8T8 989 Y PR al 8, aK PRA-BRA
89 YH DR I 8, AWS! d1d 8, olfbd STIRM Sl Bl Al HibT A1 Amfey, geib
BT T AT | ..(FALH)...

sft SuuTafy : 3y o 9fSy | ...(9YM)... | want to make a point clear. If
you want to allow me, allow; otherwise I will adjourn the House. Sit down. Why
are the Treasury Benches standing up? Sit down. ...(Interruptions)... You see, your
Leader has spoken. Then, what do you want? ...(Interruptions)... Your Leader has
spoken. ...(Interruptions)... 1 will allow you. I told, I will allow you. Please sit
down. ...(Interruptions)... Your Leader, the Deputy Leader, has spoken. Then what
do you want? ...(Interruptions)... Sit down. ...(Interruptions)... 1 don’t want to hear
you. ...(Interruptions)... No, no. Let me make one point. See, the hon. Leader of the
House has said certain things on which I have to react. ...(Interruptions)... Sit down.
..(Interruptions)... 1 said, ‘3MIDT JATH" | M9 ST | U8l A I1d1 G A | ATID!
g | H AP JATH | ...(FAUH)... | have to give a clarification. You please

allow that. ...(Interruptions)... No, no; don’t you allow me to give a clarification?
...(Interruptions)... Please allow me to have my say. ...(Interruptions)... I am on my
legs and you people are not allowing me. ...(Interruptions)... 1 don’t want to allow.

...(Interruptions).... 1 will have to adjourn the House. ...(Interruptions)...

i X9 AT : TR, 3T AN U] & cilex &l GHY <INY| 519 319+ 99 grfeat
& e B GAY Qa1 8, @ 89R) U] & offex &l A w9g SN | .. (caaer). ..

it IT|UTRT : A S, T SRT #- 91 GEY | 1 have to react to what the
Leader of the House has said. 39T RUTR ST ¥ | He has raised a relevant point.
What can I do? 1 cannot leave like that. ...(Interruptions)... If the Leader of the House
has raised a relevant point, I have to react to that. That is all what I am saying.
I am saying, ‘I will allow you.” So why don’t you allow me? ...(Interruptions)...
Okay. I will adjourn the House, if you don’t allow. ...(Interruptions)... Then 1 will

adjourn the House. ...(Interruptions)...
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st RT1 I[EATSA : TR, §H MYP! & 919 Bl 9 & |

sft Suwumfa : ST BT | MY IfSTY | L..(@@HM)... 1 am sorry, 1 feel
very sad because I went out of the way to allow the Members to have their say. I
know it is Zero Hour. But I went out of the way to waive the Zero Hour to allow
you to have your say on the condition that after that you will allow the Question
Hour also. But then, when the hon. Leader of the House raised a relevant point,
can the Chair ...(Interruptions)... Don’t you see that I am speaking? ...(Interruptions)...
H 3l B | ...(FGHH). ..

PROF. RAM GOPAL YADAV (Uttar Pradesh): Sir, I am not going to raise an

irrelevant point.

MR. DEPUTY CHAIRMAN: I will allow you. ¥ 3Tclld &% | 39 93y |
- (TAYT).... ﬂ’:ﬁ U& 91t 9t ® | If 1 have no right to say that, then why should
I sit here? ...(Interruptions)... See, the point is, when Mr. Anand Sharma raised the
question of Ordinances, he said, ‘a number of Ordinances have been issued and,
in principle, he wants to say something about the Ordinances.” And, then, one hon.
Member — Mr. Naresh Agrawal — also raised it. Then, I found some senior leaders
raising their hands to have their say. ...(Interruptions)... Please. So, I allowed the
Members to speak on that question, not on a particular Bill. Here what happened
is, immediately, the question turned into a particular Bill which is not here. Some
are talking about the provisions of the Bill and some are opposing it. I have not
allowed the discussion on a particular Bill. The fundamental question which I said
can be raised is the question of issuing Ordinances. That is the only point. So don’t
come to a particular Bill. ...(Interruptions)... No, let me complete. ...(Interruptions)...
See, if you want to discuss a particular Bill, it can be by giving a proper notice or

when the Bill is introduced. Okay, now Prof. Ram Gopal Yadav.

Wl IFNOTA AT (SR USR): SYQHURT ABigd, H A1 991 smuast srgAfd
T I B AL 9 ARl T S AW B, S W IR IR Admeit 7 e 91
Gl | I8 99 &, Sl 984 Sft - ®8l & Ugdl 919 I8 e aman T o1, a1 4R dr
{ fEEHeA 8o o1, IR IS bl rdm 7 o |

AR e PI AR AT AT | Sicell St &, Juar o off, S9 gad |4 fauer 4 9
IR SO 91 39 faa &1 <ifcw wu faar man, 9 9 S9al Ikd fear | a8 wen
5 3r@ < =4l Ict @ B, SW ANl A UQT Ael §, AT Tl g1 g SN Sfffes¥ *man
g, I8 AN 3 Ul ® IR IR < & A e dHEaR-uF, ufyerei & Ay 9 oft
pERfET 919 6 R ygad fa # off iR a7 doiot Sfife s & foy v €, 98 F9d
JE g 3R S doist {6y 77 €, a1 W Sl |ierd sHae BT 7, SHal dl [degd
obliterate ®X AT T & | B f&am T € A1 @ W e w87 &) fewr
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g | Sl ST RN BT STH-STHIAR b RISTH-IIST <31, ST MY AR[ET HR ol 3R
AN & HWR IqG T aRUH B, |1 S9 W Big [GaR T8 fhar Sigm, Saa!
HRTSY T8 fhar Srem? g el ® 6 awm gl & v siE @ STeRa gk
T 3R W eI faadd 3t 8, S0 W) W) 910 HXep IRl hT1er ST b
off, Afh M IH! Iryurd fhar 3y <l & fevs =@l fovam fevwe™ 8F
W PIg g el b & JFaEE T 99, BIS I8 T2 B S IS AfsHd Bl
T 99, BIs I8 el bl 6 gaaua-d a1 el A 9, S & forw a1 S &
forT @I 791 T8 H | 99 9 W 9EAd B 99 {31 S 91 PR, fquer
P BIped | old, Afbd BIRpSd H el foral T | 3HBT Aol I8 ® 6 IR
S P S YA DI S AT HEGH BR 2 T, A STH IAhIY g1 H B o
HEl drEdl g, H el dred § fdb ¥ed § Big deadlock 8, § &I drgar g & T
% f WG BIS B T8I HIAT ATET Bl MY AR AN &A1Y TSHR 39 W a1
fea W gRfard a1 32 |

MR. DEPUTY CHAIRMAN: Shri Derek O’Brien.

DR. BHALCHANDRA MUNGEKAR: Sir, please allow me a minute.

...(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): Sir, I have two quick points to make,
both related to ordinances. I do not want to discuss the merits of the Bill. The first
point on the ordinances is, the Leader of the House has given us information, but it
is selective information. He has told us how many hundred ordinances were passed
during the Congress regime and how many ordinances were passed in the last 50
years. Here is my limited point. My point is, let us look at the last eight months
and put a ratio as to how many bills have been passed and how many ordinances
have been put in. If you look at it, since Independence about ten ordinances and
fifteen bills have been passed. This has been done in the past nine months. This
Government has set the record for passing the least number of bills as compared
to ordinances. ...(Interruptions).... So, the Leader of the House is giving us selective

information by taking a 60 year period. That is incorrect. ...(Interruptions)....

Y sifaeTer T @A (G9E) W), U egpd dweiaR wE e ¥ e sifew
F HW T G BN | ... (FEEH). ..

SHRI DEREK O’BRIEN: Let me finish, Sir. I am talking on the issue of
ordinances. ...(Interruptions)... Secondly, the Leader of the House is much more
senior to me and much more articulate than me, but I will not make cheap shots
by using my time to try and give an advertising slogan for two minutes on his

Bill; I won’t do that. I will restrain myself. The Trinamool Congress is the only
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party that voted against the UPA’s Ordinance. At that time we thought they are the
devils, but they are looking like angels now. We were the only party that opposed
the UPA-II Ordinance, but we think they are looking like angels because these are
the ...(Interruptions)... Sir, I am on my last point. In this proposed Bill, they have
given a new scheme to Parliament in the ordinances. Parliament is ‘deliberate, debate,

decide’. In the last eight months it has become ‘decide, then come and deliberate’.

MR. DEPUTY CHAIRMAN: Mr. Tyagi. ...(Interruptions)... 1 will call you.
Now, Mr. Tyagi.

#t A N IR, AR A AT G A 984 AeRYdd ded § 6 S
GfET STaTeRelel H8%w b1 Bt ggm w4 a1 foran § =msdn g f& S 98w
St ST A WR Sl Arged) |Ed 7 R el A1, IFd] Al I [ g4
a1 3BT BIAT | R, Y8 ofs UlFISTe &1 dIels el gl S Tl H Wil B & 3R
ST Al § Wl A T, I8 AP a1 DI Al gl A1 A1 UM STl 81 3AID S
fgT smedl, e W g9 @l Ael M BT &, AU R goic § P B9R
PRIS $UY SR & fory 1 3N #g 2 & fF sRATH &t JoMg 89 @ 8§
AT JEHSEIE A s & 41 H U o Ialll & [og 60 BOR HRIS DY Bl gole
T, I TS AT FE @ T [F T AN AUSHT IRT % 2 8! H I A
gred S | VUl HRAT g 39 ST, AR Adrel Bl {9318y, Sd WY FeEd By,
AfhT T aTell H 3R Wd dToll | 2ATST B BT | MY THRT ddhollthl BT Idl
BT FRY | &9 3MMUY 81 dadl dl fhad wei? U Ao a1d el dredm § | a1
3 ITh SN BET AR 87 PR U ARt T HRd A1 g ygf T 8?2 3
IE! Il DI TIHY HIAT AT 22 AT emergency T AT8d & 1?2 ... (TIEH). ..

it Suwamfy - @l St 9fsyr s S
st FAIFM . Y T B IS BT JHEAT ST B 87 ... (AT B "),
sft Sl @rl Sft, &g 9fsul

#t AN : I GHEA BRA-PRA Al 8 YD QT ST H Fd S|
...(TaET)....

it Sumwmafy - @rh Sft, 9fsu |
st & nt TUdh o= emergency ¥ Tof \_rITQ'ﬁI

st Sugumafa : el S, o ey ST | S SIS | MY et Srge 4T
Ay

SHRI D. RAJA (Tamil Nadu): Sir, even though I gave a notice to discuss the

murder of Communist leader Govind Pansare in Maharashtra. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is there. ...(Interruptions)...
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SHRI D. RAJA: I associate with all my colleagues to question the Government
on the issue of Ordinance, and I do not think that there was an extraordinary situation
which warranted the issue of Ordinance, particularly on a substantive issue of land
acquisition. I hold the Government wrong in issuing Ordinance on land acquisition.
Sir, when Congress-led UPA-II was in power, I also participated in a series of
deliberations. Now, I am not getting into merit of the law in anticipation. But the
Leader of the Opposition took the name of Left. Left also supported the Ordinance.
It is not a question of opposing the Ordinance per se; it is a question of justifying.
Can you justify this Ordinance? On 31st December, 2014 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, that is all. ...(Interruptions)...

SHRI D. RAJA: The urgency for the Government to issue the Ordinance is to
help the corporate houses, big business houses. ...(Interruptions)... That is the only

urgency for the Government. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't bring in wild allegations. ...(Interruptions)...
Sit down. ...(Interruptions)... It is not the time for allegations. ...(Interruptions)...

SHRI D. RAJA: It is against those whose livelihood depend upon agriculture.
...(Interruptions)... That is why people are agitating outside and inside the Parliament.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Don't bring in wild allegations. ...(Interruptions)...
SHRI D. RAJA: Please reconsider the issue of Ordinance. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, Shri Jairam Ramesh.

SHRI T.K. RANGARAJAN (Tamil Nadu): Mr. Deputy Chairman, Sir, I would
like to make my point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will call you also. ...(Interruptions)...

# SR [ IUGHMNT HEIGY, H AR b IR H PO ded dlell d8l g
39 X 989 B8N 3R o9 989 8RN d9 S1eeel & Uhu R arddid sl § R
TP e W BB el aiedl gl Adl, F&d 7 F¥i-a1 F8T fF 13 W B & fef
JNTGL & WGl ¥ =R IO J3MTll 1T T 8| WX, §hidhd I8 © b 2013 &
BT H U 37T A1 U 8, Tl G S 8, Ue[dd-4 &, FoRE 13 B 2
2013 P BIYA H, T DA B AR Ga 7 989 S g8 AgAfT &l o, I W
forar 1 & 6 U |1l & iR S 13 BTl | GIMEaSll, YAarT R JedawrT
& YIEYMEl W Y BIYA & ded IR AT Sl SR Bl iR Pls YA T8l
T 81 S ST & Y9eTT o, G g g fhar g1 gaferg a8 weAr o
BT 13 BILAL | Aol 9¢1 AT B, Ig Told TSR 8, $2i7 8199 Bl Adeie
fepam 1
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st TR AT : WX, W Wise 3 3R B
MR. DEPUTY CHAIRMAN: Why is a point of order now?

#i AN SETd : A, B9 AN A e 267 H ANCH AT 81 89 IR I P AN
q g8 ey feam wd 267 # fdepd Foilar g1 ganm & & SR |ew wedd © ol
G URATd SR 3R IR UR A& DI I ol S 3 grcel! df S9 accept
PR fordT g MU SH R fSHHIT BRI gAY Uicell Il 98 accept B AT 37
39 99T 919 I8 X8 T B wife g9 o 9 Aifed fear o safart 89 g
3R IF R AT TS B I ol 3FR Ha+ S WIHR &R ofdl & Al Sl 7dl, d&1
Pg B I P QY W fSHIH F81 8 Ihdl, 39 R fSmI= 781 8 Il |

R, H UG @1 gl WY, Bl 267 ¥ fdepa framR ®

MR. DEPUTY CHAIRMAN: No, you should have got permission from the Chair
for doing that. I have not permitted. ...(Interruptions)...

# TR [ETA: AfBT AT permission & b T, I A T 91 @ T |
MR. DEPUTY CHAIRMAN: No, I have not given the permission.
#}f R WA : MY permission § b &, W A FH I © T |

it Sgwwf: B -TT, you have given a notice under Rule 267 for suspension
of the business. I accept that point, but for moving that Resolution, you have to

get the permission from the Chair, consent of the Chair, which I have not given.

sft TRY IATA: R, SH GHY MY ool & 3R BF IPbIdl &, Ig 91 3P o,
oIfhs BBl 9 Fal interpretation ?ﬂﬂﬁgﬁﬂﬂﬂ%ﬁ | %ﬁﬂ—r[, IR 39 partly accept
&} fpar g

it Suwwf: T8l fBar | ... (cagm)...

st AT IATA: 1 SIRT 3R BT AT WH B MU sUBT bR T fhar
BT |

it IUwHR: TEI-TE], H 9ol .. (auT). .
St AR STATA: 3MUT U WIBR (BT, THT U FGDh! JdrT |
3t IgqHEl: A YEY .. (@aEH). ..

it T SAETA: 3R Wl 267 DI AU partly accept B foIaT 8, T SHBT FAdad
g 5 flo & weafa g |

it SywwMf: T8l fhar g1 # WeRr T8 B 21 ..(@aum). ..
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it R IFETA: MY TH YT G S ...(FAHH). ..
it Suwf: TE-TE | (AU ..

# T IATA: W, B A [Aepal [FeRR Bl ...(@au™)... B H [Aepal fFerr
& 21 ..(aEm)...

it SuHTafy: 9 Gl 6 SIRY sifar 1 @1 SffaR 8, e &l faom T8 2,
A BT 3R 8, and hon. Members wanted to speak on these Ordinances. SHfTY
H 37l BRAT Gl ... (EY).... AT Y| ...(FFEH)... That was the consent of the
House at that time. SWfely 31T HX &1, @fdhT | am very clear. For moving the

motion, you should have the consent of the Chair, which I have not given.

$ft TRE InETe: A, fR ff W § Q) ot T8 8 9ad T | L..(au). .
feedt Y e o <1 wfom T8 o wad! €1 L.(@auH).. o9, 8 e § e
BT MY Th BfelT d7 MU T T SIF 3MUYT SH accept HRPb APl dlel Bl
Hiepr ¢ e

MR. DEPUTY CHAIRMAN: Not under Rule 267.
st 91 3pEre: A8 O R g wol ° g5 o 9lei?

MR. DEPUTY CHAIRMAN: You should know that there is no specific rule
governing the Zero Hour in this Rule Book. ...(Interruptions)... In this Rule Book,

there is no specific rule governing the Zero Hour. That is why the Chair has used
its discretion. I have not allowed the discussion under Rule 267 under your notice. I
have allowed this discussion using my discretion because I know there is no specific
rule governing the Zero Hour in this Book. Therefore, I have not permitted Rule

267, and you have no permission to move the Resolution. I have given the ruling.

# TR nETe: AN, § I8 9Hel § SR WIeR W HRal g b AR SreeR
3MYF U1 B ...(AGHT)....

it SfATer I WA AR B BT M TS B L.L(HATH). ..
it Suwf: #9 wfert QB L. (ag)...

st R AT AMMYB! FIT T &I V&1 872 ...(hAYM)... MY Ul ...(HAU)...
MY HIF BT 82 ...(GHT). ..

it SuuTafe: SR S L (aE). .
sft SIfIATeT I WAT: 3T HST HT GAI RAIG B I8 Bl ... (IGEF)....

it TR SATEr: ¥ Il A 7 AW, H ORI HEAW" B MY .. (@AYH)... A
ot TR ORI ...(E). .
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SHRI ARUN JAITLEY: Sir, Prof. Ram Gopal Yadav, with the right spirit, made
some observations and suggestions. Responding in the same spirit, I will convey
his suggestions in a very positive manner to the Minister concerned for appropriate
action. Where he suggested that the Government must have discussions with all the

concerned parties, I will certainly convey this to the Minister.

MR. DEPUTY CHAIRMAN: Okay, that is the end of it. ...(Interruptions)... No,
that is the end of it.

SHRI ANAND SHARMA: I just want to submit.

MR. DEPUTY CHAIRMAN: No, that is the end. I cannot allow you. If I
allow you, I will have to allow others also. ....(Interruptions)... Now, Zero Hour,

Shri Shantaram Naik ...(Interruptions)...

SHRI ANAND SHARMA: Sir, the Leader of the House has said something.
We have also raised this issue. We started it. I have a submission to make. Kindly

allow me. I seek your indulgence. This is a matter which cuts across party lines.
MR. DEPUTY CHAIRMAN: He said that he would call the leaders.

2} 3= Tl T8 WR| MY A QR A1 G oflforel He has said, “in the same
spirit”. Nobody here is against the interest of the growth of the country, but at the
same time, we have a collective responsibility to safeguard the interest of the farmers.

Now, if the Government has acknowledged the need ...(Interruptions)...
it foa BfeaR (SR U<En): W), I 91 A1 B T L(FGEF)....
it s~ el: 3Ty Il SYWWURT &l 99 §1 319 9fSYI ...(aum). ..
it fog sfear: emy § w99 &2 ...(aum)...

it SUMHMRY: MY 9% W13V | ..(FGF)... MY Iyl ..(GEF)... Let us

come to a good end.

SHRI ANAND SHARMA: I want to say something. Since the Leader of the
House has said that in the right spirit of what has been said by Mayawati ji, Sharad

Yadav ji and all, the Government will sit with the Opposition, and...
MR. DEPUTY CHAIRMAN: He has said it.

SHRI ANAND SHARMA: Yes, he has said it but, I think, he should go a step
further to say that until the consultations are complete, the Government will suspend

the Ordinances. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No, no. No, please. ...(Interruptions)... Hon.
Members, see, the Government has given a good offer that it will call the leaders
of the opposition parties and discuss it before the Bill is brought. This is the end of
the matter. Now, let us take up Zero Hour. Shri Shantaram Naik. ...(Interruptions)...

Shri Shantaram Naik. ...(Interruptions)... No, no. It is over now.

MATTER RAISED WITH PERMISSION
Murder of Shri Govind Pansare, an activist and social worker

SHRI SHANTARAM NAIK (Goa): Sir, Shri Pansare, an active social worker

was murdered ...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, this is for 'all Ordinances'. Please
clarify that. ...(Interruptions)...

SHRI SHANTARAM NAIK: Sir, kindly bring the House to order. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, what about other Ordinances?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is over. ...(Interruptions)... No, no.
...(Interruptions)... The Government responded positively. ...(Interruptions)... Please
sit down. The Government responded positively. That is okay. ...(Interruptions)...

SHRI SHANTARAM NAIK: Sir, recently, an active social worker, Shri Govind
Pansare, was brutally murdered in Kolhapur. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, the Minister has said about one Ordinance. What
about the other Ordinances? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, the Government has said that it will discuss.
...(Interruptions)... Yes, Mr. Shantaram Naik. ...(Interruptions)... Please sit down.
Nothing will go on record. Only what Mr. Shantaram says will go on record.

...(Interruptions)... 39 STeal qiferyl ...(FIYT9)....

SHRI SHANTARAM NAIK: Sir, Shri Pansare was murdered brutally in day
light recently in Kolhapur. People from entire Kolhapur and other parts of the
country came to his funeral and paid homage to the great leader. Sir, Mr. Pansare
had been doing social work in the vicinity for last many years and he had been
opposing the illegal imposition of toll tax which certain private parties have been
collecting without the authority of law. This is an aspect that should be looked into
because when the Government enters into a contract or MoU with private parties,

there should be transparency in those contracts or MoUs.
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MR. DEPUTY CHAIRMAN: Please be brief.
SHRI SHANTARAM NAIK: This is not being looked into.
MR. DEPUTY CHAIRMAN: Okay.

SHRI SHANTARAM NAIK: Secondly, Sir, he opposed the superstitious beliefs
prevailing in the society. The scientific temper is the crux of the Constitution of India,
which has been reiterated recently by the hon. President of India. It is there in the

Constitution of India. It was also there in the 20-Point Programme. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the matter raised by hon. Member.

DR. M. S. GILL (Punjab): Sir, I also associate myself with the matter raised
by hon. Member.

# UPed UTH (WERTY) : HElY, A We o Sl vy S8R ®, H o
B TE GG PRl

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the
matter raised by hon. Member.

st fFma w1 ([TR U< : ABIGY, AM-g 9 o o favy Iomm ', H
U BT THY WG HIAT g

SHRI B.K. HARIPRASAD (Karnataka): Sir, I also associate myself with the

matter raised by hon. Member.

sit fefae fie (e <9 : A8IGy, AT e 7 <11 fawg S g, # ere
B TE TG Pl B

#t Nud. g (SR TR : Heley, AEEY 9ew o Sl fqwg Senn g, H
U Bl THH FHEE PRAT § |

SHRI V. HANUMANTHA RAO (Telangana): Sir, I also associate myself with
the matter raised by hon. Member.

SHRI SHANTARAM NAIK: What is this, Sir? ...(Interruptions)... Sir, the
Constitution of India also mentions 'scientific temper', and, we, as social workers and
politicians, should see to it that the murderer of Shri Pansare is booked immediately.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Mr. D. Raja, Dr. Bhalchandra Mungekar,
Shri Hussain Dalwai and Shri Ramdas Athawale have to associate with this matter.
Firstly, Shri D. Raja. ...(Interruptions)... Names of all those who are associating may
be added. Yes, please.
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SHRI D. RAJA (TAMIL NADU): Sir, comrade Govind Pansare was one of
the senior-most communist leaders in the country. On 16th February, comrade
Govind Pansare and his wife Uma Pansare were shot at. It was a murderous attack.
Subsequently, comrade Govind Pansare died.

MR. DEPUTY CHAIRMAN: Okay. Now, Dr. Bhalchandra Mungekar. ...(Interruptions)...
SHRI D. RAJA: Sir, it reminds us of the killing of Dr. Dabholkar. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Dr. Bhalchandra Mungekar. Mr. Raja,
there are others also. ...(Interruptions)... Please sit down. ...(Interruptions)... Now,

Dr. Mungekar. Only one sentence please.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, Shri Govind Pansare
was brutally murdered on 16th of February. ...(Interruptions)...

SHRI D. RAJA: Sir, I demand the Maharashtra Government to chase the
criminals and arrest them. ...(Interruptions)... Such heinous crimes cannot be allowed
to continue in the State of Maharashtra. Comrade Govind Pansare was one of the
outspoken national communist leaders in the country. ...(Inferruptions)... Sir, it is a
heinous crime.

MR. DEPUTY CHAIRMAN: You have made your point. Allow Dr. Mungekar
to speak on this. ...(Interruptions)...

DR. BHALCHANDRA MUNGEKAR: Sir, Shri Govind Pansare had been working
for sixty years. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please associate only. There is no time. You say
that you are associating. ...(Interruptions)... There is no time, please associate only.

DR. BHALCHANDRA MUNGEKAR: Sir, Shri Govind Pansare had been working
actively for sixty years in the field of social and political work. ...(Interruptions)...
I associate myself with the matter raised by Shri Shantaram Naik.

MR. DEPUTY CHAIRMAN: Now, Shri Hussain Dalwai. Please associate only.

2t §O Tas (ABRTR) @ R, 3T I dier Iyl ... (a8 )... 31 Id d
®H fHar 81 991 gie QY | L. (@EgH)... 9%, 9 gie iy, 9 S96 |y
oM faar Bl

MR. DEPUTY CHAIRMAN: You say that you are associating. ...(Interruptions)...
Shri Ramdas Athawale. ...(Interruptions)...

2 T Tas: IR, g9 9o MY, HY Sd Wi B fhar B

MR. DEPUTY CHAIRMAN: The Zero Hour is over. Now, Question Hour.
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12.00 Noon
ORAL ANSWERS TO QUESTIONS
Use of spurious drugs in government hospitals

*1. SHRI BAISHNAB PARIDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that spurious drugs have been found to be in use for

patients in certain Government hospitals in the country;
(b) if so, the details thereof and the enormity of this menace;

(c) whether Government has been buying such fake drugs from companies which

have either been banned or blacklisted; and

(d) if so, the details thereof, inter-alia, indicating the action plan of Government

to control this menace?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) Details as compiled by Drugs Controller General of India (DCGI)
on the basis of the information provided by various States, are given in Statement-I
(See below).

(c) Health is a State subject and information regarding procurement of medicines
by the State Government and their hospitals is not maintained centrally. However, as
far as Institutions/Hospitals such as All India Institute of Medical Sciences (AIIMS),
New Delhi, Postgraduate Institute of Medical Education and Research (PGIMER),
Chandigarh, Jawaharlal Institute of Postgraduate Medical Education and Research,
(JIPMER), Puducherry and three Central Government Hospitals,in Delhi namely,
Safdarjung hospital, Dr. Ram Manohar Lohia Hospital, Lady Hardinge Medical College
and associated hospitals are concerned, there has been no report regarding the

purchase of fake drugs from companies which have either been banned or blacklisted.

(d) The steps taken by the Government to check Spurious/Sub-Standard Drugs
in the Country include:

° Amending the Drugs and Cosmetics Act, 1940 by the Drugs and
Cosmetics (Amendment) Act, 2008 to provide for more stringent
petnalties for manufacture and trade of spurious and adulterated

drugs.
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° Making provisions in the Drugs and Cosmetics (Amendment) Act, 2008
for setting up of special designated courts for speedy disposal of cases
to deal with the cases of offences under the Drugs and Cosmetics Act.

° Uploading the guidelines for taking action on samples of drugs
declared spurious or not of standard quality in the light of enhanced
penalties under the Drugs and Cosmetics (Amendment) Act, 2008 on
the Website of CDSCO for purpose of uniform implementation of
Drugs and Cosmetics Act in the country.

° Intiation of Whistle Blowere Scheme to encourage vigilant Public
Participation in the detection of Movement of spurious drugs in the
country.

° Providing assistance for upgrading of testing facilities and establishing
new drug testing laboratories under the Capacity Building project
throught Wold Bank, so as to enhance the capacity of the laboratories
to test large number of samples.

° Overseas inspection of drug manufacturing sites to ensure quality of
imported bulk drugs.

° Amendment of Schedule m to the Drugs and Cosmetics Rules, 1945,
Pertaining to Good Manufacturing Practices in 2001 to make it at par
with the international standards. It is mandatory for the manufacturers
of drugs to comply with requiremetns of this schedule for quality
control of the drugs manufactured by them.

° Introduction of Good laboratory Practices

Statement-1
SI. Name of States The number of cases Action taken
No. of Spurious Drugs in
Government Hospital
in various parts of the
country which have
come to the notice of
Government
1 2 3 4
1.  Andhra Pradesh Nil Nil
2. Arunachal Pradesh Nil Nil
3. Assam Nil Nil
4. Bihar Nil Nil
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1 2 3 4

5. Goa Nil Nil

6. Gujarat Nil Nil

7. Haryana Nil Nil

8. Himachal Pradesh Nil Nil

9. Jammu and Kashmir 4 samples during last The cases are sub-judice.

five years

10. Karnataka 28 With respect to said
spurious drugs cases are
filed against the accused
in the Hon’ble courts.

11. Kerala Nil Nil

12. Madhya Pradesh Nil Nil

13. Maharashtra Nil Nil

14.  Manipur Nil NA

15. Meghalaya Nil Nil

16. Mizoram Nil Nil

17. Nagaland Data awaited

18. Odisha Nil Nil

19. Punjab Nil Nil

20. Rajasthan Nil Nil

21. Sikkim Nil Nil

22. Tamil Nadu 2 cases in the year 2013- Prosecution has been

14 and one case in the launched for the cases
year 2014-15

reported in 2013-14
and they are under trial
in court. Prosecution
permission has been
accorded for the case
reported in the year 2014-
15 and the case is to be

filed before the court.
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1 2 3 4
23. Tripura 2 cases The case is now under
trial.
24. Uttar Pradesh 1 case reported in the Instructions have been
year 2013-14 issued to the Inspector

to file the prosecution.

25. West Bengal Nil Nil

26. Puducherry Nil Nil

27. Andaman and Nicobar Nil Nil

Islands

28. Chandigarh Nil Nil

29. Delhi Data awaited

30. Dadra and Nagar Haveli Data awaited

31. Daman and Diu Nil Nil

32. Lakshadweep Nil Nil

33. Chbhattisgarh 02 cases Investigation has been
launched.

34. Jharkhand 01 Investigation has been
launched.

35. Uttarakhand Nil Nil

36. Telangana Data awaited

MR. CHAIRMAN: Question No. 1. ...(Interruptions)...
SHRI JESUDASU SEELAM: Sir, I have to raise one point. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Don’t display banners.
...(Interruptions)... Question no. 1. ...(Interruptions)... Shri Parida, yes please.

...(Interruptions)...
SHRI JESUDASU SEELAM: It is our agony, Sir. ...(Interruptions)...
MR. CHAIRMAN: Please sit down. ...(Interruptions)...
SHRI BAISHNAB PARIDA: Sir, a serious question ...(Interruptions)...

MR. CHAIRMAN: Let the question be answered first and then ask your

supplementary. ...(Interruptions)...
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SHRI JESUDASU SEELAM: Sir, we seek your help. ...(Interruptions)... Sir,
we seek your help. ...(Interruptions)... This House unanimously passed that law.
...(Interruptions)... Sir, we are in distress. ...(Interruptions)... We seek your protection,

Sir. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.

...(Interruptions)... Please allow his question to be answered. ...(Interruptions)...

SHRI BAISHNAB PARIDA: Sir, the answer which has been given by the hon.

Minister is not satisfactory. It is not fulfilling the ...(Interruptions)...

SHRI JESUDASU SEELAM: The people of Andhra Pradesh want these provisions
...(Interruptions)...

MR. CHAIRMAN: Please allow his question to be answered. ...(Interruptions)...

SHRI BAISHNAB PARIDA: Sir, my supplementary question is that the
Government, [ feel from the answers of the hon. Minister, is not quite aware of the
serious situation prevailing in the country because of supply of spurious medicines

for different diseases. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, those provisions need to be implemented.
...(Interruptions)... We seek your interference. ...(Interruptions)... We seek your

protection, Sir. ...(Interruptions)...

SHRI BAISHNAB PARIDA: It has appeared in the Press and also in the electronic

media from time to time that so many deaths are taking place.
MR. CHAIRMAN: What is the question?

SHRI BAISHNAB PARIDA: My question is that the Government is not aware.

I am showing the newspaper cutting ...(Interruptions)...

SHRI JESUDASU SEELAM: We seek your interference in implementing the

provisions of the Bill. ...(Interruptions)...
SHRI BAISHNAB PARIDA: It has appeared in this paper that yesterday...
MR. CHAIRMAN: Ask the question, please. Don’t make a speech.

SHRI BAISHNAB PARIDA: In the National Capital Region, in Gurgaon, a

person was arrested by the police. ...(Interruptions)...
SHRI JESUDASU SEELAM: Sir, the people of Andhra Pradesh ...(Interruptions)...

SHRI BAISHNAB PARIDA: The man was supplying the spurious medicines.
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MR. CHAIRMAN: What is the question?

SHRI BAISHNAB PARIDA: I want to know whether the Minister has this in

his knowledge and what steps he is taking to stop this practice. ...(Interruptions)...
SHRI JESUDASU SEELAM: Sir, the Government has not been ...(Interruptions)...

SHRI JAGAT PRAKASH NADDA: Sir, the question is related to the hospitals
supplying the medicines and the answer is very elaborative where we have talked
about the Central Government hospitals and the State Government hospitals. Now,
the hon. Member is raising an issue related to once incident. I assure the hon.
Member that if he gives it in writing, we will get it examined and action will be

taken accordingly. That is what I can say.
SHRI JESUDASU SEELAM: Sir, the Minister of Health ...(Interruptions)...
MR. CHAIRMAN: Please sit down. ...(Interruptions)... No, no; don’t shout.

SHRI JESUDASU SEELAM: Sir, the Minister should say what is the

...(Interruptions)...

MR. CHAIRMAN: No banners please. ...(Interruptions)... Please sit down.

...(Interruptions)... Please sit down. Thank you very much.

SHRI BAISHNAB PARIDA: Sir, the hon. Minister, in his reply, said that the
State Government should look after this practice of supply of spurious medicines.
I am appealing to the Central Government that they should take initiative to inquire
throughout the country how much spurious medicines are produced in this country
and supplied to the patients who are dying. The Central Government should take the

initiative to inquire into this matter, what is taking place in other States.

SHRI JAGAT PRAKASH NADDA: Sir, certainly, the Central Government is
aware of it. There was this Drugs and Cosmetics Act, 1940. Then, there was the
Drugs and Cosmetics Act, 2008. In the 2008 Act, a lot of new initiatives were taken
and accordingly, it was decided that we would strengthen the system relating to the
checking of the drugs. First of all, in this matter, the Drugs and Cosmetics Act,
2008 provided more stringent penalties for the manufacturing and trade of spurious
and adulterated drugs. This was one step which was taken. Another step taken was
that special designated courts were set up for speedy disposal of cases to deal with
such cases. Then, the whole procedure was also to be uploaded about the samples
of the drugs, and accordingly, it was also decided to provide assistance from the
Central Government for upgrading of the testing facilities and establishing new drug

testing laboratories under the Capacity Building Project. All this has been done and
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this is a continuous process, which is being done. At the same time, the Government
of India did a survey, because there were reports about it, and the survey was done
throughout the length and breadth of the country; 24,136 samples were taken of 62
brands of drugs belonging to 9 categories of manufacturers from 100 different outlets
from all different regions. After due examination, 0.046 per cent were found to be
spurious. But, at the same time, the Government is aware and I would assure the
Member, and all the other Members too, that we are increasing our capacity so that
the testing facilities are made more meaningful and see to it that spurious drugs are

brought under control. That is what I can assure you.

st Refrasra Rie: w9ig awofa w@iey, emud! 9 99 @ SaR § & 6
BURITG & URAR Ao &9 & 3fd spurious drugs <71 & IS8 | $s ARl
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SHRI D. BANDYOPADHYAY: Has the Government initiated picking up of
samples of drugs at random at all major cities to check their qualities in a regular

manner by independent agencies?

SHRI JAGAT PRAKASH NADDA: Sir, we have not done this random checking
by an independent agency but this has been done by the Government of India
itself. As I told you earlier, 24,136 samples were collected of 62 brands and of 9
categories of 30 manufacturers, this has been done. Again, the Government of India is
thinking of having another fresh survey and, from time to time, we will be doing
this survey so that we keep a watch on these spurious drugs and action is taken

accordingly.
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SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, the World Health
Organisation recently observed that the healthcare system in India is not sufficient
to cater to the needs of the Indian people. The pharmacies of Government hospitals
are in pathetic plight. Across the nation, there was hue and cry to have the proper
medicines through the Government pharmacies, whenever they visit there with a lot
of ailments. In this situation, there is a dearth of Government public sector IDPL-like
institutions to produce required pharmaceutical items. So, there is no level-playing
field and counter balancing with the support of the Government institutions to produce

the medicines. This is creating a dangerous situation ...(Interruptions)...
MR. CHAIRMAN: What is the question?

SHRI ANANDA BHASKAR RAPOLU: This is creating a dangerous situation
and the spurious drugs are creeping in into the pharmacies of the Government
hospitals. So, is the Union Government thinking to revitalise and re-establish IDPL-

like institutions across the nation? I would like to know that, Sir.
MR. CHAIRMAN: Thank you!

SHRI JAGAT PRAKASH NADDA: Sir, I appreciate the hon. Member’s concern
but, at the same time, I would like to be very clear that this impression should
not go that Government hospitals are supplying spurious medicines. Throughout the
whole country, we have got 41 cases, out of which 28 were in Karnataka. Action has
been taken and in all the respective States, wherever these cases have been found,
action is initiated. I assure the House that action will be taken and the culprits will
be brought to book.

Two, this is an ongoing process. We are trying to standardise it. This is the
advice that we are giving to the hospitals run by the State Governments. We
want to see to it that the drug list very clearly states as to which drugs are to
be supplied, from which company they are supplied and the companies which are
supplying them are cleared by the DCGI and good manufacturing practices are also
taken into consideration. After that only we will clear that. This is what I can

assure you.

Ceasefire violations by Pakistan

*2. SHRIMATI AMBIKA SONI: Will the Minister of DEFENCE be pleased

to state:

(a) whether it is a fact that violation of ceasefire by Pakistani troops along

Jammu and Kashmir border has continued in the recent past;
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(b) if so, the number of times the ceasefire was violated by Pakistani troops
and the casualties that have taken place during the violation of ceasefire, during the

last eight months with details thereof; and
(c) the action taken by our armed forces and Government thereon?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c) A
Statement is laid on the Table of the House.

Statement

The details of Ceasefire violations (CFVs) and details of security forces personnel
martyred in cross-border firing and other tactical incidents and civilians killed in
ceasefire violations along the India-Pakistan border in Jammu and Kashmir during

8 months from June, 2014 to January, 2015 are as under:-

1. Details of ceasefire violations

Area of India-Pakistan Border Number of ceasefire violations

(i) Along the Line of Control (LoC) and 126
International Border (IB) under operational

control of Army.

(ii) International Border (IB) under operational 559

control of Border Security Force (BSF).

2. Details of casualties

Details of casualties Number of casualties

(i) Security Personnel martyred

(a) Army personnel 05
b) BSF personnel 03
( p
ii) Civilians killed 16
(i)

Appropriate retaliation to the ceasefire violations, as required, has been carried
out by Indian Army / BSF. In addition, all violations of ceasefire are taken up with
Pakistan military authorities at the appropriate level through the established mechanism
of hotlines, flag meetings as well as weekly talks between the Directorate Generals
of Military Operations of the two countries. BSF, too, holds talks at various levels
with its counterpart viz. Pakistan Rangers.

Diplomatically, India has repeatedly emphasised, including at the highest level,
the need for Pakistan to uphold the sanctity of the Line of Control (LC) and abide
by the ceasefire commitment of 2003 along the International Border and LC.
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In the bilateral talks held on 27th May, 2014 during the visit of the Prime
Minister of Pakistan to India for the swearing ceremony of the new Government,
Prime Minister further emphasised the importance of maintaining peace and tranquillity
at the International Border and upholding the sanctity of the Line of Control.

SHRIMATI AMBIKA SONI: Sir, I have with me the replies given by the hon.
Minister over the last two-three sessions and they are almost identical to similar
questions. That means we are treating the question of violation of ceasefire at the
international border or the Line of Control in a very bureaucratic way, if I may
say so, and not taking into account the human element involved in this. My first
question is this. There are thousands of people living along the border. I am referring
primarily to the Jammu and Kashmir border. Every time ceasefire at the Line of
Control or the international border is violated, thousands of people are made to
leave their homes and stay in relief camps. They have lost precious lives. They
have lost their property. Compensation given is erratic. My first question is: How
much compensation has been given for the land that belongs to the private people
and which is on the other side of the fencing done by the Ministry of Defence?
Either negligible compensation has been given or no compensation has been given.

MR. CHAIRMAN: What is the question?

SHRIMATI AMBIKA SONI: Sir, my question is: Is the Government considering
a uniform policy of compensation from Gujarat to Jammu and Kashmir? Is the
Government considering the long-standing demand of the civilian population to give
them five marla zameen which is away from the border so that their children can
study and the traumatic experience of seeing the family members dying during this
period is not there?

sft 7R aRer: Jumfy 98y, Jard WoBRR aigee™ & SWR 21 RN
F IR ¥ YHoT ere! Bl G Il © P 396 an # A it 89 orhasd Saren
3zl Rwlg & Ad Nl 398 g9dT i 18] 81 This is not covering the compensation
part of it.

Sl AfRIpT | W), I8 1 9gd 8 ... (FaEH)...

MR. CHAIRMAN: Please adhere to your question. Supplementaries emanate

out of the main question. ...(Interruptions)...

SHRIMATI AMBIKA SONI: Sir, the question is absolutely relevant.
...(Interruptions)... 1 am surprised that the Defence Minister who is considered to
be a very articulate and hands-on person is taking shelter behind one Ministry or the
other. I thought that the Government worked in a cohesive manner. But, obviously,

I was wrong.
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My second question is this. The people are living on the international border. I
want to know if there is a special policy for recruiting these people in paramilitary
forces. Has the Government considered training the young people of those families
who live on the border and who have been suffering for the last so many decades?
Has the Government considered giving them special training in self-protection,
civil rights and medi-care? Also, has the Government considered any policy for
recruiting them in paramilitary forces? Is there any proposal? Or, is the Government

considering this?

SHRI MANOHAR PARRIKAR: Sir, the question is on a different line. We do
consider these parameters while recruitment is done. Various local groups such as

scout Battalions are also raised by the Army. ...(Interruptions)...
MR. CHAIRMAN: Please be quiet.

SHRI MANOHAR PARRIKAR: I can provide the details to her if she asks a
separate question because this is regarding violations of ceasefire. ...(Interruptions)...

The question is regarding ceasefire violations. ...(Interruptions)...

MR. CHAIRMAN: We are not considering that. ...(Interruptions)... Please.

...(Interruptions)...

SHRI MANOHAR PARRIKAR: It is regarding the number of violations and
action against ceasefire violations. ...(Interruptions)... 1 understand the sentiment, but

the question is restricted to ceasefire violations. ...(Interruptions)...

MR. CHAIRMAN: Thank you. ...(Interruptions)... Now, Shri Avinash Rai
Khanna. ...(Interruptions)...

SHRIMATI AMBIKA SONI: It is about the compensation and relief which is

being given. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, please see part (c) of the question. It says,

“action taken by our armed forces and Government thereon”. ...(Interruptions)...

MR. CHAIRMAN: It is in relation to violations. ...(Interruptions)... Please.
...(Interruptions)... Let us not get into that. ...(Interruptions)... EERSIEN ...(F9YT ).
Shri Avinash Rai Khanna. ...(Interruptions)...

3t Igad agdal: IR Sfl, [ard © ...(@ag). ..
it wwumafey: 8L, 98 SMudT Ward el ¥ ...(FAU)...

2 Aad agdel: U Sfl, g e TRIY BT ® b fUsd 93 & SRM
...(TALT)....
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it quafa: <Ray, I8 e ¥ @1 919 =21 81 <& T ..(@=aEE)...

A FEd Agaet: FHIRT Sff, AFRER |18e | P [aTd & oA H 3 81ed |
g BT AT [ IS9P I X1 STHHR] ITd T8l 2 3R J 3HD! Ugamd ...(Fadm). ..

it Uiy SMUdT AwlHG! & § ...(aE)...

2 FFed agdel: dfdb S B ARG TP TAR UK DIy SAIHRI UgdTs &l
TE TS T ... (FGH). ..

st QUTUFY: 3R MYBT I8 FATA &, d1 3T SHHBI 3T I IS8T, I§ 59 a1
A ST 83T e T ...(agM)...

# FIea Tgddl: W S, I8 9ed & ey, 3MUd WRE H 89 N Ud-
T ¥ HATA-Sd1d B © 3R I AP AT Pls SMMeARI a1 S &, a1 S9
e B g B ARy .. (EU). .

MR. CHAIRMAN: There is a procedure for assurances. Please follow it.

...(Interruptions)...

#} STfaATer I @e: 98 URARY HHCT H TR BN |HIART S, § S w3l
9 91d & ol g=gaTe <A1 d1edl g iR Agare ool § 6 9 30 9 39 R qiex
$ HWR BRI T, i 7 Ruge fhar 2, SHS HRU 9 Al $I 984 faward
gl H ggl WY 1 U1, I ANl b A H WRGR b T 9ga fIvard 81 W1 e Rege
T Bl ... (FIHH)...

it |uTafc: 39 Fard giov |

2 AT I @A W VS RS gaged © [P I8 gigered gR-aR Rdle |
Bl 3R AN A% T X, 396 oIy TRGR BT WAFC Alege™ a7 B, a8 73 o
EEIY

SHRI MANOHAR PARRIKAR: Mr. Chairman, Sir, these incidents are basically
attributed to local dynamics, visits of UN Military Observers, attempt for pushing in
infiltrators and, sometimes, to obstruct construction activities undertaken by the Border
Security Force or Army. A way of taking care of it and reducing the number of
violations is obviously that we give proper reply, which this Government has started.
And I think because of that the number is reducing. In fact, from the LOC/Border

manned by Army, the numbers have reduced during the last year.

2 e & SeTe: wurdfa Sff, st sifeer | Sft 9 agd €1 sresT dard
qBT A1 o9 fUod ae #EMl 4 BN =d W&l ol, I9 AfRer off 3k § arer w®
T A H AT S W TR AT, R ST 9Iet b ofted |l Y 9, 8 @At Sff
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A1 77 2, WP 'R Fgd )R aR< A S ffeR wrge, e fau &4
I ¥ ed € o RSt fafvex |ed 9gd €1 9 2, ool Sd! Sd1d q@a 31R

FIHY g 95 FRTe g8 5 ..(amaum). .

MR. CHAIRMAN: Please ask your supplementary question.

2 A T 3MMSE: I8 1 T © b gH qreg b o} W 90 Bl H ofleR 3
IR &t R ¥ fUsel A19-36 #EHl § J1 ofcd AW Te™ #31 S &l
for 9, foa! SIds 37 % 3R 8M FHfFReR 31 I= Jel &l dax, f7d av d
3f T St 7 |aTed 33T &, land compensation 39 {IgS % 9R #H, g8 paramilitary
forces H recruitment for employment, 5 ARl S ﬁ?’f@lﬁ SHTE WR el I9 91d
BT AT 8, clfbd &4 STa1d a7 ST 8 & necessary HrIare! &1 il g1 § go1
IredT g 5 I &9 e WM STad A, 98 necessary BRIATE! H&l 82 I 984
IHANT g fb ?ﬁé coordination &l ¥l 3R g IXE 3 W—w%‘-lﬁlﬂ SR ST N,
STEl THRIET AT, NS Al HAISTHRIR diaele™ $e3ed dieX W) U 7, SHd! kb
BIs & B e fFar ST g, 9@ 9T Aded § 6 gw Rb gifafee #, Redew
§ g7 w2 5 g' fear s, a8 fear smo, afed A § @18 gaga T8
g1 ¥ A e fAfRex & de asar § 6 oo onfl 9%, fod we 4,
3 HEM 9 J|rd Al R g A8 fear g ey e ffer 98t o)
FT d g8l G 3R §7 91l b IR H PO B BTl DI BRI BT AR FaT
H dr?

Osine 4 e o i linsy Dl Leal (2 G 2 (o (s el Gla s con (lenms 1 211 (ol D8 (5t

25 Sk i e e LS o 0 5 5 e et 8 00 (e sl o el o () dp SO
O eonlia Jiuie Gl e Cugy ) S o e B 68 8 e o st o S 8 e Y
e S Om sl S48 Qlsa S Ol gl e S (0 o onlin Jluie (a3 S G i85y e G 0 2 S

JRCHECEVRRA ORI pUvp

MR. CHAIRMAN: Please ask your supplementary question.

leny i (S Gl el GRS e g g e i3 S b a8 S B 5 g a1 W3E 504
S fude psr sl GRS e U (S On ot eSS o e Oy ke e A 5 (e g sie 41 s
b S &l o land compensation « i el ) 5 o Bl e o b S 0 S S e e
w5 5 S iS5l e e &l recruitment for employment, o paramilitary forces Jls ¢
2 S Gan A8 (s Uils U g3 (e - (s (S (5008 (55w A8 2 Ul Lo Glsa (e (8 o lhe S by
UA\;\.d%&gﬁ)‘ﬁéﬁﬂsc\wﬂ\Qﬁcw?du\.?se\}‘)J\Sd)})@a}c\ijl.«c._i\ﬁc'\*rq«d]c'\
&S O eum s oSk il B il 8 Sau s 48 il BB (s oy hSa s eSS Gsen iz Lk

o Bl b (a2 0la 35S s

+ Transliteration in Urdu script.
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e (S I8 e LS 0 (8 s WS oS G ) Ome e Sl ¢(ge OSENL G pem an nS o allae 1S
O e 4l Al eag (S5 o) S 0 s S S (s ke (S ke (e 0o Jab B8 e
= e O s Pl
A5 S S IS5 a e e S Gt 0l o) € e s o LS ol (s o5 Siia il e
S0 e o sl S S

st g e gR¥ex: Ay, H v 9 989 &1 &9 39 99l &l 3R o= argdn

g & I8 gard ASBRIR dideled 1R 2l

MR. CHAIRMAN: He has a valid point there.

SHRI MANOHAR PARRIKAR: I entirely agree with the sentiments expressed
and SU& oY JMIBT M FaTel 31 WY AR SHa! feced R Ug 3 oY, o |
will definitely consider those separately. $ WdTel # Refafoces ®ax =181 81 &,
TE T had AISHRR g™ W) 2l

MR. CHAIRMAN: Thank you. Hon. Members please read the wording of the

question. The answer and supplementaries have to relate to the wording of the question.
st fefrae fe: 9x, 3o 7 =9 89 =1fRU |
o} |ymafa: T&l, W\fﬁ@? &I 91 3Tl 21 That is quite true. But otherwise we

will not make any progress like this.

SHRI K.T.S. TULSI: Hon. Chairman, Sir, I am grateful for giving me this
opportunity. But I want to say that this question raises both the issues. This question
raises the issue of the violations of the cease-fire by Pakistani troops; and this also
raises the issue of action taken by our Armed Forces. When we look at both the
claims of the Indian Government and the Pakistan Government there is a wide
variation of the number of persons who are killed on the Indian side and the number

of persons who are killed on the Pakistan side. It is a human loss.

MR. CHAIRMAN: What is your question?

SHRI K.T.S. TULSI: My question is: Is there any system by which you try
to reconcile, or, do you just reduce the number of persons who are killed on the
border on the Indian side, and increase the number of persons who are alleged
to have been killed on the Pakistan side? This is a human issue. If more people
have died, can we suppress the information? Is there a system of reconciling the

two claims?
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3t AHEY gR&R: |AUMRT 78IGY, 89 o ol RleRed od 8, d wieRea
absolutely confirmed statistics Y& & 3R Sd®H R H if the Member wants I can
give the statistic of the last five years, or, whatever period he wants. Statistics are
very clear on the border, we have statistics which indicate in 2013, 10 deaths of

Army Personnel, in 2014 it was reduced to 4, and up to January, 2015, it is, 2.
3 FIed TgdGl: W), MY $HD! UG Aoy ... (L. ..

MR. CHAIRMAN: Please see this is not a general question. ...(Interruptions)...

Please. You give a notice. We will accept it.
N A YIS W, T TP [ATd IoNT B
MR. CHAIRMAN: You give a notice. We will accept it.

2 I gl W, 39 G b1 g Fwy ue foran 9y, "Ife &, O 9
THRT & FHEYE & o0 37 91di & A1U-U1Y URBR bl BRI ANl Bl Sooikg
PR BY doded] RIRT AT SI" IF [T Bl BRI AT H d TAH @Il A1 1A 2
...(TAIT)...

MR. CHAIRMAN: This question is now over. §8 SITgUl
e 4 e IR-IReR sruardl | glenst 1 svma
*3, Slo fasTgaedt wmefl : R @Ry iR IRIR FHeamr Wit I' gdH B P

(®) T ARPR DI 39 d1d B AFGRI & b A B AT & JGAR, Halg
PR & Ual § el IR RSN SRyl § gragradi, qieror o el iR
e foRme fafecadl &1 e g;

@) e B, T T WWHR T5!] T GHIET B IR TRBR] JqATAl & U
H ggdE B AR

(M IE &, IR a1 Jodeel KART R 52

WRY 3R IRAR FemoT #3At (it T g AL): (B) W (1) AR "8 &
Ued TR G f&Ar W Bl

fagvor

T FATHT B IRHR WRY AT (A S T U 3R Feg dar (Faforean
Rt Al & 3iaia SRudTel BT Iedg BT Bl

ST9 B W 377 IRUATll b BH-BIoT b IR H Rrbrad et 8, Tt &= arel

ST b RIcATh SUGeRT BRATs Bl S & TAH SR Bl U=t § BT A Bl
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PEI AYPR @R o1 (Al St T UH) & ATHISRIT Bl Uiy ey
IRTAT TS B Bl TR A WHR A A St UF w9 & S Ueeg fey Ty
ey gREdT el (I W 8 & T U T ) Ug (RIS ST JT ARy
IREl Ued TH 918) 3R UF U §f A (RIS WANTRITST JQrd dre) Had
fy 2

Jorfl, YTetagar @t odf 3R FMdgHl & R 7 @1 vF U ff vF gRT &R A &
U9 U §) T gRT TR ey aRTal el Bl 39 U4 & e o w |
Ueerag fopar e & b S Feror yReAy qures aRve (@ ) 311%) gRT U
9y ¥ 3iex fhar srom aife $-ffaer-2014 &) ordt qen fRdeAT ik ey Ryt
reAl (U Al 3 Ud Bl WRGR W@ReY Ao (Al St TF U9 & diF gwanEiRa
HIR F9 & STTAR YT Haedl AMES &I AT [HaT ST Al

IfT T 319t YTeldgdr & TP 99 & AR 3191 FRIeTor e SiR/3rerdr YR
et gRYS (@R ¥ 3MS) §RT Srgeiid fhy oM 3 e &d € a1 S o o
Ug U9 U9el | BSRIT S 9dhdl ® a7 S9d! (ed 96 RS Slad &1 S At
gl MR ot gRve gRT AR & fog omeer ugd & SR f6y S ga €

Lack of amenities in empanelled private hospitals

1*3. DR. VIJAYLAXMI SADHO: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government is aware of the fact that in the private hospitals included
in the panel of Central Government there are no amenities, arrangements for tests

and sufficient number of specialist doctors as on date;

(b) if so, whether Government would re-examine them and make changes in

the panel of private hospitals; and
(c) if so, the details thercof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) A Statement is laid on the Table of the House.

Statement

This Ministry empanels hospitals under the Central Government Health Scheme
(CGHS) and Central Services (Medical Attendance) Rules.

Whenever complaints about the functioning of these hospitals are received,
appropriate action including removal from the panel, is taken against the defaulting

hospital.

+ Original notice of the question was received in Hindi.



42 Oral Answers [RAJYA SABHA] to Questions

With a view to provide quality health care services to CGHS beneficiaries,
Government has prescribed NABH (National Accreditation Board for Hospitals and
Health Care Providers) accreditation and NABL (National Accreditation Board for
Laboratories) accreditation for Health Care Organizations (HCOs) empanelled under
CGHS.

However, as per the terms and conditions of empanelment, Health Care
Organizations which are neither NABH nor NABL accredited are also provisionally
empanelled subject to the condition that they are inspected within one year by
Quality Council of India (QCI) for compliance with the eligibility criteria as per
the terms and conditions of e-tender 2014 and Memorandum of Agreement signed
between HCOs and CGHS.

In case of their failure to get themselves inspected and/or recommended by QCI
within one year of their empanelment they are liable for removal from CGHS panel
and forfeiture of their performance Bank Guarantee. Orders have already been issued

for inspection by Quality Council of India.

g1, faoraaedt wret: a=rare, Suofa A8i9l #Eley, R AFAR HA S W U9
BT BT Sl ST AT, A HA S T IFD! gAT-RIAR Halg Ja1 R iR
HSuaed | Siie a1 81 #1171 IR I8 8 6 S 9% &1 TRI9 SHdT 7, 98 @Ry
Jarall & fofg S[e1 @1 & SR s+l ARI SHI-yoll W@rRey Jiensii W wd dR <l
gl AT 3R Pls W NG 3MSH! TR GfaeT ofdl 8, A $9d Y I 9gd SATaT
Ul @ rgeIedr Bl § 3R 9P Y g8 AU e SR Sl W P! STHI-YSI
Bl 7, SUH! 98 99 <dT § |

AT A7 S, U1SH @RI R 9S-9% JRUdlel & g Aifi e Y€ W OEH
1T ASUTd HT fHIT SaT 87 3G BRUT RGN Bl 39 < P IeX Fol dXg I
ey gfaer & e o7 W& ¥, S5 gedl B 9 dRE 9 @Ry gfaer & i
7 B! g1 R IMY W PIs FawRqT HAl, T 59 g3 SRl § 39 R4 Bl
eI wW@Rey Jagr iR FEl dlede fe [h? 3udl ARGR & gRT VAl Dls YA
fomar <1 3|1 87

S ST gHTE ST FHART ST, 39 URA & & 9N &1 S U g gOT 8, I9H
38 Acd TaHHC & THFHE Bl 91 Bl Bl Wgd TauHe & TRIFaHe Bl e
I Ao TIHS F AOTIUE BT Sl TRITHS WIS JT IR 8, $9¢ aR |
T IR feaT 81 899 99 SR H 9dr € fF R U &1 URiod €1 U@ Quality
Council of India ¥, S @iferel & AR AT WR A9 Y@l 81 B Haex Bl &+
H & U National Accreditation Board for Hospitals and Healthcare Providers and
National Accreditation Board for Testing and Calibration Laboratories, 3 &I RIS
g, % gR1 A1gd1 T 8F TR &H S9d] Aeiyaud & d8d TRFeHe did B
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AoNTad & THFede &1 Ol ded Td-He &I Yo ®, S9H there are 25
cities; 12 more cities have been added. In the process of empanelment, the first aspect
is the technical side and then financial bidding. $9 TRISR # 89 5T|r@'|CO"H, Scd
TRy eI oiGINg?I\ﬂ Eal TRl hXd B3I R ﬁ, there are a very few hospitals

which are empanelled by this process; hospitals are 438 and Diagnostic Centres, 582.
ST BAR UHes BIRYCed 743 &, T8 A 100 NABH ¥ accredited 81 891X 148
SEHIRe® Hed &, T8 9 56 NABL ¥ accredited &1 ST NABL ¥ accredited 98!
¥, 3% Quality Council of India ¥ UH AT P 3Ex S THIFHC Bl AT T
BRE B ATATIDAT Bl &l TARMY 89 99 efc & 3 B ol

R S U9 7, I8 AleT B B 39961 ued I8 © b R ursde Jaed 7 ureH
AIpe TR ARBR A YA 3MMdfed PRIHR ST aa1y &, ITH TRIa] PI HaT BIdl
g g1 T8l Bl 81 I8 U $9 UL B YRS el 8, olfb (B Wl § I8 M1 a18dn
g TaHe 7 99 W Al 9% IET g © 3R 99 £ ¥ from time to time, we keep
doing it. 3FR BIs 4 AMUH &9 H AT 8, I MY I AR &9 H ST A1y,

we will inquire into that and action will be taken accordingly.

31, facraaedt it W, e faRed SR & Ul WRT H HHaIRAl & aR H
S 9T 9dTE 7, SO $ e § H gud aredl § | a1 Rewdde #Y aiferdt
T, SUB aR H H TP A <ol § [P TP stent 25 BOR BT A AP Il o
TUY H AT gl B ACSH I8 AR fh ST SABT TSt 8, df S ST A 3reed
Aot firer 3R S 38T I IdT a7 fiet, offhT 3mua! S Regmddc & giferdt
T, IH SAGT 9gd & AN XC € 3R T I9H! 9gd 8 FH Rged wed g H
T stent HT &IV QAT ATECH § (4 DIs Hl AfdRT 3720 A 36T stent ST ATET
g1 H g8 Yol dredl g 6 1 MY SWRY HulEl 4 39 R § a1d BNl difs S
FHaRAT B et glaem e aF ik T orew sy fd ddh? &1 WWHR

ST IE FawRqT HAfT?

st ST YhTeT SN o TIHS P gFcIlgS] & ol Sl THiFes gINuced o,
SH TaHe 3 Efedr 8 Resmdde oxdl B, 3 feurdic & Rewddic &=dr Bl
ITH STINE Bl SafS B B Pl IG4 hargdl 9N faR 3§ 81 81 59 I8
fraR smar g, a1 39 W) & far g

SHRI PYARIMOHAN MOHAPATRA: The Minister has said that they are looking

into the quality of hospitals which are empanelled.

I have been informed by a number of hospitals which are reputed in, let us
say, the city of Mumbai and other places, that because of extraneous considerations
which prevail in such selections in the Health Ministry, they are not willing to go

in for empanelment.
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Have such complaints come to the notice of the Minister or the Ministry? If it
is so, what action has been taken? Even the Members are also not able to avail
themselves of the CGHS benefits and quality health care.

SHRI JAGAT PRAKASH NADDA: Sir, no such incident has come to the notice
of the Health Ministry as of now. Still, if the hon. Member can give some information,

I will personally look into the matter and action will be taken accordingly.

SHRI P. RAJEEVE: Sir, as per this answer, NABH and NABL accredited hospitals
are empanelled by CGHS. But when I went through the CGHS empanel list in Kerala,
there were only five hospitals. All these hospitals are situated in Trivandrum. There are
many other hospitals accredited by NABH and NABL and also by the World Health
Organization in Kerala. Why aren’t these hospitals empanelled by CGHS? In Kochi
and Calicut several accredited hospitals are there. They are giving more advanced
treatment. But as per this list, these hospitals do not have that much credibility in
this sector. What are the criteria followed by the Ministry? Are they ready to give
automatic empanelment to these NABH and NABL accredited hospitals?

SHRI JAGAT PRAKASH NADDA: Sir, there are certain processes. One,
accreditation given by NABH and NABL and another by the Quality Council of
India. As the hon. Member is saying, some reputed hospitals are not included in
this list. If he can bring those names to my notice, I will certainly see to it. At
this point of time, I do not have any information that any reputed hospital is not
in panel. If he gives me the names separately, I will certainly look into the matter,
and we would like to give them empanelment because it is beneficial for us and

also for our beneficiaries of CGHS card holders. We will do it. There is no problem.

st YMeN JSEe: Ul HEled, Sl Uisde giRuced ©, g8 9dl TN ol
B 50 TR $UY IT Udh oG $UY WRA TSd &l 9 oy T 9Rd WHR I UH
frde & fb Tavie & 3iex Sl Ugde BiNiced ®, S TS 81 dlel TRI9 o
& o Gaem <71 o) AMaegHdT 8, 7SS B DI aeIHd] 2l A 39 AR ART ARBR
TREE & g R dRA arelt 872

N A gHTA TG W, I S WIAe S §, 9 WY BN ©, it is a
regulation covered under the Clinical Establishments Act which is adopted by a
very few States. This being a State subject, al gl @ 9 & S Afee SrEt
P Vel TaHe b IRy H &, B PDIRRT drd § 6 Iqd Wial & fog ff gfden
TS B WY, WG & I9 siiced H AR uigde giuced # el Ry &
TS & Uod TaHe B RSB J |
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Implementation of GST
*4., KUMARI SELJA: Will the Minister of FINANCE be pleased to state:

(a) whether Government is proposing to bring Goods and Services Tax (GST)

Bill for legislation in the current session of Parliament, if so, the details thereof;

(b) whether the implementation of new GST will entail considerable loss to the

States, if so, the details thereof;

(c) whether any discussions took place in this regard in the recently held State

Finance Ministers Conference, if so, the details thereof; and

(d) whether some State Governments have requested the Central Government to
compensate the loss that they would incur on implementation of new GST, if so,
the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to (d) A Statement
is laid on the Table of the House.

Statement

(a) to (d) The Government has already introduced the Constitution (122nd)
Amendment Bill, 2014 in the Lok Sabha on 19.12.2014 for amending the Constitution
of India to facilitate introduction of Goods and Services Tax (GST) in the country. It
is proposed to take up the same for consideration and passing in the current Budget

session of the Parliament. The salient features of this GST Bill are as follows:—
(1) subsuming of various Central and State indirect taxes and levies;

(i)  dispensing with the concept of ‘declared goods of special importance’

under the Constitution;

(i) levy of Integrated Goods and Services Tax on inter-State transactions

of goods and services;

(iv) levy of an additional tax on supply of goods, not exceeding one per
cent in the course of inter-State trade or commerce for a period of

two years;

(v)  conferring concurrent power upon Parliament and the State Legislatures

to make laws governing goods and services tax;

(vi) coverage of all goods and services, except alcoholic liquor for human

consumption, for the levy of goods and services tax.
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(vii) Petroleum and petroleum products are constitutionally included in GST,
but will not be subject to the levy of Goods and Services Tax till a
date to be notified on the recommendation of the Goods and Services

Tax Council.

(viii) compensation to the States for loss of revenue arising on account of
implementation of the Goods and Services Tax for a period which

may extend to five years;

(ix) creation of Goods and Services Tax Council to examine issues relating
to goods and services tax and make recommendations to the Union
and the States on parameters like rates, exemption list and threshold

limits.

GST is expected to improve the generation of the revenue of the States. However,
due to a shift from origin-based to destination-based indirect tax structure, some States
might face drop in revenue in the initial years. To help the States in this transition
period, the Centre has committed to compensate the States for all the losses suffered
by them on account of implementation of GST for a period of five years on a
tapering basis. In the long run, the revenues of all States and Centre are expected
to grow due to widening of tax base, better tax compliance and enforcement, and

growth in the economy.

In the month of December, 2014 two meetings were held with State Finance
Ministers on 11.12.2014 and 15.12.2014 to resolve the contentious issues hampering
introduction of GST. In terms of broad consensus arrived at in these two meetings,
the Government introduced the Constitution (122nd) Amendment Bill, 2014 in the Lok
Sabha on 19.12.2014 for amending the Constitution of India to facilitate introduction
of Goods and Services Tax (GST) in the country.

KUMARI SELJA: Is it true that for the last five years, the Gujarat Government
was bitterly opposed to GST? What has happened for this change of mind suddenly
that they are strong proponents of GST now? Some States still have strong reservations

about this new Bill. What is the Government doing to address them?

SHRI JAYANT SINHA: Mr. Chairman, Sir, the GST process has been underway
for many years. It was initiated in 2007 during the UPA regime. An empowered
Committee was set up, like it had been done during the promulgation of VAT.
Now this Consultative Committee, the Empowered Committee of the State Finance
Ministers has been working through a number of issues. It has been a very good,
a very deliberate and thorough process by which we have managed to resolve many

complicated matters. I would like to assure the House that this is one of the most
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fundamental, if not the most fundamental, reforms, to the taxing powers of the Centre
and the State. We can imagine that when we take on something which is going to
change 50 or 75 per cent of the tax revenues of the State and perhaps 40 to 60
per cent of the tax revenues of the Centre, it will require elaborate consultations.
There will be specific issues that will come up in each State. As for the question
that the hon. Member has asked relating to Gujarat, Sir, Gujarat is a manufacturing
State. GST, you must understand, is a destination tax, not an origin tax. So we
are moving very much from an origin-based system to a destination-based system.
If you are a manufacturing State, where most of your tax revenues are generated
because of the manufacturing that is originating from the State, and you move to
a destination-based taxation system, there are going to be big adjustments that you
have to make. In the situation of Gujarat as well, they have also invested massively
in their infrastructure so that they can in fact be the best manufacturing State in
India. So, when you move from one regime to another, they will, naturally, have
issues and concerns. Now, as I said, we have had a consultative, a thorough and a
deliberative process. And through the intervention of the hon. Finance Minister, in
two very important meetings in July and December, these issues, that Gujarat had
brought up, were raised fully. These have been discussed and we have come to a
Resolution on that, in part, by introducing a tax on the supply side as well, which
is a part of what was decided in December. So, through all of these discussions
and deliberations, by being flexible and by understanding of the situation that the
States are facing, we have come to a consensus which, I think, is satisfactory to
all the States. Of course, like, in the case of Gujarat, there were issues relating to
Mabharashtra, Punjab and Haryana. These were very specific and particular to those
States. But again, because we have heard through this in a very deliberative,

consultative and a flexible manner, we have been able to resolve all those issues.

KUMARI SELJA: Sir, I am glad that the Gujarat Government is now on
board. Sir, as per the information provided in the main answer, we understand that
petroleum and petroleum produces are partially or conditionally exempted in the new
GST and the Government, in a spirit of large-heartedness — pardon my pun — has
also exempted alcoholic liquor for human consumption. So, would the hon. Minister

throw some light on the reasons for that?

SHRI JAYANT SINHA: Sir, the pun is pardoned. What we have done is, as

I said before, we have to be flexible in all of these...
PRI Ae: IR W AR AU g1 a1 8, A1 I8 9gd 316! a1d Bl

it S| RieeT: IR, MU IRTT &1 JET IS &R Iy § TRE & a9y # i
3TST-3TeT Bl 3Ty &1 X oy &f MUaiRe dR R Ig flexibility <1 a1RY foh
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g8 MU W % IR & AT R BRI ST AR &b 9T Pl § IRTG & w4
BB PO Al gs 8, SO B4 8% I DI I8 flexibility a1 MY 3R &A1 <1
g1 ¥ Ygiferad & vy # sl SA § ..(@AH)... UG T HT A Srare fam
...(TAY).... oifbT YD Sq/d gdS T8l 3MATl Sir, as regards petroleum, as I was

saying earlier, we have to take into account the fact that tax revenues are going to

be significantly impacted for the States. The decision that has been made, after due
deliberations, is that petroleum will be included in the GST Amendment. We are
going to then proceed, through the discussions with the GST Council, and decide,
as and when required or necessary, when the States feel that the transition period

is over, and then there will be GST applied to petroleum as well.

$ft AT InETA: WUART SN, $B Al A 39 91 U IMRHT Fad bl § b
SIYAST & AT 81 A 1A Bl B arell 81 & gfd 781 Rl $9 & forg s fad
AT ST B srederar H Ud ST 9915 ©, [OH B 5T & J&I WAl DI IF HHCT
B G 91 AT € AP 50 FHRIT BT T &1 Y, fh $& Il 7 Ig a1
Fel & & Rar aRve, TRUIfA® 3R v TR @R S o o el 8, S9 < dl
g ®x & forg T yraurE fbar A1 §, I8 H A A S A ST @Al gl

2 i Rieer: w9afy #eiey, oerviiy 9ewy o 9gd 3resT Ued Jul & adifd
FE AR VA Arpd 9SS €, S sifagm, U Td aiRE A dedl € 3R S
IT ¢ Na=ol e § SR 519 89 S 99 indirect taxes Pl SIUAST 2T &
T, T I B ST) BT Sfely 899 &Y ST & 91 919 d) & q9 fhar § fh
il 1 2 compensation f&Ta™I EHRIARSEED oI ufe ATl 89 tapering basis IR QI
3R 98 B I B R a9 {6 3R didhd dreiol BT ®Ig 819 & <8l &, ol
ﬁﬂmﬁ%aﬂaﬁﬁ?éﬁﬁﬁcompensationi’ﬂ'[?%'f%,a’s’FﬁWEﬁ@G{aﬁ
foe aRg T =1y |

2 oo e gufay S, § @3 qeicd @ guel @medl g [ o9 o
WRHRI 7 9 @r] fbar o1 99 9 39 91 B bl T AT b Iy SR Pl Sl
JHAM BT, SHD! WU B M9, fhg 9 T9I 98 WRUTs 1 B o |l ol
T SNUHFST & BRI Sl oY ARBRI BT A 8 V8T 8, SIP (¢ S84 WIS P
I Pel gl H S A P 59 d by WAR W USH drel A7y 9R @
calculate fopar a7 872

it srda Raeer: wmafa S, 9 # 5l &1 @18 71 a1 SIS Trer e g, wifh
A SR NIgSl 98 d¢ 1 VAT §H AN © [P S IR W9 89 SigEc] &l
SR B, P TH 99 98 SIQ iR Sl 9gd A1 SIUHIRRRIS g, 9 399 Fad
ST, A B QRT AR § b 39 IR RO R A ¢ § goT, Sul YR A HD!
SigEet § W SRy Xd=gol g1 ST W Bl §Y W1 1T Bl BF AN A AT
fear & & g ara &1 dueReE SH@! g9 <9 98 Ui IR w7l o HY
TEe HE, B G R € 6 9 Rl @1 g1y e 86, w9 @ ggradt gnf oiR
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SR NIYST 9 S H MeRiiy Wew B WRIMT A Aredn g 6 S a¥ie
P AEH F <, dr 98t ff 99 €

SHRI TIRUCHI SIVA: Does Tamil Nadu come in that?

#t SRia Ri=e1: S8l d% AIgES! &1 ©, AWYES! & JHAM Udh el Aol ol
I YT Sl WRGR o, S o forr o f6 vt o w8 fhar smom &R S
IR LT o SHh! <F Uferd &9 fhar a7 o1, SS9 d1 81 891 & ol -
T W 99 fHar T o {6 S 91er 89 91el €, 98 g WeR < I8 HF AWER
DI AT A1, S AT ARPR b1 [0y o1, «ifes S 61 Q&9 ami o o a7
fopar &, aife &H SIUAST &1 Al A1 8, St <% & fder iR S=Afd & oy agd
SR 8, Sl B9 @l A dal g fdh Sl W 8 I 7, 89 STox ol 3R sl A1
H BH9 11000 HRIS UV B Yae= {har g1 89 I8 Sox <1, o 6 sl &t
R 81 {5 399 $g WRPR Id A1 B B I8! 7, IRER! T ¥ET Bl

DR. ASHOK S. GANGULY: Sir, first of all, through you, I want to compliment
the progress made by GST up till now. But the issue is much more fundamental.
If every Bill of such importance and revenue generation is going to seek unanimity,
it becomes very difficult. Therefore, my suggestion is, and maybe hon. Minister is
already following it, that if there is a core GST Bill and if there is a peripheral
issues Bill connected to it, and it is left to the States that if once they accept the
core GST BIll, then, the peripheral issues affecting each one of them might take a
certain time dimension for them to conform to. Then it is likely that such critical
and important Bills which have been sitting on the back burner for such a long
time can be passed more expeditiously. I would request, through you, a response

from the hon. Minister.

SHRI JAYANT SINHA: Mr. Chairman, Sir, I would say that ever since our
Government has taken office, this Bill has not been in the back burner. In fact, it has
been on the front burner. We have taken it up expeditiously and it has moved very
quickly due to the intervention of the hon. Finance Minister, and as I said earlier,
that the process has been consultative, yet flexible. The legislative process moving
forward is that we have to pass a Constitutional (Amendment) Bill. Hopefully, we
will do it in the Budget Session. Then it will go to each of the States which will
then have to approve it. Fifty per cent of the States have to do it. Thereafter,
coming to the hon. Member’s point, there has to be a GST Bill that has to be
passed in each State. Now obviously the Bill that is passed in each State, taking
into account the circumstances in each State, has to be guided by what the GST
Council is agreeing to on various rates, exemptions, thresholds and so on. So there

will be a process after the Constitutional Amendments are approved by the States



50 Oral Answers [RAJYA SABHA] to Questions

where that kind of tailoring and customization in each State can be done along with
consultations with the GST Council and that I think will be able to address the very

specific circumstances pertaining to each State.
TRl &1 STaeR iR w@aea Jfawmd
*5, 8f} AT INATE: T TR AR IRIR BT H1 I8 IAM BT HUT BT

(P) T I8 99 § P Sfaex T gt # et & el Rd 85
@) T &, A 3qH R BRO E; IR

() R IR B I8 GHRad HA S Blg o & [ TR &= F g
qT W Slge] U Bl 3R YFIU Bl W w@Rey JAg goId 8l Aeh?

WR 3R IRIR deamor w3t S g FEn: (@) A @) faawer @
Yod W Y9 A T R

fagvor

(@) NETIT F YT AN ST & P TRA07 &t H1 o # et &5t 7 v
10000 STRIRAT TR MW IR AT YA fHfheqd & | s ol &R |rd<iied
&7 & fafects e €1 qanfy, amivr a3t & mfie ware &t # a9 fafecaat
B T a9 2007 H 22608 H dEHY IY 2014 H 27355 Bl TS ¥;

(@) AT F Hs VU SR BT gdl ol g, o aoe J fafecas arfior
g § AT B DI IAFTBT g B, 99 39 & H d9a fafhcddl & i U9er
3T T W1 TAT Sias R iR I g gfaenst # ofav wnfie 2

(T) FIT 3R SRYT &3 H HaAT B B Sldex] bl HAIed R & oIy, I
ferrferRad Qfaemd uem @y gq 9Rdg fafeear aRug 5 bg WReR & qd rgared
A Haeiar fafeeas R fafas 2000 § s foar ;

() eI dar ¥ o fafec afeRal 7 gy wd afeq a3t 4 &4-
J-HH A 99 qAT DT 8, S8 FdDIR (ST q1edhd H 50 Hferd e
o QIR

(i) FIAPIIR Tafhedr urewshdl | SIRIST S T2 URIer 3, R g1 Hio el
H O a9 @1 T8 a1 TG Ui & 10 URRE AR WKie & SAfHTH 30
gfoerd 9@ & 299 | UieasT <A

6 AfIRET I TR e (TITATH) & d8d TR0 3R ¥ H HdT $H
arel fafedsl &1 g &3 ¥l Ue™ &- & oy 3R 3¢ Aariy waq & oy
o< WErIaT ue™ &1 SRl 8, dlid Siaes] Bl U &3] & Aacii-ih WRey Jiaam
Gl Bl AAU JMHYD o | AT Bl W FoAg <F T8 © fb I T IR RIHiaRo
o Afaat TRl T iR qHaTd & 9 fafecadi &I dArd wR
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Availability of doctors and healthcare facilities in rural areas

1*5. SHRI NARESH AGRAWAL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the doctors avoid being posted in the rural areas;
(b) if so, the reasons therefor; and

(c) whether Government has any plan to ensure that sufficient number of doctors
are available in the rural areas and the villagers could also avail the healthcare

facilities?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) Estimates from studies indicate that there are about four times as many
allopathic doctors per 10000 population in urban areas as compared to the rural areas.
This includes doctors in private and public sector. However, there is an increase in
the number of doctors posted in Primary Health Centres in rural areas from 22,608
in year 2007 to 27,355 in year 2014.

(b) Studies have identified various reasons for reluctance of doctors to serve in
rural areas including feeling of professional isolation among doctors posted in these

areas and disparity in the living conditions and general amenities.

(¢) In order to encourage the doctors to work in remote and difficult areas,
the Medical Council of India with the previous approval of Central Government has
amended the Post Graduate Medical Education Regulations, 2000 to provide:

(1) 50% reservation in Post Graduate Diploma Courses for Medical Officers
in the Government service who have served for at least three years
in remote and difficult areas; and,

(i)  Incentive at the rate of 10% of the marks obtained for each year in
service in remote or difficult areas up to the maximum of 30% of the
marks obtained in the entrance test for admissions in Post Graduate
Medical Courses.

Further, under the National Health Mission (NHM), financial support is provided
to States, inter-alia for giving hard area allowance to doctors for serving in rural
and remote areas and for their residential quarters, so that doctors find it attractive
to join public health facilities in such areas. States have also been advised to have

transparent policies of posting and transfer, and deploy doctors rationally.

+ Original notice of the question was received in Hindi.
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sft R IATA: HEAIY Uy S, 9 AT B I B 34T 9 S ©§ [P o
Bt 70 wfrerd SmaTdY AT § I® @ ® MR ial # 70 uforerd efaest @t wHr 71 i
P SIISTAR T Bl Sell BT Sidex] W goliol BRIAT Tl 2] 3T AR U3 BT 3Me
e a1 TpIE fhar g, oyl Uic U< A8l fhar 8, safav § #9301 98iey I b
S ST ATEdl § [ Sil Squasll &1 MeSals~ §, b qdlad <2 & A0
TR BY S ISl B, I87 fhad STaex 819 d1RY? 39 9HY 3MMUP N fha+ Siaex
IUA & AR B Y ITb! BHI DI RT B2 QY B A1 H S a1 b aan
PR Bls G AT g9 b1 077 o 8T 5, SS9 Y™ 41 IS Aed HAl
J 1 SBIM HEl oI fh &9 fdoit Sidex & fory ore T 9 &l <712 @im 3y vasilens
B Bl VA SINRM <71 916d © b fJelel Slqed @l o/ ¥ Ragedc 8, e
H ITD! 4eTg 81 MR ITd! qiRkeT Al Tdl | 81, I Slacd &I B QI 8 b2

oft ST geRTel AE: QUi S, W4T fR gAY 99w | Bl 8, 99 § U8
fowa v o9 99T 9 I T B, Hifh IR AfSHeT Befie! § St Furay RO
g, STd! BH ofd HT A el N & Bl 98 HH % Sfaed & ofdal WR &l A8l
2, 9fcth WA & g W ) 8§ 3R 3 dided W) A B S WHO &1 Kss
T, I8 TP SldeX & HUX 1000 TSN &1 gl g9RT ot orft RAfy 8, 98 Ua siaex
R 1674 ARSI BT U 2l 9 2919 | AT SMY, A We have 746 doctors 3fIR
T ST 14 o ¥ f AIfE STaed FY sMawaddl Bl I8 $d Aare] va R
2l 396 918 S g9 AR 2, 98 I8 © 1% urivr &) & JohEd T gRars H
Slde} IR AT Afd 1 9 YHR WX YRATST H Slaex] $I 4l gl DIRET g3 ©
3R PIRTET & AFAR WA T Hed H 2007 H 22,608 Sidcd &, I qEHY 2014
H 23,755 Bl NI $B A BAT VBRI AR W TA fBar 3R GRS 9gTs, arfd
Tl wXdl URATST § S8 9 UBR HI 8949 IR &t B 396 oy ugell &M
ar s I8 fhar on f& o Moft. fewenar & s 8, S99 50 TR S—= foran
ST, ST Sided i ATl IRT TRAT | |d 63| 33T axld I S gror uRar §
qd BT @R WS, B S o 9N, S ufd a¥ & R 9 10 wfoera At #
to the maximum level of 30% II'I’CR%%QG’I’Q"SH WW%W@W@@&T@[
Slacy YT TRAT H Fd B 6, S WGRIed auld J AIcded B i DI
B SITeEt

HqBIGY, W19 H Ul e # o1, A1 98f W HY IT WId Uarsy 3R Werd e
TP F, UL H, 98 H, TRORE & 91 B auel U Usgue H AY udr e
G, 39 IRE & RSN fHy A1 g7 IR & J1e0H A 89 9o 8§, ofdd H
S9H I8 STHN B f% we will have to take some decisions at policy level, f5=1
$ed © b JoId: B IRATT HIAT TS, FiP A9 31 991 & fF 50 [T B &
fiq 98d 98 A9 W B B DI AMALIRAT 31 IE 914 AT B & 8l 8, dfed
3T ¥ 10 AT Ug Y, o § e ¥ g i e o1, 99 9 fodl Y ger fafex
¥ foIv 9 a8 fau™ 991 81 31 999 81, S99 o § fQahd gl & 6 a8l awir
TRATS # Sigcyd T8l Ugd I8 B 39 e ¥ A Sl IR o 7, AR ISHAR HIEq
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T 9 IR B o, IW B AN eI §Y, TAHLIAE. 3R AR.UAY. F A1 T
$B SN By Bl

HqEIed, J.UL.U. A |, 99§ Sl 5 B W BI 91d Pel oY, 99 e
I Sl fov 9 & IR § &899 919 BI S 9@ &1 BIRTET &f off, 98 ST Hadt
H T o1 @R 91 § 98 Hex HAT & YT 919 3N T iR g 9 @t 99 T o
BT 3T IS BF YA dRB I UHHT G ThY ST B, dl IR Dls ofd
&l BRI We will have to think by taking everybody on board, i.e., MCI, IMA and
health fraternity altogether. 98 DRI & D 8l B9 S DY faeT W 7 8k
I W B HA B, Riifd MES.UA.T. F Al ®ET & "gell Md B IR, d {1 S
@I 910 B IE 82 How do we go forward? ¥l IRiG & b o drel w9g H &9
S PV PiBICIgl B Fbil AR Yoyl B Tfe F 39 P8 GRakid HR & A&l |
SITET Sldey &F A9 Wd, 39 uRfRAfy # &9 g

it TR 3RrETe: AR AIRA WTed, A A Sff 9 S SR faar 7, § S
G H ST @redn g 6 g W Ul av fae STy oY Souel R T T,
I S 3Tt RUIE 8, Sua 24 ¥ fhas sided 3R fodw wWefere amus I=i
g ¥ IR & B € 3R S 9 fhaw ufoerd facer 9o oI €2

S, W U S ATl &S9P AFAR 30 BUR Slaed B8R A g i
Sfaex & f&ft ot € &R S8 & #1940 T fager gof 9d E1 9t S g9d
g, STH 9 80 WRTerd wredl seld H M &1 $9 YBR @l H Slacd $I AT I
gl safoy § oy g9 R4 1 Aol ST gredn g 6 S an faqw S e €, 9
g9 9 U7 oI, MY AfTS! I UgTs drd & 3R SHd d91¢ a3 I o 81 S=
feged™ # A & oIy M9 w1 Ty &) 3@ B2

£ [afer: vh & Fare gl

SHRI JAGAT PRAKASH NADDA: Sir, about 55,000 doctors are produced every
year. Il d& 4S9 S &1 @aTdl g, SIAT MY HEl, UG YRR 59 90T W
U TE E, offb § g8 SR B B AN b SN Bl AR [ivad w0 d gedn
REAT Tl S HY $E1, 399 98d diforll ddd IR SIS o @I Se’d 81 8HRT
AT BT S IR &, 3AH Dlg W Sidex 39 THGIEITH TR & el & I8 gl He

is going forward for an M.S. or M.D. course which we are trying to increase here

in our country.

A 91d I8 B 6 &) ARSHA Bicisl o divsol HRAT B PIRRI $RP o@ for
Tl 39 99F qrave Wt Sfaed & O @ AT HF T8 g, safey g9 VAT gRadd
HRAT TSI fob BAR T&T Sldey] Bl ST &1 SURIET 921 39D ATA-A1Y MU Sided
D T A B T HIE STAY HIAT 8, 98 SIoy fhar Sy drfe &F ggf HuraR
T 9P| TIR BT 9T R IfFees] BT B IH 8l 8] ®, Jfdcdhell 39 TH &l 8l
T Bl el ey & B € WA 8 T ' Y 9w 8, N ) R @R @t
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SERA & 3R {9 gHIfeIy BT {6 519 T &9 AEUAY Bl 599 A a1 T8 ofd & 3R
ITH WY TP T4l el PRI ¢, TAR & H O Aol ©, P 89 I§ el &
¥ BARY HIRTET T8 . We can’t stop people from going abroad. I8 UHIIRAITH
HRAT AT 8, 98 THAR™ISI BT I8l 8, SIh] AR e €, S9a1 vsfe=
BT 8, A1 98 Sl S I 8, S99 9 98d 9 a9 o od 2, R oot s st
St pedtsl &, URF H g Rt ff hedtst €, 9 99 981 ofd 99T d® B &
gre B Y g1 I IR A B SIS wiedhe Jarddl § A sHART Sl oo,
AR & AR g8l F f$US o1 b a8 3y g, A1 s9d] b1 Hl Bl gga uisiied
HeH el 8, ol gD A-AY & B 5 HHI Bl R B T, 39 R faaR
PR B TERA 8l $HDb Y A1 H Pel {6 po g uRac 31 efe 4, S g9
FEd ¢ P & e 3§ wddva & fied & vsie &N a1 $B AR sl 31 | J
SIS, 39 aN H AR &= @1 Soed 7 3R 98 AR &9 &l

SHRI A.U. SINGH DEO: Mr. Chairman, Sir, thank you. On an average, according
to the figures available with me, a single doctor serves about 12,000 people in India

but the WHO recommends the norm of one doctor per one thousand people. Despite
such an acute shortage of doctors, the UPA Government had sanctioned 58 new
medical colleges across India. What has happened to that? Where would they churn
out new doctors for rural areas of our country? What other steps are being taken to
increase the doctor density in the rural areas and the provision of quality healthcare
service in rural areas? Would the Government consider setting up e-healthcare facilities
in rural areas? Please give us details thereof. Really, what has happened to the 58

new medical colleges which were supposed to come up across India?
MR. CHAIRMAN: Is that one question or more than one question?

SHRI JAGAT PRAKASH NADDA: Sir, it is more than one question, but I

will answer them.
MR. CHAIRMAN: Please answer one.

SHRI JAGAT PRAKASH NADDA: Sir, as far as the 58 colleges are concerned,
we are expediting that matter. It is with the State Governments. They have to send
the DPRs. We are initiating it and we are sending them reminders. As they come,
they will be taken care of. This is the first point. Secondly, it is a continuous
process which we have adopted. We want to upgrade district hospitals associated
with medical colleges so that the hospital also increases its capacity and medical

students get the training.

et fIeera SrgpR: wR, § A 430 Sft @ ST =@mEd) § 6 Sl 8, slaed
P! Fgd WIS 8, 90 fog W fafice &, I 91 39 IR H Y 99 9ahd § &
AR e Rierd it #fsfe & o Sfded 9@ o €, 9 Y uTd 91t &1 B
PP AT &, Al SAD] ATST T HIR BT THY &9 Bl URITS H, Noa=dis H§ a7 e?
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B QT f2Teet gasl # fhar o iR I8 9gd qaiapel g3l AT, A1 a1 S9! &
H IGHR Sacd B S B T, SAD! ST Siaed & gRT IR fBAT S AHaT 22 a7
S AR H ¥ ARA IR 39 R Big uiferdl g sfew favewd offe AfsRia &
ST Bletoisl 8, 1 I Slacd 1 W Teolld fhal ST Fadl g AR g9 B Bl q_T
g < | 2

3t ST 9T 81 AN GSRIT 3R H, Sl e & USe ¥ I © 3R '
ST BT & WY AT § B I B AHET T g7 Bl FAR B 99T H g
Igdfesd Slacd @i, a9 Re=q it AfSRA & Slaed 1AM 9™ H Siisl
ol 35T Hs U< 39 UMY Bl adopt HR I &l S04 U fSadd Ml & 3R I8
faFmd I8 8 f& according to the norms, the Indian system of doctors can dispense
the medicine, but they cannot prescribe. STy IH T il ...(TAY)... I8l EE]
P8 IR R B ST6xd B g8 fIaREN 8, dfh 59 96 89 S9! 31 die
T o of 3R ST Il 7 oY o {6 SF 39 W R Y@IECH 8, a9 Ib 89 Y
BT T8l PR Fhd| olfdhd FERTE o AR Idl 9gd A cd 7 W gqDI eI
a1 2 3R I8 method T80 RR Rig &I &1 81 A A U $HH WXl Slded T)
I W 2o HIX RCEH W) Uh 3 Y99 ISl & |

MR. CHAIRMAN: Prof. Ram Gopal Yadav.

oM. IM MU Aed: FUURT F8Ied, § A9 530 St 9 A9-H9 I8 ST
=redl § f S UMl background & TS E, SideY a4 & drq 9 Al WG F LT
SIHT 91ed| 47 39 AfSdhal wefia @i fear &1 39 dRE &1 &Is a9 <5 &1
e BT b SN THAEIUT AT THS!, THUT HRp dhol, I BH I HH Ud 99 TP <90
P 3R IEHY AT P 3R SFH A BH W B g1 99 Ifard wY J MG & YTl
H B 3R ST VA1 T8 B Ghd 8, SAB] Ursde Ufded B BT INRSEIE ol BT
FIRY, 98 I5 BT AIRY | RIT 9 TRE &I DIy HSH 3MT ISTE? ... (FFEF)....

MR. CHAIRMAN: Thank you.

3t ST gIeT A8 W1, ¥l 39 dNid ¥ fofRad w9 # 1 96! $B A8l Woll
TR 9 & ot v pis AR mar § ifhT a9 SR B P SS9 e 1 Iradid
TS & 5 ST@ S S B, "Tal A B AR HH THARITS & T Al BT Al
21 How they can bring changes in the rules and regulations, so that STl A el
SlFed & B MG H A B IIRRAT B Fh AR 39 W I=_H e fear & fh

J faaR B g8 a1l

MR. CHAIRMAN: Thank you.

oM. M MITA AIed: 39 a8 9 dl 98 PIs S & T8l 99 db MY 3
fge, 9

HHATN] 8] B dd ddb blg S 8 sl MU fha=1 & gdfea 2q BT
T SITET o 3R 98 H 31 S |




56 Oral Answers [RAJYA SABHA] to Questions

Compensation of CST loss to States

*6. SHRI BHUPINDER SINGH: Will the Minister of FINANCE be pleased to
state:

(a) whether Government would take steps to fully compensate the States for
their Central Sales Tax (CST) loss or alternatively restore the CST to 4 per cent
till the implementation of Goods and Services Tax (GST); and

(b) If so, the details thereof?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) A Statement
is laid on the Table of the House.

Statement

(a) and (b) The Central Government has agreed to compensate the States/
Union Territories for the loss incurred on account of reduction in Central Sales Tax
(CST) from 4% to 2% for financial years 2010-11, 2011-12 and 2012-13, as per
recommendations of the Empowered Committee of State Finance Ministers. Amount
of CST compensation for these three Financial Years is proposed to be released, in
phases, in the financial years 2014-15, 2015-16 and 2016-17. Further, with a view
to introduce Goods and Service Tax (GST) in the country, the Constitution (122nd)
Amendment Bill, 2014 has been introduced in Lok Sabha in the Winter Session,
2014 of the Parliament.

2 yfiex R W, PR 7 IR F qar g 6 2010-11, 2011-12 MR 2012-13 BT
2 URC WA HHEHIE S 8, S 8MY 2014-15, 2015-16 3R 2016-17 & fa<ia a9
¥ 29 O 32 B 39 uq 99 o 2, s9¢ foIv syt s=yare, offed § g8 S
aredT g & ofifesn &1 2 wefe Aivad 8N 9 Sl SaeE e 2, 3000 dRIS
JYY BT, SFH H 2014-15 & 39 fo<iT a§ § R oMY U EOR HRIs BUY 3ffsen
P <7 WX, SAST & AT H....|

it Wiy e e gyl

st {ﬁ?\’ e : \_rﬁ@—cp[ P Y H ST M9 BT fb Odisha is not a manufacturing
State. TR I8 FA-Red a9 SATET € 3R Sl 9 &4 <o fierar g1 Sl & <1y
Sl gRI ¥cd &, IRES g, BUIE 7, Hulfcd Al mar 7, I o firRed wed
g, 987 9 o fI9Rd Taque 81 el 8, S9$ U T 39 Bls Tl SR oF dl
YIRAT PR B B2

MR. CHAIRMAN: Thank you.
A s Rien: Ul qeled, W e J g1 uee qul
sft |l oMY vd &1 SaE Y |
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2 S Riet: § gAR &1 Sare Wt < g1 ST gsell Y g o7 fb S fha
RIRT fAe arefl 81 89 @M ° "o &R &1 ® fb $9 9 g9l W 89 AT 11000 BRI
BUY o dTel §1 TSl &1 Wil ¥ Sl 34 89IR $RI$ 99 gU ©, 98 4l 89 oI I9H
W R We & oy v& famE fpar a1 8, 59 fewe & sgar faer &k we &l
e ARy, 98 S99 Bhenl & Aedd ¥ frd S Sheed! Sefie 9iRE 4 596
AT calculation WX <t & 3R SHF IR I8 U1 P! fiyer, sl g9 wdeg #
JAMYD! ARG BT AMSTI IMIBT GAT U AT {6 ... (FaeH)....

MR. CHAIRMAN: Second supplementary, please.

Y Yfier frg: )1 ddbs wegT SHgad & ddy # 21 AR 9% fifre of 999
qeTId Sl B ffRex, A=Y <} 3% € 819 ¥ e 3, usa fAf e &
Wﬁﬁflﬁwﬁ?ﬂ%ngﬁé’dﬁwﬁ:{mﬁnon—rebat%le cess &
¥ H, Rifh IRT AR e 8, S Bl Bl AIRT HAI?

WRITTEN ANSWERS TO STARRED QUESTIONS
Panel on Air India’s future

*7. SHRI MAJEED MEMON: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether Government has set up any panel on Air India’s future which has

accumulated losses of about $ 5 billion in addition to total debt of I 40,000 crore;
(b) if so, the composition of the panel and modalities thereof;

(¢) whether mandate of the panel so constituted would be to look at making

the airline better-cut costs, and increase revenues, before privatisation; and

(d) whether privatisation of the national carrier, Air India, is the only way out
to make improvements in the operating and financial performance albeit any move

to privatise the airline is likely to be opposed by its multiple unions?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU
PUSAPATI): (a) to (c) Setting up of an expert Committee to suggest ways to
further improve the performance of Air India is under consideration. The Government
has approved a Turnaround Plan (TAP) and Financial Restructuring Plan (FRP) in
April, 2012 to improve the operational and financial performance of Air India.
Under TAP and FRP, the infusion of the equity of ¥ 30231 crores upto 2021 has
been approved by the Government, subject to the achievement of certain laid down

milestones by Air India. Some of the milestones laid down for Air India to achieve
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are (i) reduction in cash losses (ii) improvement in yield (iii) enhanced fleet utilization
(iv) hiving off of Maintenance & repair overhaul and ground handling activities
into separate subsidiary companies. Air India has considerably improved its financial
and operational performance. Also, an Oversight Committee comprising of Secretary
Civil Aviation, Expenditure Secretary, Additional Secretary & Financial Advisor and
Joint Secretary of Ministry of Civil Aviation has been constituted to closely monitor
performance of Air India vis-a-vis milestones set in the TAP. Besides the above, Air
India has taken various cost cutting measures to improve its financial position. Some

of the measures are as follows:-

1. Route rationalization of erstwhile Al and IA routes and elimination of route

network involving parallel operations.
2. Rationalization of certain loss making routes.
3. Phasing out of old fleet and consequential reduction in maintenance cost.
4. Freezing of employment in non-operational areas.
5. Enhanced utilization of new fleet resulting in production of higher ASKMs.
6. Closure of overseas offline offices at certain locations.

7. Introduction of PSS (Passenger Service System) to have single code and
SAP ERP based solutions throughout the organization in terms of increase

in revenue and decrease in Cost.

(d) At present, no proposal for privatization of Air India is under consideration

of the Government.
Development of Airports as Air Cargo Terminals

*8. SHRI SANJIV KUMAR: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether Government has identified airports for being developed as domestic

air cargo terminals; and

(b) if so, the number of airports and names of places in Jharkhand where these

domestic air cargo terminals are being developed?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU
PUSAPATI): (a) and (b) Air Cargo Terminals at the airports of Airports Authority
of India and Joint Venture Airports are developed by the respective airport operators
from time to time on the basis of assessment of existing market conditions and

future potential for such facilities.
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Airports Authority of India (AAI) has planned to develop Common User
Domestic Air Cargo Facility in a phased manner subject to Cargo potential feasibility
study. The AAI has initially identified 24 airports including Ranchi in the State of
Jharkhand in their road-map for development of Common User Domestic Air Cargo

Terminals.

Republic Day advertisement issued by the M/O Information

and Broadcasting

*9. SHRI ARVIND KUMAR SINGH: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether as per the recent Republic Day advertisement of the Information and
Broadcasting Ministry, the words ‘Secular’ and ‘Socialist’ have been excluded from

the Preamble of our sacred Constitution, if so, the details thereof;
(b) the reasons for not using the existing Preamble;

(c) whether Government has enquired into the exclusion of these words in the

advertisement and has fixed responsibility in this regards; and
(d) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): (a) and (b) DAVP annually issues print advertisements to all empanelled
publications on the occasion of Republic Day to commemorate the date and the
moment when India became a Republic by adopting the Constitution. This year also a
similar practise was followed and 6 different designs were given to all the empanelled

publications.

In one of the advertisement designs issued, the photograph of the original
calligraphic representation of the Preamble to the Constitution has been used in
the background as a water-mark for enhancing the aesthetic and artistic value. The
calligraphic representation has been sourced from the website of the Parliament
Museum, New Delhi. The Calligraphic representation and decorated preamble as
available in the Parliament Museum is the only such decorated copy till date.
The intention of using it as a watermark was to enhance the aesthetic value of

the design.

Photo of original Preamble was a way of honouring founding fathers of the
Constitution and there was no mala fide intention to the publication of the un-amended

version.
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The same original calligraphic representation and decorated Preamble of the
Constitution was used in an advertisement commemorating Dr. B. R. Ambedkar on

the occasion of his birth anniversary on 14th April 2012.

(c) and (d) The Ministry of I & B has decided that in future, if an advertisement
displays the Preamble to the Constitution, only the amended version of the same would

be reflected. Directions in this regard have been issued to DAVP for strict compliance.
Tax exemptions and subsidies
*10. DR. T. N. SEEMA: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Centre offered ¥ 4.6 lakh crore in tax exemptions
and incentives to industrialists, compared to I 1.54 lakh crore in subsidies to the poor

and farmers during the last year;
(b) if so, the response of Government thereto;

(c) whether it is a fact that as much as 50 per cent of Government spending does
not reach its intended recipients and as a result almost close to 500 million people in

India are poor and not touched by the “economic growth”, and

(d) if so, the details thereof and the reaction of Government along with the

corrective measures taken?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): As per the Receipts
Budget document for 2014-2015 the revenue impact of Direct Taxes incentives,

which are shown as revenue foregone, are as under:

Financial Year Revenue impact (in X crore)
Corporate tax Firms/ AOI (Association Total
payers* of Persons)/ BOI (Body
of Individuals)
tax payers
2012-13 92636 5908.9 98544.9
2013-14 (Projected) 102606.4 7120.8 109727.2

"Exclusive of additional tax due to Minimum Alternate Tax.

In so far as Direct Taxes are concerned, tax incentives have been provided to promote
creation of infrastructure facilities, balanced regional development, promotion of exports,

generation of employment, rural development, scientific research and development etc.
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In so far as Indirect Taxes (customs and central excise duties) are concerned,
exemptions/concessions are extended to goods in general and not to any particular

industrialists.

As per the Expenditure Budget 2014-15, the fertilizer, food and petroleum
subsidies for the year 2012-13 amounted to ¥ 2.47 lakh crores (actual) and for the year
2013-14 they amounted to ¥ 2.45 lakh crores (revised estimates).

In order to better target the poor and vulnerable sections, Government has started
the Direct Benefit Transfer Scheme. This is expected to ensure targeted coverage of
the beneficiaries, reduce delays and ensure time bound delivery of benefits to the

beneficiaries.
Harassment of bank account-holders by RBI

*11. SHRI RAM NATH THAKUR: Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that the Delhi High Court has sought comments on
unnecessarily taxing the bank account-holders and for fixing the limit of withdrawals
from ATMs by the Reserve Bank of India (RBI); if so, the details thercof; and

(b) the steps taken by Government to protect the interests of account-holders?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) and (b) Reserve
Bank of India (RBI), in its circular dated 14.8.2014, issued unders. The Payment
and Settlement Systems Act, 2007 (PSS Act, 2007) has reduced the number of free
transactions at other bank’s ATMs for saving bank account holders from five to three
(inclusive of both, financial and non-financial transactions) in the six metro centres,
viz. Mumbai, New Delhi, Chennai, Kolkata, Bengaluru and Hyderabad. This reduction
is not applicable to small/ no frills/ Basic Saving Bank Account holders. RBI has
informed that this circular dated 14.8.2014 has been challenged in a Writ Petition
filed in Delhi High Court. The matter is subjudice and is being defended by RBI.
The Government is of the view that RBI is adequately protecting the interests of the

account-holders.
DTH service providers in the country

*#12. SHRI SHADI LAL BATRA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of Direct to Home (DTH) service providers in the country;

+Original notice of the question was received in Hindi.
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(b) whether Government proposes to issue licences to more DTH service providers,

if so, the details thereof; and
(c) the revenue expected to be earned by the Government from this?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): (a) The Ministry has granted license to six private companies, namely, (i)
M/s. Dish TV India Limited (ii) M/s. Tata Sky Limited (iii) M/s. Sun Direct TV Pvt.
Limited (iv) M/s. Reliance BIG TV Limited (v) M/s. Bharti Telemedia Limited, and
(vi) M/s. Videocon d2h Limited to provide Direct to Home (DTH) services in India
under the DTH Guidelines issued on 15.3.2001, as amended from time to time. In
addition, Doordarshan as Public Broadcaster is also providing free to air DTH services

in the country.

(b) DTH licenses, under the DTH guidelines, are granted to those Companies
which fulfill the eligibility criteria, terms and conditions and subject to security
clearance and technical clearances by the appropriate authorities of the Government.
There will be no restriction on the total number of DTH licenses. The details are

available on the website of this Ministry at www.mib.gov.in.

(¢) As per provisions of clause 3.1 of the DTH Guidelines, the Licensee, in
addition to an initial non-refundable entry fee of I10 crores, is required to pay an

annual license fee @ 10% of its gross revenue.

Promotion of tobacco products on TV and Radio

*13. SHRI NARESH GUJRAL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that gutka and other forms of chewing tobacco cause mouth

cancer and other cardiovascular, gastrointestinal and psychological health problems;

(b) whether any study has been conducted to determine the impact of advertising
and promotion of tobacco products on their consumption by Indians, if so, the details

thereof; and

(¢) whether Government is planning to introduce fresh measures to prohibit
advertisements on television and radio promoting pan masala and gutka, if so, the

details thereof and if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) As per the report of National Institute of Health and
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Family Welfare (2011) titled “Evidence assessment: Harmful effects of consumption
of gutkha, tobacco, pan masala and similar articles manufactured in India” there is
strong and consistent evidence from a number of studies to indicate significant risk
of oral cancer and pharyngeal cancer, oesophageal cancer, and pancreatic cancer with
smokeless tobacco use. The risk of these cancers is found to increase with increasing

dosage and frequency of smokeless tobacco use.

Results from several studies suggest presence of strong and consistent evidence
that smokeless tobacco is significantly associated with poor oro-dental health, risk
of hypertension and cardiovascular diseases, and adverse effects onreproductive
health (especially during pregnancy with birth complications, fetal loss, low birth
weight, prematurity). The evidence available for other diseases/conditions is limited
but consistent in reporting increased risk of all-cause mortality and all-cause cancer
mortality in female users, and increased risk of cerebrovascular stroke, metabolic

abnormalities, oesophagealdieases, and respiratory diseases among all users.

(b) As per the Report of the Tobacco Control in India (2004), tobacco advertising,
in direct or indirect form, boosts consumption. There are independent studies that
have been conducted to determine the impact of advertising and promotion of tobacco
products on the consumption of these products by Indians. Suggestive evidence
exists that exposure to promotional activities for tobacco leads to initiation and
progression of tobacco use among Indians. Research corroborates that exposure to
tobacco advertisements and receptivity to tobacco marketing are significantly related
to increased tobacco use among students. Further, tobacco use in Indian movies has

been independently associated with ever tobacco use among adolescents in India.

(c) The advertisement of Pan Masala is regulated by section 30 of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011, issued under the
Food Safety and Standards Act, 2006, which states that every package of Pan Masala
and advertisement relating thereto, shall carry the warning, “Chewing of Pan Masala

is injurious to health”.

Food Safety and Standards (Prohibition and Restrictions on Sales) Regulations,
2011 dated 1st August 2011, issued under the Food Safety and Standards Act, 2006 by
the Food Safety and Standards Authority of India (FSSAI), lays down that tobacco and
nicotine shall not be used as ingredients in any food products. Therefore, Gutkha is a
prohibited product, under the Food Safety and Standards (Prohibition and Restrictions
on Sales) Regulations, 2011 dated 1st August 2011, issued under the Food Safety and
Standards Act, 2006, and hence its advertisement is prohibited.
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Delay in flights operated by Al

*14. SHRI GULAM RASOOL BALYAWI: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that a large number of Air India (Al) flights operated late
during the last week of October, 2014;

(b) if so, the details of such flights along with dates;

(c) the alternative and relief offered by Air India to the passengers to mitigate
their hardships;

(d) whether any passenger was paid compensation for the delay;
(e) if so, the details thereof and, if not, the reasons therefor; and
(f) the existing provisions in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU
PUSAPATI): (a) Yes, Sir. Delay in flights and on time performance from 25.10.2014
to 31.10.2014 was as follows:

1. Total Flights Operated 2852
2. Total Flights with delay >15 minutes 1052
3. On time percentage 63%

(b) The details of flights delayed for more than 115 minutes during the last week
of October, 2014 (25th October to 31st October) are given in Statement (See below).

(c) to (f) DGCA has issued Civil Aviation Requirements (CAR) Section-3, Series
M, Part-IV on "Facilities to be provided to passengers by airlines due to denied
boarding cancellation of flights and delays in flights which are available on DGCA
website (dgca.nic.in). These regulations provide for inter-alia following facilities/options:

(1)  Information of delay to Passengers

(i) Light Refreshment, Heavy Refreshment, Lunch, Dinner as. applicable.
(iii) Re-validation of tickets.

(iv) Transfer to alternate flight, re-routing, transfer to other carriers etc.
(v) Providing Hotel accommodation

(vi) Reimbursement of taxi fare (Both ways)

(vii) Keeping passengers updated about flight position at regular intervals.

Air India follows the regulations issued by the DGCA. Air India has incurred
an amount of approx. ¥ 67 lakhs towards the cost of facilities during the month of
October, 2014.
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The details of flights delayed for more than 115 minutes during the last week of
October, 2014 (25th October to 31st October)

S1. No. F1. No. Dep. Date Dep. Arr.
1. 1910815 26-Oct-14 DEL PGH
2. 910816 26-Oct-14 PGH DEL
3. 910610 27-Oct-14 OED DEL
4. 910813 28-Oct-14 DEL DHM
5. 910814 28-Oct-14 DHM DEL
6. 910810 28-Oct-14 OED DEL
7. 910806 31-Oct-14 KUU DEL
8. 910814 31-Oct-14 OHM DEL
9. 910815 31-Oct-14 DEL PGH

10. 910816 31-Oct-14 PGH DEL
11. 1910506 27-Oct-14 AGX COK
12. 910506 27-Oct-14 COK BLR
13. AIO0112 26-Oct-14 LHR DEL
14. AIO101 26-Oct-14 BOM DEL
15. AlI0127 28-Oct-14 HYD DEL
16. AI0101 26-Oct-14 DEL JFK
17. A10102 27-Oct-14 JFK DEL
18. AI0677 25-Oct-14 BOM DEL
19. AI0810 25-Oct-14 DEL AMD
20. AI0810 25-Oct-14 AMO BOM
21. Al0677 26-Oct-14 BOM DEL
22. AI0810 26-Oct-14 DEL BOM
23. AI0643 26-Oct-14 BOM AMO
24, AT0985 26-Oct-14 AMO BOM
25. AI0101 28-Oct-14 BOM DEL
26. AT0643 27-Oct-14 BOM AMO
27. A10985 27-Oct-14 AMO BOM
28. A10923 29-Oct-14 ccl RUH
29. A10920 29-Oct-14 RUH BOM
30. AlI0191 29-Oct-14 AMD BOM
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S1. No. FI. No. Dep. Date Dep. Arr.
31. Al0144 31-Oct-14 BOM AMD
32. AlI0191 31-Oct-14 AMD BOM
33. Al0127 26-Oct-14 DEL ORD
34. Al0921 25-Oct-14 BOM RUH
35. Al0924 25-Oct-14 RUH DEL
36. AIO111 27-Oct-14 DEL LHR
37. Al0864 30-Oct-14 BOM DEL
38. AT0865 30-Oct-14 DEL BOM
39. AlI0921 30-Oct-14 BOM RUH
40. Al0922 30-Oct-14 RUH ccl
41. AI0931 31-Oct-14 BOM JED
42. AI0191 26-Oct-14 AMO BOM
43. Al0191 27-Oct-14 BOM EWR
44. Al0191 28-Oct-14 AMO BOM
45. AI0990 29-Oct-14 JED DEL
46. AI0930 26-Oct-14 JED BOM
47. Al0677 27-Oct-14 BOM DEL
48. AlI0810 27-Oct-14 DEL BOM
49. Al0921 29-Oct-14 BOM RUH
50. AlI0928 29-Oct-14 RUH TRV
S1. Al0929 30-Oct-14 TRV RUH
52. Al0920 30-Oct-14 RUH BOM
53. AI0991 25-Oct-14 DEL JED
54. AI0930 25-Oct-14 JED BOM
55. Al0921 26-Oct-14 BOM RUH
56. Al0922 26-Oct-14 RUH ccl
57. AI0990 27-Oct-14 JED DEL
58. AIO111 28-Oct-14 DEL LHR
59. AI0930 30-Oct-14 JED BOM
60. Al0191 25-Oct-14 AMO BOM
61. AlIO0191 26-Oct-14 BOM EWR
62. Al0144 27-Oct-14 BOM AMO
63. Al0191 27-Oct-14 AMO BOM
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S1. No. FI. No. Dep. Date Dep. Arr.
64. AI0810 28-Oct-14 DEL BOM
65. Al0643 28-Oct-14 BOM AMO
66. AI0985 28-Oct-14 AMO BOM
67. Al0191 29-Oct-14 BOM EWR
68. Al0191 30-Oct-14 AMO BOM
69. AlI0864 31-Oct-14 BOM DEL
70. AI0865 31-Oct-14 DEL BOM
71. AI0302 25-Oct-14 DEL SYD
72. Al0301 26-Oct-14 SYD MEL
73. Al0021 27-Oct-14 CCU DEL
74. AI0995 27-Oct-14 DEL DXB
75. AI0996 28-Oct-14 DXB DEL
76. AlI0113 28-Oct-14 DEL BHX
77. Al0114 29-Oct-14 DEL ATQ
78. Al0462 29-Oct-14 ATQ DEL
79. Al0302 30-Oct-14 DEL SYD
80. AlI0301 31-Oct-14 SYD MEL

81. AI0301 31-Oct-14 MEL DEL
82. Al0301 27-Oct-14 MEL SYD
83. AI0301 27-Oct-14 SYD DEL
84. AlI0155 27-Oct-14 DEL DME
85. AlI0156 28-Oct-14 DME DEL
86. Al0114 31-Oct-14 BHX DEL
87. Al0332 25-Oct-14 DEL BKK
88. AlI0331 25-Oct-14 BKK BOM
89. Al0342 26-Oct-14 BOM SIN
90. Al0346 26-Oct-14 MAA SIN
91. Al0343 26-Oct-14 SIN BOM
92. AI0330 27-Oct-14 BOM BKK
93. AI0333 27-Oct-14 BKK DEL
94. Al0331 27-Oct-14 BKK BOM
95. Al0342 28-Oct-14 BOM SIN
96. Al0347 28-Oct-14 SIN MAA
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S1. No. FI. No. Dep. Date Dep. Arr.
97. AI0130 29-Oct-14 LHR BOM
98. Al0348 30-Oct-14 BOM DEL
99. Al0122 31-Oct-14 FCO DEL

100. AI0302 31-Oct-14 DEL MEL
101. Al0342 25-Oct-14 BOM SIN
102. AI0310 25-Oct-14 DEL HKG
103. AI0310 26-Oct-14 HKG ICN
104. Al10302 27-Oct-14 DEL SYD
105. AlI0301 28-Oct-14 MEL DEL
106. AI0310 28-Oct-14 DEL HKG
107. AI0310 29-Oct-14 HKG ICN
108. AlI0317 29-Oct-14 ICN HKG
109. AlO0131 26-Oct-14 BOM LHR
110. AlI0330 28-Oct-14 BOM BKK
111. AI0333 28-Oct-14 BKK DEL
112. AI0348 30-Oct-14 DEL PVG
113. AlI0349 30-Oct-14 PVG DEL
114. AI0380 25-Oct-14 DEL SIN
115. Al0403 27-Oct-14 DEL BLR
116. AI0315 30-Oct-14 HKG DEL
117. AI0380 30-Oct-14 DEL SIN
118. AlI0381 31-Oct-14 SIN DEL
119. AlI0301 25-Oct-14 MEL SYD
120. AlI0301 25-Oct-14 SYD DEL
121. Al0314 27-Oct-14 DEL HKG
122. AlI0310 30-Oct-14 DEL HKG
123. AlI0310 31-Oct-14 HKG ICN
124. Al0348 28-Oct-14 BOM DEL
125. Al0348 28-Oct-14 DEL PVG
126. Al0349 28-Oct-14 PVG DEL
127. Al0349 29-Oct-14 DEL BOM
128. Al0346 30-Oct-14 MAA SIN
129. Al0115 26-Oct-14 DEL LHR
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S1. No. FI. No. Dep. Date Dep. Arr.
130. AlO116 26-Oct-14 LHR DEL
131. Al0116 28-Oct-14 LHR DEL
132. AlI0116 29-Oct-14 LHR DEL
133. AlO116 30-Oct-14 LHR DEL
134. AlO116 31-Oct-14 LHR DEL
135. AI0701 26-Oct-14 CCU DEL
136. AI0380 26-Oct-14 DEL SIN
137. Al0121 27-Oct-14 DEL FRA
138. Al0121 28-Oct-14 DEL FRA
139. Al0155 25-Oct-14 DEL DME
140. Al0154 25-Oct-14 DME DEL
141. Al0342 27-Oct-14 BOM SIN
142. Al0347 27-Oct-14 SIN MAA
143. Al0346 27-Oct-14 MAA SIN
144. Al0343 27-Oct-14 SIN BOM
145. Al0404 31-Oct-14 BLR DEL
146. Al0314 31-Oct-14 DEL HKG
147. AI0996 25-Oct-14 DXB DEL
148. Al0143 26-Oct-14 DEL COG
149. Al0114 28-Oct-14 DEL ATQ
150. Al0462 28-Oct-14 ATQ DEL
151. Al10403 28-Oct-14 DEL BLR
152. Al0404 28-Oct-14 BLR DEL
153. Al0404 30-Oct-14 BLR DEL
154. AI0995 26-Oct-14 DEL DXB
155. Al0461 27-Oct-14 DEL ATQ
156. AlIO113 27-Oct-14 ATQ DEL
157. AlI0113 27-Oct-14 DEL BHX
158. Al0114 28-Oct-14 BHX DEL
159. AI0302 28-Oct-14 DEL SYD
160. AI0301 29-Oct-14 SYD MEL
161. Al0301 29-Oct-14 MEL DEL
162. AlI0996 30-Oct-14 DXB DEL
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163. Al0021 30-Oct-14 CCu DEL
164. AI0130 25-Oct-14 LHR BOM
165. AI0330 26-Oct-14 BOM BKK
166. Al10020 27-Oct-14 DEL Cccu
167. AlI0701 27-Oct-14 CCu DEL
168. AI0380 27-Oct-14 DEL SIN
169. Al0332 28-Oct-14 DEL BKK
170. AlI0331 28-Oct-14 BKK BOM
171. Al0342 31-Oct-14 BOM SIN
172. Al0346 31-Oct-14 MAA SIN
173. Al0343 31-Oct-14 SIN BOM
174. AlI0123 26-Oct-14 DEL FCO
175. Al0122 27-Oct-14 FCO MXP
176. Al0122 27-Oct-14 MXP DEL
177. AI0123 27-Oct-14 DEL FCO
178. Al0122 28-Oct-14 FCO MXP
179. Al0122 28-Oct-14 MXP DEL
180. Al0302 29-Oct-14 DEL MEL
181. AI0995 30-Oct-14 DEL DXB
182. AI0996 31-Oct-14 DXB DEL
183. AI0306 31-Oct-14 DEL NRT
184. Al0973 26-Oct-14 DEL MCT
185. Al0974 27-Oct-14 MCT DEL
186. Al0243 30-Oct-14 DEL KBL
187. Al0244 30-Oct-14 KBL DEL
188. Al0415 30-Oct-14 DEL PAT
189. Al0416 30-Oct-14 PAT DEL
190. Al0433 31-Oct-14 DEL GAY
191. Al0433 31-Oct-14 GAY VNS
192. Al10433 31-Oct-14 VNS DEL
193. Al0941 31-Oct-14 DEL BAH
194. AI0940 31-Oct-14 BAH AUH
195. AI0043 25-Oct-14 MAA DEL
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196. Al0504 26-Oct-14 DEL BLR
197. AI0043 27-Oct-14 MAA DEL
198. Al0214 28-Oct-14 KT™M DEL
199. Al0216 28-Oct-14 KTM DEL
200. AI0502 29-Oct-14 DEL BLR
201. AI0503 31-Oct-14 B.LR DEL
202. Al0967 25-Oct-14 MAA TRV
203. Al0967 25-Oct-14 TRV SHI
204. Al0967 27-Oct-14 MAA TRV
205. Al0975 25-Oct-14 MAA GOl
206. AI0975 25-Oct-14 GOl KWI
207. Al0213 26-Oct-14 MAA CMB
208. Al0274 26-Oct-14 CMB MAA
209. AlI0981 26-Oct-14 MAA HYD
210. AI0981 26-Oct-14 HYD AMD
211. AI0981 26-Oct-14 AMD KWI
212. Al10982 27-Oct-14 ICWI AMD
213. AlI0982 27-Oct-14 AMO HYO
214. AlI0982 27-Oct-14 HYD MAA
215. Al0982 29-Oct-14 HYD MAA
216. AI0982 31-Oct-14 HYD MAA
217. Al0571 31-Oct-14 IVI BOM
218. AI0315 25-Oct-14 DEL BOM
219. Al0729 26-Oct-14 CcCcu GAU
220. AI0730 26-Oct-14 GAU CCU
221. AlI0753 26-Oct-14 CCU IXS
222. Al0754 26-Oct-14 IXS cCcu
223. AlI0765 26-Oct-14 CcCcu MAA
224. AI0571 26-Oct-14 MAA BOM
225. AI0675 27-Oct-14 BOM CcCuU
226. Al0234 27-Oct-14 RGN GAY
227. Al0234 27-Oct:14 GAY cCu
228. Al0571 27-Oct-14 MAA BOM
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229. Al0545 29-Oct-14 MAA HYO
230. Al0546 29-Oct-14 HYO MAA
231. AlI0571 29-Oct-14 MAA BOM
232. AI0806 30-Oct-14 BOM DEL
233. Al0433 30-Oct-14 GAY VNS
234. AlI0433 30-Oct-14 VNS DEL
235. AIO0819 30-Oct-14 DEL BDQ
236. AlI0820 30-Oct-14 BDQ DEL
237. AI0933 31-Oct-14 COK SHJ
238. Al0934 31-Oct-14 SHJ COK
239. AI0047 31-Oct-14 COK DEL
240. Al0636 25-Oct-14 DEL IDR
241. Al0636 25-Oct-14 IDR BOM
242. AI0985 25-Oct-14 BOM MCT
243. AI0986 26-Oct-14 MCT BOM
244. Al0625 26-Oct-14 BOM LKO
245. Al0626 26-Oct-14 LKO BOM
246. Al0614 27-Oct-14 AMD BOM
247. Al0625 27-Oct-14 BOM LKO
248. Al0626 27-Oct-14 LKO BOM
249. Al0635 28-Oct-14 IDR BEL
250. AlI0822 28-Oct-14 SXR IXJ
251. Al0822 28-Oct-14 IXJ DEL
252. Al0406 29-Oct-14 AGR HJR
253. AI0405 29-Oct-14 HJR VNS
254. AlI0405 29-Oct-14 VNS DEL
255. Al0934 26-Oct-14 SHJ COK
256. AI0047 26-Oct-14 COK DEL
257. AI0405 27-Oct-14 VNS DEL
258. AI0819 27-Oct-14 DEL BDK
259. AlI0820 27-Oct-14 BDQ DEL
260. AlI0571 28-Oct-14 MAA BOM
261. Al10467 29-Oct-14 DEL COK
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262. AI0933 29-Oct-14 COK SHJ
263. Al0934 29-Oct-14 SHJ COK
264. AI0047 29-Oct-14 COK DEL
265. Al0934 30-Oct-14 SHJ COK
266. AI0047 30-Oct-14 COK DEL
267. AI0315 30-Oct-14 DEL BOM
268. AI0986 25-Oct-14 MCT BOM
269. Al0721 25-Oct-14 CCU IXB
270. Al0722 25-Oct-14 IXB CcCcu
271. AI0765 25-Oct-14 CcCcu MAA
272. Al0571 25-Oct-14 MAA BOM
273. AI0615 27-Oct-14 BOM HYD
274. Al0527 27-Oct-14 HYD BOM
275. AI0019 27-Oct-14 DEL AMD
276. AI0018 27-Oct-14 AMD DEL
2717. Al0821 27-Oct-14 IXJ SXR
278. AlI0822 27-Oct-14 SXR IXJ
279. Al0822 27-Oct-14 IXJ DEL
280. AlI0636 27-Oct-14 IDR BOM
281. AI0985 27-Oct-14 BOM MCT
282. Al0986 28-Oct-14 MCT BOM
283. AI0130 28-Oct-14 BOM AMD
284. Al0614 28-Oct-14 AMD BOM
285. Al0625 28-Oct-14 BOM LKO
286. Al0625 28-Oct-14 LKO BOM
287. AI0607 28-Oct-14 BOM BLR
288. Al0610 28-Oct-14 BLR BOM
289. AI0985 28-Oct-14 BOM MCT
290. Al0986 29-Oct-14 MCT BOM
291. AI0130 29-Oct-14 BOM AMD
292. Al0614 29-Oct-14 AMD BOM
293. Al0625 29-Oct-14 BOM LKO
294. Al0625 29-Oct-14 LKO VNS
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295. Al0625 29-Oct-14 VNS BOM
296. AI0607 29-Oct-14 BOM BLR
297. AlI0610 29-Oct-14 BLR BOM
298. AI0879 31-Oct-14 DEL IXB
299. Al0880 31-Oct-14 IXB DEL
300. Al0467 27-Oct-14 DEL COK
301. AI0933 27-Oct-14 COK SHJ
302. Al0934 27-Oct-14 SHJ COK
303. A10047 27-Oct-14 COK DEL
304. A10913 28-Oct-14 DEL DMM
305. Al0912 28-Oct-14 DMM DEL
306. AI0315 28-Oct-14 DEL BOM
307. Al0675 29-Oct-14 BOM cCu
308. AlI0729 29-Oct-14 CcCu GAU
309. AI0730 29-Oct-14 GAU CcCcu
310. AI0765 29-Oct-14 CCU MAA
311. Al0317 31-Oct-14 DEL BOM
312. Al0614 25-Oct-14 AMD BOM
313. AI0615 25-Oct-14 BOM HYD
314. Al0527 25-Oct-14 HYD BOM
315. AI0625 25-Oct-14 BOM LKO
316. AlI0626 25-Oct-14 LKO BOM
317. Al0636 26-Oct-14 BEL IDR
318. Al0636 26-Oct-14 IDR BOM
319. AI0985 26-Oct-14 BOM MCT
320. AI0986 27-Oct-14 MCT BOM
321. Al0635 27-Oct-14 BOM IDR
322. AI0635 27-Oct-14 IDR DEL
323. AI0806 28-Oct-14 BOM DEL
324. Al0433 28-Oct-14 GAY V NS
325. Al0433 28-Oct-14 VNS DEL
326. AlIO0819 28-Oct-14 DEL BDQ
327. AlI0820 28-Oct-14 BDQ DEL
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328. Al0821 29-Oct-14 IXJ SXR
329. AI0822 29-Oct-14 SKR IXJ
330. AlI0822 29-Oct-14 IXJ DEL
331. Al0822 30-Oct-14 IXJ DEL
332. AI0985 30-Oct-14 BOM MCT
333. AI0986 31-Oct-14 MCT BOM
334. AlI0130 31-Oct-14 BOM AMD
335. Al0614 31-Oct-14 AMD BOM
336. Al062S 31-Oct-14 BOM LKO
337. Al062S 31-Oct-14 LKO VNS
338. Al062S 31-Oct-14 VNS BOM
339. AI0607 31-Oct-14 BOM BLR
340. Al0610 31-Oct-14 BLR BOM
341. Al0473 25-Oct-14 PAP BBI
342. AI0851 26-Oct-14 DEL PNQ
343. AI0852 26-Oct-14 PNQ BEL
344. Al0433 26-Oct-14 BEL GAY
345. Al0433 26-Oct-14 GAY VNS
346. AI0433 26-Oct-14 VNS DEL
347. All1412 28-Oct-14 LKO DEL
348. Al0636 28-Oct-14 BEL IDR
349. Al0636 28-Oct-14 IDR BOM
350. AI0806 29-Oct-14 VOM DEL
351. Al0433 29-Oct-14 GAY VNS
352. Al0433 29-Oct-14 VNS DEL
353. AI0853 29-Oct-14 DEL PNQ
354. Al0854 29-Oct-14 PNQ DEL
355. AlI0602 30-Oct-14 DEL BOM
356. Al0130 26-Oct-14 BOM AMD
357. Al0614 26-Oct-14 AMD BOM
358. AI0913 27-Oct-14 BEL DMM
359. Al0912 27-Oct-14 BMM DEL
360. Al0433 27-Oct-14 GAY VNS
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361. Al0433 27-Oct-14 VNS DEL
362. Al0473 27-Oct-14 DEL BBI
363. Al0474 27-Oct-14 BBI DEL
364. AI0880 29-Oct-14 IXB DEL
365. AI0986 30-Oct-14 MCT BOM
366. AI0130 30-Oct-14 BOM AMD
367. Al0614 30-Oct-14 AMD DOM
368. Al0625 30-Oct-14 BOM LKO
369. Al0625 30-Oct-14 LKO VNS
370. Al0625 30-Oct-14 VNS BOM
371. AI0607 30-Oct-14 BOM BLR
372. AlI0610 30-Oct-14 BLR BOM
373. Al0623 30-Oct-14 BOM BEL
374. Al0822 31-Oct-14 SXR IXJ
375. AI0963 27-Oct-14 ccl JED
376. AlI0964 28-Oct-14 JED HYD
377. AI0965 28-Oct-14 BOM HYO
378. AI0965 28-Oct-14 HYO JED
379. AI0962 29-Oct-14 GOI ccl
380. AI0965 31-Oct-14 BOM HYO
381. AI0965 31-Oct-14 HYO JED
382. AI0865 25-Oct-14 BOM GOI
383. AlI0660 25-Oct-14 GOl BOM
384. AI0660 25-Oct-14 SOM DEL
385. AI0865 28-Oct-14 DEL BOM
386. AI0865 28-Oct-14 SOM GOl
387. AI0660 28-Oct-14 GOI BOM
388. AI0865 26-Oct-14 SOM GOI
389. AI0660 26-Oct-14 GOl BOM
390. AI0660 26-Oct-14 BOM DEL
391. AI0865 27-Oct-14 DEL BOM
392. AI0865 27-Oct-14 BOM GOI
393. Al0660 27-Oct-14 GOI BOM
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394. AI0660 27-Oct-14 BOM DEL
395. AI0937 25-Oct-14 Cccl DXB
396. Al0938 25-Oct-14 DXS cal
397. AlI0997 25-Oct-14 ccl SHJ
398. AI0938 26-Oct-14 DXB ccl
399. AI0998 28-Oct-14 SHJ ccl
400. AlI0937 29-Oct-14 CccCl DXB
401. AlI0938 29-Oct-14 DXS cal
402. AI0938 31-Oct-14 DXB ccl
403. Al0984 25-Oct-14 SOM GOl
404. AI0866 25-Oct-14 BOM DEL
405. AlI0866 25-Oct-14 DEL SXR
406. Al0659 25-Oct-14 SXR DEL
407. AlI0659 25-Oct-14 DEL BOM
408. Al0983 25-Oct-14 BOM DXB
409. AI0906 26-Oct-14 DXB MAA
410. Al0263 26-Oct-14 MAA BLR
411. Al0263 26-Oct-14 SLR TRV
412. Al0263 26-Oct-14 TRV MLE
413. Al10264 26-Oct-14 MLE TRV
414. Al0264 26-Oct-14 TRV BLR
41s5. Al0264 26-Oct-14 BLR MAA
41e0. AI0539 26-Oct-14 MAA DEL
417. AI0540 26-Oct-14 DEL MAA
418. AI0510 27-Oct-14 COK MAA
419. Al0273 27-Oct-14 MAA TRV
420. Al0273 27-Oct-14 TRV CMB
421. Al0274 27-Oct-14 CMB MAA
422. AI0539 27-Oct-14 MAA DEL
423. Al0540 27-Oct-14 DEL MAA
424. Al0866 29-Oct-14 GOl BOM
425. Al0866 29-Oct-14 BOM DEL
426. AlI0866 29-Oct-14 DEL SXR
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427. Al0659 29-Oct-14 SXR DEL
428. AI0659 29-Oct-14 DEL BOM
429. AI0659 29-Oct-14 BOM GOI
430. AlI0330 29-Oct-14 GOl BOM
431. AI0809 30-Oct-14 BOM DEL
432. AI0809 30-Oct-14 DEL IXR
433. Al0810 30-Oct-14 IXR DEL
434. AIO0810 30-Oct-14 DEL BOM
435. AI0888 30-Oct-14 BOM DEL
43e0. AI0805 31-Oct-14 DEL BOM
437. Al0623 31-Oct-14 BOM DEL
438. AIOOII 25-Oct-14 AMO DEL
439. AlI0016 25-Oct-14 DEL ATQ
440. Al0431 26-Oct-14 DEL LKQ
441. AI0849 26-Oct-14 DEL PNQ
442. AI0850 26-Oct-14 PNQ DEL
443. AlI0016 26-Oct-14 DEL ATQ
444. Al0411 27-Oct-14 DEL LKO
445. Al0412 27-Oct-14 LKQ DEL
446. Al0451 27-Oct-14 DEL VTZ
447. Al0451 27-Oct-14 VTZ HYD
448. AlI0951 27-Oct-14 HYO DXB
449. Al0451 28-Oct-14 DEL VTZ
450. A10451 28-Oct-14 VTZ HYO
451. Al0112 30-Oct-14 DEL ATQ
452. Al0462 30-Oct-14 ATQ DEL
453. Al0657 31-Oct-14 BOM CJB
454. AI0602 31-Oct-14 DEL BOM
455. AI0889 27-Oct-14 DEL GAU
456. AI0889 27-Oct-14 GAU IMF
457. Al0216 30-Oct-14 KTM DEL
458. Al0633 25-Oct-14 BOM BHO
459. AlI0633 25-Oct-14 BHO DEL
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460. AI0031 25-Oct-14 DEL AMO
461. AI0030 25-Oct-14 AMO DEL
462. AlI0657 26-Oct-14 BOM CJB
463. AlI0012 28-Oct-14 BOM AMO
464. Al0984 28-Oct-14 BOM GOl
465. AI0866 28-Oct-14 GOl BOM
466. AlI0866 28-Oct-14 BOM DEL
467. Al0866 28-Oct-14 DEL SXR
468. Al0659 28-Oct-14 SXR DEL
469. AI0659 28-Oct-14 DEL BOM
470. Al0659 28-Oct-14 BOM GOl
471. AI0330 28-Oct-14 GOl BOM
472. AI0012 29-Oct-14 BOM AMO
473. AI0888 29-Oct-14 BOM DEL
474. Al0016 29-Oct-14 DEL ATQ
475. AI0018 30-Oct-14 AMO DEL
476. AI0540 30-Oct-14 DEL MM
477. AlOi64 25-Oct-14 BLR MAA
478. AI0539 25-Oct-14 MM DEL
479. Al0662 26-Oct-14 GOl BOM
480. AI0905 27-Oct-14 MAA DXB
481. Al0984 28-Oct-14 DXB BOM
482. AI0809 28-Oct-14 BOM DEL
483. AI0809 28-Oct-14 DEL IXR
484. AIO810 28-Oct-14 IXR DEL
485. AI0048 28-Oct-14 DEL COK
486. AI0048 28-Oct-14 COK TRV
487. AI0889 29-Oct-14 DEL GAU
488. AI0889 29-Oct-14 GAU IMF
489. AI0890 29-Oct-14 IMF GAU
490. AI0890 29-Oct-14 GAU DEL
491. Al0252 30-Oct-14 KT™M VNS
492. AlI0405 30-Oct-14 VNS DEL
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493. AI0048 30-Oct-14 DEL COK
494. AI0048 30-Oct-14 COK TRV
495. AlI0661 25-Oct-14 BOM GOI
496. Al0662 25-Oct-14 GOl BOM
497. AI0607 25-Oct-14 BOM BLR
498. AI0610 25-Oct-14 BLR BOM
499. Al0012 26-Oct-14 BOM AMD
500. Al0131 26-Oct-14 AMD BOM
501. Al0864 26-Oct-14 BOM DEL
502. Al0864 26-Oct-14 DEL IXC
503. Al0863 26-Oct-14 IXC DEL
504. AI0633 26-Oct-14 BOM BHO
505. Al0633 26-Oct-14 BHO DEL
506. AlI0839 26-Oct-14 DEL HYD
507. AI0888 28-Oct-14 BOM DEL
508. AI0973 28-Oct-14 DEL MCT
509. Al1974 29-Oct-14 MCT DEL
510. AI0680 29-Oct-14 IXE BOM
S11. Al0661 29-Oct-14 BOM GOI
512. Al0662 29-Oct-14 GOl BOM
513. AI0983 29-Oct-14 BOM DXB
514. AI0906 30-Oct-14 DXB MAA
515. Al10440 30-Oct-14 MAA DEL
516. AI0952 31-Oct-14 DXB HYO
517. Al0452 31-Oct-14 HYD VTZ
518. Al0452 31-10-14 VTZ DEL
519. Al0215 31-10-14 DEL KTM
520. Al0216 31-10-14 KT™M DEL
521. AI0048 31-10-14 DEL COK
522. Al10048 31-10-14 COK TRV
523. Al0471 25-Oct-14 DEL UDR
524. Al0471 25-Oct-14 UDR BOM
525. AI0888 25-Oct-14 BOM DEL

14

14
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526. Al0540 25-Oct-14 DEL MAA
527. Al0549 26-Oct-14 MAA IXZ
528. AlI0440 26-Oct-14 MAA DEL
529. Al0429 26-Oct-14 DEL MAA
530. AI0545 26-Oct-14 MAA HYD
531. Al0546 26-Oct-14 HYD MAA
532. AI0905 26-Oct-14 MAA DXB
533. Al0984 27-Oct-14 DXB BOM
534. Al0864 27-Oct-14 BOM DEL
535. Al0864 27-Oct-14 DEL IXC
536. AI0863 27-Oct-14 IXC DEL
537. AI0863 27-Oct-14 DEL BOM
538. Al0633 27-Oct-14 BOM BHO
539. Al0633 27-Oct-14 BHO DEL
540. AI0022 27-Oct-14 DEL CcCcu
541. Al10406 28-Oct-14 DEL VNS
542. Al0251 28-Oct-14 VNS KTN
543. Al0252 28-Oct-14 KT™M VNS
544. AI0405 28-Oct-14 VNS DEL
545. Al0412 30-Oct-14 LKO DEL
546. Al0864 30-Oct-14 DEL IXC
547. AI0863 30-Oct-14 IXC DEL
548. AlI0863 30-Oct-14 DEL BOM
549. AI0633 30-Oct-14 BOM BHO
550. AI0633 30-Oct-14 BHO DEL
551. AlI0016 30-Oct-14 DEL ATQ
552. Al0665 31-Oct-14 BOM IXE
553. AlI0680 31-Oct-2014 IXE BOM
554. Al0661 31-Oct-14 BOM JOI
555. AlI0662 31-Oct-14 GOl BOM
556. AI0983 31-Oct-14 BOM DXB
557. Al0849 25-Oct-14 DEL PNQ
558. AI0850 25-Oct-14 PNQ DEL
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559. AI0022 25-Oct-14 DEL CcCcu
560. Al0431 27-Oct-14 DEL LKO
561. AlI0432 27-Oct-14 LKO DEL
562. AlI0849 27-Oct-14 DEL PNQ
563. AI0850 27-Oct-14 PNQ DEL
564. Al0973 27-Oct-14 DEL MCT
565. AlI0974 28-Oct-14 MCT DEL
566. Al0849 28-Oct-14 DEL PNQ
567. AI0850 28-Oct-14 PNQ DEL
568. Al0016 28-Oct-14 DEL ATQ
569. Al0412 29-Oct-14 LKO DEL
570. AlI0542 29-Oct-14 DEL HYD
571. Al0542 29-Oct-14 HYD TIR
572. Al0541 29-Oct-14 TIR HYD
573. Al0541 29-Oct-14 HYD DEL
574. Al0811 31-Oct-14 DEL LKO
575. AI0812 31-Oct-14 LKO DEL
576. AI0510 25-Oct-14 COK MAA
577. Al0545 25-Oct-14 MAA HYD
578. Al0546 25-Oct-14 HYD MAA
579. AI0905 25-Oct-14 MAA DXB
580. AlI0984 26-Oct-14 DXB BOM
581. Al0984 26-Oct-14 BOM GOI
582. AI0866 26-Oct-14 GOI BOM
583. AI0866 26-Oct-14 BOM DEL
584. AlI0866 26-Oct-14 DEL SXR
585. Al0659 26-Oct-14 SXR DEL
586. AlI0659 26-Oct-14 DEL BOM
587. AI0659 26-Oct-14 BOM GOl
588. Al0330 26-Oct-14 GOl BOM
589. AlI0131 27-Oct-14 AMD BOM
590. Al0866 27-Oct-14 GOI BOM
591. AlI0866 27-Oct-14 BOM DEL
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592. AI0866 27-Oct-14 DEL SXR
593. Al0659 27-Oct-14 SXR DEL
594. AI0659 27-Oct-14 DEL BOM
595. AlI0659 27-Oct-14 BOM GOl
596. AI0330 27-Oct-14 GOl BOM
597. AI0633 28-Oct-14 BHO DEL
598. Al0660 29-Oct-14 BOM DEL
599. AI0805 29-Oct-14 DEL BOM
600. Al0623 29-Oct-14 BOM DEL
601. AI0657 30-Oct-14 BOM CJB
602. AI0805 30-Oct-14 DEL BOM
603. AlI0317 26-Oct-14 DEL BOM
604. AI0809 27-Oct-14 BOM DEL
605. AI0809 27-Oct-14 DEL IXR
606. AIO810 27-Oct-14 IXR DEL
607. AI0665 28-Oct-14 BOM IXE
608. Al0661 28-Oct-14 BOM GOI
609. Al0662 28-Oct-14 GOI BOM
610. AI0983 28-Oct-14 BOM DXB
611. AI0906 29-Oct-14 DXB MAA
612. AI0263 29-Oct-14 MAA BLR
613. AlI0263 29-Oct-14 BLR TRV
614. Al0263 29-Oct-14 TRV MLE
615. Al0264 29-Oct-14 MLE TRV
616. Al0264 29-Oct-14 TRV BLR
617. Al0264 29-Oct-14 BLR MAA
618. AlI0539 29-Oct-14 MAA DEL
619. AlI0540 29-Oct-14 BEL MAA
620. Al0549 30-Oct-14 MAA IXZ
621. AI0550 30-Oct-14 IXZ MAA
622. Al0864 31-Oct-14 BEL IXC
623. AlI0863 31-Oct-14 IXC DEL
624. AlI0863 31-Oct-14 BEL BOM
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625. AI0633 31-Oct-14 BOM BHO
626. AI0633 31-Oct-14 BHO DEL
627. A10022 31-Oct-14 DEL CCU
628. AI0889 30-Oct-14 DEL GAU
629. AI0889 30-Oct-14 JAU IMF
630. AI0890 30-Oct-14 IMF GAU
631. AI0031 30-Oct-14 DEL AMD
632. AI0030 30-Oct-14 AMD DEL
633. Al0112 25-Oct-14 DEL ATQ
634. AI0811 25-Oct-14 DEL LKO
635. AI0812 25-Oct-14 LKO DEL
636. AI0805 25-Oct-14 DEL BOM
637. Al0623 25-Oct-14 BOM DEL
638. Al0889 26-Oct-14 GAU IMF
639. AI0890 26-Oct-14 IMF. GAU
640. AI0890 26-Oct-14 GAU DEL
641. AI0805 26-Oct-14 DEL BOM
642. Al0623 26-Oct-14 BOM DEL
643. Al0244 27-Oct-14 KBL DEL
644. AI0905 29-Oct-14 MAA DXB
645. AI0659 30-Oct-14 SXR DEL
646. AI0016 31-Oct-14 DEL ATQ
647. Al0657 25-Oct-14 BOM CJB
648. AI0657 25-Oct-14 CJB ccl
649. Al0659 25-Oct-14 BOM GOl
650. AI0330 25-Oct-14 GOl BOM
651. AI0810 26-Oct-14 IXR DEL
652. Al0441 26-Oct-14 DEL IXU
653. Al0441 26-Oct-14 IXU BOM
654. AI0888 26-Oct-14 BOM DEL
655. AlI0665 27-Oct-14 BOM IXE
656. AI0680 27-Oct-14 IXE BOM
657. Al0661 27-Oct-14 BOM GOI
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658. Al0983 27-Oct-14 BOM DXB
659. AI0906 28-Oct-14 DXB MAA
660. AI0889 28-Oct-14 DEL GAU
661. Al0216 29-Oct-14 KTM DEL
662. AI0048 29-Oct-14 DEL COK
663. Al0048 29-Oct-14 COK TRV
664. .Al0273 30-Oct-14 MAA CMB
665. Al0274 30-Oct-14 CMB MAA
666. A10905 30-Oct-14 MAA DXB
667. Al0984 31-Oct-14 DXB BOM
668. Al0984 31-Oct-14 BOM GOl
669. AlI0866 31-Oct-14 GOl BOM
670. Al0866 31-Oct-14 BOM DEL
671. Al0866 31-Oct-14 DEL SXR
672. AI0659 31-Oct-14 SXR DEL
673. Al0659 31-Oct-14 DEL BOM
674. AI0659 31-Oct-14 BOM GOI
675. Al0215 25-Oct-14 DEL KT™M
676. Al0216 25-Oct-14 KT™M DEL
677. AI0048 25-Oct-14 DEL COK
678. Al0048 25-Oct-14 COK TRV
679. Al0451 26-Oct-14 DEL VTZ
680. Al0451 26-Oct-14 VTZ HYD
681. Al0951 26-Oct-14 HYD DXB
682. Al0452 27-Oct-14 HYO VTZ
683. Al0452 27-Oct-14 VTZ DEL
684. AlI0112 27-Oct-14 DEL ATQ
685. Al0462 27-Oct-14 ATQ DEL
686. Al0764 27-Oct-14 DEL Cccu
687. AI0023 27-Oct-14 CCU DEL
688. Al0016 27-Oct-14 DEL ATQ
689. Al0877 28-Oct-14 DEL BBI
690. AI0865 30-Oct-14 BOM GOI
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691. Al0660 30-Oct-14 GOl BOM
692. Al0660 30-Oct-14 BOM DEL
693. Al0973 30-Oct-14 DEL MCT
694. Al0974 31-Oct-14 MCT DEL
695. Al0412 31-Oct-14 LKQ DEL
696. Al0406 31-Oct-14 DEL VNS
697. Al0251 31-Oct-14 VNS KT™M
698. Al0252 31-Oct-14 KTM VNS
699. A10405 31-Oct-14 VNS DEL
700. Al0657 27-Oct-14 BOM CJB
701. AI0658 27-Oct-14 CJB BOM
702. Al0602 27-Oct-14 DEL BOM
703. Al0615 31-Oct-14 BOM HYD
704. Al0527 31-Oct-14 HYO BOM
705. Al0865 31-Oct-14 BOM GOl
706. Al0660 31-Oct-14 GOl BOM
707. AlI0660 31-Oct-14 BOM DEL
708. Al0031 31-Oct-14 DEL AMO
709. Al0030 31-Oct-14 AMO DEL
710. Al0452 26-Oct-14 HYO VTZ
711. Al0216 26-Oct-14 KT™M DEL
712. AIOOIO 26-Oct-14 DEL AMO
713. AI0011 26-Oct-14 AMO DEL
714. AI0031 26-Oct-14 DEL AMD
715. AI0030 26-Oct-14 AMD DEL
716. Al0441 27-Oct-14 DEL IXU
717. Al0441 27-Oct-14 IXU BOM
718. Al0888 27-Oct-14 BOM DEL
719. Al0657 28-Oct-14 BOM CJB
720. AI0657 28-Oct-14 CJB ccl
721. Al0633 29-Oct-14 BOM BHO
722. Al0633 29-Oct-14 BHO DEL
723. AI0031 29-Oct-14 DEL AMD
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724. Al0030 29-Oct-14 AMO DEL
725. Al0680 30-Oct-14 IXE BOM
726. Al0662 30-Oct-14 GOI BOM
7217. Al0983 30-Oct-14 BOM DXB
728. AI0906 31-Oct-14 DXB MAA
729. Al0440 31-Oct-14 MAA DEL
730. 910604 27-Oct-14 IXD DEL
731. 910610 29-Oct-14 OED DEL
732. 910610 30-Oct-14 OED DEL
733. 910627 27-Oct-14 GWL AGR
734. 910627 27-Oct-14 AGR BOM
735. 910614 28-Oct-14 BOM IXD
736. 910613 28-Oct-14 IXD BOM
737. 910627 29-Oct-14 BOM GWL
738. 910627 29-Oct-14 GWL AGR
739. 910627 29-Oct-14 AGR BOM
740. 910626 30-Oct-14 BHIJ BOM
741. 910614 30-Oct-14 BOM IXD
742. 910613 30-Oct-14 IXD BOM
743. AI0775 26-Oct-14 CcCcu BOM
744. Al0776 26-Oct-14 BOM CCU
745. Al0721 29-Oct-14 CCu IXB
746. Al0722 29-Oct-14 IXB CCU
747. Al0230 29-Oct-14 CcCcu DAC
748. Al0229 29-Oct-14 DAC CCU
749. Al0228 31-Oct-14 RGN CCU
750. Al0776 25-Oct-14 BOM cCcu
751. Al0711 26-Oct-14 AJL IMF
752. AlI0711 26-Oct-14 CcCcu AJL
753. AlI0711 26-Oct-14 IMF CCU
754. AlI0743 28-Oct-14 CCU IXA
755. Al0744 28-Oct-14 IXA cCu
756. Al0721 28-Oct-14 CcCcu IXB
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757. Al0722 28-Oct-14 IXB CcCcu
758. AI0775 28-Oct-14 CCU BOM
759. AI0776 28-Oct-14 BOM cCcu
760. Al0743 29-Oct-14 CcCu IXA
761. Al0744 29-Oct-14 IXA CcCcu
762. Al0754 29-Oct-14 IXS CCU
763. AIO0775 29-Oct-14 CCU BOM
764. Al0776 29-Oct-14 BOM cCu
765. AlI0776 30-Oct-14 BOM CcCcu
766. AlI0639 25-Oct-14 BOM BLR
767. AI0265 25-Oct-14 BLR MLE
768. AlI0266 25-Oct-14 MLE BLR
769. Al0639 26-Oct-14 BOM BLR
770. Al0994 27-Oct-14 GOI BLR
771. AlI0639 27-Oct-14 BOM BLR
772. AI0639 28-Oct-14 BOM BLR
773. AlI0772 29-Oct-14 BLR CCU
774. AI0709 29-Oct-14 DMU DIB
775. Al0476 25-Oct-14 BOM JDH
776. Al0476 25-Oct-14 JDH DEL
777. Al0441 25-Oct-14 DEL IXU
778. Al0441 25-Oct-14 IXU BOM
779. AI0609 25-Oct-14 BOM BLR
780. AlI0771 26-Oct-14 CcCcu BLR
781. AI0608 26-Oct-14 BLR BOM
782. AI0055 27-Oct-14 COK BOM
783. Al0476 28-Oct-14 BOM JDH
784. Al0476 28-Oct-14 JDH DEL
785. Al0634 28-Oct-14 DEL BHO
786. Al0634 28-Oct-14 BHO BOM
787. AlI0681 28-Oct-14 BOM COK
788. AI0055 28-Oct-14 COK BOM
789. AI0907 30-Oct-14 MAA MCT
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790. AI0908 31-Oct-14 MCT MAA
791. AI0569 31-Oct-14 MAA BOM
792. AI0611 31-Oct-14 BOM JAI
793. AlI0611 31-Oct-14 JAI DEL
794. A10407 31-Oct-14 DEL PAT
795. A10408 31-Oct-14 PAT DEL
796. Al0415 31-Oct-14 DEL LKO
797. Al0415 31-Oct-14 LKO PAT
798. Al0416 31-Oct-14 PAT DEL
799. AlI0771 25-Oct-14 CcCcu BLR
800. AI0608 25-Oct-14 BLR BOM
801. AI0609 26-Oct-14 BOM BLR
802. Al0248 27-Oct-14 KT™M cCu
803. AI0608 27-Oct-14 BLR BOM
804. Al0655 28-Oct-14 BOM RAJ
805. Al0656 28-Oct-14 RAJ BOM
806. AI0310 28-Oct-14 BOM DEL
807. AlI0155 29-Oct-14 GOI DEL
808. Al0410 30-Oct-14 PAT DEL
809. Al0476 31-Oct-14 BOM JDH
810. Al0476 31-Oct-14 JDH DEL
811. Al0471 31-Oct-14 DEL UDR
812. Al0471 31-Oct-14 UDR BOM
813. AI0655 25-Oct-14 BOM RAJ
814. AI0656 25-Oct-14 RAJ BOM
815. AlI0681 25-Oct-14 BOM COK
816. AI0055 25-Oct-14 COK BOM
817. AlI0611 27-Oct-14 JAI DEL
818. Al0669 28-Oct-14 BOM BBI
819. AI0409 29-Oct-14 DEL PAT
820. AlI0410 29-Oct-14 PAT DEL
821. Al0442 30-Oct-14 IXU DEL
822. Al0624 30-Oct-14 DEL BOM
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823. AlI0617 31-Oct-14 BOM HYD
824. AlI0617 31-Oct-14 HYD CcCcu
825. AlI0629 25-Oct-14 BOM NAG
826. AI0630 25-Oct-14 NAG BOM
827. AI0054 26-Oct-14 BOM COK
828. AI0682 26-Oct-14 COK BOM
829. AlI0651 26-Oct-14 BOM RPR
830. Al0651 26-Oct-14 RPR VTZ
831. AlI0651 26-Oct-14 VTZ BOM
832. AlI0619 26-Oct-14 BOM HYD
833. Al0944 27-Oct-14 AUH BOM
834. AI0010 27-Oct-14 DEL AMD
835. AI0011 27-Oct-14 AMD DEL
836. AlO156 28-Oct-14 DEL GOl
837. AI0155 28-Oct-14 GOI DEL
838. AI0010 28-Oct-14 DEL AMD
839. AI0011 28-Oct-14 AMD DEL
840. Al0448 29-Oct-14 IXL SXR
841. Al0447 29-Oct-14 SXR IXL
842. Al0634 29-Oct-14 BHO BOM
843. Al0677 31-Oct-14 BOM DEL
844. AlI0612 31-Oct-14 DEL JAI
845. Al0612 31-Oct-14 JAI UDR
846. AI0050 31-Oct-14 BOM HYO
847. Al0676 25-Oct-14 CCU BOM
848. AlI0671 25-Oct-14 BOM MAA
849. Al0671 25-Oct-14 MAA IXM
850. AlI0672 25-Oct-14 MAA BOM
851. AlI0515 27-Oct-14 HYD BLR
852. AI0517 27-Oct-14 BLR HYD
853. AlI0517 27-Oct-14 HYD PNQ
854. AI0517 27-Oct-14 PNQ GOl
855. AIO518 27-Oct-14 GOI PNQ
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856. AI0518 27-Oct-14 PNQ HYD
857. AI0518 27-Oct-14 HYD BLR
858. AIO516 27-Oct-14 BLR HYD
859. Al0617 29-Oct-14 BOM HYD
860. Al0617 29-Oct-14 HYD CcCcu
861. AI0518 30-Oct-14 PNQ HYD
862. Al0O518 30-Oct-14 HYD BLR
863. Al0669 25-Oct-14 BOM BBI
864. AlI0670 25-Oct-14 BBI BOM
865. Al0472 25-Oct-14 BOM UDR
866. A10472 25-Oct-14 UDR DEL
867. Al0941 25-Oct-14 DEL BAH
868. A10940 25-Oct-14 BAH AUH
869. Al10940 26-Oct-14 AUH DEL
870. Al0475 26-Oct-14 DEL JOH
871. Al0475 26-Oct-14 JOH BOM
872. AI0655 26-Oct-14 BOM RAJ
873. Al0656 26-Oct-14 RAJ BOM
874. AI0681 26-Oct-14 BOM COK
875. AI0055 26-Oct-14 COK BOM
876. AI0682 27-Oct-14 COK BOM
8717. AlI0651 27-Oct-14 BOM RPR
878. AlI0651 27-Oct-14 RPR VTZ
879. AI0517 28-Oct-14 PNQ GOI
880. AI0518 28-Oct-14 GOl PNQ
881. AI0518 28-Oct-14 PNQ HYD
882. AI0518 28-Oct-14 HYD BLR
883. AI0051 28-Oct-14 HYD BOM
884. Al0248 30-Oct-14 KT™M Cccu
885. AlI0771 30-Oct-14 CCU BLR
886. AI0608 30-Oct-14 BLR BOM
887. AI0806 31-Oct-14 BOM DEL
888. Al0441 31-Oct-14 DEL IXU
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889. Al0441 31-Oct-14 IXU BOM
890. Al0314 31-Oct-14 BOM DEL
891. AI0940 25-Oct-14 AUH DEL
892. AI0019 25-Oct-14 DEL AMO
893. AI0018 25-Oct-14 AMO DEL
894. Al10442 25-Oct-14 BOM IXU
895. Al0442 25-Oct-14 IXU DEL
896. Al0624 25-Oct-14 DEL BOM
897. Al0944 26-Oct-14 AUH BOM
898. Al0544 26-Oct-14 DEL HYO
899. Al0544 26-Oct-14 HYD VGA
900. AI0840 26-Oct-14 VGA HYO
901. Al0840 26-Oct-14 HYD DEL
902. AI0155 27-Oct-14 GOI DEL
903. Al0244 28-Oct-14 KBL DEL
904. AI0612 28-Oct-14 DEL JAI
905. Al0612 28-Oct-14 JAI BOM
906. AI0050 28-Oct-14 BOM HYD
907. AI0651 30-Oct-14 BOM RPR
908. Al0651 30-Oct-14 RPR VTZ
909. Al0651 30-Oct-14 VTZ BOM
910. AlI0572 31-Oct-14 BOM MAA
911. AI0907 31-Oct-14 MAA MCT
912. AI0695 26-Oct-14 HYO BOM
913. AI0617 26-Oct-14 BOM HYO
914. Al0617 26-Oct-14 HYO CCU
915. Al0618 26-Oct-14 CCu HYD
916. AlI0618 26-Oct-14 HYO BOM
917. AI0050 26-Oct-14 BOM HYO
918. Al0671 28-Oct-14 BOM MAA
919. AI0609 28-Oct-14 BOM BLR
920. Al0265 30-Oct-14 BLR MLE
921. AI0993 30-Oct-14 BLR GOI
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922. Al10244 25-Oct-14 KBL DEL
923. AI0415 25-Oct-14 DEL PAT
924. Al0416 25-Oct-14 PAT DEL
925. AlI0472 27-Oct-14 BOM UDR
926. Al0472 27-Oct-14 UDR DEL
927. Al0544 27-Oct-14 DEL HYO
928. Al0544 27-Oct-14 HYO VGA
929. AI0840 27-Oct-14 VGA HYO
930. Al0410 28-Oct-14 PAT DEL
931. Al0471 28-Oct-14 DEL UDR
932. Al0471 28-Oct-14 UDR BOM
933. Al0476 29-Oct-14 BOM JOH
934. AlI0476 29-Oct-14 JOH DEL
935. AI0055 29-Oct-14 COK BOM
936. Al0476 30-Oct-14 BOM JOH
937. Al0476 30-Oct-14 JOH DEL
938. Al0609 31-Oct-14 BOM SLR
939. Al0647 25-Oct-14 BOM JGA
940. AlI0648 25-Oct-14 JGA BONI
941. AI0695 25-Oct-14 BOM VNS
942. 910696 25-Oct-14 VNS BOM
943. AI0310 25-Oct-14 BOM DEL
944. AlI0310 26-Oct-14 BOM DEL
945. Al10449 27-Oct-14 IXL IXJ
946. Al0471 27-Oct-14 DEL UDR
947. Al0471 27-Oct-14 UDR BOM
948. AI0572 27-Oct-14 BOM MAA
949. AI0907 27-Oct-14 MAA MCT
950. AI0908 28-Oct-14 MCT MAA
951. AlI0472 28-Oct-14 BOM UDR
952. Al0472 28-Oct-14 UDR DEL
953. Al0544 28-Oct-14 HYD VGA
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954. Al0475 29-Oct-14 JDH BOM
955. AI0907 29-Oct-14 MAA MCT
956. AI0908 30-Oct-14 IVICT MAA
957. Al0445 31-Oct-14 DEL IXL
958. A10429 25-Oct-14 DEL MAA
959. AlI0766 25-Oct-14 MAA CcCcu
960. AlI0773 25-Oct-14 CcCcu BOM
961. AI0603 26-Oct-14 BOM BLR
962. Al0604 26-Oct-14 BLR BOM
963. AlI0647 26-Oct-14 BOM JGA
964. AlI0648 26-Oct-14 JGA BOM
965. Al0442 26-Oct-14 SOM IXU
966. A10442 26-Oct-14 IXU DEL
967. Al0624 26-Oct-14 DEL BOM
968. Al0570 27-Oct-14 BOM MAA
969. Al0440 27-Oct-14 MAA DEL
970. Al0429 27-Oct-14 DEL MAA
971. Al0766 27-Oct-14 MAA CcCcu
972. AI0773 27-Oct-14 CCU BOM
973. AI0570 28-Oct-14 BOM MAA
974. AI0509 28-Oct-14 MAA COK
975. AIOSIO 28-Oct-14 COK MAA
976. AIOSIO 29-Oct-14 COK MAA
9717. Al0773 29-Oct-14 CCu BOM
978. AlI0310 30-Oct-14 BOM DEL
979. AI0018 31-Oct-14 AMD DEL
980. AlO156 31-Oct-14 DEL GOl
981. AIO155 31-Oct-14 GOl DEL
982. AIOOll 31-Oct-14 AMD DEL
983. AlI0682 25-Oct-14 COK BOM
984. Af0651 25-Oct-14 BOM RPR

985. AI0651 25-Oct-14 RPR VTZ
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986. AI0572 25-Oct-14 BOM MAA
987. AI0907 25-Oct-14 MAA MCT
988. AI0908 26-Oct-14 MCT MAA
989. AlI0647 28-Oct-14 BOM JGA
990. Al0442 28-Oct-14 BOM IXU
991. Al0944 29-Oct-14 AUH SOM
992. AI0669 29-Oct-14 BOM BBI
993. AI0670 29-Oct-14 BBI BOM
994. AlO611 29-Oct-14 BOM JAI
995. AlI0475 30-Oct-14 JOH BOM
996. AI0655 30-Oct-14 BOM RAJ
997. Al0656 30-Oct-14 RAJ BOM
998. AI0609 30-Oct-14 BOM BLR
999. Al0754 31-Oct-14 IXS CCU

1000. Al0941 26-Oct-14 DEL BAH

1001. A10940 26-Oct-14 BAH AUH

1002. AlI0940 27-Oct-14 AUH DEL

1003. Al0409 27-Oct-14 DEL PAT

1004. Al0410 27-Oct-14 PAT DEL

1005. Al0612 27-Oct-14 DEL JAI

1006. AlI0612 27-Oct-14 JAI BOM

1007. AI0609 27-Oct-14 BOM BLR

1008. Al0944 30-Oct-14 AUH BOM

1009. Al0671 30-Oct-14 BOM MAA

1010. AlI0671 30-Oct-14 MAA IXM

1011. Al0672 30-Oct-14 IXM MAA

1012. Al0774 30-Oct-14 BOM CCU

1013. AlI0671 31-Oct-14 BOM MAA

1014. AI0908 25-Oct-14 MCT MAA

1015. AlO611 25-Oct-14 BOM JAI

1016. Al0611 25-Oct-14 JAI DEL
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1017. Al0544 25-Oct-14 DEL HYO
1018. Al0544 25-Oct-14 HYO VGA
1019. AI0840 25-Oct-14 VGA HYO
1020. AlI0973 25-Oct-14 DEL MCT
1021. AIO155 26-Oct-14 GOl DEL
1022. Al0469 27-Oct-14 NAG RPR
1023. Al0469 27-Oct-14 RPR DEL
1024. Al0475 27-Oct-14 DEL JDH
1025. A10475 27-Oct-14 JOH BOM
1026. AI0655 27-Oct-14 BOM RAJ
1027. Al0656 27-Oct-14 RAJ BOM
1028. Al0774 28-Oct-14 BOM CcCcu
1029. AlI0669 30-Oct-14 BOM BBI
1030. AlI0670 30-Oct-14 BBI BOM
1031. Al0472 30-Oct-14 BOM UDR
1032. Al0472 30-Oct-14 UDR DEL
1033. AI0010 30-Oct-14 DEL AMD
1034. AI0011 30-Oct-14 AMO DEL
1035. AI0681 31-Oct-14 BOM COK
1036. AI0055 31-Oct-14 COK BOM
1037. AI0668 25-Oct-14 TRV BOM
1038. Al0774 25-Oct-14 BOM CcCcu
1039. Al0671 26-Oct-14 BOM MAA
1040. Al0476 27-Oct-14 BOM JDH
1041. Al0476 27-Oct-14 JDH DEL
1042. Al0634 27-Oct-14 DEL BHO
1043. Al0634 27-Oct-14 BHO BOM
1044. Al0475 28-Oct-14 JOH BOM
1045. AI0569 29-Oct-14 MAA BPM
1046. Al0544 29-Oct-14 HYO VGA
1047. AlI0840 29-Oct-14 VGA HYO
1048. AIO155 30-Oct-14 GOl DEL
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1049. AI0409 31-Oct-14 DEL PAT
1050. Al0410 31-Oct-14 PAT DEL
1051. AlI0634 31-Oct-14 DEL BHO
1052. Al06 31-Oct-14 BHO BOM

Formulation of comprehensive food management and pricing policy

*15. SHRI RAM KUMAR KASHYAP: Will the Minister of FINANCE be pleased

to state:

(a) whether the Standing Committee on Finance in its 81st report had strongly
recommended that a comprehensive food pricing and management policy be formulated
by Government to provide relief to the common man and foster economic growth with

price stability in the country;

(b) whether Government has failed to provide relief to the common man from

the unabated rise in the prices of essential commodities; and

(c) the steps taken to formulate a comprehensive food management and pricing

policy to check food inflation?
THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) Yes, Sir.

(b) There has been a significant moderation in price level during 2014-15.
Inflation in terms of Consumer Price Index (with base year: 2010), which averaged 9.5
per cent in 2013-14 declined to 6.8 per cent during April-December, 2014. As per revised
series of CPI with base year 2012, CPI inflation stood at 5.1 per cent in January 2015.

(¢) The components of food management and pricing policy are already in
place. The principal policy objective of food management is to ensure food security,
particularly for the vulnerable, through timely and efficient procurement and distribution
of foodgrains. This involves procurement of foodgrains from farmers at remunerative
prices, building up and maintenance of buffer stocks, storage, movement and distribution
of foodgrains to consumers at affordable prices and stability of foodgrains prices.
Subsidized foodgrains are made available to the eligible households under Targeted
Public Distribution System (TPDS), which is operated under the joint responsibility of
the Central and the State/Union Territory (UT) Governments. In addition, Government
makes additional allocation from the Central Pool to make more foodgrains available

to the States/UTs to meet their additional requirements.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Uniform rules for licensing of AYUSH medicines

1. DR. K.VP. RAMACHANDRA RAO: Will the Minister of AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(a) whether Government proposes to formulate uniform rules with regard to grant
of licences for manufacturing Ayurveda, Siddha, Unani and Homoeopathic drugs and
to ensure their safety, quality and standards across the country;

(b) if so, the details thereof; and
(c) the action being taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) to (c) Regulatory provisions and Rules for Ayurveda, Siddha, Unani and
Homoeopathic drugs are already in place under the Drugs and Cosmetics Act, 1940,
which is a Central Act applicable throughout the country. Rules 85-A to 85-I and Rules
151 to 159 of the Drugs and Cosmetics Rules, 1945 respectively provide the regulatory
provisions for grant of licenses to manufacture Homoeopathic and Ayurveda, Siddha Unani
drugs and promote their safety and quality. The standards of Homoeopathic medicines
to be complied with are prescribed in Schedule II of the Drugs & Cosmetics Act, 1940
and of Ayurveda, Siddha and Unani drugs in Rule 168 of Drugs and Cosmetics Rules,
1945. Extension of support for improving the quality control system to Ayurvedic,
Siddha, Unani and Homoeopathic drugs has been included in the Centrally Sponsored
Scheme of National AYUSH Mission, which was notified in September 2014.

Scientific study on alternate methods of treatment

2. SHRI K.N. BALAGOPAL: Will the Minister of AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(a) whether Government has plan to scientifically establish various remedies in
alternate methods of treatments like Ayurveda, Naturopathy, Unani, Siddha etc.; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) and (b) Yes. The efficacy and safety of drugs and therapies for various
remedies is scientifically established through clinical validation carried out by the 5
Research Councils under the Ministry of AYUSH namely Central Council for Research
in Ayurvedic Sciences (CCRAS), Central Council for Research in Yoga & Naturopathy
(CCRYN), Central Council for Research in Unani Medicine (CCRUM), Central Council for
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Research in Siddha (CCRS) and Central Council for Research in Homoeopathy (CCRH).
The diseases conditions for which clinical validation of drugs/remedies have since been
carried out by these Councils include Acute Diarrhea in children, Anaemia, Amnesia, Acute
gastroenteritis, acute rhinitis in children, Chikungunya, Filariasis, Influenza like illness,
Malaria, Upper respiratory tract infections, Attention Deficit Hyperactivity Disorder, Benign,
Prostatic Hyperplasia, Bronchial Asthma, Cancer, Chronic Bronchitis, Diabetes mellitus,
Irritable Bowel Syndrome, Leucorrhoea, Hepatitis, Menopausal complaints, Menstrual
disorders, Osteoarthritis, Rheumatoid arthritis, Urolithiasis, Urticaria, Anorexia etc.

Revitalisation of local health traditions

3. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(a) whether it is a fact that the National Rural Health Mission (NRHM) seeks to
revitalise local health traditions and AYUSH to strengthen the Public Health System
at all levels;

(b) if so, the details thereof; and
(c) the action plan adopted to revitalise local health traditions?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) The Mainstreaming of AYUSH is one of the core strategies in National
Rural Health Mission which seeks to provide accessible, affordable and quality health
care to the rural population. Under National Health Mission (NHM)/ National Rural
Health Mission (NRHM) provision for support for Ayurveda, Yoga & Naturopathy,
Unani, Siddha and Homoeopathy (AYUSH) doctors, paramedics and drugs is made at
co-located public health facilities namely Primary Health Centre (PHC), Community
Health Centre (CHC) and District Hospital(DH) with a view to provide range of
services at collocated facilities and revitalize local health traditions.

Further, the support for AYUSH infrastructure, equipment/furniture and medicines
are provided by Ministry of AYUSH under shared responsibilities.

(b) and (c¢) Under NHM/ NRHM, engagement of AYUSH doctors/ paramedics is
being supported, provided they are co-located with existing DHs, CHC, PHCs with
priority given to remote PHCs and CHCs. States/UTs engages the AYUSH doctors as

per local preference.

Support for AYUSH medicines is also being provided at the AYUSH co-located
health facilities. NHM/NRHM also supports for training of AYUSH doctors and
Information Education Communication (IEC)/ Behavior Change Communication (BCC)
activities for AYUSH.
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The State/UT-wise funds approved for mainstreaming of AYUSH during the current

year is given in Statement (See below).
States/UTs utilize funds for appropriate stream of AYUSH as per their requirement.
Statement

Fund approval for mainstreaming of AYUSH under NRHM

(X in lakhs)
Sl. Name of State/ Amount Approved SI. Name of State/ ~ Amount Approved
No UT in 2014-15 No UT in 2014-15
1. Assam 1313.84 19. Goa 63.17
2. Bihar 3676.95 20. Gujarat 2481.30
3. Chhattisgarh 168.40 21. Haryana 1171.42
4. Jharkhand 158.33 22. Himachal 353.76
5. Jammu & 1704.78 23. Karnataka 1470.95
Kashmir

24. Kerala 2087.58

6. Madhya Pradesh 1715.40
25. Maharashtra 1462.31

7. Odisha 2600.30
26. Punjab 1597.91

8. Rajasthan 2769.57
27. Tamil Nadu 2133.89

9. Uttar Pradesh 21668.96
28. West Bengal 726.00

10. Uttarakhand 699.07
29. Telangana 1823.75

11. Arunachal 126.72
Pradesh 30. A & N Islands 163.90
12. Manipur 455.26 31. Chandigarh 54.59
13. Meghalaya 307.72 32. D & N Haveli 19.73
14. Mizoram 84.53 33. Daman 7.56
15. Nagaland 105.6 34. Delhi 0.00
16. Sikkim 53.21 35. Lakshadweep 69.30
17. Tripura 540.84 36. Puducherry 220.66
18. Andhra Pradesh 293.76 GRrAND ToTAL 54351.02

Source: States Record of Proceeding (RoP) 2014-15
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Mainstreaming of AYUSH

4. DR. K.VP. RAMACHANDRA RAO: Will the Minister of AYURVEDA, YOGA
& NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(a) whether it is a fact that the mainstreaming of AYUSH is one of the core
strategies in National Rural Health Mission (NRHM);

(b) if so, the details thereof; and
(c) the action plan adopted to mainstream AYUSH?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) The Mainstreaming of AYUSH is one of the core strategies in National
Rural Health Mission which seeks to provide accessible, affordable and quality health

care to the rural population.

(b) and (c¢) Under National Health Mission (NHM)/ National Rural Health
Mission (NRHM), engagement of Ayurveda Yoga & Naturopathy, Unani, Siddha and
Homoeopathy (AYUSH) doctors/ paramedics is being supported, provided they are co-
located with existing District Hospitals (DHs), Community Health Centres (CHCs) and
Primary Health Centres (PHCs) with priority given to remote PHCs and CHCs. Support
for AYUSH medicines is also being provided at the AYUSH co-located health facilities.
Information Education Communication (IEC)/ Behavior Change Communication (BCC)
activities for AYUSH are also being supported under NHM/NRHM.

NHM/NRHM also supports Skilled Birth Attendant (SBA), Intra Uterine
Contraceptive Device (IUCD) & Post Partum Intra Uterine Contraceptive Device
(PPIUCD) trainings of AYUSH doctors to address the shortage of skilled health care
personnel in the rural areas. AYUSH doctors are also being engaged under Rashtriya
Bal Swasthya Karyakram (RBSK).

The State /UT-wise AYUSH doctors/ paramedics engaged under NHM, Number of
co-located Health facilities supported under NHM & funds approved for mainstreaming

of AYUSH during the current year is given in Statement- I, II and III (See below).

Further, the support for AYUSH infrastructure, equipment/ furniture and medicines
are provided by Ministry of AYUSH under shared responsibilities.
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Statement-1

State-wise number of AYUSH doctors/ paramedics recruited under NHM/ NRHM

Sl. No. Name of State AYUSH Doctors under NHM/NRHM  AYUSH
For Co-located Under RBSK Paramedi.cs/
Health Facilities Pharmacists
1 2 3 4 5
1. A & N Islands 20 4 13
2. Andhra Pradesh 128 0 981
3. Arunachal Pradesh 32 17 0
4. Assam 302 302 0
5. Bihar 1384 0 0
6. Chandigarh 8 10 12
7. Chhattisgarh 67 435 394
8. D & N Haveli 5 0 0
9. Daman 0 5 4
10. Delhi 0 0 0
11. Goa 0 29 23
12. Gujarat 707 646 0
13. Haryana 2 414 191
14. Himachal Pradesh 134 0 0
15. Jammu & Kashmir 453 429 368
16. Jharkhand 33 184 5
17. Karnataka 598 649 115
18. Kerala 750 0 30
19. Lakshadweep 12 0 1
20. Madhya Pradesh 506 938 678
21. Mabharashtra 573 1560 84
22. Manipur 95 72 59
23. Meghalaya 0 68 20
24, Mizoram 10 8 0
25. Nagaland 40 22 0
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1 2 3 4 5
26. Odisha 1309 1147 1
27. Puducherry 39 0 63
28. Punjab 273 0 281
29. Rajasthan 936 0 401
30. Sikkim 11 0 6
31. Tamil Nadu 475 0 475
32. Telangana 215 0 603
33. Tripura 133 21 33
34, Uttar Pradesh 1830 2134 734
35. Uttarakhand 75 296 105
36. West Bengal 0 563 292
TotaL 11155 9953 5972
Source: Management Information System (MIS) report as on 30th September, 2014
Statement-I11
Co-located AYUSH Health Facilities
SI.  State/UT Co-location of AYUSH facilities at
No. DH CHC  Otherthan CHC  PHC  Other health  Total
at or above block facilities above
level but below SC but below
district level block level
1 2 3 4 5 6 7 8
1. Bihar 0 0 0 0 1384 1384
2. Chhattisgarh 15 98 0 454 0 567
3. Himachal Pradesh 1 26 0 110 0 137
4.  Jammu & Kashmir 22 11 0 398 485 916
5. Jharkhand 22 48 0 85 267 422
6. Madhya Pradesh 36 22 0 168 0 226
7. Odisha 3 314 0 1162 0 1479
8. Rajasthan 4 99 0 833 0 936
9. Uttar Pradesh 102 666 0 627 105 1500




104 Written Answers to

[RAJYA SABHA]

Unstarred Questions

1 2 3 4 5 6 7 8

10. Uttarakhand 13 55 7 44 0 119
11.  Arunachal Pradesh 14 37 0 36 5 92
12.  Assam 24 52 13 193 324 606
13.  Manipur 7 17 1 77 0 102
14. Meghalaya 3 19 0 67 0 89
15.  Mizoram 8 3 1 0 0 12
16. Nagaland 9 21 0 9 0 39
17.  Sikkim 4 1 0 1 0 6
18. Tripura 3 18 13 84 0 118
19.  Andhra Pradesh 9 63 49 662 0 783
20. Goa 2 5 0 10 0 17
21. Gujarat 0 16 0 691 0 707
22. Haryana 21 92 0 100 0 213
23. Karnataka 12 0 10 598 0 620
24. Kerala 0 0 0 0 750 750
25. Maharashtra 23 238 0 860 704 1825
26. Punjab 22 62 16 175 0 275
27. Tamil Nadu 31 385 232 537 0 1185
28. Telangana 8 46 42 479 137 712
29. West Bengal 18 171 77 279 NA 545
30. A & N Islands 3 4 0 20 0 27
31. Chandigarh 1 2 0 0 13 16
32. D & N Haveli 0 1 0 7 1 9
33. Daman & Diu 2 2 0 2 0 6
34. Delhi 19 0 0 133 0 152
35. Lakshadweep 3 5 0 0 0 8
36. Puducherry 4 4 0 39 0 47

TotaL 468 2603 461 8940 4175 16647

Source: Management Information System (MIS) report as on 30th September, 2014
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Statement-I111

Fund approval for mainstreaming of AYUSH under NRHM
(X in lakhs)

Sl. Name of State/  Amount Approved Sl. Name of State/  Amount Approved

No UT in 2014-15 No UT in 2014-15
1. Assam 1313.84 19. Goa 63.17
2. Bihar 3676.95 20. Gujarat 2481.30
3. Chhattisgarh 168.40 21. Haryana 1171.42
4. Jharkhand 158.33 22. Himachal 353.76
5. Jammu and 1704.78 23. Karnataka 1470.95

Kashmir

24. Kerala 2087.58

6. Madhya Pradesh 1715.40
25. Mabharashtra 1462.31

7. Odisha 2600.30
26. Punjab 159791

8. Rajasthan 2769.57
27. Tamil Nadu 2133.89

9. Uttar Pradesh 21668.96
28. West Bengal 726.00

10. Uttarakhand 699.07
29. Telangana 1823.75

11. Arunachal 126.72
Pradesh 30. Aand N Islands 163.90

12. Manipur 455.26 31. Chandigarh 54.59

13. Meghalaya 307.72 32. D and N Haveli 19.73

14. Mizoram 84.53 33. Daman 7.56

15. Nagaland 105.6 34. Delhi 0.00

16. Sikkim 53.21 35. Lakshadweep 69.30

17. Tripura 540.84 36. Puducherry 220.66

18. Andhra Pradesh 293.76 GRAND TOTAL 54351.02

Source: States Record of Proceeding (RoP) 2014-15
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Standardisation and certification of indigenous medical systems

5. SHRI K.N. BALAGOPAL: Will the Minister of AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY be pleased to state:

(a) whether Government has noticed the problems faced by the indigenous
medical streams for marketing and practicing in foreign countries due to the lack of

standardisation and certification of Ayurveda and other medicines;
(b) if so, the details thereof; and

(c) whether any steps were taken by Government to promote scheme for

standardisation and certification in this regard, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA &
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (SHRI SHRIPAD YESSO
NAIK): (a) and (b) Yes, Sir. Most of the foreign countries including USA, Australia,
European countries etc. have not recognized Ayurveda, Siddha and Unani, as systems
of medicine, therefore practice of these systems and marketing of their products as
medicines faces problems. The medicines of these systems are generally manufactured
in India as per the standards and Good Manufacturing Practices in accordance with
the Drugs and Cosmetics Act, 1940 and Rules thereunder but are often exported by
the industry to such countries as food supplements or dietary supplements because of
non-fulfillment of the regulatory requirements of the importing countries.

(¢) The Government has set up Pharmacopoeia Commission of Indian Medicine and
Homoeopathy and Pharmacopoeia Committees to develop the standards of Ayurvedic,
Siddha and Unani drugs. Quality standards of Ayurvedic, Siddha and Unani (ASU) drugs
including the permissible limits of heavy metals, pesticide residue, aflatoxins and microbial
load are being published in the respective Pharmacopoeias and Good Manufacturing
Practices (GMP) have been notified under the provisions of Drugs and Cosmetics Rules,
1945.  System of WHO-GMP Certification and quality certification of ASU medicines
by Quality Council of India on voluntary basis is in place for the industry interested to
export these medicines. A Central Scheme has been implemented through which ASU
drug industry can avail financial support for registration of products in foreign countries,

preparation of drug dossiers and participation in international fairs and exhibitions.
Development of domestic airports as international hubs

6. SHRI K.N. BALAGOPAL: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether Government has plan to develop six airports in the country as major

international hubs;
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(b) if so, the details thereof;
(c) the criteria applied in selection of these airports; and

(d) the details of total number of passengers, both domestic and international
separately, handled by the airports in Delhi, Mumbai, Chennai, Kolkata, Bengaluru,

Hyderabad, and Cochin during the last three years, year-wise and airport wise?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) to (c¢) Yes Sir. The Government has plan to develop
the six metropolitan airports of Delhi, Mumbai, Kolkata, Bengaluru and Hyderabad
cities as major international hubs to serve as the main access points for international
travel to/from India. The primary criteria for selection of these six airports is that
they are international airports, located in the metro cities and being geographically

disperse.
(d) Details are given in Statement.
Statement

Total International and Domestic Passengers Traffic Handled during
2011-12 to 2013-14

(Passengers in Million)

Airport 2013-14 2012-13 2011-12

Int'l Domestic Total Int'l Domestic Total Int'l Domestic Total

Delhi 12.68  24.20 36.88 11.57 22.80 3437 10.75  25.13 35.88
Mumbai 10.34  21.88 3222 993 20.28 3021 970 21.04 30.74
Chennai 4.54 8.36 1290 446 831 12.77 431 8.62 12.93
Kolkata 1.77 8.34 10.11  1.65 8.52 10.17  1.57 8.74 10.31
Bangalore 2.63 10.23 1286 250 9.49 11.99 235 10.34 12.69
Hyderabad 2.44 6.21 8.65 215 6.15 830 1.93 6.52 8.45
Cochin 3.27 2.11 538 292 196 488 259 2.13 4.72

Night operations from Port Blair

7. SHRI RITABRATA BANERIJEE: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has any plans to start night operations from the Port
Blair Airport;

(b) if so, the details thereof; and



108 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR MAHESH SHARMA): (a) to (c) The Port Blair airport belongs to Indian Navy,
Ministry of Defence and the Airports Authority of India (AAI) maintains only a
Civil Enclave at this airport. There are restrictions of flight schedules/timings at Civil
Enclaves maintained by AAI at Defence airports and Air Traffic Services are not
provided by Indian Navy at this airport after sunset. Further, no request for night

operations at Port Blair Airport has been received from the airline operators.
Servicing of Al aircrafts abroad

8. SHRI NARESH AGRAWAL: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that servicing of the aircrafts of the Air India is done
abroad inspite of the availability of technologically advanced aircraft service centres

in the country;
(b) if so, the reasons therefor; and

(¢) the number of aircrafts serviced abroad during the last two years and the

expenses incurred thereon?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR MAHESH SHARMA): (a) No, Sir. Air India aircraft are serviced in-house and

are not serviced abroad.

However, only the transit certification of aircraft has been outsourced by Air India

at all the foreign stations to save cost.
(b) and (¢) Do not arise in view of answer to (a) above.
Monetization of surplus land assets by Al

9. DR. PRABHAKAR KORE: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether Air India (AI) which has been under financial stress for several years,

has now been planning to monetize its surplus land assets to reduce its mounting debts;

(b) whether Air India has tied up with National Building Construction Corporation
(NBCC) to develop its properties under a profit making mechanism; and

(¢) if so, details of the projects taken up jointly by Air India and NBCC for the
purpose?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR MAHESH SHARMA): (a) and (b) Yes, Sir. Recently, Air India has signed an
MoU with NBCC to develop its land parcels, on Joint Venture (JV) basis.

(c) At present only one property i.e. a plot of land at Laxmi House, Chennai is
identified to be developed on JV basis.

Guidelines for regulating national services

+10. SHRI SHADI LAL BATRA: Will the Minister of CIVIL AVIATION be

pleased to state:
(a) the details of the guidelines prescribed for regulating national services;

(b) whether public/private airlines follow these guidelines while operating on these

routes;

(c) if so, the details thereof particularly in respect of the States of Delhi, Punjab

and Maharashtra, route-wise and Statewise; and

(d) if not, the action taken by Government against the airline companies that do

not follow these guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR MAHESH SHARMA): (a) Though, domestic air transport services in the
country have been deregulated, Government has however laid down Route Dispersal
Guidelines (RDGs) with a view to achieve better connectivity to remote and regional
areas of the country. It is, however, up to the airlines to provide air services to
specific places depending upon the traffic demand and commercial viability, subject
to compliance of RDGs. As per the RDGs, all Scheduled Airlines who operate on
Category-I routes are required to deploy 10% of the capacity deployed on these
routes, on Category-1I routes which connect stations in North East region, Jammu
and Kashmir, Andaman and Nicobar and Lakshadweep. Further, at least 10% of
the capacity required to be deployed on Category-II routes is to be deployed for
connectivity exclusively within these regions (Category-II A routes). They are also
required to deploy at least 500/0 of the capacity deployed on Category-I routes to

remaining routes i.e. Category III route.

(b) to (d) All scheduled domestic airlines are complying with RDGs issued
by the Government. RDG compliance is ensured route category-wise and not

state-wise.

+Original notice of the question was received in Hindi.
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Extension of runway at Bhuntar Airport in Kullu

11. SHRIMATI VIPLOVE THAKUR: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has received any proposal from the State Government of
Himachal Pradesh to extend the runway at the Bhuntar airport in Kullu by constructing

an over-bridge and by partially diverting the Beas river from its current path;
(b) if so, the details thereof;

(c) whether it is a fact that technical experts from IIT Roorkee and the Airports
Authority of India (AAI) have submitted any report in this regard; and

(d) if so, the details thereof and the current status of the proposal along with the
time by when the proposal of extension of runway at Bhuntar airport is likely to be

approved?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR MAHESH SHARMA): (a) and (b) Yes, Sir. The proposal of the State Government
is for extension of Kullu airport runway by 550m i.e. from 1128m to 1678m for
operation of ATR-72 type of aircraft without load penalty. The proposal involves
handing over of 27.7 hectares of land by the State Government to the Airports Authority
of India (AAI) free of cost and free from all encumbrances, by reclaiming the land

by diversion of rivers/river training mainly of river Beas.

(c) and (d) Yes, Sir. HT Roorkee, engaged by the State Government of
Himachal Pradesh, had submitted the final report on comprehensive river engineering
study for diversion of river Beas for the proposed runway extension in September,
2013. No definite timeline tor extension of runway can be drawn at this stage as
it is for the State Government to demarcate and acquire the land, complete the
process of river training/river diversion etc. and hand over the land to AAI for

extension of runway.
Development of well equipped user-friendly ultra-modern airports

12. SHRI RAM KUMAR KASHYAP: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that infrastructural constraints are the biggest obstacles in

the growth of Indian civil aviation;

(b) if so, the steps taken to develop well-equipped, user-friendly ultra-modern
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airports to handle as many as 280 million passengers per year;

(c) whether there is any plan to develop and modernize airports at 35 secondary

cities and, if so, the details thereof;

(d) whether there is no provision for separate parking of helicopters and the

helicopters are operating from airports; and
(e) if so, the steps taken to develop heliports and heli-routes in India?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR MAHESH SHARMA): (a) and (b) No, Sir. However, the Government has taken
several steps for further enhancement of airport infrastructure in the country by
developing new airports under the Greenfield airport policy and by modernising and
upgrading the existing airports from time to time depending on traffic demand, socio-

economic considerations, availability of land etc.

(¢) Yes, Sir. Airports Authority of India (AAI) has already undertaken
modernization/upgradation work at 35 non-metro airports of which the construction

work at 33 airports have already been completed.

(d) and (e) There is provision to accommodate helicopters either in the available

parking or separate parking, on demand basis, at all airports.
Payment of dues by private airlines

13. SHRI T. RATHINAVEL: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether it is a fact that the Airports Authority of India (AAI) has asked the

private airlines to pay their dues within the stipulated time;

(b) if so, the details of amount to be paid by each airline in the private sector

as on date;

(c) whether it is also a fact that the AAI has warned the private airlines to clear

the due amount, failing which the airlines may be put on cash and carry; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR MAHESH SHARMA): (a) and (b) Yes, Sir. The details of amount/dues to be paid

by major private airlines as on 31.12.2014 (provisional) are as follows:
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Name of the Airlines

Dues (X in crores)

Security Deposit

(X in crores)

Jet Group 28.07 76.26
Spice Jet 236.53 82.50
Indigo 45.73 110.00
Go Airlines 44.04 30.05
Kingfisher 172.69+ 137.27* 0.00

(*penal interest)

(c) and (d) Yes, Sir. Airports Authority of India (AAI) has issued notices to the

Spice Jet and Go Airlines to clear their pending dues.
Reduction in airport charges at IGI Airport

14. SHRIMATI WANSUK SYIEM: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether with a view of providing respite to air passengers travelling via Delhi,
the tariff regulator Airport Economic Regulatory Authority (AERA) has proposed nearly
80 per cent reduction in airport charges at the Indira Gandhi International (1GI) Airport
in New Delhi;

(b) whether this move will also reduce the User Development Fee being levied

on passengers at Delhi Airport, covering both inbound and outbound travellers; and

(c) whether this move will also provide much needed relief for the airline

companies using Delhi Airport for their regular operations?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Airports Economic Regulatory Authority (AERA) has
issued a consultation paper number 16/2014-15 dated January 28, 2015 for determination
of Aeronautical Tariffs in respect of Indira Gandhi International Airport (IGIA),
Delhi for the Second Control Period (01.04.2014-31.03.2019). AERA has proposed
to consider the X factor in respect of the aeronautical tariffs for the second Control
Period (01.04.2014 - 31.03.2019) for the 101 Airport, Delhi at (+78.240/0).

(b) and (c) The current document issued by AERA is only a consultation paper
and the final outcome as regards aeronautical tariff for IGIA, Delhi will be known
only after completion of tariff consultation process by AERA as per mandate given
to it under AERA Act, 2008.
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Free air tickets to Al personnel

15. SHRI A.D. SINGH DEO: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether the loss making Air India (AI) gives free air tickets to its 24,000
employees, even though it expects to incur a loss of rupees 3,900 crores this financial

year and has a debt burden of rupees 35,000 crores;

(b) if so, the reasons for not privatizing loss making Air India instead of pumping

huge funds for its revival;

(c) whether the scheme for providing free air tickets to employees, including their

relatives has been reviewed;
(d) if so, the details thereof and if not, the reasons therefor; and

(e) the plans drawn to cut free air ticket quota for it employees in future, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) There is a passage scheme prevailing in Air
India which is in accordance with the industry practice, and International Air
Transport Association (IA TA) resolution 788. The Board of Air India has
approved Passage Resolutions for the Company which provides 8 to 24 free/
concessional passage per year for its employees and their families, subject to
availability of seats and the number of years of service of the employees. The
holders of all staff tickets are accepted for travel in the aircraft only after
all the revenue paying passengers are accommodated. There is no expenditure
incurred/likely to be incurred on the same by the Company. Further, employees
have to bear the cost of all applicable Taxes like Passenger Service Fee and

User Development Fee, Airport Tax etc.
(b) Does not arise in view of (a) above.

(c) and (d) The entitlements of passages and definition of family and taking into
account the IATA Resolution 788 of Interline, Common Industry practice, the Board
of Directors of Air India approved revised passage regulation which were implemented
on 01.10.2013.

(e) No, Sir. Passage Policy for employees of Air India is a part of their Service

Regulation and is approved by the Board of Directors of Air India.
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Upgradation of the Vadodara and Surat Airports

into International Airports

16. SHRI MANSUKH L. MANDAVIYA: Will the Minister of CIVIL AVIATION
be pleased to refer to answer to Unstarred Question 184 given in the Rajya Sabha on
25th November, 2014 and state:

(a) the updated status of the progress made in upgradation of the Vadodara and

Surat domestic airports into international airports;

(b) the action taken by the Central Government, in coordination with the State
Government of Gujarat, to sort out various outstanding issues for development/

upgradation of various airports in Gujarat including at Surat; and

(c) the funds allocated/proposed to be allocated for the purpose in 2015-16 Union
Budget?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Airports Authority of India (AAI) is constructing a
New Integrated Terminal Building at Vadodara airport suitable to handle 500 domestic
and 200 International peak hour passengers for simultaneous operation of Domestic
and International flights. The projected date of completion (PDC) of the building is
June, 2016. AAI has completed the construction of boundary wall of Surat Airport on
26.12.2014. The existing passenger Terminal Building at Surat Airport is suitable for
handling 500 domestic peak hour passengers. However, there is no request from any

airlines for international operations from/to Surat airport.

(b) A meeting was convened on 20.01.2015 at Ahmedabad where the Hon'ble
Minister of Civil Aviation discussed various issues related to aviation sector of Gujarat.
Further, AAI has initiated the process for development of the Ahmedabad airport
through PPP mode and for handing over of Deesa airstrip to State Government and

Keshod airport to Indian Coast Guard.

(¢) No fund has been allocated/proposed for the purpose in the Union Budget for
2015-16. However, AAI has allocated ¥ 75.33 Crores in 2015-16 from their internal
resources for various airports in Gujarat including I 31.93 Crores for Vadodara airport

and X 23.15 Crores for Surat airport.
Aircraft to man ratio in Air India

17. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) the total strength of employees working in the Air India;
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(b) the Aircraft to man ratio in Air India and some of the other major airlines

in the world;

(¢) whether this ratio has gone up due to merger of Indian Airlines with Air

India;
(d) whether there are any outstanding issues relating to these Airlines; and
(e) if so, the details thereof and by when these issues will be resolved?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR MAHESH SHARMA): (a) The total strength of employees working in Air India
as on 01.01.2015 is as under:

Manpower of Air India 11869
Employees transferred/deputed to Air India 5750
Engineering Services Limited (AIESL)

Employees transferred/deputed to Air India Air 3958
Transport Services Limited (AIATSL)

ToraL Manpower 21586

(Including the employees who have been transferred/ deputed to the subsidiary of Air India i.e. AIESL and
AIATSL).

(b) Aircraft to employees ratio as on 01.01.2015 in Air India 1:122 (excluding the
employees who have been transferred/ deputed to its subsidiaries). The comparative

chart of Aircraft to Employee Ratio vis-a-vis some other Airlines is given below:

Airlines Aircraft to Employees Ratio

Air India 1:122
(without ATESL & AIATSL)

Indigo 1:104

Jet Airways 1:139

Spice Jet 1:92
(c) No, Sir.

(d) and (e) Pursuant to the merger of erstwhile Indian Airlines and Air India,
the implementation of recommendations of Justice Dharmadhikari Committee (IDC)
report has been undertaken. While a large number of issues have been addressed, some

issues relating to implementation of new pay structure for Cabin Crew and Pilots and



116 Written Answers to [RAJYA SABHA] Unstarred Questions

Service Engineers have been undertaken for implementation. The anomalies received
from the employees on various aspects of implementation of JDC report is on going

process and efforts are made to address them.
Air connectivity with Maharashtra

+18. SHRI RAMDAS ATHAWALE: Will the Minister of CIVIL AVIATION be

pleased to state:
(a) the names of the States having air connectivity with Maharashtra, as on date;

(b) the name of State's capitals having air connectivity with Mumbai, the capital
of Maharashtra; and

(¢) whether Government proposes to connect Mumbai and Nagpur with the capitals
of other States?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) As per approved winter schedule Maharashtra has
direct air connectivity with Gujarat, Karnataka, Madhya Pradesh, Orissa, West Bengal,
Punjab and Haryana, Tamil Nadu, Assam, Goa, Telangana, Andhra Pradesh, Rajasthan,
Uttar Prdesh, Delhi, Jharkhand, Chattisgarh, Jammu and Kashmir, Kerala, Bihar.

(b) As per approved Winter Schedule - 2014 following state capitals are having
direct air connectivity with Mumbali, capital of state of Maharashtra: (1) Ahmadabad-
Gujarat (2) Bengaluru-Karnataka (3) Bhopal-Madhya Pradesh (4) Bhubneshwar-Orissa
(5) Kolkata-West Bengal (6) Chandigarh-Punjab and Haryana (7) Chennai-Tamil Nadu
(8) Guwabhati-Assam (9) Panaji-Goa (10) Hyderabad-Telengana (11) Hyderabad-Andhra
Pradesh (12) Jaipur-Rajasthan (13) Lucknow-Uttar Pradesh (14) Delhi (15) Ranchi-
Jharkhand (16) Shrinagar-Jammu and Kashmir (17) Thiruvanathpuram-Kerala and (18)
Patna-Bihar.

(¢) Government has laid down Route Dispersal Guidelines (RDGs) with a view to
achieve better air connectivity to different regions of the country. It is, however, up to
the airlines to provide air services to specific places depending upon the traffic demand

and commercial viability subject to compliance of RDGs issued by the Government.
Ceiling on economy class airfares

119. SHRI RAM NATH THAKUR: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that Government proposes to put a ceiling on the airfares

of economy class;

+Original notice of the question was received in Hindi.
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(b) if so, the details thereof; and

(c) the steps taken to address the issues of charging fares arbitrarily by the airlines,
offering unreasonable fares by them to spoil the market and to protect the financial

condition of these airlines?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) No, Sir. Air fares are not fixed by the
Government as they are determined by the airline based on interplay of market forces.
Under the provision of Sub rule (1) of Rule 135, Aircraft Rules 1937, airlines are
free to fix reasonable tariff having regard to all relevant factors, including the cost of
operation, characteristic of service, reasonable profit and the generally prevailing tariff.
Airfare so established by the airlines is published on their respective website under
the provision of Sub Rule (2) of Rule 135, Aircraft Rules 1937.

(¢) While the Government no longer regulates the fares that are charged, it
is ensured that considerable information is provided to the public in a transparent
manner with respect to airline fares: Air Transport Circular 05 of 2009 was issued
for scheduled domestic airlines to display the airfare as per the template given in the
circular, compliant to Rule 135, Aircraft Rules 1937. To ensure transparency and aid the
traveller make an informed choice, DGCA vide Air Transport Circular 02 of 2010 has
directed the airlines to upload fare sheet displaying fare offered across their network.
The fare sheet contains information on various levels of fares starting from the lowest
(discounted fares) to full fare offered on all sectors. This is done on a monthly basis
and updated whenever there is any revision of fares. DGCA has also set up a Tariff
Monitoring Unit in 2010 that monitors airfares on certain routes selected on random
basis to ensure that the airlines do not charge airfares outside the range declared by

them.
PPP model for new upcoming airports

20. SHRI BAISHNAB PARIDA : Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is proposed to develop public-private participation (PPP) model for

new airports in the country; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) Airports Authority of India has issued Request
for Qualifications (RFQ) to implement Public Private Partnership (PPP) Projects at
select four airports, namely, Chennai, Kolkata, Ahmedabad and Jaipur airports.
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Domestic air traffic

21. SHRI D.P. TRIPATHI: Will the Minister of CIVIL AVIATION be pleased to

state:
(a) whether it is a fact that domestic air traffic is growing in India;
(b) if so, the figures of the last three years, year-wise;
(c) the share of the traffic, airline-wise, during this period;
(d) whether the country has enough seats to keep up with the demand; and
(e) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) Yes, Sir. Total number of passenger carried
by scheduled domestic carriers in the' year 2012, 2013 and 2014 and corresponding

traffic growth is given below:

Year No. of passenger % of Growth
carried (in Million)

2012 58.81 -03.04

2013 61.42 +04.43

2014 67.38 +09.70

(c) Airline wise market share in the year 2012, 2013 and 2014 is given below:

Airlines Market Share Market Share Market Share
in % in 2012 in % in 2013 in % in 2014

Air India 18.3 19.4 18.4

Jet Airways 20.1 18.5 17.4

Jet Lite 6.9 5.7 43

Spicejet 18.0 19.0 17.4

Go Air 7.1 8.4 9.2

IndiGo 25.1 28.9 31.8

Air Costa* 0.9

Air Asia ** 0.5

Kingfisher* * * 4.4

* Air Costa started operation w.e.f. October, 2013
**  Air Asia started operation w.e.f. June, 2014

*#%  Kingfisher stopped operation w.e.f. October, 2012.
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(d) and (e) With regard to seat demand, no analysis has been carried out by
Directorate General of Civil Aviation (DGCA). However, data of load factor of various
scheduled airlines provided by DGCA indicate availability of seats to meet demands

of various routes under all categories.
Closure of maintenance base of ATRs in Kolkata

22. SHRI RITABRATA BANERIJEE: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has decided to shut down the major maintenance base
of ATRs in Kolkata;

(b) if so, the reasons therefor;
(c) whether there are any plans to develop a major maintenance base elsewhere; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise.
Civil aviation security consultant body

23. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the details of the steps taken by the Civil Aviation authorities for strengthening

safety and security in planes;
(b) whether Government has set up any Civil Aviation Security Consultant Body;
(c) if so, the details thereof and the criteria for selection of its members;
(d) whether any Members of Parliament have been nominated to this body; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) There are two regulatory authorities under Ministry
of Civil Aviation viz. Bureau of Civil Aviation Security (BCAS) which looks after the
security aspects and Directorate General of Civil Aviation (DGCA) which looks after the
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safety aspects of Civil Aviation. BCAS, through a VSEC Orders/Circulars continuously
strengthens the security measures in response to situation and circumstances to measure/
control security issues of the sector. The existing security measures are inspected/
assessed from time to time commensurate with the threat and risk. There are five
National Civil Aviation Security documents that detail the procedure and guidelines
for handling various security related issues. The measures taken by DGCA to ensure
the safety of aircraft and its passengers include Surveillance Inspection and Regulatory
Audits, issue of Air Safety circular/Civil Aviation Requirements, Surveillance by
Flight Inspectors, Safety Audit of Operators, Periodic Spot Checks, Special Operating
Precautions in Poor Weather Conditions, Airworthiness Control on Ageing Aircraft,

prevention of Bird Strike Incidents etc.
(b) No, Sir.
(c) to (e) Do not arise in view of the reply to part (b) above.
Status of infrastructure industry to Airlines Sector

124. SHRIMATI KANAK LATA SINGH: Will the Minister of CIVIL AVIATION

be pleased to state:

(a) whether it is a fact that the Ministry is contemplating to create a fund for
operation of flights in the small cities like Gorakhpur, Agra, Kanpur etc. and far flung
areas of north eastern region under which assistance may be provided to the flight

operating companies;
(b) if so, the details thereof;

(c) whether it is also a fact that the Ministry has agreed on according the status
of infrastructure industry to the aviation industry, the proposal for which has been sent

to the Finance Ministry; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) No, Sir.

(b) Does not arise.

(c) and (d) No, Sir. However, in accordance with the decision of Cabinet
Committee on Infrastructure, Airports have been included as a sub-sector of Transport

Infrastructure.

+Original notice of the question was received in Hindi.
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Sub-standard services at various airports

125. SHRI SHADI LAL BATRA: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government has received complaints about sub-standard services,

cleanliness and dereliction of duties by the staff at various airports in the country;
(b) if so, the details thereof;
(c) whether Government has ordered any probe in this regard;
(d) if so, the details thereof; and

(e) whether any special steps have been proposed by Government to improve the

standard of services at the airports?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) Yes, Sir. Various references are received in
the Ministry of Civil Aviation, Airports Authority of India (AAI) and other service
providers complaining on cleanliness, substandard services and inadequate airport
amenities such as lack of proper and safe infrastructure facilities, long queues at
counters, shortage of trolleys, water-logging at airports, missing/ pilferage of baggage,
Jack of First-Aid to meet medical emergencies, unavailability of taxi services, high

rate of car parking charges etc.

(c) and (d) Detailed reports on serious complaints are obtained from the concerned
airport operators and are examined and instructions issued by the Ministry on case to

case basis.

(e) Improvement in standards of services and hygiene at airports is a continuous
process and the AAI and other airport operators have taken necessary steps to improve
the performance standards at the airports. Airport Service Quality Survey and Customer
Satisfaction Index survey are carried out at airports to assess the service quality for
further improvement. Further, under the Mission Swachh Bharat, AAI has put in a
mechanism of forming a committee at the airports for instituting a system of internal
checks of cleanliness standards. There is also an inbuilt stipulation to the Joint Venture
airports operators under Operation, Management and Development Agreement (OMDA)
to maintain complaint register (physical/electronic) to take appropriate action on the
complaints within 30 days. Besides, Airports Economic Regulatory Authority (AERA)
monitors the performance standards against the services provided at the major airports

of the country.

+Original notice of the question was received in Hindi.
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Frequency of flights to Dharamshala and Kullu

26. SHRIMATI VIPLOVE THAKUR: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether there is any proposal under consideration of Government to increase
the frequency of flights to Dharamshala and Kullu especially during the peak tourist

seasons;
(b) if so, the details thereof and the present status therefor;

(c) whether there is any proposal to subsidise airfare and airfreight charges to
Dharamshala and Kullu on the pattern of North Eastern Region (NER); and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) No, Sir. However, it is up to the airlines
to provide air services to specific places depending upon the traffic demand and
commercial viability. As per the approved Winter Schedule 2014, Alliance Air is
operating (i) 07 flights per week on Delhi-Dharmasala route VIV (ii) 06 flights per
week on Delhi-Kullu route VN and (iii) Spice Jet is operating 07 flights per week on
Delhi-Dharmasala route V/V.

(c) and (d) No, Sir. Air fares are not fixed by the Government as they are
determined by the airline based on interplay of market forces. Under the provision of
Sub rule (1) of Rule 135, Aircraft Rules 1937, airlines are free to fix reasonable tariff
having regard to all relevant factors, including the cost of operation, characteristic of
service, reasonable profit and the generally prevailing tariff.

Transfer of routes to private airlines

27. DR. BHALCHANDRA MUNGEKAR: Will the Minister of CIVIL AVIATION
be pleased to state:

(a) the details of the foreign and domestic routes Air India and Indian Airlines

transferred to the private airlines during the last three years;
(b) the reasons for transferring these routes; and

(c) whether such transfer affected the financial performance of the Air India and

Indian Airlines?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) No, Sir. No foreign or domestic routes of Air India
have been transferred to private airlines in the last 3 years.

(b) and (¢) Do not arise in view of (a) above.
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Privatisation of airports
28. SHRI D. RAJA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government is considering a proposal to privatize Chennai, Kolkata,

Jaipur and Ahmedabad airports;
(b) if so, the details thereof and reasons therefor;

(c) whether it is a fact that the Airports Authority of India (AAI) has opposed

this move; and
(d) if so, what are their objections and Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) No, Sir. There is no such proposal of
privatization of airports at present. However, the Government of India (Gol) has
initiated the process for undertaking Operation, Management and Development of
Chennai, Kolkata, Ahmedabad and Jaipur airports through Public Private Partnership
(PPP) and have issued Request for Qualification documents on 30.12.2014.

(c¢) No, Sir.
(d) Does not arise.
New civil airport for Leh, Ladakh

29. SHRI TARUN VIJAY: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether Government is considering a new civil airport for Leh, Ladakh and

any area for this has been selected;
(b) if so, by when the new airport is expected to be commissioned;

(c) whether there is any plan to connect Zanskar region of Ladakh with regular

air connectivity; and

(d) whether Government is also contemplating subsidised air fare between Leh-
Delhi for the benefits of residents of Ladakh?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) No, Sir. No such proposal at present.

(¢) Government has laid down Route Dispersal Guidelines with a view to
achieve better regulation of air transport services taking into account the need for air

transport service of different regions of the country. Subject to the above guidelines,
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the airlines are free to operate anywhere in the country. However, it is up to the
airlines to provide air services to specific places depending upon the traffic demand

and commercial viability.

(d) No, Sir. However, Airlines are free to establish airfares under the provisions
of Rule 135 of Aircraft Rules taking into account all relevant factors like the cost

of operation, services provided, reasonable profit, the generally prevailing tariff etc.
Biju patnaik international airport

130. SHRI DILIP KUMAR TIRKEY: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that Biju Patnaik International Airport situated in

Bhubaneswar, Odisha has not been included in draft Civil Aviation Policy;

(b) whether the Central Government has received any request from the State

Government in this regard; and
(c) if so, the policy of Government on this demand?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) The draft Civil Aviation Policy is meant for all civilian

airports/civil enclaves in the country.

(b) and (¢) No such request has been received from the State Government of
Odisha. However, the Government has decided to promote the six metro airports at
Delhi, Mumbai, Chennai, Kolkata, Bangalore and Hyderabad as international hubs to
serve as the main access points for international travel to and from India, as this is

essential for developing domestic civil aviation.
Additional flights by AI during festive seasons

31. SHRI PAUL MANOJ PANDIAN: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether it is a fact that Air India deploys larger planes to counter rising

domestic fares as well as to deal with rising demand during festival seasons;
(b) if so, the details thereof;

(c) whether it is also a fact that this is the first time in recent years that Air India
is operating additional flights and changing aircraft during festive period to come to

the rescue of passengers; and

+Original notice of the question was received in Hindi.
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(d) whether it is also a fact that the Air India is also considering to extend

operation of additional flights and deploying larger planes?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) and (b) Yes, Sir, Air India considers operation of
additional flights and deployment of larger planes to deal with the increased demand
during festive season subject to availability of resources. Details of additional flights

operated by Air India in the recent past are as follows:

(1) Seven additional flights operated during the period from Sth January, 2015 to
14th January, 2015 to meet the additional demand on Delhi/Ahmedabad/Delhi
route on the occasion of Pravasi Bhartiya Diwas/Vibrant Gujarat and Makar

Sankratri.

(i) Additional daily flight operated on Delhi/Srinagar/Delhi route to meet the peak
summer demand during the period from Olst May 2014 to 31st July, 2014.

(iii) Al 688/687 on Delhi/Mumbai/Delhi sector with B-777 aircraft from 21st
December, 2014 to 04th January, 2015.

(iv) Al 887/666 on Mumbai/Goa/Mumbai sector with A-321 aircraft.

(v) Additional flight (01 per/week) on Kolkata/Dimapur/ Kolkata sector from 17th
November, 2014 to 9th February, 2015 to meet the increased demand.

(vi) Additional flight 01 per week on Kolkata/Bagdogra route to meet increased
demand from 29th April, 2014 to 28th June, 2014.

(c) No, Sir.

(d) Air India will consider operating additional flight/larger planes keeping in

view the commercial viability of operations and subject to availability of resources.
Replacement of ATR 42

32. SHRI RITABRATA BANERIJEE: Will the Minister of CIVIL AVIATION be

pleased to state:
(a) whether Government has taken a decision to replace the ATR 42 aircrafts;
(b) if so, by which aircraft the ATRs will be replaced; and
(¢) how many new aircrafts will be introduced ?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) to (c) No, Sir. However, Alliance Air, a subsidiary
of Air India has decided to return 8 old leased ATR 42 - 320 aircraft on expiry of
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lease. Four leased aircraft have been returned till date. As a replacement to the leased
aircraft, after following due tender process, Alliance Air has finalised 5 new ATR-72-600

aircraft on lease basis. Delivery of one aircraft has been received in December 2014.
Direct flights to international destinations

33. SHRI PARIMAL NATHWANI: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) the number of direct flights to international destinations from various airports

of the country introduced and withdrawn during the last three years and current year;
(b) the reasons for the withdrawal of' these services;

(c) the number of direct flights to international destinations available from Ranchi
and Ahmedabad; and

(d) the number of direct flights to international destination from various airports

of the country expected to be introduced or withdrawn in next six months?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) The number of direct flights to international
destinations from various airports of the country introduced and withdrawn are 48 and

80 respectively during the last three years and current year.

(b) The decision to continue or withdrawal of any operation is based on the

commercial viability of airlines.

(c) 31 flights per week are operated from Ahmedabad to international destinations.

Presently no international flights being operated to/from Ranchi.

(d) Traffic rights for operation on international sectors have already been granted
to Indian carriers to commence more operations. However, actual operation is based

on the plan of concerned airlines.
Determination of air routes for private airlines

34. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the norms being followed in determining air routes for the flights operated

by private airlines in the country;

(b) whether the private sector airlines are operating their flights mostly on main

routes; and

+Original notice of the question was received in Hindi.
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(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CIVIL AVIATION
(DR. MAHESH SHARMA): (a) Government has laid down Route Dispersal Guidelines
(RDGs) with a view to achieve better regulation of air transport services taking into
account the need for air transport services of different regions of the country. It is,
however, up to the airlines to provide air services to specific places depending upon
the traffic demand and commercial viability. As such the airlines are free to operate
anywhere in the country subject to compliance of RDGs issued by the Government.
In accordance with these RDGs, all Scheduled Airlines who operate on certain routes
(Category-I) are required to deploy 10% of the capacity deployed on these routes, on
those routes (Category-II) which connect stations in North East region, Jammu and
Kashmir, Andaman and Nicobar and Lakshadweep. Further, at least 10% of the capacity
required to be deployed on Category-II routes is to be deployed for connectivity
exclusively within these regions (Category -II A). Operators are also required to deploy
at least 50% of the capacity deployed on Category - I routes to other destinations of
the country (Category III).

(b) and (¢) Domestic airlines are complying with Route Dispersal Guidelines
(RDGs) issued by the Government.

CCI investigation into unfair practices in realty sector

35. SHRI SALIM ANSARI: Will the Minister of CORPORATE AFFAIRS be

pleased to state:

(a) whether it is a fact that the Competition Commission of India (CCI) is looking

into various aspects of alleged unfair business practices in realty sector;
(b) if so, the details thereof;

(c) whether CCI will look into the aspect of one-sided agreements beneficial to

the builders causing lot of resentment to investors and house-owners; and

(d) if so, the details of action Government proposes to take to redress such

arbitrary agreements by real estate entities?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY):
(a) and (b) Yes, Sir. As on 11.02.2015, Competition Commission of India (CCI) has
dealt with 132 cases of alleged anti-competitive practices/abuse of dominance in
realty sector. Out of this, 93 cases have been closed at prima-facie stage and 3 cases
have been disposed of after considering the report of Director General (DG), CCI.

In 13 cases, the Commission has passed “cease and desist orders” and in one case
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has imposed penalty of ¥ 630 crore on DLF Limited in addition to passing a “cease

and desist order”.

(c) and (d) Under the provisions of the Competition Act, 2002, either on its
own motion or on receipt of any information, CCI looks into cases of alleged anti-

competitive practices/abuse of dominance including in realty sector.
Implementation of CSR provisions under the new Companies Act

36. DR. T. SUBBARAMI REDDY: Will the Minister of CORPORATE AFFAIRS

be pleased to state:

(a) the number of Indian companies estimated to be within the ambit of Corporate
Social Responsibility (CSR) and the total amount estimated to be spend by them during

this financial year;
(b) the details of likely beneficial impact on the social sector in India;

(c) whether the guidelines for CSR spending are being revised to make it more

comprehensive;
(d) if so, the details thereof; and

(e) if not, how Government would deal with queries from corporate sector about
doubts arising in the implementation of CSR provisions under the new Companies
Act?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY):
(a) and (b)Year 2014-15 being the first year for implementation of provisions relating
to expenditure under Corporate Social Responsibility for eligible companies, it is
premature to assess the number of companies covered within its ambit or to estimate

the amount to be spent on CSR activities by companies.

(c) to (e) To respond to doubts and queries of the corporate sector regarding
provisions relating to Corporate Social Responsibility, the Companies (Corporate Social
Responsibility Policy) Rules, 2014 have been notified and clarificatory circulars have

also been issued.
Government schemes under CSR

37. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of CORPORATE
AFFAIRS be pleased to state:

(a) whether there are any existing guidelines that a company can take up works
(like building schools) of any Government schemes viz, Sarva Shiksha Abhiyan, etc.

under CSR activities;
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(b) if so, the details thereof;

(c) whether it is a fact that larger part of CSR allocation is spent on overhead

expenditure than actual CSR; and
(d) if so, the details thereof?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY):
(a) and (b) Schedule VII of the Companies Act, 2013 lists activities eligible for
expenditure by companies for implementation of their Corporate Social Responsibility
(CSR), and includes building of schools, etc.

(c) and (d) This being the first year of implementation of CSR policies, relevant
company filings would be available only towards end of the year 2015. It is premature

to form an idea about the actual implementation at this juncture.
Corpus available under CSR

38. DR. BHALCHANDRA MUNGEKAR: Will the Minister of CORPORATE
AFFAIRS be pleased to state:

(a) the total amount available under CSR to Government during the last five years

along with details thereof and expenditure therefrom, year-wise; and
(b) what were the reasons if the total available funds were not spent?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY):
(a) and (b) 2014-15 being the first year for implementation of Corporate Social
Responsibility (CSR) policies by companies, data for the first year itself will be

available after requisite filings are made by companies towards the end of year 2015.
Chit fund companies

139. SHRI NARESH AGRAWAL: Will the Minister of CORPORATE AFFAIRS

be pleased to state:

(a) the details of the alleged companies which have been investigated by the
Ministry during the last three years;

(b) the steps taken by the Ministry to prevent any company from becoming a

chit fund company; and

(c) the steps taken by the Ministry in the interest of the investors after a chit
fund company is found to be guilty?

+Original notice of the question was received in Hindi.
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THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY):
(a) The details of companies investigated by the Ministry during the last three years

and current year (till date) are given in Statement (See below).

(b) Chit Funds are registered by State Governments under the Chit Funds Act,
1982—an Act administered by the Ministry of Finance but with responsibilities of
implementation resting with the States. Cheating by Chit Fund company through
fraudulent schemes is an offence under the Prize Chits and Money Circulation Schemes
(Banning) Act, 1978. The power to investigate and prosecute lies with the State
Governments. However for better identification of Chit Fund Companies, Rule 8(2)
(b) (iii) of Companies (Incorporation) Rules, 2014 framed under the Companies Act,
2013, provides that if the company’s main business is financing, leasing, chit fund,
investments, securities or combination thereof, its incorporation shall not be allowed
unless its name is indicative of such related financial activities, viz., Chit Fund or

Investment or Loan, etc.

(¢) In so far as Companies Act is concerned, cases of violations of the provisions
of the Act by Chit Fund companies are dealt with in accordance with the Act. So far
the Ministry has ordered investigations against 96 such companies by Serious Fraud
Investigation Office (SFIO) of this Ministry under the provisions of Section 235 of
the Companies Act, 1956. These investigations are in addition to action initiated by

State police authorities under the laws referred above.
Statement

Details of companies investigated by the Ministry during the last three years

and current year (till date)

S1. No. Name of the Company Date of Submission of
Investigation report to
MCA
1 2 3
2011-12
1. Sesa Goa Ltd. 29/04/2011
2. Sesa Industries Ltd. 29/04/2011
3. Systems America (India) Ltd. 16/05/2011
4. Ambuja Cements Ltd. 26/07/2011
5. ACC Ltd. 26/07/2011
6. Ultratech Cement Ltd. 27/07/2011
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1 2 3
7. Megacity (Bangalore) Developers & 02/08/2011
Builders Ltd.
8. Rishi Oil & Fats Ltd. (in Liqn) 22/11/2011
9. AVI Shoes Ltd. (in Liqn) 22/11/2011
10. AVI Industries Ltd. (in Lign) 22/11/2011
I1. Austral Coke & Projects Ltd. 29/12/2011
12. Metlex Ceramic Ltd. (under Liquidation) 11/01/2012
13. City Limouzines (India) Ltd. 30/01/2012
14. H. M. Dyeing Ltd. (under Liquidation) 21/02/2012
15. Palamoor Agro Complex Ltd. 29/02/2012
16. Goldquest International Pvt. Ltd. 05/03/2012
17. Questnet Enterprises India Pvt. Ltd. 05/03/2012
18. Dimensions Investment & Securities Ltd. (under 07/03/2012
Liquidation)
19. Global Trust Bank 09/03/2012
20. Ganga Yamuna Finvest Pvt. Ltd. (in Liquidation) 30/03/2012
2012-13
1. Jayant Vitamins Ltd. 29/05/2012
2. Vijay Associates 26/07/2012
3. Mauve Farms Pvt. Ltd. 03/08/2012
4. Lakshish Habitats Ltd. (under Liquidation) 13/08/2012
5. Savitri Finlease Securities Ltd. 14/08/2012
6. Jenson & Nicholson Financial Services Ltd. 17/08/2012
7. Yusuf Properties Pvt. Ltd. 30/08/2012
8. Pushkar Trading Co. Ltd. (under Liquidation) 31/08/2012
9. Triveni Infrastructure development Co. Ltd. (un- 06/09/2012
der Liquidation)
10. Ayushi Build estates Pvt. Ltd. 18/09/2012
11. Singh Contractors (I) Pvt. Ltd. (under Liquida- 26/09/2012
tion)
12. Independent Mobile Infrastructure (P) Ltd. (in 19/10/2012

Liquidation)
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13. Omway Build Estate Pvt. Ltd. 02/11/2012
14. Casion Finance & Investment (India) Ltd. (under 23/11/2012
Liquidation)
15. Kush Print (P) Ltd. (in Lquidation) 05/12/2012
16. Abc indya Networks Pvt. Ltd. 12/12/2012
17. Gennext Promoters Pvt. Ltd. 13/12/2012
18. Sajjad Properties Pvt. Ltd. 31/12/2012
19. Timber World Resorts and Plantation Pvt. Ltd. (in 27/02/2013
Liquidation)
20. Life Business Project Pvt. Ltd (Mr. Bhuvnesh- 01/03/2013
Chaturvedi & Ors.)
21. DSS Mobile Communications Ltd. (under Liqui- 18/03/2013
dation)
22. Mehak Vyapaar Pvt. Ltd. 21/03/2013
2013-14
I. Kinematics Marketing (P) Ltd. 01/04/2013
2. Reebok India Co. (Unlimited Liability Co.) 07/05/2013
3. Devred (I) Ltd. (in Liquidation) 09/10/2013
4. Vaishnavi Corporate Communications Pvt. Ltd. 22/01/2014
5. Vaishnavi Advisory Services Pvt. Ltd.
6. Leisure Clubs India Pvt. Ltd.
7. Claro Consultancy Pvt. Ltd.
8. Magic Airlines Pvt. Ltd.
9. Maansi Agro Pvt. Ltd.
10. Crownmart International India Pvt. Ltd.
I1. Vitcom Consulting Private Ltd.
12. Neucom Consulting Pvt. Ltd.
13. D. R. Gaur Projects Pvt. Ltd. 19/03/2014
14. Unigateway 2U Trading Pvt. Ltd. 31/03/2014
15. Unipay 2U Marketing Pvt. Ltd.
16. Unipay Creative Business Pvt. Ltd.
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17. Unipay 2U Production Pvt. Ltd.
18. Basil International Ltd.
19. Vamshi Chemicals Ltd.
20. Nixil Pharmaceuticals Specialities Ltd.
21. Appeline Cosmetics & Toiletries Ltd.
22. Basil Express Ltd.

2014-15 (till date)

1.
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Saradha Realty India Ltd. 04/07/2014
Saradha Agro Development Ltd.

Saradha Exports Ltd.

Saradha Shopping Mall Pvt. Ltd.

Saradha Printing & Publication Pvt. Ltd.

Saradha Tours & Travels Pvt. Ltd.

Saradha Education Enterprise Ltd.

Saradha Construction Company Pvt. Ltd.

Saradha Garden Resorts & Hotel Pvt. Ltd.

Saradha Landmark Cement Pvt. Ltd.

Rose Capital Ltd.

Bengal Media Pvt. Ltd.

Bhasank Food Pvt. Ltd.

Global Automobiles Ltd.

Speak asia online 15/09/2014
Tulsiyat Tek Pvt. Ltd.

Seamless Outsourcing LLP

Rose Valley Real Estate & Construction Ltd. 03/12/2014
Rose Valley Industries Ltd.

Silver Valley Communications Ltd.

Rose Valley Food Beverages Ltd.

Rose Valley Marketing India Ltd.

Rose Valley Infotech Pvt. Ltd.
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24. Rose Valley Hotels & Entertainment Ltd.
25. Rose Valley Projects Ltd.

26. Rose Valley Patrika Ltd.

27. Rose Valley Films Ltd.

28. Modern Investment Traders Pvt. Ltd.

29. Rose Valley Travels Pvt. Ltd.

30. Brand Value Communications Ltd.
31. Rose Valley Housing Development Finance Cor-
poration Ltd.

32. Rose Valley Airlines Ltd.

33. Rose Valley Fashions Pvt. Ltd.

34. Rupasi Bangla Projects India Ltd.

35. Rupasi Bangla Media & Entertainment Ltd.

36. Rose Valley Realcom Ltd.

37. KNS Infracon Private Ltd. 09/01/2015
38. ABW Infrastructure Ltd. 11/02/2015

Implementation of one rank one pension scheme

40. SHRI AVINASH RAI KHANNA: Will the Minister of DEFENCE be pleased

to state:

(a) whether Government has finally decided to implement One Rank One Pension

scheme for ex-servicemen in defence forces;

(b) if so, whether the Ministry of Defence has expressed its view to the Ministry

of Finance; and

(c) if so, the details of financial implications involved and the time by which it

is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERIJIT
SINGH): (a) to (c) The principle of One Rank One Pension for the Armed Forces
has been accepted by the Government. The modalities for implementation have
been discussed with various stakeholders and are presently under consideration of
the Government. It will be implemented once the modalities are approved by the

Government.
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Indo-us bilateral agreement on defence co-operation
+41. SHRI PRABHAT JHA: Will the Minister of DEFENCE be pleased to state:

(a) whether a bilateral agreement on defence co-operation has been signed between

India and America during the American President’s recent visit to India;
(b) if so, the details thereof;

(c) whether Government is formulating any action plan to lessen foreign dependence

in terms of defence equipments and to develop more indigenous equipments; and
(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and(b)
India and US have finalised the new Framework Agreement on Defence Cooperation
which would replace the existing Framework Agreement on Defence Cooperation,

which expires in June, 2015.

(c) and (d) Defence Production Policy focuses on greater self-reliance in defence
production. Government has raised the FDI limit in defence production from 26%
to 49% and liberalized the licensing regime. The Defence Procurement Procedure
2013 lays emphasis on providing the desired boost to indigenous Defence Industry
by mandating a higher preference to the ‘Buy (Indian)’, ‘Buy & Make (Indian)’ and

‘Make’ categorisation in Capital Procurements.
Procurement of submarines from Japan

42. SHRIMATI SASIKALA PUSHPA: Will the Minister of DEFENCE be pleased

to state:
(a) whether Government has decided to procure submarines from Japan;
(b) if so, the details thereof;

(c) whether the Government of Japan has agreed to build stealth submarines for

India;
(d) if so, the details thereof; and
(e) the time by which they will come through?
THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) No, Sir.

(b) to (e) Do not arise.

+Original notice of the question was received in Hindi.
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Malpractices in recruitment of soldiers
43. DR. T.N. SEEMA: Will the Minister of DEFENCE be pleased to state:

(a) whether any complaint regarding discrimination between civilian and service
personnel of the defence sector has been received by Government;

(b) if so, the details thereof and the action taken by Government thereon;

(c) whether several complaints regarding irregularities, malpractices and corruption
in the recruitment of soldiers has been received by Government;

(d) if so, the details thereof for the last three years and the current year; and the
action taken against the guilty persons in this regard; and

(e) the alternative steps being taken to prevent such malpractices in the recruitment
of soldiers?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)
From time to time Defence Civilian employees have been raising the demands that
they should be granted Field Area allowance and Modified Field Area allowance as
applicable to the service Personnel and for providing other allowances like Aeronautical
Technical Allowance, Airworthiness Certificate Allowance, Flight Charge Certificate
Allowance etc. at par with technical defence personnel. It has not been found feasible
to accept these demands as the job requirements and service conditions of Service
Personnel and Defence Civilian employees are totally different.

(c) and (d) Complaints relating to alleged irregularities/malpractices in recruitment
of soldiers have been received from time to time. In cases of complaints of involvement
of touts, FIRs, where applicable, have been lodged. During the last three years (2012
to till date), three cases of involvement of Service Personnel were found. Court of
Inquiry has been instituted in one case; preliminary investigation has been ordered in

another case and in third, the CBI has registered a case.

(e) Proactive measures have been taken on a continuous basis to streamline the
recruitment process. These include deployment of vigilance teams, involving police
and Government intelligence sources, introducing additional checks and balances in
documentation procedure, online verification of documents where feasible, conducting
awareness campaigns against falling prey to touts, in-house printing of Question Papers
to obviate leakage.

National Military Memorial

44, SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be
pleased to refer to the answer to Unstarred Question 1586 given in the Rajya Sabha
on 5th February, 2014 and state:
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(a) the current status of Government’s proposal to set up a National Military

Memorial in New Delhi;

(b) the details and outcomes of the discussions held in this regard since January,
2014, till date; and

(c) the timeline by which Government intends to start the construction of the

National Military Memorial?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c)
As per the decision of Group of Ministers set up to consider appropriate location of
the National War Memorial and National War Museum, a Cabinet Note was to be
prepared by Ministry of Urban Development. The Ministry of Urban Development
on November 12, 2014, has however, submitted that it would be appropriate if the
subject Cabinet Note is mooted by Ministry of Defence. Accordingly the proposal is

under active consideration of Ministry of Defence.
Implementation of One Rank One Pension (OROP) scheme
45. SHRI VIVEK GUPTA: Will the Minister of DEFENCE be pleased to state:

(a) whether Government has substantiated reasons for considerable delay in

implementation of the OROP scheme and the reasons therefor;

(b) the details of the proposed timeline for releasing an order for the implementation
of the OROP scheme;

(c) the details of the targeted number of beneficiary retired officers under the
OROP scheme;

(d) the details of the number of beneficiaries covered under the already allocated

%1,000 crore by Government; and

(e) whether Government is adopting any mechanism or measures, different from

the previous Government, with regard to One Rank One Pension Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERIJIT
SINGH): (a) to (e) The principle of One Rank One Pension for the Armed Forces
has been accepted by the Government. The modalities for implementation have
been discussed with various stakeholders and are presently under consideration of
the Government. It will be implemented once the modalities are approved by the

Government.
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Disqualification of candidates with visual defects
46. SHRI AVINASH PANDE: Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that candidates whose vision defects have been medically
treated using LASIK (Laser Assisted In situ Keratomileusis) and/or PRK (Photo refractive
Keratectomy) eye surgery are disqualified from recruitment into various branches of the

armed forces, including engineering, medical and legal services personnel;
(b) if so, the reasons therefor;

(¢) whether Government is planning to review this policy and, if so, details
thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)
All candidates whose vision defects have been medically treated using Laser Assisted
in situ Keratomileusis (LASIK) and/or Photo refractive Keratectomy (PRK) eye surgery
are not disqualified from recruitment into various branches of the Armed Forces
including engineering, medical services. However, owing to requirement of physical
fitness for military service such candidates are selectively accepted in the Armed Forces,

the details of which are as under:

(A) Candidates beyond the age of 20 years with LASIK and/or PRK surgery can
seek commission in the Army on fulfilling the following conditions:

(1) Uncomplicated stable LASIK/PRK done for Myopia or Hypermetropia
with stable refraction for a period of six months after the procedure.

(i) A healthy retina.

(i)  Corrected vision should be 6/6 in better eye and 6/9 in worse eye, with
maximum residual refraction of + 1.50 in any meridian for myopia or

hypermetropia.

(B) The LASIK and/or PRK can be permitted in Armed Force Medical College
(AFMC), Pune at entry level for candidates above the age of 20 years.

Candidates with LASIK/PRK at entry level are not permitted in National
Defence Academy (NDA), Navy and Air Force as well as at entry level of
Other Rank (OR) and Junior Commissioned Officers (JCOs).

In Army, the candidates who have undergone LASIK/PRK will not be
considered for aircrew duties.

(c) and (d) At present, there is no such proposal as the long term effects of
LASIK/PRK surgery can vary.
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Manufacturing of defence equipments

47. SHRIMATI NAZNIN FARUQUE: Will the Minister of DEFENCE be pleased
to state:

(a) whether Government is taking any steps to manufacture defence equipments
under MAKE IN INDIA initiative;

(b) if so, the details thereof and progress so far; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERJIT
SINGH): (a) to (c) The Government has so far issued 251 Letters of Intents (LOIs)/
Industrial Licenses (ILs) covering 150 companies till January 2015 for manufacture
of a wide range of defence items to public/private companies. 49 license companies

covering 72 licenses have so far reported commencement of production.

2. The following major steps have been taken for domestic manufacture of
defence equipments:

(1) FDI Policy in Defence sector has been reviewed and as per the new
policy, composite foreign investment up to 49% has been allowed
through FIPB route and beyond 49% with the approval of Cabinet
Committee on Security (CCS) wherever it is likely to result in access
to modern and ‘State-of-the-art’ technology in the country.

(i)  Defence Products List for the purpose of industrial licensing has been
revised and in the revised list most of the components / parts / raw
materials have been taken out from the purview of the industrial
licensing. Further, the initial validity of industrial licensing has been
increased to three years and, thereafter, two time extension of 02 years

each may be granted to a company by the Administrative Ministry.

(iii)) Government has accorded priority to ‘Buy (Indian)’, ‘Buy & Make
(Indian)’ and ‘Make’ categories of acquisition over ‘Buy (Global)’
category to promote domestic manufacturing.

3. So far 33 FDI proposals/Joint Ventures have been approved in Defence sector
for manufacture of various defence equipments, both in public and private sector.

Purchase of artillery guns from BAE Systems Inc.
48. SHRI SALIM ANSARI: Will the Minister of DEFENCE be pleased to state:

(a) whether BAE Systems Inc. has offered to supply artillery guns to the Army’s

new mountain strike corps;
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(b) if so, the details thereof;

(c) whether Government is aware that BAE Systems Inc. has a very poor track
record in India and are involved in bribery cases; and

(d) if so, the reasons for negotiating with BAE Systems for purchase of artillery
guns?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (d) The
case for procurement of artillery guns through Foreign Military Sales (FMS) route from
US Government has not progressed due to cost issues and the vendor’s (M/s. BAE
System) proposal not being fully compliant to the offset requirements. All capital
procurements are carried out as per the Defence Procurement Procedure (DPP) which
contains stringent provisions aimed at ensuring the highest degree of probity, public
accountability and transparency.

Foreign manufacturers for defence systems

49. SHRI ANAND SHARMA: Will the Minister of DEFENCE be pleased to
state:

(a) whether Government has entered into agreements with foreign defence

manufacturers for the domestic manufacturing of defence systems;

(b) whether this also include transfer and assimilation of high-end technologies

for such manufacturing; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERIJIT
SINGH): (a) to (c) In pursuance to the Inter-Governmental Agreement between India
and Russia signed in February 1998, a Joint Venture Company, BrahMos Aerospace,
between the Defence Research and Development Organization (DRDO) of India and
NPO Mashinostroyenia of Russia has been formed for design, development, production
of a Supersonic Cruise Missile.

In ‘Buy and Make’ category of defence capital acquisitions, Government enters into
contracts with foreign defence manufacturers which entails Transfer of Technology to

Indian Production Agencies for fulfilling part of the orders by domestic manufacturing.

Encroachment of defence land

150. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of DEFENCE be
pleased to state:

(a) the details of land under the Ministry of Defence which has been illegally

encroached in Jodhpur city of Rajasthan; and

+Original notice of the question was received in Hindi.
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(b) the action being taken to evacuate the land from illegal occupation, and the

details thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR):
(a) Approximately 58.3086 acres of defence land is under encroachment at Jodhpur

city of Rajasthan.

(b) Action has been taken for removal of encroachment of defence land by private
persons under the provisions of Public Premises (Eviction of Unauthorised Occupants)
Act, 1971 and several cases are before various courts. In case of land encroached by
Government agencies, action has been taken for dispute resolution through discussions,
meetings etc. In addition, instructions have been issued to all concerned to expedite
eviction proceedings by following the due process of law. Further, a committee has
been constituted for monitoring progress with regard to prevention and removal of

encroachment.
Indo-US ties on development of weapon systems
51. SHRI HUSAIN DALWALI: Will the Minister of DEFENCE be pleased to state:

(a) whether India is keen to see progress in defence ties with the United States

of America;
(b) if so, the details thereof;

(c) whether both the countries have agreed to go in for co-development and co-

production of advance weapon systems; and

(d) if so, whether any decision has been taken in this regard during the US

President’s recent visit?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)
Defence Cooperation is progressed with various countries, including USA in areas of
mutual interest. Defence Cooperation with USA is pursued in the areas of defence
procurement, technology cooperation, joint exercises, training and other professional

exchanges.

(c) and (d) A dialogue has been established between both sides for co-
development and co-production of unique and exceptional technologies of mutual

interest.
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Ceasefire violations
52. SHRI K.C. TYAGI: Will the Minister of DEFENCE be pleased to state:

(a) the number of ceasefire violations which have taken place since the formation

of the present Government;
(b) the details of the casualties on either side of the borders; and

(c) whether Government proposes to increase the expenditure on defence in the

upcoming financial year to meet the need of armed forces in tackling such incidents?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) The details
of ceasefire violation (CFVs) in Jammu and Kashmir along India-Pakistan Border from

June, 2014 to January, 2015 are as under:

Area of India-Pakistan Border Number of ceasefire Violations

Along the Line of Control (LC) and International 126

Border (IB) under operational control of Army.

International Border (IB) under operational control 559
of Border Security Force (BSF).

(b) Details of Casualties on the Indian side in CFVs and other tactical incidents

along the India-Pakistan border in Jammu and Kashmir are as under:

SI. No. Casualties 2014 2015
(upto 15th February)

L. Security Personnel martyred
(a) Army personnel 04 02
(b) BSF personnel 04 01
2. Civilians killed 14 02

Note: No authentic information is available regarding casualties on Pakistan’s side.

(c) The allocation of funds for defence is made to enable preparedness of the

armed forces to meet the security challenges faced by the country.
Securing border areas in Arunachal Pradesh

53. SHRI SANJAY RAUT: Will the Minister of DEFENCE be pleased to state:

(a) whether Government’s attention has been drawn towards recent statement by

a Minister from Arunachal Pradesh warning of a “Kargil like” situation in the border
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State due to lack of development forcing locals to migrate away from far-flung areas

and giving China an opportunity to venture deeper inside Indian territory;
(b) if so, what are Government’s views and reaction thereto; and

(c) the details of steps taken or proposed to be taken by Government for securing

our border areas, particularly in North East area?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (c)
Government is fully seized of the security needs of the country in the border areas.
Appropriate steps are taken to ensure that the security concerns pertaining to the borders
are adequately addressed through various measures including capability building and

infrastructural development etc.
Security and safety of naval and air bases
54. DR. V. MAITREYAN: Will the Minister of DEFENCE be pleased to state:

(a) whether Government has received any threats to our strategically important

Naval and Air bases across the country;

(b) if so, the details thereof and the measures taken by Government to increase

the security and safety of our Naval and Air bases;

(¢) whether Government has allocated adequate funds to install appropriate
electronic security and surveillance gadgets electronic security and surveillance gadgets
to ensure the security and safety of our strategically very important Naval and Air

bases across the country; and
(d) if so, the details thereof for the last three years, year-wise?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) Assessment
and evaluation of threats with appropriately responsive preparedness is a dynamic

process.

(b) Naval and Air bases continue to remain at high alert to thwart threats to security
of the establishments. Periodic security audits are conducted to assess the preparedness
and personnel are regularly sensitized. Upgradation of security infrastructure like
perimeter wall, double chain linked fencing and installation of electronic equipments

/surveillance cameras around bases is a continuous process.

(¢) and (d) Adequate funds have been earmarked for ensuring security and safety

of our strategically important Naval and Air bases.
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Setting up of Veterans Commission

55. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be

pleased to state:

(a) the progress being made by the Ministry with regard to the setting up of the

Veterans Commission that was announced by Government in June, 2014;

(b) the allocations made in the current budget towards the setting up of the

Commission; and

(¢) the roadmap and the definite timeline by which Government intends to set

up the Commission?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERIJIT
SINGH): (a) to (¢) In pursuance of Hon’ble President’s statement made in the joint
session of Parliament on 9th June, 2014 regarding Government’s decision to appoint
a Veteran Commission, the National Commission for Ex-Servicemen Bill, 2015 has
been drafted in order to set up the National Commission for Ex-Servicemen. The
comments of Department of Legislative Affairs have been obtained on the Bill and
the follow-up action is being taken in accordance with the guidelines/procedure laid
down for legislative proposals to set up such Bodies. No funds have been allocated

for setting up of the Commission during the year 2014-15.
Spying activities in defence establishments

+56. SHRI DILIP KUMAR TIRKEY: Will the Minister of DEFENCE be pleased

to state:

(a) whether Government is aware of the fact that an agent belonging to ISI of
Pakistan was caught recently in a defence establishment namely DRDO situated at
Chandipur in Odisha;

(b) if so, the details thereof; and

(c) the steps being taken by Government to avert such incidents of spying in

various sensitive defence establishments?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)
Shri Iswar Chandra Behera employed on contract by Integrated Test Range (ITR), an
establishment of Defence Research and Development Organisation (DRDO), which is
located at Balasore, has been arrested by local police on 22nd January 2015. The

matter is under investigation by Odisha Police, Crime Branch, CID.

+Original notice of the question was received in Hindi.
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(¢) Necessary directions have been issued by Directorate of Vigilance and
Security of DRDO to all labs/establishments for police verification for all contractual
employees at regular interval and not to allow them to carry mobile, phones, thumb
drives, cameras, etc. in the labs/establishments. Instructions have also been issued to
Heads of labs/establishments for not allowing them to handle any sensitive materials/

information.
Land under possession of the Ministry in Goa

57. SHRI SHANTARAM NAIK: Will the Minister of DEFENCE be pleased to

state:

(a) whether as per land survey, 1687.51 acres of land is in possession of Ministry

of Defence at Dabolim, Goa;

(b) whether the Ministry has any sanction, gift deed, purchase deed, or any other

form of grant with respect to the land with respect to which, the Ministry is claiming title;

(c) whether the Ministry or any other authority produced any document before the

authority authorised to do the mutation of land under the Goa Land Revenue Code; and
(d) if so, the details of documents produced?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) to (d) The

information is being collected and will be laid on the Table of the House.
Delay in induction of scorpene submarine
58. DR. CHANDAN MITRA: Will the Minister of DEFENCE be pleased to state:

(a) the original schedule for delivery of first submarine under Scorpene submarine

induction project;
(b) the reasons for inordinate delay in implementation of the project;

(c) whether the Spanish consultant for the project has left the project and, if so,

the reasons therefor; and

(d) the fresh steps taken by Government for early commissioning of the submarines

under the project?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) The original
schedule of delivery of the first submarine was December, 2012 which has since been

revised.

(b) The difficulties faced by M/s. MDL during the course of procurement of

materials from foreign vendors had mainly led to the delay.
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(c) The builder shipyard has a contract with M/s. DCNS, France for construction
of Scorpene Submarines. M/s. DCNS deputes its personnel/consultant to guide the

construction of the submarines as per the collaboration agreement.

(d) The shipyard has undertaken augmentation of the manpower, infrastructure
and industrial means in a phased manner to meet the production targets. Production

capabilities have also been augmented.
Prosecutions sanctioned under AFSPA
59. SHRI AVINASH PANDE: Will the Minister of DEFENCE be pleased to state:

(a) the number of requests for sanction of prosecution which have been received
by Government for prosecution of armed forces personnel serving in disturbed areas,
for the offences of rape and murder under Section 6 of the Armed Forces (Special

Powers) Act, 1958 since its enactment;
(b) the number of requests for prosecution received and sanctioned by Government;
(c) the number of such requests for sanction of prosecution currently pending; and
(d) the year-wise and State-wise breakup thereof?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) Total thirty
eight (38) requests for sanction of prosecution have been received under Armed Forces
(Special Powers) Act (from 16.06.1991 to till date).

(b) to (d) Out of 38 cases received, sanction has been denied in 30 cases and
8 cases are still pending. Year and State-wise details of these pending cases are as

under:—

State Year of incident Number of Cases Total

J&K 1993 1 6
(AFSPA, 1990)

1996 2
1998 1
1999 1
2000 1
Assam 2008 1 2

(AFSPA, 1958) 5010 .
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Inquiry into accidents involving naval vessels
60. SHRI H.K. DUA: Will the Minister of DEFENCE be pleased to state:

(a) the number of ships and submarines damaged because of accidents during the

last three years;

(b) the outcome of inquiries conducted by Government into these accidents and
the details thereof;

(c) what action has been taken as a result of the inquiries; and

(d) Government’s plans to fill the gaps left behind by a series of accidents suffered

by our submarine fleet?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) 21 accidents
involving Indian Navy ships and submarines have taken place during January 2012

to January 2015.
(b) The status of inquiries into these accidents is given in Statement (See below).

(c) Lessons learnt from the reports of Board’s of Inquiry (Bol) are implemented
appropriately. Corrective steps have been taken by Naval Headquarters with extensive
checks on weapon related safety systems and audit of Standard Operating Procedures
on all operational naval units. Safety procedures and professional checks are
re-emphasized. Incidents Study and Analysis Cells have been instituted at professional
schools wherein lessons learnt are incorporated into professional training. Safety Audits

of various units are being regularly conducted.

(d) Government has already approved a long-term submarine building plan.

Further, approval of necessity has been granted for life extension of six submarines.
Statement

Inquiry into accidents involving naval vessels.

S1. No. Date Incident Status of Inquiry

1. 11.03.2012 Fire on board LCU L 38 01 officer and 02 sailors were found
culpable for incident and disciplinary
action has been completed against

them.

2. 08.10.2012 Fire in engine room— No individual or organization was
INFAC 83 held blameworthy for the incident.
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S1. No. Date Incident Status of Inquiry

3. 19.12.2012 Fire in AFT battery piton No individual or organization was

board INS Shankush held responsible for the cause of fire
and the incident was treated as an
accident.

4. 14.07.2013  Fire onboard INS Tarasa 03 officers and 04 sailors were found
culpable and disciplinary action
against them initiated.

S. 26.07.2013 Damage to Stbd Helo 02 officers were found culpable and
hangar and other fittings disciplinary action against them has
of INS Delhi by Yard been completed.

12701 (Kolkata)

6. 14.08.2013 Explosion in INS Sind- Board Proceedings under

hurakshak examination at Naval Headquarters
(NHQ).

7. 22.09.2013 Fire onboard INS Viraat 05 officers and 01 sailor were found
culpable and disciplinary action
against them has been completed.

8. 04.12.2013 Fire  onboard  INS 04 officers and 02 sailors were found

Konkan culpable and disciplinary action
against them initiated.

9. 19.12.2013 Scraping of INS Tar- 02 officers were found culpable and
kash shipside on SBW disciplinary action against them
Knuckle completed.

10. 23.12.2013 Collision of INS Talwar 04 officers and 02 sailors were
with unlit fishing boat found culpable. Disciplinary action
against 03 Officers and 02 sailors
completed. Summary trial of one
officer undertaken at Head Quarter
Western Naval Command.
11. 08.01.2014 Crack on sonar dome of 03 officers were found culpable
INS Betwa and disciplinary action against two
of them completed and against one
officer initiated.
12. 17.01.2014 Suspended movement of 01 officer was found culpable and

INS Sindhughosh while
securing to alongside

berth

disciplinary action initiated.
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S1. No. Date Incident Status of Inquiry

13. 23.01.2014 Sea water ingress into 05 officers were found culpable and
tiller flat through a crack/ disciplinary action against them
hole in Ship side of INS initiated.

Vipul

14. 30.01.2014 Damage to Port propeller 02 officer was found culpable and
of INS Airavat whilst disciplinary action initiated.
entering Harbour.

15. 26.02.2014 Incident of fire in third 07 officers were found culpable and
compartment and death disciplinary action against them
of two officers onboard initiated.

INS Sindhuratna

16. 07.03.2014 Accident onboard Yard No individual or organization was
12701 (Kolkata) under held responsible for the cause of
construction at MDL incident and the incident was treated
while carrying out trials as an accident.
of Engine Room fire
fighting system

17. 06.04.2014 Incident of Smouldering Board Proceedings under
and thick smoke in examination at Naval Headquarters
Armoury during Hot (NHQ).

Work of INS Matanga

18. 28.06.2014 Damage to port propeller Board Proceedings under
of INS Kuthar while examination at Naval Headquarters
coming alongside at Port (NHQ).

Blair.

19. 02.07.2014 Touching bottom of INS Board Proceedings under
Cheetah while entering examination at Naval Headquarters
Kochi Harbour (NHQ).

20. 31.10.2014 Collision of INS Kora Board Proceedings under
with MV  Madeleine examination at Naval Headquarters
Rickmers at Sea (NHQ).

21. 06.11.2014  Sinking of TRV-72 Board of Inquiry is in progress

at Head Quarter Eastern Naval

Command.
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FDI in defence sector

+61. SHRI NARESH AGRAWAL: Will the Minister of DEFENCE be pleased to

state:

(a) whether the introduction of FDI in the defence sector will pose any threat to

the security mechanism in the country;
(b) if so, the details of the threat perceptions;

(c) if not, the reasons for which there will be no threat perceptions in case the
equipments used for the security of the country are made by some foreign companies;

and

(d) whether Government would evolve any indigenous mechanism to monitor such

companies?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERJIT
SINGH): (a) to (d) The Government vide Press Note 7 of 2014 Series dated 26.08.2014
has notified revised FDI Policy in defence Sector, according to which FDI upto 49%
is allowed in the sector through Government route and above 49% through approval
of Cabinet Committee on Security (CCS) on case-to-case basis, wherever it is likely to
result in access to modern and state-of-the-art technology in the country. Further, FDI

in Defence Sector is subject to obtaining Industrial Licence under the IDR Act, 1951.

2. The introduction of FDI in the defence sector will not pose any threat as
some of the major conditions governing Licensing in Defence Sector are as

follows:

(a)  The management of the company/partnership firm owning the Industrial
Licence should be in Indian hands with majority representation on the
Board as well as the Chief Executive of the Company/partnership firm
being Resident Indians. This condition is, however, not applicable to

cases of foreign investment above 49%.

(b)  Adequate safety and security procedures would need to be put in place
by the licensee. The Indian Licensed Defence Companies (ILDC) shall
comply with the security guidelines applicable to them as per security
instructions/architectures prescribed in “Security Manual for Licence
Defence Industries” available at www.ddpmod.gov.in based on their

categorization. Some of the important guidelines of the Security Manual

+Original notice of the question was received in Hindi.
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includes External Security Audit of the ILDCs by Intelligence Agencies
once in two years and Cyber Security Audit by CERT-IN empanelled

Auditors once every year.

(c)  The licensable defence items as mentioned in the license, produced
by the private manufacturers will be primarily sold to the Ministry of
Defence. These items may also be sold to other Government entities
under the control of the Ministry of Home Affairs, State Governments,
Public Sector Undertakings (PSUs) and other valid Defence Licensed
Companies without prior approval of Department of Defence Production
(DDP). However, for sale of the items to any other entity, the licensee

shall take prior permission from DDP, Ministry of Defence.
Corporatisation of ordnance factories

62. SHRI AVINASH RAI KHANNA: Will the Minister of DEFENCE be pleased

to state:

(a) whether Government proposes to corporatise some of the ordnance factories

in the country;
(b) if so, the details thereof;

(¢) whether Vijay Kelkar Committee had also given recommendations to

corporatise the ordnance factories; and

(d) if so, the details thereof and the time by which ordnance factories will be

made more accountable and their capabilities will be increased?

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): (a) and (b)

There is no proposal at present to corporatise the Ordnance Factories in the country.
(c) Yes, Sir.

(d) Kelkar Committee had recommended that “Ordnance Factories should be
corporatized into a single corporation under leadership of a competitive management.
This corporation should be accorded the status of Nav Ratna”. Increasing the capabilities
of Ordnance Factories to meet the strategic needs of the country is a continuous

process.

Ordnance Factories are required to report their performance which is reviewed
periodically at Ordnance Factory Board as well as at different levels in Department

of Defence Production.
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Risk for concentration of networth in banking system

63. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of FINANCE be

pleased to state:

(a) whether Government is aware that in 2012, there was a Credit Suisse Report
which stated that 10 corporations were responsible for nearly 98 per cent of the

networth in our banking system;
(b) the reasons for such concentration of risk within the banking system;

(c) whether steps are being taken by the Reserve Bank of India (RBI) to prevent

such concentration of risk; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) As per RBI Master Circular on Exposure norms, dated 1st July,
2014, a bank’s exposure to a single borrower can go up to 25 per cent of the bank’s
total capital while its group exposure limit can go up to 55 per of its total capital.
Financial Stability Report (FSR), December, 2013, of RBI has stated that these are
on higher side by international standards and suggests review of the same to enhance
stability of the banking sector. However, the report also states that the current level of
NPAs do not pose a systemic concern as the CRAR of the banking system is above

the prescribed levels and many projects are just delayed, not unviable.

FSR further states that there are five sub-sectors; infrastructure (which includes
power generation, telecommunications, roads, ports, airports, railways [other than Indian
Railways] and other infrastructure), iron and steel, textiles, mining (including coal) and
aviation services which contribute significantly to the level of stressed advances. The

share of these five sub-sectors in total advances is the highest for public sector banks.

However, it also needs to be recognised that some of the major corporate groups
are key drivers of growth of the Indian economy. Keeping the group borrower limit
at the level of single borrower limit would severely constrain the availability of bank
finance, which could hamper the growth of the economy. The Basel Committee on
Banking Supervision (BCBS) has issued the final standards on large exposures in
April 2014, under which the exposure limits for ‘single’ and ‘group of counterparties’
are kept at 25 per cent of Tier I capital. This limit is due to come into effect from
January 1, 2019. It is proposed to review the RBI’s exposure norms to gradually align

them with the revised global standards.
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(c) and (d) RBI released guidelines dated 30 January, 2014 for “Early Recognition
of Financial Distress, Prompt Steps for Resolution and Fair Recovery for Lenders:
Framework for Revitalizing Distressed Assets in the Economy” suggesting various steps
for quicker recognition and resolution of stressed assets. This Framework provides for
centralised reporting and dissemination of information on large credits; early formation
of a lenders’ committee with timelines to agree to a plan for resolution; incentives
for lenders to agree collectively and quickly to a plan—better regulatory treatment of
stressed assets if a resolution plan is under way, or accelerated provisioning if no
agreement can be reached; improvement in current restructuring process; Independent
evaluation of large value restructurings mandated, with a focus on viable plans and
a fair sharing of losses (and future possible upside) between promoters and creditors;
more expensive future borrowing for borrowers who do not co-operate with lenders

in resolution and more liberal regulatory treatment of asset sales.

The intention of this Framework is not to encourage a particular resolution option,
e.g. restructuring or recovery, but to arrive at an early and feasible resolution to preserve

the economic value of the underlying assets as well as the lenders’ loans.
Credit facility for bank accounts opened under PMJDY

64. SHRI RAVI PRAKASH VERMA: Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that under the Pradhan Mantri Jan Dhan Yojana (PMJDY),

State-run banks have opened 115 million no frill accounts in five months;

(b) if so, whether there is a proposal to give credit to these new customers with

operational accounts;

(c) if so, the amount of credit proposed to be given to the account holder under

the scheme and rate of interest to be charged therefrom; and

(d) the details of the policy framed for repayment of credit provided under the
PMIDY?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) As on 31.01.2015, more than 12.54 crore accounts have been opened
under Pradhan Mantri Jan Dhan Yojana (PMJDY).

(b) and (c) Indian Banks’ Association (IBA) has circulated an Overdraft (OD)
Scheme which inter alia provides for an OD upto ¥ 5,000/~ to low income group/

underprivileged customers to meet their exigencies without insistence on security,
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purpose or end-use of the credit to one account-holder per household, preferably lady
of the house after 6 months of satisfactory operation of the account. The rate of interest

chargeable is “Not exceeding 2% above base rate”.

(d) The management of loan sanctioning/recovery activity is essentially an internal
management function and each bank is authorized to frame suitable policies subject to

Income Recognition and Asset Classification (IRAC) norms of Reserve Bank of India.
Reduction in maturity period of tax saving deposit instruments
165. SHRI VIJAY GOEL: Will the Minister of FINANCE be pleased to state:

(a) whether Government proposes to reduce the maturity period of National
Savings Certificates (NSC) and bank deposit accounts involving income tax rebate, so

that more and more income tax payers may deposit their money in these schemes;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) to (c) Sir, there is no such proposal and NSCs have a fixed maturity
period. However, for making small savings schemes investor centric, interest rates
are reset on Ist April of every year, as per recommendations of Shyamala Gopinath
Committee. While resetting the rates are aligned with the prevailing rates of Government

securities.
Expenditure on subsidies
66. DR. CHANDAN MITRA: Will the Minister of FINANCE be pleased to state:

(a) total annual expenditure on various kinds of subsidies for the last 3 years,

year-wise;

(b) whether Government have formulated any plan to rationalize all the subsidies

and public expenditure;
(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) the steps taken by Government to rationalize various kinds of subsidies being

provided at present in order to have stability in tax and other policies?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) The information is given in the Statement (See below).

(b) to (e) The Government supports merit subsidies and proposes to better
target them to the poor and vulnerable sections of the population. Government has
deregulated the petrol and diesel prices, and has also approved the Modified Direct
Benefit Transfer Scheme for cooking gas (MDBTL), where all households, whether they
possess Aadhaar card or not will be eligible for LPG subsidy under the scheme. The
Government has also constituted Expenditure Reform Commission (ERC) to look into
various aspects of expenditure reforms, including subsidy reforms. This will not only
enable the Government to better target the subsidies, but also improve the allocative
and operational efficiency of government expenditure. Government is also expanding the
coverage of Direct Benefit Transfer scheme to ensure better targeting the beneficiaries,

reducing delays in the payment of entitlement and benefits.
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RuPay Debit Card
67. SHRI AVINASH PANDE: Will the Minister of FINANCE be pleased to state:

(a) the number of persons availing of the RuPay Debit Cards payment system,

State-wise; and

(b) whether Government is planning to popularize its use through private sector

banks and if so, in what manner?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) As per information received from National Payments Corporation of India
(NPCI), the number of RuPay debit cards issued by banks as on December 2014 is

more than 9.38 crore. NPCI does not collate State-wise data of card issuance.

(b) Besides Public Sector Banks (PSBs), 12 Private Sector Banks also issue RuPay
Debit Cards at present.

Changes in ECB norms
68. SHRI A.K. SELVARAIJ: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Reserve Bank of India (RBI) has introduced

changes in External Commercial Borrowing (ECB) norms;
(b) if so, the details thereof;

(c) whether this decision was taken with a view to liberalize and expand the
option of securities and consolidating various provisions related to creation of charge

over securities for ECB at one place; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) to (d) Yes, Sir. Based on prevailing macroeconomic situation and requests
received from certain sectors,the following major changes have been introduced in the
ECB norms since April 1, 2014;

(i) May 9, 2014: ECB from overseas branches/subsidiaries of Indian banks for the
purpose of refinance/repayment of the Rupee loans raised from the domestic

banking system was disallowed in respect of this:—
(a)  Scheme of take-out financing

(b)  Repayment of existing Rupee loans for companies in infrastructure

sector
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(¢)  Spectrum allocation and
(d)  Repayment of Rupee loans under USD 10 billion scheme.

(i) September 3, 2014: Recognized non-resident ECB lenders were allowed to

extend loans in Indian Rupees to all eligible ECB borrowers.

(iii) November 21, 2014: AD Category-I banks were permitted to allow eligible
ECB borrowers to park ECB proceeds (both under automatic and approval
routes) in term deposits with AD Category-I banks in India for a maximum

period of six months pending utilization for permitted end uses.

(iv) January 1, 2015: AD Category-I banks were permitted to allow creation of
charge on immovable assets, movable assets, financial securities and issue
of corporate and/or personal guarantees in favour of overseas lender/security

trustee, to secure the ECB to be raised/raised by the borrower.
Awarding of tenders to blacklisted companies

69. SHRI ARVIND KUMAR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of CORPORATE AFFAIRS be pleased to refer to reply to
Unstarred Question 3341 replied on 23rd December, 2014 in the Rajya Sabha and

state:

(a) the reasons for not blacklisting the Directors Identification Nos. (DIN) of

the directors of the blacklisted companies, so far;

(b) the reasons for not cancelling the tenders awarded to the blacklisted company
after being blacklisted and how tenders so awarded were transferred to another company
in June, 2012; and

(¢) by when FIR would be filed against the culprits for transferring the tenders
awarded to blacklisted company to another company after being blacklisted w.e.f. 17
April, 2012 and concealing the blacklisted identity?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY):
(a) to (c) Possession of Director Identification Number (DIN) is a mandatory
requirement for being a director on the Board of a Company. There is no provision
of law which requires cancellation of DIN in the event of ‘Blacklisting” of companies.
‘Blacklisting of Companies’, if any, in the matter of tender process etc. of companies
is carried out by the agencies/ organizations calling tenders; it has nothing to do with
the Companies Act and therefore information about ‘Blacklisting’ is not available with

the Registrars of Companies.
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Loans to farmers for purchase of tractors

770. SHRI RAMDAS ATHAWALE: Will the Minister of FINANCE be pleased

to state:

(a) the loan amount provided to farmers by the Public Sector Banks (PSBs) for

purchase of tractors till date during the last three years, State-wise;

(b) whether the banks have provided the loan to farmers for purchase of tractors

on guarantee of Rabi and Kharif crops sown by farmers; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) The details of the loan amount provided to farmers by the Public Sector
Banks(PSBs) for purchase of tractors, during the last three years and current year

(upto January, 2015), is given in Statement (See below).

(b) and (c) The banks provide loans to farmers for purchase of tractors, inter-alia,

on hypothecation of tractor, crop sown, mortgage of land etc.
Statement

The details of the loan amount provided to farmers by the Public Sector
Banks(PSBs) for purchase of tractors.

® in crore)

S1. No. Name of the State/ UT 2011-12  2012-13  2013-14 2014-15 (till
January, 2015)

1 2 3 4 5 6
1. Andaman and Nicobar 0.22 0.07 0.02 0
Islands

2. Andhra Pradesh 145.65 102.52 94.7 45.33
3. Arunachal Pradesh 2.12 0.79 0.93 0.72
4. Assam 26.76 30.81 24.02 32.12
5.  Bihar 141.06 122.96  102.18 52.32
6.  Chandigarh 2.2 0.16 1.5 0.99
7. Chhattishgarh 63.4 60.84 74.98 59.7
8. Dadar and Nagal Haveli 0.14 0.12 0.2 0.06

+Original notice of the question was received in Hindi.
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1 2 3 4 5 6

9. Daman and Diu 0 0 0 0
10.  Delhi 1.78 2.9 4.18 2.28
11.  Goa 1.04 0.66 1.28 1.73
12.  Gujarat 163.15 104.32  107.03 80.9
13.  Haryana 77.09 56.69 99.91 40.25
14.  Himachal Pradesh 11.28 6.5 10.07 17.26
15.  Jammu and Kashmir 23 1.6 1.67 1.62
16.  Jharkhand 17.4 15.65 21.16 20.56
17.  Karnataka 386.88 296.31 286.6 223.75
18.  Kerala 2.89 1.9 2.16 1.22
19.  Lakshadweep 0 0 0 0
20.  Madhya Pradesh 97.47 77.08 66.88 52.19
21.  Maharashtra 289.79 215.78  209.94 163.87
22.  Manipur 0.08 1.82 1.78 0.7
23.  Meghalaya 0.54 0.43 0.25 0.38
24.  Mizoram 0.07 0 0 0
25.  Nagaland 0.06 0.02 0.24 0.59
26.  Odisha 80.08 64.1 63.17 55.12
27.  Puduchery 1.53 1.87 1.29 0.73
28.  Punjab 86.75 68.65 62.2 50.74
29.  Rajsthan 72.99 46.88 45.96 24.72
30.  Sikkim 0.07 0 0 0.06
31.  Tamil Nadu 105.4 90.02 76.61 58.86
32.  Telangana 74.28 33.75 37.76 41.65
33.  Tripura 3.96 4.13 6.79 2.52
34.  Uttar Pradesh 694.75 511.92 381.6 272.41
35.  Uttarakhand 68.36 56.71 42.75 22.95
36.  West Bengal 55.47 75.96 61.39 52.99
ToTAL 2677.01  2053.92  1891.2 1381.29

Source: Public Sector Banks
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Misuse of stock exchange

71. DR. PRADEEP KUMAR BALMUCHU:
KUMARI SELJA:

Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that several entities are misusing the provisions of the

system of stock exchanges to convert their unaccounted income i.e. black money into

accounted white money;

(b) if so, the details thereof;

(c) whether SEBI is probing into these shell companies helping in tax evasion; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b)Securities and Exchange Board of India (SEBI) has informed that

they, while conducting preliminary inquiries, have prima—facie observed that entities/

companies acting in concert with each other have misused the stock exchange system

to generate fictitious Long Term Capital Gains Tax (LTCG) which is tax exempt.

Prima-facie this has been done to evade tax on otherwise taxable income.

(¢) and (d) SEBI has carried out preliminary inquiries and has come out with

interim directions. The details are as under:

Name of the case

Details of the matter

Moryo Industries
Limited.

First Financial

Services Limited.

SEBI passed an ad interim ex-parte order dated 4.12.2014 under
Sections 19 read with Section 11(1), 11(4) and 11B of SEBI Act,
1992 against 91 entities including the company, its promoters,
directors, preferential allottees and other entities restraining them,
pending investigation, from buying, selling or dealing in the
securities markets, either directly or indirectly, in any manner, till

further directions.

SEBI passed an ad interim ex-parte order dated 19.12.2014 under
Sections 19 read with Section 11(1), 11(4) and 11B of SEBI Act,
1992 against 152 entities including the company, its promoters,
directors, preferential allottees and other entities restraining them,
pending investigation, from buying, selling or dealing in the
securities markets, either directly or indirectly, in any manner, till
further directions.
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Name of the case  Details of the matter

Radford  Global SEBI passed an ad interim ex-parte order dated 19.12.2014 under
Limited. Sections 19 read with Section 11(1), 11(4) and 11B of SEBI Act,
1992 against 108 entities including the company, its promoters,
directors, preferential allottees and other entities restraining them,
pending investigation, from buying, selling or dealing in the
securities markets, either directly or indirectly, in any manner, till

further directions.

With regard to the above companies, SEBI has also informed the concerned
departments i.e. Enforcement Directorate, Financial Intelligence Unit and Income Tax

Department for necessary action at their end.

SEBI has also advised the Stock Exchanges to keep constant and strict vigil on
such companies which are involved in such misuse of the Stock Exchange mechanism

for tax evasion and take immediate action.
Banking facilities for people residing in far-flung areas

172. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of FINANCE be

pleased to state:

(a) the plan to cover the people residing in the far-flung villages under the Pradhan
Mantri Jan-Dhan Yojana (PMIDY);

(b) the manner in which people of unbanked villages in Rajasthan will be covered

under this scheme; and

(¢) the number of Gram Panchayats in Rajasthan where there is still no bank

branch and the status of this scheme there?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) To provide banking facilities to the people under the Pradhan Mantri
Jan-Dhan Yojana (PMJDY), entire country has been mapped through Sub Service
Areas (SSAs) in rural areas and Wards (in Urban areas). The Sub Service Area is
a cluster of villages within a radius of 3-5 Kms and having population of around
1000 to 1500 households. These SSAs have been allotted to various banks and banks
have appointed Bank Mitras in these SSAs. These Bank Mitras provide the banking
services like opening of account, withdrawal and deposits in account by using Aadhaar

payment bridge technology.

+Original notice of the question was received in Hindi.
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(b) and (c) State Level Bankers’ Committee (SLBC) Rajasthan, has informed
that it has allocated all villages of the State amongst various banks for effective
implementation of Financial Inclusion in the State of Rajasthan. Further, keeping
the geographical areas (hilly, tribal, desert areas etc.) and other condition of Gram
Panchayats (GPs) like sparsely populated and to ensure availability of banking facility/
service within the radius of 5 KM, such villages were grouped/realigned to SSAs. All
SSAs are provided with banking facility either through bank branch or fixed point
on-line interoperable Business Correspondents (BCs). This has ensured the availability
of banking services within the reach of all inhabitant of the State and coverage of all
people of villages including far-flung areas under PMJDY. It has further informed that
99.84% of total households (Rural and Urban households) of the State have already
been covered under PMIDY.

Out of total 9901 Gram Panchayats (GPs) in the State of Rajasthan, 9176 GPs
have been covered through bank branch/BC/Mobile van.

Bringing back black money

173. SHRIMATI KANAK LATA SINGH: Will the Minister of FINANCE be

pleased to state:

(a) the steps being taken by Government to bring back black money and whether
the Minister has held talks or signed any agreement by visiting any country in this

regard:
(b) if so, the details thereof;

(c) whether any information has been received that due to excessive time being
taken to bring back 'black money', the black money is constantly decreasing in the

foreign countries: and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) The Government has taken every possible measure to effectively
deal with the issue of black money. Measures taken by the Government in this regard
include (i) Setting up of a Special Investigation Team (SIT), Chaired and Vice-Chaired
by two former judges of the Hon'ble Supreme Court (ii) Joining the global efforts
to combat cross-border global tax evasion and tax fraud and to promote international
tax compliance, including supporting the implementation of a uniform global standard
on automatic exchange or information on a fully reciprocal basis facilitating exchange

of information regarding persons hiding their money in offshore financial centres and

+Original notice of the question was received in Hindi.
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tax havens through multilayered entities with non-transparent ownership (iii) Taking
appropriate legislative measures which include amendment in section 139 of the Act
and relevant rules requiring reporting of assets (including bank accounts) located outside
the country in Income-tax return (ITR) and riling of ITR by every person resident
ill India who has any asset located outside India or signing authority in any account
located outside India; introduction or General Anti-Avoidance Rule (GAAR) enabling
the tax authorities to neutralize the tax advantage sought to be obtained through shell
companies/companies in tax havens; introduction of section 94A of the Act providing
for counter measures against a non co-operative jurisdiction once such a jurisdiction
is notified: etc. (iv) Renegotiation or Double Taxation Avoidance Agreements (DTAAs)
with other countries to bring the Article on Exchange or Information to International
Standards and expanding Indias treaty network by signing new DTAAs and by entering
into Tax Information Exchange Agreements (TIEAs) with many tax jurisdictions
to facilitate the exchange of information and to bring transparency (v) Joining the
Multilateral Convention Oil Mutual Administrative Assistance in Tax Matters (vi)
Proactively engaging with foreign governments for exchange of information under
the provisions of DTAASsITI 1.As/Multilateral Convention (vii) Effectively utilizing the
information received from treaty partners to combat tax evasion and avoidance (viii)
Strengthening and streamlining the information collocation and enforcement mechanism.
Inter-alia, through extensive use or information technology: capacity, building: etc. As
part of the ongoing efforts to deal with the issue of black money stashed abroad the
Finance Minister held discussions with his Swiss counterpart during his recent visit

to Davos for attending World Economic Forum meeting.
(c) and (d) No such information has been received.

Per capita income

74. SHRIMATI AMBIKA SONI:
SHRI K.C. TYAGI:

Will the Minister of FINANCE be pleased to state:
(a) the per capita income of the country;

(b) whether there is any increase in the per capita income in the country since

the present Government formed,;
(c) if so, the details there of; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) As per the estimates available from the Central Statistics Office (CSO),
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the per capita net national income of the country at current prices for the year
2014-15 is estimated to attain a level of ¥ 88533/-.

(b) and (c¢) As per the CSO's estimates, the per capita net national income of
the country at current prices is estimated to increase from I 80388/- in 2013-14 to
% 88533/- in 2014-15.

(d) Does not arise.

Probe into companies collecting money through collective

investment schemes in West Bengal
75. SHRI VIVEK GUPTA: Will the Minister of FINANCE be pleased to state:

(a) whether there has been any progress with regard to the probe undertaken by

SEBI and the method, safeguards and targets for probing into such companies;

(b) the details of the companies, the names and the amount alleged, against
whom complaints have been received about collecting money from public allegedly

in violation of law in West Bengal;

(c) the details of the period and time for investigating into the aforementioned

matter; and

(d) whether there has been a caution advisory issued to registrars, banks and other

related entities by Government with regard to investigation into such companies?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) Yes, Sir. SEBI has passed orders against various entities for raising money
from the public without obtaining a certificate of registration as a Collective Investment

Management Company, under SEBI (Collective Investment Schemes) Regulations, 1999.

(b) The details of final/confirmatory orders passed by SEBI in the last 3 financial
years in the cases of unauthorized deposit taking in the State of West Bengal are given
in Statement-I (See below). The details of interim orders passed by SEBI in the last

3 financial years against such entities are givenin Statement-II (See below).

SEBI has also passed 60 orders relating to Collective Investment Schemes at all-

India level in the last three financial years.

In the last 3 financial years, SEBI has also passed 63 orders in cases pertaining
to the State of West Bengal relating to Deemed Public Issue (Debt), which is another

prominent method of illegal money mobilization.
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During the year 2014-15, 83 entities are being examined based on complaints
received by SEBI against them to determine the amounts collected and the alleged

violations.

Central Bureau of Investigation has registered 59 cases against companies collecting

money through Collective Investment Schemes in West Bengal during 2014.

Ministry of Corporate Affairs has ordered investigation under Section 235 of the
Companies Act, 1956 into the affairs of 95 companies against whom complaints had
been received regarding alleged collection of funds from the people in West Bengal.
Details of such companies are given in Statement-III (See below). The investigations in
the first two groups of cases have been completed. As per the investigation reports, the
quantum of funds mobilized by the first two groups of companies where investigation

has been completed was I 12,740 crore.

(c) Time taken for investigation and passing of orders depends on various factors
such as collection of evidence from the entity, number of investors, amount collected
by the entity, type of the activity of the entity being investigated, etc. It would be
difficult to give a timeframe of investigation as it would depend on the aforementioned

factors and the facts and circumstances peculiar to each case.

(d) The Government has been working with the State Governments and the
Regulators to share relevant information regarding unauthorized mobilisation of funds

and to take effective co-ordinated action against such entities.
Statement-1

Details of Final Orders/Confirmatory orders passed by SEBI in the

last three financial years

Sl Name of the entity Date of Date of order ~ Amount mobilized as
No. complaint/ reflected in the order
reference
1 2 3 4 5
1. *MPS Greenery 08.09.2006  06.12.2012 % 1520 crore
Developers Ltd. (as on 30.09.2012)

2. Saradha Realty India 23.04.2010  23.04.2013 -
Ltd.

3. Sumangal Industries 11.09.2012  09.07.2013 -
Ltd.
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2 3 4 5
4. Sun-Plant Agro Ltd. 07.12.2009  03.05.2011 T 69.34 crore
(final order) (2003-2009) Not
30.12.2013 available for
(order for non- 2009- 2010
compliance of
final order)
5. Green Ray International 12.03.2013  03.02.2014 T 45.50 crore
Ltd. (ason 31.03.2011)
6. Prayag Infotech Hi-Rise 25.10.2010  18.02.2014 X 863 crore approx.
Ltd. (as on 31.03.2012)
7. Rose Valley 07.12.2009  18.06.2014 % 2016.32 crore
Real Estates and (as on 31st March 2011)
Constructions Ltd.
8. Ramel Industries Ltd. 02.06.2010 11.07.2014 % 97,79,89,010
(as of March 2012)

*Note: MPS Greenery Developers Ltd. applied for grant of the certificate of registration under SEBI (CIS)

Regulations, 1999 on March 10, 2010 and the same was rejected by SEBI vide order dated September
03, 2002 inter-alia directing the company to wind up its existing schemes and to repay the investors.
Subsequently, a letter dated September 08, 2006 was received from Economic Offences Investigations
Cell, (EOIC) Finance Deptt., Govt. of West Bengal stating that the company is raising funds from the
public. The said letter of EOIC has not been referred in the orders passed by SEBI.

Statement-I1

Details of interim orders passed by SEBI in the last three financial years

Sl Name of the entity Date of  Date of order Amount mobilized as
No. complaint/ reflected in the order
reference
I Rose Valley Hotels ~ 20.06.2012 10.07.2013  As per letter received from
and Entertainment ADGP, Assam Police,

Ltd. RVHEL and RVRECL were
stated to have collectively
raised X 1006.70 crore till
February 2012.

2.

Remac Realty India  07.06.2013 15.07.2014 % 62.93 crore
Ltd.

# Note: The Hon’ble Guwahati High Court issued interim directions on August 08, 2013 granting stay on SEBI

order dated July 10, 2013. However, the petitioners were not allowed to divert the fund but free to operate
their bank account. SEBI approached the Hon’ble Supreme Court twice with a request to issue necessary
directions to the Hon’ble Guwahati High Court for an early disposal of the petition filed against SEBI
order. In one of its order dated January 06, 2015, the Hon’ble Supreme Court directed the Hon’ble
Guwabhati High Court to dispose of the petition within a period of two months from the date of order.
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List of companies which allegedly collected money from people in West Bengal

SL

No.

Name of

Company

Total
No. of

Companies

Date of issue
of order of

investigation

Date of Quantum
completion of of funds

investigation mobilised

Saradha Realty
India Ltd. and
its 13 Group

companies

Rose Valley

Real Estate &
Construction Ltd.
and its 18 group

companies

Icore E-services
Ltd. and its 11

group companies

Sunshine India
Land Developers
Ltd. and its 8

group companies

URO Infra Reality
India Limited
and its 8 group

companies

Ramel Industries
Ltd. and its 15

group companies

Rahul Hi Rise
Ltd. and its 15

group companies

Total No. of

Companies

14

19

12

16

16

95

01.05.2013

01.05.2013

01.05.2013

01.05.2013

15-07-2013

08-08-2014

12-01-2015

04-07-2014 2459.00

03-12-2014 10,281.00

Under Investigation

Under Investigation

Under Investigation

Under Investigation

Under Investigation
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CVC caution on bank loans to corporate houses and companies

76. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of FINANCE be
pleased to state:

(a) whether CVC has written to banks to be cautious while sanctioning loan to

corporate house and companies;
(b) if so, the details thereof;

(c) whether banks have been sanctioning loans to companies without proper

guarantee and have been enhancing credit limit without verification; and
(d) if so, the details thereof and the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) The Central Vigilance Commission (CVC) has not written to banks
to be cautious while sanctioning loans to corporate houses and companies.

(c) and (d) Public Sector Banks (PSBs) have framed loan policies with the approval
of their respective Boards. Loans are sanctioned by the bank officials in accordance

with the guidelines laid down by PSBs in this regard.
Capital inflows in the country
77. SHRI ANAND SHARMA: Will the Minister of FINANCE be pleased to state:
(a) the total inflow of capital in the financial year 2014-15;

(b) the incoming Foreign Direct Investment, Foreign Portfolio Investment and
NRI Remittances; and

(c) the capital received in the credit instruments/corporate debt in the current
financial year and their percentage share of the capital inflows?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) The total inflow of capital and NRI remittances excluding debt
are as follow:

Sl. No. Type of Investment Total Investment

1. FDI Equity Inflows (April- Dec, 2014) $31,853 USD Mn
2. Net Foreign Portfolio Investment (April- Dec, 2014) $ 28, 485 USD Mn

3. Total Foreign Venture Capital Investors Inflow (April- ¥ 3, 689 INR Cr.
Dec, 2014)

4. Amount of remittances (i.e., private transfers by mi- $ 34,900 USD Mn
grants) (April- Sep. 2014)
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(¢) Net Investment by Foreign Portfolio Investors (FPIs) in corporate debt during
the financial year 2014-15 (till February 12, 2015) and the percentage share of the

same to the total net investment by FPls is as below:

(INR Crore)
Total net investment by Net Investment in % of Net investment in
FPIs Corporate Debt Corporate Debt

241,905 82,978 34%

Increase of taxes on petro products

78. SHRI P. RAJEEVE:
SHRI K.N. BALAGOPAL.:

Will the Minister of FINANCE be pleased to state:

(a) whether Government has increased the taxes on petroleum products in the last

one year;
(b) if so, the details thereof and the details of increased tax on each product;

(¢) how much amount has been collected since 31 January 2014 till 31 January
2015; and

(d) what amount is expected from the increase of taxes on petroleum products

during the current financial year?
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) Yes, Sir.

(b) The Basic Excise Duty (BED) rates on Petrol (both branded and unbranded)
and Diesel (both branded and unbranded) have been increased on four occasions since

November, 2014. Details are as under:

Notification no. and date Increase Increase in the BED rate

effective from (in X per litre)

Petrol (both  Diesel (both
unbranded unbranded
and branded) and branded)

1 2 3 4 5 6 7
22/2014- Central Excise dated 12.11.2014 1.50 1.50
12.11.2014
24/2014- Central Excise dated 02.12.2014 2.25 1.00

02.12.2014
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1 2 3 4 5 6 7
1/2015- Central Excise dated 02.1.2015 2.00 2.00
01.01.2015
03/2015- Central Excise dated 17.1.2015 2.00 2.00
16.01.2015

As a result of the aforesaid increase the present effective BED rate on unbranded
and branded petrol is I 8.95 per litre and ¥ 10.10 per litre respectively. The present
effective BED on unbranded and branded diesel is I 7.96 per litre and ‘14%+ 5 per
litre or I 10.25 per litre, whichever is lower’ respectively.

(c) The central excise revenue (provisional) from petrol and diesel during the
period from 31.1.2014 to 31.1.2015 is about ¥ 58000 crore.

(d) The estimated revenue gain on account of the aforesaid four increases in BED
rates of petrol and diesel (branded as well as unbranded) is about I 20250 crore in

the current financial year.
Expeditious disposal of transfer pricing cases
79. KUMARI SELJA: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government is contemplating on setting up of a separate

dedicated dispute resolution unit for expeditious disposal of transfer pricing cases; and
(b) if so, the details thereof?
THE MINISTER OF STATE FOR FINANCE (SHRI JAYANT SINHA): (a) Yes, Sir.

(b) Five dedicated Dispute Resolution Panels (DRPs), two each at Delhi and
Mumbai and one at Bengaluru have been set up on 1.1.2015 to deal with cases
including transfer pricing cases. These DRPs with defined territorial jurisdiction
cover whole of India. The amended DRP Rules provide for each DRP to have three

Commissioners of Income Tax as full time members.
Launching of Sukanya Samriddhi Account
80. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased to state:

(a) whether Government has recently launched Sukanya Samriddhi Account (SSA)
for the girl child in the country;

(b) if so, the details thereof, and

(c) the details of action Government proposes to take to spread awareness about
SSA in Maharashtra and rest to the country?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) Yes, Sir. Sukanya Samriddhi Account to cater the requirements

of education and marriage of the girl child has been launched.

(¢) Government is taking various measures, including radio jingles on All India
Radio and private channels, production of TV spots for telecast on TV and release
of advertisements through print media to promote and popularise Sukanya Samriddhi

Account throughout the country including Maharashtra.
Banking license for the post offices
81. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to state:

(a) whether Government has decided to convert all post offices into bank for the
benefit to bring more people under the Pradhan Mantri Jan Dhan Yojana (PMJDY) in
the country;

(b) if so, the details thereof;

(c) whether any report is under consideration by Government for issuing banking

licenses to the post offices in the country; and
(d) if so, the details of the recommendations therein?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) Government has not taken any decision to convert the Post
Office into a bank.

(c) and (d) The responsibility of issuing banking licenses does not fall in the
jurisdiction of the Government, but is the domain of banking regulator, i.e. the Reserve
Bank of India (RBI). The Department of Posts has applied for a payment banking
license on 30.01.2015. The decision on this application will be taken by the RBI in

due course.
Recovery of loan under SARFAESI
82. DR. V. MAITREYAN: Will the Minister of FINANCE be pleased to state:

(a) whether Government is taking any serious steps to recover the loan amount
from the defaulters termed NPA by the Public Sector Banks;

(b) if so, the list of companies termed as NPA by various Public Sector Banks

till date, Bank-wise and the total amount involved Bank-wise;

(¢) whether the process of recovery from the NPA companies are too slow and

has its impact on Banks; and
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(d) if so, the details thereof and steps taken by the Government to expedite the
process of receovery of the loan amount through SARFAESI Act?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) To address the issue of NPAs in PSBs, a number of steps have been
taken by the Government and Reserve Bank of India. Government organized a top
level retreat—-GyanSangam at Pune on 2nd and 3rd January, 2015, in which improving
risk management, asset quality and recovery was one of the six themes discussed.
Government has already decided to establish six new Debt Recovery Tribunals (DRT)
(at Chandigarh, Bengaluru, Ernakulum, Dehradun, Siliguri, Hyderabad) to speed up
the recovery of bad loans of the banking sector. RBI has also taken a number of
steps to resolve the NPA issue. In January 2014, it came out with “Early Recognition
of Financial Distress, Prompt steps for Resolution and Fair Recovery for Lenders:
Framework for Revitalizing Distressed Assets in the Economy”, in which the banks
have to start acting as soon as a sign of stress is noticed in a borrowers action and

not wait for it to become a NPA.

(b) Reserve Bank of India (RBI) has, in exercise of the powers conferred
by the Credit Information Companies (Regulation) Act, 2005 and the Rules and
Regulations framed there under, granted Certificate of Registration to (i) Experian
Credit Information Company of India Private Limited, (ii) Equifax Credit Information
Services Private Limited, (iii) High Mark Credit Information Services Private Limited
and (iv) Credit Information Bureau (India) Limited (CIBIL) to commence/carry on
the business of credit information. Banks/FIs have been advised to submit the list
of suit-filed accounts of Wilful Defaulters of I 25 lakh and above as at end-March,
June, September and December every year to the Credit Information Company (CIC)
of which they are members. Similarly, suit-filed accounts of Defaulters of I 1 crore
and above, classified as doubtful or loss are required to be submitted to the CICs.
CICs have also been advised to disseminate this information pertaining to suit-filed
accounts of Wilful Defaulters and suit-filed accounts of Defaulters on their respective

websites.

The borrower’s details are not disclosed as prescribed under Section 45E of the
RBI Act, 1934 and the banking laws, which provide for obligation of a bank or
financial institution to maintain secrecy about the affairs of its constituents. Information

regarding bank wise NPA is given in Statement (See below).

(c) and (d) The trend in the process of recovery (actual recovery) from NPA
companies by Public Sector Banks (PSBs) in the under given table shows that recovery

has increased over the period:
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(Amount in ¥ crore)

2010 9,911
2011 14,122
2012 17,272
2013 19,832
2014 33,698

Among the various channels of recovery, the amount of NPAs recovered under the
SARFAESI Act, 2002 formed almost 80% of the total amount of NPAs recovered in
2013-14. The SARFAESI Act has, thus, been the most important means of recovery
of NPAs.

To remove bottlenecks in the recovery of bad debts The Enforcement of Security
Interest and Recovery of Debts Laws (Amendment) Act, 2012 has been passed
by Parliament and has come into force from 15.01.2013. The salient features of
amendments in SARFAESI Act, 2002 are as follows:

Amendments in Section 13 empower the banks or financial institutions to accept
the immovable property in full or partial satisfaction of the claim of the bank against
the defaulting borrower, if no bidder comes to bid or banks are unable to find a buyer

for such assets as per the provisions of this section;

Amendment in Section 18 will enable the banks or any person to file a caveat so
that before granting any stay, the bank or such person is heard by the Debts Recovery

Tribunal;

Sub-section 9 of Section 13 provides that if it is agreed upon by secured creditors
representing three fourths of the outstanding amount, they may take recourse to
measures to recover secured debt. The amendment has reduced the requirement to

secured creditors representing 60% of the outstanding amount.

Amendment in Section 14 laying down the procedure to be followed by the
District Magistrate(DM) or the Chief Metropolitan Magistrate (CMM) for disposal of
applications filed by secured creditors before taking possession of the secured assets
and delegation of authority of DM or the CMM so that such application may be
disposed of expeditiously.

Also, a letter dated 06.06.2014 has been written to the Chief Secretaries of all
States and Union Territories with the request to issue necessary instructions to DMs

for expeditious disposal of such applications.
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The Act also included the multi-State co-operative banks under both these acts.
With these amendments all banks get included in the definition of bank under these
Acts.

The amendments have strengthened the ability of banks to recover debts due
from the borrowers thereby enhancing the ability of the banks to extend credit to
both corporate and retail borrowers, reduce the cost of funds for the banks and their

customers and reduce the level of NPAs.
Statement

Public Sector Bank-wise Gross NPAs

(Amount in ¥ crore)

Bank Name Gross NPAs

Mar-12 Mar-13 Mar-14  Dec-14 @
Allahabad Bank 2,056 4,962 7,961 7,991
Andhra Bank 1,798 3,714 5,858 7,118
Bank of Baroda 3,882 6,551 9,894 13,035
Bank of India 5,170 7,152 10,274 12,971
Bank of Maharashtra 1,297 1,138 2,860 6,234
Bharatiya Mahila Bank Ltd. 0 0
Canara Bank 3,890 5,786 7,371 10,369
Central Bank of India 7,273 8,456 11,500 11,883
Corporation Bank 1,274 2,048 4,737 7,150
Dena Bank 957 1,452 2,616 4,230
IDBI Bank Limited 4,551 6,450 9,949 12,252
Indian Bank 1,672 3,255 4,284 5,142
Indian Overseas Bank 3,554 5,621 7,838 12,681
Oriental Bank of Commerce 3,580 4,184 5,618 7,669
Punjab & Sind Bank 763 1,537 2,554 2,996
Punjab National Bank 8,690 13,255 18,611 23,245
Syndicate Bank 3,051 2,816 4,264 6,241
UCO Bank 4,020 6,905 6,275 9,096

Union Bank of India 5,422 6,143 9,142 12,234




176 Written Answers to [RAJYA SABHA] Unstarred Questions

Bank Name Gross NPAs

Mar-12 Mar-13 Mar-14  Dec-14 @

United Bank of India 2,176 2,964 7,118 7,075
Vijaya Bank 1,718 1,533 1,986 2,601
State Bank of Bikaner & Jaipur 1,651 2,119 2,733 2,960
State Bank of Hyderabad 2,007 3,186 5,824 5,393
State Bank of India 37,156 48,378 57,819 61,126
State Bank of Mysore 1,503 2,081 2,819 2,584
State Bank of Patiala 1,888 2,453 3,758 5,469
State Bank of Travancore 1,489 1,750 3,077 3,367
PuBLIC SECTOR BANKS 1,12,489 1,55,890 2,16,739  2,63,112

Source: RBI-off-site returns as reported by banks, domestic operations
@Dec-14 data provisional

Bank account for every family
83.SHRI MOTILAL VORA: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government aims to link every family with bank

under the ‘Swabhiman Abhiyan’;

(b) whether it is also a fact that till now only 50 per cent population of the

country have accounts in banks;

(c) if so, the steps being taken by Government to provide banking facility to

the remaining 50 per cent population;

(d) whether it is also a fact that all the branches of banks have not been able to

provide ATM facility, so far; and

(e) if so, the steps being taken by Government in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) Under the Swabhimaan campaign, the Banks were advised to provide
appropriate banking facilities to habitations having a population in excess of 2000 (as
per 2001 census) by March 2012. The banks identified approximately 74000 habitations

+Original notice of the question was received in Hindi.
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across the country having a population of over 2000 for providing banking facilities.
As per reports received from Banks, 74351 villages with population of above 2000
were covered with banking facilities either by branches; Business Correspondents,
mobile banking etc. by March 31, 2012.

(b) and (¢) As per Census 2011, 58.7% households were availing banking
facilities in the country. To improve banking facilities and to cover all households
with the facility of at least one bank account per household, Pradhan Mantri Jan-
Dhan Yojana (PMJDY) was launched on 28th August 2014 as a national mission
under which banks were given target to carry out surveys in allocated Sub Service
Areas (SSAs) and Wards and to open accounts of all uncovered households by
26.01.2015.

As on 31.01.2015, 12.54 crore accounts have been opened out of which 7.50 crore
accounts are in rural areas and 5.04 crore in urban areas. Deposits of ¥ 10499.62

crore have been mobilized.

(d) and (e) As per budget announcement of 2013-14, it was targeted to provide
an ATM at every bank branch. Out of 72340 branches identified, ATMs have
been provided in 68622 branches till 31.01.2015. Besides, banking facilities are also
being provided across the country through Business Correspondents equipped with
micro ATMs.

Outflow of foreign exchange
84. SHRI D. RAJA: Will the Minister of FINANCE be pleased to state:

(a) the details of the outflow of foreign exchange on account of royalty, fees for
technology transfer and use of brand names year-wise from 2008-09 till date and what

percentage it makes to the FDI inflow during these periods;

(b) whether the Department of Industrial Policy and Promotion (DIPP) has
proposed re-introduction of restriction on royalty payments for preventing excessive

outflow of foreign exchange; and
(c) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) As recorded under India's balance of payments statistics, the data on the
outflows of foreign exchange on account of royalty, copyrights and license fees are

provided in the table below:
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Royalty, fee for technology transfer and use of brand names (Payments)

(US $ Billion)

(Figure in approximate)

Financial Year Payments Gross FDI inflows in % of Gross FDI inflows in

India India

2008-2009 1.7 41.9 4.1

2009-2010 2.0 37.7 5.3

2010-2011 24 36.0 6.7

2011-2012 3.2 46.6 6.9

2012-2013 4.2 343 12.1

2013-2014 4.0 36.0 11.0

(b) No, Sir.

(¢) Does not arise.
Thefts in Nationalised Banks
85. SHRI AMBETH RAJAN: Will the Minister of FINANCE be pleased to state:

(a) the details of thefts that have occurred in the various branches of Nationalized

Banks across the country during last three years;
(b) the cash amount and worth of jewellery in such theft cases;
(c) the details of arrest of accused and recoveries made; and

(d) the steps taken to augment the security/security design of the building in

which banks branches are located?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) to (c) As per the information received from Public Sector Banks (PSBs),
the detail of thefts that have occurred in the various branches of Nationalized Banks
across the country during last three years, total amount/cash/jewellery involved and

arrests/recovery made is given in the Statement (See below).

(d) PSBs take various measures to augment the security/security design of the
building in which banks branches are located. Some of these measures as indicated
by different PSBs are:

(1) Installation of Close Circuit TV (CCTV) in branches and Automated Teller
Machines (ATMs).
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(i1) Strengthening of the doors/shutter/grills in the branches.

(iii) Inspection by Security Officers to ensure compliance on security guidelines.
(iv) Provisioning of armed guards for protection against bank robbery/dacoity.
(v) Installation of improved Burglar Alarm System in branches.

(vi) Education of Staff on mesures to ensure security.

(vii) Provision of high quality cash safes.

(viii) Circulation of modus operandi of incidents to avoid recurrence.
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Utilization of dormant and inoperative assets
786. SHRI PRABHAT JHA: Will the Minister of FINANCE be pleased to state:

(a) whether a huge amount of dormant and inoperative assets has been found in

different commercial banks of the country;
(b) if so, the details thereof, bank-wise;

(c) whether Government proposes to confiscate these unutilised dormant and
inoperative assets deposited in the banks and invest them in the development projects

of the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) The total number of accounts and amount of Unclaimed Deposits (more
than 10 years old) lying with all Scheduled Commercial banks (SCBs), as per Form
IX submitted by them, as at the end of December 31, 2013, are 1,45,54,950 and
T 5,124.98 crore, respectively. In terms of the provisions of section 26 of the Banking
Regulation Act, 1949 every banking company shall, within thirty days after the close
of each calendar year, submit a return in the prescribed form and manner to the
Reserve Bank of India (RBI) as at the end of such calendar year of all accounts in

India which have not been operated upon for ten years.

(b) The bank-wise details of unclaimed deposits lying with the Scheduled

Commercial Banks are given in Statement (See below).

(c) and (d) Pursuant to the enactment of the Banking Laws (Amendment) Act, 2012,
section 26A has been inserted in the Banking Regulation Act, 1949, which inter-alia,
empowers RBI to establish the “Depositor Education and Awareness Fund”. RBI has since
established The Depositor Education and Awareness Fund (DEAF). In term of section
26 A (4) of the Act, “The DEAF shall be utilised for promotion of depositors’ interests
and for such other purposes which may be necessary for the promotion of depositors’

interests as may be specified by the Reserve Bank of India from time to time.”

Further, RBI has framed “The Depositor Education and Awareness Fund Scheme
2014”, which has been notified in the Official Gazette on May 24, 2014 and accordingly
banks were advised to calculate the cumulative balances in all accounts along with
interest accrued, as on the day prior to the effective date, i.e., May 23, 2014 and
transfer such amounts due to the DEAF on June 30, 2014. Operational Guidelines

for the Depositor Education and Awareness Fund Scheme 2014 have been issued to

+Original notice of the question was received in Hindi.
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all banks on May 27, 2014. RBI has specified vide its circular dated June 26, 2014,
that the rate of interest payable by banks to the depositors/claimants on the unclaimed
interest bearing deposit amount transferred to the DEAF shall be 4% simple interest

per annum until further notice.

RBI has issued necessary guidelines on January 9, 2015 for registration of entities

for giving financial grants from the DEAF.
Statement

Details showing the Unclaimed Deposits (more than 10 years old)-
As on 31.12.2013

S1. No. Name of the Bank Total Unclaimed Deposits
No. of A/cs Amount (in INR)
1 2 3 4

Nationalised Banks

1. Allahabad Bank 79,614 49,44, 16,226
2. Andhra Bank 4,58,009 97,71,63,257
3. Bank of Baroda 3,45,222 2,45,94,57, 118
4. Bank of India 1,13,642 20,39,87,229
5. Bank of Maharashtra 1,43,456 37,36,38,353
6. Canara Bank 23,43,643 6,03,64,52 ,009
7. Central Bank of India 2,85,757 49,22,00,307
8. Corporation Bank 5,10,318 17,73,34,116
9. Dena Bank 3,29,601 1,35,36,62, 112
10. Indian Bank 2,70,841 66,94, 16,990
11. Indian Overseas Bank 9,60,310 1,98.,85, 13,448
12. Oriental Bank of Commerce 2,45,260 1,74,28,20,259
13. Punjab National Bank 11,26,687 41,25,534
14. Punjab & Sind Bank 1,04,649 44,05,23,000
15. Syndicate Bank 6,00,035 80,11,91,160
16. Union Bank of India 12,68,039 4,73,77,71,641
17. United Bank of India 2,83,122 69, 13,20,957
18. UCO Bank 81,464 24,03,81,471
19. Vijaya Bank 2,60,264 83,77,80,066

ToTAL - NATIONALISED BANKS 98,09,933 24,72,21,55,253
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1 2 3 4
State Bank of India & Associates
1. State Bank of India 21,44,661 11,89,22,18,641
2 State Bank of Bikaner & Jaipur 3,77,227 1,85,99,12,153
3 State Bank of Hyderabad 95,017 18,68,39,004
4. State Bank of Mysore 1,54,450 41,48,46,576
5 State Bank of Patiala 59,971 25,28,74,582
6 State Bank of Travancore 65,763 9,32,65,149
ToraL - SBI Grour 28.,97,089 14,69,99,56,105
Other Public Sector Bank
1. IDBI Bank Ltd. 2,33,827 2,40,54,48,384
TortAL - OTHER PUBLIC SECTOR BANKS 2,33,827 2,40,54,48,384
TotaL - PuBLIC SECTOR BANKS 1,29,40,849 41,82,75,59,742
Private Sector Banks
1. Axis Bank Ltd. 5,282 6,23,03,540
2. Development Credit Bank Ltd. 28,140 26,29,31,448
3. HDFC Bank Ltd. 12,045 18,20,82,543
4. ICICI Bank Ltd. 2,44,068 1,27,71,52,414
5. Indusind Bank Ltd. 3,177 13,35,78,143
6. Kotak Mahindra Bank Ltd. 408 4791913
7. The Catholic Syrian Bank Ltd. 2,01,723 492,17,323
8. City Union Bank Ltd. 8,130 2, 11,02,678
9. The Dhanalakshmi Bank Ltd. 1,096 1,07,06,045
10. The Federal Bank Ltd. 1,21,817 57,04,46,978
11. ING Vysya Bank Ltd. 1,91,096 65,57,66,528
12. The Jammu & Kashmir Bank Ltd. 36,247 7,06,03,542
13. The Karnataka Bank Ltd. 1,37,383 37,52,48,492
14. The Karur Vysya Bank Ltd. 92,895 6,77,48,700
15. The Lakshmi Vilas Bank Ltd. 15,322 6,42,06,190
16. The Nainital Bank Ltd. 20,792 5,72,52,020
17. The Ratnakar Bank Ltd. 8,521 4,22, 14,552
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1 2 3 4
18. The South Indian Bank Ltd. 62,759 28,33,37,627
19. Tamilnad Mercantile Bank Ltd. 3,26,698 30, 13,86,955

ToTAL - PRIVATE SECTOR BANKS 15,17,599 4,49,20,77,631
Foreign Banks

1. AB Bank 1 37,910

2 Abu Dhabi Commercial Bank 53 16,99,452

3 BNP Paribas 47 53,92,087

4 Bank of America 570 4,27 ,24,943

5. Bank of Bahrain & Kuwait 644 63,65,811

6 Bank Of Ceylon 459 44,74,979

7 Bank of Nova Scotia 122 54,66,105

8 Bank of Tokyo-Mitsubishi UFJ 453 1,34,55,993

Ltd.

9. Barclays Bank 12 2,58,865
10. China trust Commercial Bank 17 3,71,554
11. Citibank 19,684 4,14,74,42,690
12. Credit Agricole Corporate & Inv. 11 1,54,190

Bank
13. Deutsche Bank 177 1,51,24,006
14. The Hongkong & Shanghai 2,716 15,15,21,427
Banking Corp. Ltd.
15. Mashreq bank 442 49,45, 101
16. HSBC Bank Oman S.A.0.G 315 85,063,552
17. Shinhan Bank 8 2,47,700
18. Societe Generale 3 39,708
19. Standard Chartered Bank 69,475 47,69,66,646
20. State Hank of Mauritius 47 92,657
21. Royal Bank of Seotiand 1,246 448,29, 178
TotAL - FOREIGN BaNKs 96,502 4,93,01,74,554

GRAND ToTAL - ALL COMMERCIAL BANKS

1,45,54,950

51,24,98, 11,927
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Criteria for opening of banks

87. SHRI BALWINDER SINGH BHUNDER: Will the Minister of FINANCE be
pleased to state:

(a) the details of criteria for opening new branch/shifting of an existing branch
of Public Sector Banks (PSBs), bank-wise;

(b) whether some self appointed agents of these banks in collusion with bank
officials are negotiating with people to open new branches in these areas/premises;

(c) if not, the reasons that some streets/villages in Delhi have 3 to 4 branches

very closely while some areas/villages have no branches; and
(d) the details of branches proposed to be opened/shifted in Delhi villages, bank-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
JAYANT SINHA): (a) In order to extend the banking network in unbanked areas,
general permission has been granted by Reserve Bank of India (RBI) to domestic
Scheduled Commercial Banks (other than Regional Rural Banks) to open branches/
mobile branches/Administrative Offices/CPCs (Service Branches), (i) in Tier 2 to Tier
6 centres (with population upto 99,999) and (ii) in rural, semi-urban and urban centres
of the North-Eastern States and Sikkim subject to reporting. RBI has advised banks
that while preparing their Annual Branch Expansion Plan (ABEP), the banks should
allocate at least 25 per cent of the total number of branches proposed to be opened

during a year in unbanked rural (Tier 5 and Tier 6) centres.
(b) and (c) No, Sir. Survey for opening new branches is done by bank officials.

(d) State Level Bankers’ Committee (SLBC), Delhi has informed that as on date
no branch is proposed to be opened/shifted in Delhi villages.

Revenue receipts from West Bengal
88. SHRI VIVEK GUPTA: Will the Minister of FINANCE be pleased to state:

(a) the details of the total revenue and non-revenue receipts from West Bengal

to Central Exchequer during the last three financial years, year-wise;

(b) the details of the total amount received by West Bengal from the Centre
during the period both plan and non-plan;

(c) the details of money collected by the Central Government from West Bengal

Government on account of repayment of loans and interest thereof, year-wise; and

(d) details of the amount of waivers received by West Bengal over the past three
financial years, year-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) As far as Direct Taxes are concerned, it is stated that Direct Taxes
are collected by the Income Tax Department from the Taxpayers falling under the
jurisdiction of a particular office, irrespective of the State or place where the transaction

which resulted in the tax liability took place.

Details of direct taxes collected from the Offices located in the State of West

Bengal during the last three financial years is as under:

Financial Year Direct Tax Collections from Offices located
in the State of West Bengal
2011-12 20592.03
2012-13 24462.87
2013-14 26900.61*
*Provisional

As far as Indirect Taxes are concerned, it is stated that State-wise revenue collection data is not maintained.

(b) The details of the amount ( both Loan and Grant) received by West Bengal
from the Ministry of Finance during the last three Financial Years, both plan and non

plan, are as under:

® in crores)

2011-12 2012-13 2013-14
Grant 25957.62 6246.09 5572.28
Loan 442.79 1489.32 729.02

Further, in terms of accepted recommendations of the Thirteenth Finance
Commission, share of Central Taxes/Duties to Government of West Bengal released

during the last three years is given as under:

® in crores)

2011-12 2012-13 2013-14
18587.81 21226.27 23175.02

(c) A table containing the details of the amount of repayment of principal and
interest received from West Bengal in the Ministry of Finance during the last three

Financial years are given in Statement (see below).

(d) In accordance with the recommendations of the Thirteenth Finance
Commission, for its award period 2010-15, the following debt relief measures have

been extended to the State of West Bengal, consequent upon the State's enactment
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of its Fiscal Responsibility and Budget Management Act (FRBMA). Central loans
for Central Sector Schemes (CSS)/Central Plan Schemes (CPS) (other than Ministry
of Finance) outstanding at the end of 2009-10 have been written off; and Interest
reset on National Small Saving Funds (NSSF) loans contracted by West Bengal till
2006-07 and outstanding at the end of year preceding the year of enactment of the
State's FRBMA are as shown below.

® in crore)

Particulars 2011-12 2012-13 2013-14 Total

CSS/CPS Loans 110.55 13.61 0.05 124.21

Written Off

NSSF Interest Relief 270.23 - 404.53 674.76
Statement

Details showing the repayment of principal & interest during the last three

Financial Years in respect of State Government of West Bengal.

(] in thousands)

2011-12 2012-13 2013-14

Principal ~ Interest  Principal Interest Principal Interest

Consolidated Loan 4316748 6151366 4316748 5827610 4316748 5493647
Block Loan 1731511 3140698 1940393 3041842 2111493 2896353
Back to Back Loan 83375 23572 109493 55049 168800 223774
Adjustment 136102 480

TotaL 6131634 9315636 6502736 8924501 6597521 8613774

Action against tax evaders under PMLA
89. SHRI VIJAY GOEL: Will the Minister of FINANCE be pleased to state:

(a) whether Government proposes to take any action against the persons accused
of evading taxes under the Prevention of Money Laundering Act (PMLA) Act; and

(b) if so, the details of specific action proposed to be taken in that regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) Violation of Section 135 of the Customs Act, 1962 (52 of 1962)
relating to ‘Evasion of duty or prohibitions’ is a scheduled offence under Prevention
of Money-Laundering Act, 2002 (15 of 2003). So far, Directorate of Enforcement has
registered 07 cases relating to the said scheduled offence under PMLA, 2002.
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Vacancies in PSBs

90. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that a numbers of posts in nationalized banks are lying

vacant;
(b) if so, the details thereof; and
(c) by when these vacant posts are likely to be filled?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) to (c) Recruitment in nationalized banks is a dynamic exercise which
depends upon business volume, business growth, employee strength and retirements
etc. Accordingly, banks undertake recruitment of staff to fill vacancies on ongoing
basis as per their requirements. The Banks enjoy managerial autonomy in the matters

related to Human Resources (HR) including recruitment.
Steps for reviving economy
91. SHRI PRAMOD TIWARI: Will the Minister of FINANCE be pleased to state:

(a) the latest position of revival of our economy from the world-wide economic

recession; and

(b) the steps initiated for reviving and pushing up Gross Domestic Product (GDP)

of our economy and for promoting industrial growth?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) As per the estimates released by the Central Statistics Office, the rate of
growth in the Gross Domestic Product (GDP) at (2011-12) market prices increased
from 5.1 per cent in 2012-13 to 6.9 per cent in 2013-14 and is estimated to further
increase to 7.4 per cent (advance estimates) in 2014-15, despite stagnating growth in

global economy (as per the assessment of IMF).

(b) Several measures were outlined in the Union Budget 2014-15 that aimed at
reviving growth of GDP that, inter-alia, included: fiscal consolidation with emphasis
on expenditure reforms and continuation of fiscal reforms with rationalization of
tax structure; fillip to industry and infrastructure, inter-alia, through fiscal incentives
and concrete measures or transport, power, and other urban and rural infrastructure;
measures for promotion of Foreign Direct Investment (FDI) in selected sectors,
including defence manufacturing and insurance; and, steps to augment low cost long-

term foreign borrowings by Indian companies. Subsequently, steps have been taken
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to revive industrial activity and GDP growth that, inter-alia, include: deregulation of
diesel prices and finalization of natural gas pricing policy; 'Make in India' initiative,
launched in September 2014, along with the attendant investment facilitatory measures;
labour reforms mainly related to inspection and apprenticeship; measures towards
rationalization of subsidies including direct benefit transfer; amendments in the Land
Acquisition, Rehabilitation and Resettlement Act 2013 and, Coal Mines Ordinance 2014;
financial inclusion and boost to saving through Pradhan Mantri Jan-Dhan Yojana; and

Digital India and Skill India initiatives.
Framing of bankruptcy law

92. DR. T. SUBBARAMI REDDY: Will the Minister of FINANCE be pleased

to state:

(a) whether Government has set up a committee to frame bankruptcy law to

enable entrepreneurs to close down unviable businesses;
(b) if so, the details thereof and the time fixed for submitting the report;

(c) whether any preventive measures like early detection and resolution of financial

distress were included in the terms of reference;
(d) if so, the details thereof; and

(e) whether liquidation procedure for small companies would also be suggested

in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) to (e) The Government set up a Committee on 22.8.2014 for providing
an entrepreneur friendly legal bankruptcy framework for India. The mandate of the
Committee is to study the corporate bankruptcy legal framework in India including
preventive measures for early detection and resolution of financial distress, and
liquidation procedure for all companies. The Committee has submitted an Interim
Report on 5th February 2015. As per the terms of reference of the Committee, the
time fixed for submitting the final report is February 2016.

Greater autonomy for banks

93. SHRI AVINASH RAI KHANNA: Will the Minister of FINANCE be pleased

to state:

(a) whether the Public Sector Banks (PSBs) have sought greater autonomy to

take commercial decisions in view of surge in bad loans;

(b) if so, the reaction of Government in this regard;
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(c) whether the Non-Performing Assets (NPAs) of banks are accumulating and

unable to recover dues; and
(d) if so, the new strategies to be formulated to clear the NPAs?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) At the recently held Gyan Sangam meet in Pune in January,
2015, Public Section Banks (PSBs) have committed to take action in respect of
(i) to differential strategic focus, (ii) to build people capabilities, (iii) technology
enabled transformation, (iv) to introduce and strengthen partners/non-bank channel and
(v) to strengthen risk management, which includes establishing rule based underwriting
for retail and small & medium enterprise (SME), create early warning signals and
multi-channel collection architecture, move towards risk based pricing and increase
capital awareness and to create/strengthen credit bureau (rural, SME, corporate) by
increasing inter-bank cooperation. The Government has accepted the resolve of the

PSBs in this regard.

(¢) and (d) Yes, Sir. NPAs of the banks have gone up during the last few years.
Gross NPAs of the Public Sector Banks increased from I 71,080 crores in 2011 to
3 2,16,739 crores as on 31st March, 2014.

To address the issue of NPAs in PSBs, a number of steps have been taken
by the Government and Reserve Bank of India. Government organized a top level
retreat — Gyan Sangam at Pune on 2nd and 3rd January, 2015, in which improving
risk management, asset quality and recovery was one of the six themes discussed.
Government has already decided to establish six new Debt Recovery Tribunals (DRT)
(at Chandigarh, Bengaluru, Ernakulum, Dehradun, Siliguri, Hyderabad) to speed up
the recovery of bad loans of the banking sector. RBI has also taken a number of
steps to resolve the NPA issue. In January 2014, it came out with “Early Recognition
of Financial Distress, Prompt steps for Resolution and Fair Recovery for Lenders:
Framework for Revitalizing Distressed Assets in the Economy”, in which the banks
have to start acting as soon as a sign of stress is noticed in a borrowers action and

not wait for it to become a NPA.
Promotion of free trade

94. KUMARI SELJA:
DR. PRADEEP KUMAR BALMUCHU:

Will the Minister of FINANCE be pleased to state:

(a) whether Government is planning to curb tax evasion and smuggling in the

country to promote free trade and transportation;
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(b) if so, the details thereof; and

(c) the steps being taken by the Government in this regard and incentives being

given to the traders?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) Yes, Sir.

(b) and (c) Tax evasion and smuggling in the country have always been of
concern to the Government. Several steps such as gearing up of enforcement
machinery, enhancing sea and road patrolling, deploying modern interdiction systems
including scanning equipments for risk based examination of import/export cargo,
strengthening intelligence network etc., are in place to address the menace of tax
evasion and smuggling. Further, Government has taken various trade facilitation
measures to incentivise compliant trade by reducing transaction cost and clearance

time.
Banking facilities in Maharashtra

95. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased to

state:

(a) whether Government has decided to provide banking facility in all the villages

of Maharashtra and rest of the country;
(b) if so, the details thereof; and
(c) the present status of the implementation of the decision?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) to (c) To provide banking facilities across the country, entire country
has been mapped through Sub Service Areas (SSAs) in rural areas and Wards (in
Urban areas). An SSA is a cluster of villages within a radius of 3-5 Kms and
having population of around 1000 to 1500 households. These SSAs have been allotted
to various banks and banks have appointed Bank Mitras in these SSAs. These Bank
Mitras provide the banking services like opening of account, withdrawal and deposits

in account by using Aadhaar payment bridge technology.

State Level Bankers’ Committee (SLBC) Maharashtra has informed that the
State has a network of 10051 brick and mortar branches (Rural-2934, Urban—2263,
Semi-Urban—1619 and Metro—3235). To provide banking facilities for all the villages
in the State, total 13127 SSAs have been formed in the State. These SSAs have been
allotted to various Banks and banking services in these SSAs are being provided

through a bank branch/fixed point inter-operable Bank Mitras.
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New method of GDP computation

96. SHRI ANANDA BHASKAR RAPOLU: Will the Minister of FINANCE be

pleased to state:

(a) what are the changes in the method of measuring Gross Domestic Product
and variation from base years of 2004- 05 and 2011-12;

(b) what are the variations in the projected GDP numbers, since 2011-12 based

on the new method with market prices instead of old method of factor cost; and

(c) what are the policy implications following the new model of GDP measurement

and how relevant the new method in comparison with the Global Assessments?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) The major changes in the estimation of national income, introduced in

the new series of national accounts with base year 2011-12, include the following:

(i) Headline growth rate will be measured by growth rate in Gross Domestic
Product (GDP) at constant market prices, henceforth referred to as 'GDP'.
Earlier, growth was measured in terms of growth rate in GDP at factor cost

at constant prices.

(il)) Sector-wise estimates of Gross Value Added (GV A) will be given at basic

prices instead of factor cost.

(iii) Comprehensive coverage of corporate sector in manufacturing and services
by incorporating information from the e-governance initiative of Ministry of
Corporate Affairs, MCA21.

(iv) Comprehensive coverage of financial sector by including information from
accounts of stock brokers, stock exchanges, asset management companies,

mutual funds, pension funds and regulatory bodies.
(v) Improved coverage of activities of local bodies and autonomous institutions.

(b) The following table gives the comparison of the estimates of GVA at factor
cost and GDP at current market prices in the old (2004-05) series and new (2011-12)

series (values in X lakh crore).
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Year Old New Deviation from
(2004-05 series) (2011-12 Series) 2004-05 series

(in per cent)

Gross Value Added at factor cost

2011-12 83.9 82.1 -2.2
2012-13 93.9 92.6 -1.3
2013-14 104.7 104.9 0.2

Gross Domestic Product at market prices

2011-12 90.1 88.3 -2.0
2012-13 101.1 99.9 -1.2
2013-14 113.6 113.5 -0.1

(¢) The numbers of GDP and growth, released under the new series, revealed
that the economy has been growing at faster rate since 2012-13 than indicated by the
old (2004-05) series, making room for greater flexibility in macroeconomic policy.
The methodology adopted in compilation of new series of national income conforms
to the internationally accepted standards. Recommendations laid under the System of
National Accounts 2008 have been incorporated in the 2011-12 series to the extent

of data availability.
Bank accounts for minors

97. SHRI GULAM RASOOL BALYAWI: Will the Minister of FINANCE be

pleased to state:
(a) whether minors are allowed to have bank accounts in their own names;
(b) if so, the details thereof; and
(¢) the details of the formalities require to be completed for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) to (c) Reserve Bank of India (RBI) advised the banks to allow minors’
accounts (fixed, savings and recurring deposits accounts) with mothers as guardians to
be opened subject to safeguards in allowing operations in such accounts by ensuring
that the minors’ accounts opened with guardian are not allowed to be overdrawn and

that these always remain in credit.

With a view to promote the objective of financial inclusion and also to bring
uniformity among banks in opening and operating minors’ accounts, banks are advised

as under:
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(1) A savings/fixed/recurring bank deposit account can be opened by a minor of

any age through his/her natural or legally appointed guardian.

(il)) Minors above the age of 10 years may be allowed to open and operate
savings bank accounts independently, if they so desire. Banks may, however,
keeping in view their risk management systems, fix limits in terms of age and
amount up to which minors may be allowed to operate the deposit accounts
independently. They can also decide, in their own discretion, as to what

minimum documents are required for opening of accounts by minors.

(iii) On attaining majority, the erstwhile minor should confirm the balance in his/her
account and if the account is operated by the natural guardian/legal guardian,
fresh operating instructions and specimen signature of erstwhile minor should

be obtained and kept on record for all operational purposes.

Banks are free to offer additional banking facilities like internet banking, ATM/
debit card, cheque book facility etc., subject to the safeguards that minor accounts are

not allowed to be overdrawn and that these always remain in credit.
Infrastructure financing by global companies
98. SHRI MAJEED MEMON: Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that India has proposed at a recent meeting of G20 in
Turkey that the G20 group be used as a platform for match-making the private sector,
including pension funds which are sitting on huge cash piles, with countries that are

in dire need of funds for developing their infrastructure;

(b) whether it is also a fact that if this plan is accepted, India would be one of
the key beneficiaries in attracting financing from global companies, which are looking

at attractive investment options; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) Yes, Sir. India has been pressing for initiatives to increase investment
in infrastructure since availability of long term finance for infrastructure is a
critical requirement. India has stressed the facilitation of long term financing from
institutional investors through innovative investment vehicles to promote infrastructure
as an asset class. India called for early operationalization of the Global Infrastructure
Hub which has been decided to be set up at the last G20 Summit to contribute to

developing a knowledge-sharing platform and network between governments, the
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private sector, development banks and other international organisations. The Hub will
foster collaboration among these groups to improve the functioning and financing
of infrastructure markets. India has also called for adequate capitalisation of the
Multilateral Development Banks and Global Infrastructure Facility of the World Bank

to strengthen infrastructure and attract more investment in developing countries.

(b) and (c) India is likely to be. The Communique that was released during the
recently concluded Finance Ministers and Central Bank Governors Meeting states
the following on investment and infrastructure: "We are committed to boosting
investment in our countries via concrete and ambitious investment strategies that
will also support our collective growth objective. These strategies will include a set
of policy measures that further improves the business environment and facilitates
financial intermediation. We will also call on the multilateral development banks
to mobilize their resources and technical expertise, and optimize their balance
sheets including for investments in infrastructure. We will continue to promote
ways to improve the quality of public investment processes, increase the number
of bankable projects and improve PPP models to attract further involvement by
the private sector. We will also underline the policy measures for strengthening
project planning to fulfil the infrastructure needs of low-income developing
countries. We will put a special emphasis on improving the financing situation
of and investment environment for SMEs. We are working to facilitate long-
term financing from institutional investors and to encourage market sources of
finance, including securitization. To promote infrastructure as an asset class, we
will encourage an increasing role for new financial models including transparent
asset-based financing structures. We look forward to early operationalization of the
Global Infrastructure Hub that will contribute to delivering our objectives outlined
in the Global Infrastructure Initiative including through developing knowledge
sharing platform, addressing data gaps and developing a consolidated database of

infrastructure projects."
Ban on infrastructure financing in PSBs
99. SHRI S. THANGAVELU: Will the Minister of FINANCE be pleased to state:

(a) whether Government is considering an exclusive ban for infrastructure financing
as the State run banks don’t have any specialists to understand the risk of infrastructure

financing and that is one area of concern;

(b) whether Government is considering to adopt a mechanism to align it with the

surplus sovereign funds available with Gulf nations;

(c) if so, the details thereof; and
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(d) whether Government has received a proposal to allow private and foreign

banks to take over the management of cooperative banks in India?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) No, Sir.

(c) Does not arise.
(d) No, Sir.
Deadline to exchange pre-2005 notes
100. DR. K.P. RAMALINGAM: Will the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of India (RBI) has extended the deadline to
exchange pre-2005 notes till June 30, 2015;

(b) if so, the details thereof;

(¢) the total amount of such notes shredded till now since the launch of the drive
to take out the pre-2005 notes from the circulation; and

(d) whether the RBI believes that it will be able to take back a good amount of
pre- 2005 notes within the extended time-limit?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) Yes, Sir. Reserve Bank of India (RBI) has informed that the
deadline for exchanging the pre-2005 notes has been extended up to June 30, 2015
through Press Release dated December 23, 2014. It has also advised banks to facilitate
the exchange of these notes for full value and without causing any inconvenience
whatsoever to the public. Cooperation of the public has been solicited in withdrawing
these notes from circulation by exchanging them at a bank branch convenient to them.

(¢) The aggregate number of pieces of ¥ 100, 500 and 1000 denominations of
pre-2005 series, shredded in the Regional Offices of RBI from January 2014 to January

2015 are as under:

Denomination No. of pieces Amount in X crore
(in ) (in million) (approx)
100 868.7 8687
500 561.9 28095
1000 217.5 21750

(d) RBI is of the view that volume of banknotes printed prior to 2005, still in
circulation, is not significant, as they have already been withdrawing these notes from

the market in a routine manner through banks.



Written Answers to [24 February, 2015] Unstarred Questions 203

FLCC in country
101.SHRI A.U. SINGH DEO: Will the Minister of FINANCE be pleased to state:

(a) the number of accounts opened under the Pradhan Mantri Jan-Dhan Yojana
(PMIDY) in the country and especially in Odisha;

(b) the number of accounts opened under the PMJDY in Bolangir district of
Odisha;

(c) the steps taken under the scheme to promote financial literary in the country;

(d) the number of Financial Literacy and Credit Counselling Centres (FLCC)

opened and currently functional in thecountry, State-wise; and
(e) the details of number of such centres in urban and rural areas respectively?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) and (b) As on 28.01.2015, 12.31 crore accounts have been opened
under the Pradhan Mantri Jan Dhan Yojana (PMJDY). Out of 42.21 lac accounts
opened in the State of Odisha, 1.79 lac accounts have been opened in

Bolangir district.

(c) to (e) Reserve Bank of India (RBI) have advised all the Financial Literacy
Centres set up by banks and rural branches of scheduled commercial banks to undertake
outdoor financial literacy activities at least once a month with focus on financially
excluded population. For this purpose, RBI has devised a model architecture to
conduct the financial literacy camps in three stages starting with awareness in first
stage, account opening in second stage and monitoring the usage of accounts in the
third stage. Besides, a National Strategy for Financial Education (NSFE) has been
prepared under the aegis of the Technical Group on Financial Inclusion and Financial
Literacy of the sub-committee of the Financial Stability and Development Council
(FSDC). A National Centre for Financial Education has been set up under the NSFE
with representatives from all financial sector regulators as a dedicated institutional
structure whose main role is creating standard financial education material for various
segments of the financial sector, develop and maintain a website exclusively for
financial education which will be a one stop repository of all financial education
activities by all the financial sector regulators i.e. Reserve Bank of India, Security
and Exchange Board of India, Pension Fund Regulatory and Development Authority,
Insurance Regulatory and Development Authority and Forward Market Commission.

As at the end of September 2014, 1098 Financial Literacy Centres (FLCs) are
operational throughout the country. Number of FLCs in rural, urban, semi-urban and

metropolitan areas are 123, 348, 602 and 25 respectively.
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Lapse of panel of candidates for recruitment in banks

102. SHRI BALWINDER SINGH BHUNDER: Will the Minister of FINANCE

be pleased to state:

(a) whether a panel of selected candidates was formed by Institute of Banking
Personnel Selection (IBPS) some time back after filling the notified vacancies of various
Public Sector Banks (PSBs);

(b) if so, the details thereof;
(c) whether this panel was allowed to lapse and IBPS went for new recruitment; and

(d) if so, the reasons for allowing the panel to lapse and going for fresh

recruitment?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
JAYANT SINHA): (a) and (b) Yes, Institute of Banking Personnel Selection (IBPS)
has maintained a reserve list of 10% of the vacancies reported by the participating
Public Sector Banks (PSBs) for provisional allotment under each category, subject to

availability of candidates for all the posts for the year 2014-15.

(c) and (d) The reserve list for the year 2014-15 is valid till 31.03.2015; hence,

the reserve list has not lapsed yet.
Earnings of foreign and indigenous banks in the country

+103. SHRI RAMDAS ATHAWALE: Will the Minister of FINANCE be pleased
to state:

(a) the number of foreign banks functioning in the country, at present;
(b) whether foreign banks are earning heavy profit in comparison to Indian banks;
(c) if so, the reasons therefor;

(d) the comparative details, as on date, of the profit and loss made by foreign

and Indian banks during the last three years; and
(e) the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) As on date 44 foreign banks are operating in the country.

(b) and (c¢) Reserve Bank of India (RBI) has reported that foreign banks have

earned lesser profit in comparison to Indian Banks.

+Original notice of the question was received in Hindi.
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(d) and (e) The comparative details of Profit (loss) of foreign banks and Indian

banks (scheduled commercial banks excluding RRBs) during the last three years is

as under:
® in crore)
Year Foreign Banks Indian Banks
2012 (April-March) 9426 (41 Banks)* 72232 (46 Banks)
2013 (April-March) 11587 (43 Banks)* 79578 (46 Banks)
2014 (April-March) 10132 (43 Banks)* 70773 (47 Banks)

*No. of banks as on 31st March of the respective year.
Source: Statistical Tables relating to Banks in India as provided by RBI.

Investigation in chit fund scams in West Bengal and Odisha
104. SHRI BAISHNAB PARIDA: Will the Minister of FINANCE be pleased to state:
(a) the status of investigation of chit fund scams both in West Bengal and Odisha;
(b) how far such scams have since been controlled,
(¢) whether Government has worked out or put in place certain stringent measures;
(d) if so, the details thereof; and

(e) the status of compensation that has been given to the persons who had been
duped of their hard earned money by such bogus chit fund companies during the last

three years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) to (d) Chit fund companies are registered, regulated, supervised and
governed by Chit Funds Act, 1982 which is administered by the respective State
Governments. Reserve Bank of India (RBI) has only an advisory role to the Central
Government/ State Government on any issues raised on the Chit Fund Act, 1982 such
as framing rules for giving effect to the provision of the Act. Any complaint received
by RBI against any Chit Fund Company is, therefore, forwarded to the concerned State

Government for appropriate action.

The Ministry of Corporate Affairs has ordered investigation under Section 235 of
the Companies Act, 1956 into the affairs of 95 companies against whom complaints
have been received regarding alleged collection of funds from the people of West
Bengal and Odisha. Investigations in respect of Saradha Realty India Ltd. and its 13
Group companies and Rose Valley Real Estate and Construction Ltd. and its 18 group

companies have been completed.
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The Enforcement Directorate has registered cases under the Prevention of Money
Laundering Act, 2002 (PMLA) against Rose Valley Group of Companies, apart from the
Saradha Group. The estimated amount collected by Rose Valley Group of Companies
from investors is to the tune of ¥ 15000 crore. One provisional order for attaching

properties worth ¥ 295 crore has been issued under PMLA.

The Securities and Exchange Board of India (SEBI) has passed orders against
Eight Companies registered with the Registrar of the Company, for West Bengal for

undertaking unregistered activities of Collective Investment Schemes (CIS).

Central Bureau of Investigation (CBI) has informed that the Hon’ble Supreme Court
of India vide order dated 09/05/2014 passed in Writ Petition (Civil) No. 413 of 2013
filed by Shri Alok Jena directed that the investigation of the following cases registered
in different police stations in the State of West Bengal and Odissa be transferred from
State Police Agency to CBI.

State of West Bengal:

(1) All cases registered in different police stations of the State against Saradha
Group of Companies including Crime No.102 registered in the Bidhannagar
P.S., Kolkata (North) on 6th May, 2013 for offences punishable under section
406, 409, 420 and 120-B of IPC.

(i) All cases in which the investigation is yet to be completed, registered against
any other company upto the date of this order.

(iii) The CBI shall be free to conduct further investigation in terms of Section
173(8) of the Cr.P.C. in relation to any case where a charge-sheet has already
been presented before the jurisdictional court against the companies involved

in any chit-fund scam.
State of Odisha:

All cases registered against 44 companies mentioned in order dated 26th
March, 2013 passed in Writ Petition (C) No. 413 of 2013. The CBI is also
permitted to conduct further investigations into all such cases in which charge

sheets have already been filed.

In compliance with the above mentioned order of the Hon’ble Supreme Court
of India, 57 cases have been registered in the States of West Bengal and
Odisha by CBI. 47 persons have been arrested in different chit fund scams
in West Bengal and Odisha. 7 charge sheets have already been filed in 6
cases and further investigation continues in these cases, ie., in one of these

6 charge sheeted cases, a supplementary charge sheet has also been filed.
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In compliance with the above mentioned order of the Hon’ble Supreme Court
of India, CBI is also investigating the larger conspiracy angle, the involvement of
political and other influential personalities in these cases as well as the money trail
and the role of regulators like SEBI, authorities under the Companies Act and the

Reserve Bank of India.

As regards strengthening of the existing legal framework for unauthorised deposit
collection is concerned, under the recently amended SEBI Act, 1992, in addition to
CIS as defined under section 11AA(2), any pooling of funds under any scheme or
arrangement, which is not registered with SEBI or is not covered under sub-section (3)
of section 11AA, involving a corpus of One Hundred Crore Rupees or more, would
be deemed to be CIS. Further, any scheme conforming to the conditions of SEBI
regulations would also be covered under the definition of CIS. Therefore, SEBI has
been empowered to regulate all major schemes, which are unauthorised / unregistered
as above. SEBI has wide powers of investigation and prosecution under the SEBI
Act, 1992.

The coordinating mechanism by the name ‘State Level Coordination Committee’
(SLCC) has been set-up with a view to having greater coordination between RBI and
other regulatory enforcement agencies. This mechanism is used by the regulators and
enforcement agencies to share information among themselves about various unscrupulous
entities carrying on questionable / unauthorised activities including  mobilisation of
money / deposit. SLCC has been recently reconstituted in May, 2014 to ensure regular
participation of senior functionaries and to facilitate cohesive and effective information
sharing amongst the participants. The SLCC meetings are now chaired by the Chief
Secretaries of the State Governments and Administrators of the Union Territories. The
frequency of the meetings has also been increased, which are now being conducted on
quarterly intervals as against half yearly earlier. These measures are intended to have a
far reaching impact in ensuring effective information sharing amongst the participants at
regular intervals to quickly identify and take effective action against entities indulging

in unauthorised and suspect business involving fund mobilisation from gullible public.
(e) The information is being collected and will be laid on the table of the House.
Loan restructuring of IPP projects

105. DR. T. SUBBARAMI REDDY: Will the Minister of FINANCE be pleased

to state:

(a) whether panel of bankers led by IIFCL Chairman submitted report to
Government to suggest ways to sort out financing issues to projects of Independent
Power Producer (IPP);
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(b) if so, the details thereof;
(c) the steps contemplated to remove constraints in the execution of IPP projects;

(d) whether debt restructuring for stuck projects would be allowed in the interest

of infrastructure development;
(e) if so, the details thereof; and
(f) if not, what other solutions are suggested to keep the IPP projects running?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) to (¢) Working Group under the Chairmanship of Chairman & Managing
Director, India Infrastructure Finance Company Limited with members from banks/
financial institutions was set up to examine the suggestions made by the Association
of Power Producers. The Working Group has submitted its recommendations. The
recommendations include inter-alia regulatory dispensation by Reserve Bank of India
(RBI) on aspects like extension of Date of Commencement of Commercial Operation,
refinancing of standard loans, funding of cost over run, extension of buyers’ credit
period, availing 5/25 structure, change in management, long term fuel supply agreement,

reduction in R & R cost of projects etc.

(d) to (f) RBI, being regulator of banks has informed that banks may restructure
their commercially viable accounts as per their Board approved policies and within

the prudential guidelines issued by RBI on restructuring of advances.
Review of revenue collection works
106. SHRI D.P. TRIPATHI: Will the Minister of FINANCE be pleased to state:

(a) whether there is a proposal to review revenue collection work under direct

taxes category by Central Board for Direct Taxation (CBDT); and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): (a) Review of direct taxes revenue collection is already a regular function
of the Central Board of Direct Taxes (CBDT).

(b) CSDT reviews the progress of collection of direct taxes periodically by
analyzing the trends of collections under different heads of direct taxes, as well as
from different Regions of the country. Necessary policy and administrative interventions
are made to enhance revenues from deficient Regions and under- performing sources

of tax.
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Upgradation of medical institutions, hospitals

107. KUMARI SELJA: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether it is a fact that Government has taken a decision to upgrade the

medical institutions and hospitals in the country;
(b) if so, the details thereof;

(c) whether any allocation has been made for this purpose and if so, the details

of the quantum of funds earmarked to each State, institution/hospital-wise; and

(d) whether it is fully Central-funded or on a cost-sharing basis, and the details
thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (d) Government of India has approved upgradation of 58
existing Government Medical Colleges/Institutions in various parts of the country, in
different phases of Pradhan Mantri Swasthya Suraksha Yojana (PMSSY). The details

are as under:—

Phase  No. of Medical Colleges/ Funds approved/earmarked for each

Institutions Institute (X crore)
Central State share Total
Share
I 13 100 20 120
11 6 125 25 150
1 39 120 30 150

List of the medical colleges taken up for upgradation under PMSSY is given in
Statement-I (See below).

In addition, there are 72 Medical Colleges in 20 States which have been funded
under the Centrally Sponsored Scheme for ‘Strengthening and Upgradation of State
Government Medical Colleges” with funding pattern of 75% by Central Government
and 25% by State Governments for starting new Post Graduate (PG) disciplines and
increasing PG seats, with total approved budget of ¥1498.432 crore, out of which

Central share is ¥ 1124.08 crore. Details are given in Statement- Il (See below).

There is also a scheme for “Establishment of New Medical Colleges attached with
District/Referral hospitals” under new Centrally Sponsored Scheme, with fund sharing

between the Central Government and State Government in the ratio of 90:10 for North
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East/special category States and 75:25 for other States with approved maximum cost
of ¥ 189 crore per medical college. The total approved budget is ¥ 10,971.1 crore,
out of which the Central share is ¥ 8457.4 crore.

Besides, there is also a scheme, viz. “Upgradation of existing State Government/
Central Government medical colleges to increase MBBS seats in the country” with
fund sharing between the Central Government and States in the ratio of 90:10 for
North East/special category States and 70:30 for other States, with total approved
budget of ¥ 10,000 crore, out of which central share is I 7599 crore. Upper ceiling
per MBBS seat is ¥ 1.2 crore.

Statement-1

List of Medical Colleges taken up for upgradation in different phases of PMSSY

State Name of Institution
I Phase
Andhra Pradesh Sri Venkateswara Institute of Medical Sciences,
Tirupati
Jammu and Kashmir Government Medical College, Jammu

Government Medical College, Srinagar

Jharkhand Rajendra Institute of Medical Sciences, Ranchi

Karnataka Govt. Medical College, Bangalore

Kerala Govt. Medical College, Thiruvananthapuram

Tamil Nadu Govt. Mohan Kumaramangalam Medical College,
Salem

Telangana Nizam Institute of Medical Sciences, Hyderabad

Uttar Pradesh Sanjay Gandhi Postgraduate Institute of Medical

Sciences, Lucknow

Institute of Medical Sciences, Banaras Hindu

University, Varanasi

West Bengal Kolkata Medical College, Kolkata

Gujarat BJ Medical College, Ahmedabad

Maharashtra Grants Medical College, Mumbai
IT Phase

Maharashtra Govt. Medical College, Nagpur

Punjab Govt. Medical College, Amristar
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State

Name of Institution

Himachal Pradesh
Uttar Pradesh
Haryana

Tamil Nadu

III Phase

Andhra Pradesh
Assam

Bihar

Goa

Gujarat

Himachal Pradesh
Jharkhand
Karnataka

Kerala

Madhya Pradesh

Maharashtra

Odisha

Punjab
Rajasthan

RP Govt. Medical College, Tanda
INMC, Aligarh

PGIMS, Rohtak

Govt. Medical College, Madurai

Siddartha Medical College, Vijayawada

Govt. Medical College, Anantapur

Guwahati Medical College, Guwahati

Assam Medical College, Dibrugarh

Srikrishna Medical College, Muzaffarpur

Govt. Medical College, Darbhanga

Goa Medical College, Panaji

Govt. Medical College, Rajkot

Indira Gandhi Medical College, Shimla

Patliputra Medical College, Dhanbad

Vijayanagar Institute of Medical Sciences, Bellary
Karnataka Institute of Medical Sciences, Hubli
Kozhikode Medical College

T.D. Medical College, Alappuzha

Govt. Medical College, Rewa

Netaji Subhash Ch. Bose Medical College, Jabalpur
G.R. Medical College, Gwalior

Govt. Medical College, Aurangabad

Govt. Medical College, Latur

Govt. Medical College, Akola

Shri Vasantrao Naik Govt. Medical College,

Yavatmal

M.K.C.G. Medical College, Berhampur
V.S.S. Medical College, Burla

Govt. Medical College, Patiala

S.P. Medical College, Bikaner
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State Name of Institution

Rajasthan R.N.T. Medical College, Udaipur
Govt. Medical College, Kota
Tamil Nadu Thanjavur Medical College, Thanjavur

Tirunelveli Medical College, Tirunelve

li

Telangana Rajiv Gandhi Institute of Medical Sciences, Adilabad

Kakatiya Medical College, Warangal
Tripura Agartala Govt. Medical College
Uttar Pradesh Govt. Medical College, Jhansi
Govt. Medical College, Gorakhpur
M.L.N. Medical College, Allahabad
L.L.R. Medical College, Meerut
West Bengal B.S. Medical College, Bankura
Govt. Medical College, Malda

North Bengal Medical College, Darjeeling

Statement-I1

Details of funds approved and funds released for strengthening and upgradation of
Medical Colleges under Centrally Sponsored Scheme (CSS)

(R Crore)
State Name of the Medical College Total funds Central
approved Govt. Share

Assam Silchar Medical College, Silchar 16.74 12.56

Assam Medical College, 25.57 19.18

Dibrugarh

Guwahati Medical College, 4.89 3.67

Guwahati
Andhra Gandhi Medical College, 8.39 6.30
Pradesh Secunderabad

Andhra Medical College, 14.42 10.82

Visakhapatnam

Guntur Medical College, Guntur 20.691 15.52
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State Name of the Medical College Total funds Central
approved Govt. Share
Andhra Kakatiya Medical College, 10.457 7.85
Pradesh Warangal
Osmania Medical College, 43.87 32.9025
Hyderabad
Siddhartha Medical College, 31.478 23.6085
Vijayawada
Rangaraya Medical College, 8.89 6.67
Kakinada
Kurnool Medical College, 25.89 19.42
Kurnool
SV Medical College, Tirupati 18.38 13.79
Govt. Medical College, Anantapur 2.66 2.00
Bihar A.N. Magadh Medical College, 4.25 3.18
Gaya
S.K. Medical College, 18.12 13.59
Muzzafarpur
JN Medical College, Bhagalpur 23.49 17.62
Nalanda Medical College, Patna 18.785 14.09
Patna Medical College, Patna 2.69 2.02
Darbhanga Medical College, 7.09 5.32
Darbhanga
Chandigarh Government Medical College 45.56 34.17
Chandigarh
Chhattisgarh ~ Pt. J.N.M. Medical College, 32.73 24.55
Raipur
Goa Govt. Medical College, Goa 22.14 16.60
Gujarat Govt. Medical College, 29.62 22.22
Bhavnagar
Himachal Indira Gandhi Medical College, 14.5 10.88

Pradesh Shimla
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State Name of the Medical College Total funds Central
approved Govt. Share

Jammu & J&K Sher-e-Kashmir Institute of 37.57 28.18

Kashmir Medical Sciences, Soura, Srinagar

Jharkhand Patliputra Medical College, 18.15 13.61
Dhanbad
MGM Medical College, 25.86 19.395
Jamshedpur

Kerala Govt. Medical College, Thrissur 26.66 19.995
Govt. Medical College, 27.793 20.843
Kozhikode

Madhya Gandhi Medical College, Bhopal 23.976 17.98

Pradesh
MGM Medical College, Indore 17.82 13.37
GR Medical College, Gwalior 24.682 18.51
N.S.C.B. Medical College, 21.28 15.96
Jabalpur

Mabharashtra Dr. Shankarrao Chavan Govt. 44.603 33.45

Medical College, Nanded

Govt. Medical College, Akola 39.97 29.98
Govt. Medical College, Latur 24.14 18.10
Dr. VM. Govt. Medical College, 26.5605 19.92
Solapur

Govt. Medical College, Miraj 18.08 13.56
Govt. Medical College, 15.76 11.82
Aurangabad

Govt. Medical College, Yavatmal 7.92 5.94
B.J. Medical College & Sasoon 39.84 29.88
General Hospital, Pune

Govt. Medical College, Dhule 47.89 35.92
Indira Gandhi Govt. Medical 48.55 36.41

College, Nagpur
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State Name of the Medical College Total funds Central
approved Govt. Share
Swami Ram Teerath Rural 32.48 24.36

Medical College, Ambajogai

Odisha VSS Medical College, Burla 5.40 4.05
MKCG Medical College, 8.00 6.00
Berhampur
SCB Medical College, Cuttack 6.30 4.72

Punjab Guru Gobind Singh Medical 13.305 9.98
College, Faridkot
Govt. Medical College, Patiala 45.36 34.02

Rajasthan JLN Medical College, Ajmer 11.375 8.53
Dr. SN Medical College, Jodhpur 39.952 29.96
Govt. Medical College, Kota 23.026 17.27
RNT Medical College Udaipur 13.392 10.04
SP Medical College, Bikaner 22.82 17.12
SMS Medical College, Jaipur 27.5165 20.87

Tripura Agartala Govt. Medical College, 24.55 18.41
Agartala

Uttarakhand Government Medical College, 12.55 9.41

Haldwani, Nainital (earlier
known as Uttarakhand Forest
Hospital Trust Medical College,

Haldwani)

Uttar Pradesh  Chhatrapati Sahuji Maharaj 6.52 4.89
Medical University (CSMMU),
Lucknow
GSVM Medical College, Kanpur 3.06 2.29
LLR Medical College, Meerut 7.55 5.66
Motilal Nehru Medical College, 4.05 3.03
Allahabad

BRD Medical College, Gorakhpur 3.59 2.69
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State Name of the Medical College Total funds Central
approved Govt. Share

MLB Medical College, Jhansi 3.15 2.36
Government Medical College, 27.17 20.38
Agra

West Bengal NRS Medical College and 38.13 28.5975
Hospital, Kolkata
BS Medical College, Bankura 28.62 21.465
RG Kar Medical College, 3.19 2.3925
Kolkata
Kolkata National Medical 29.93 22.4475

College, Kolkata

Burdwan Medical College, 21.24 15.93
Burdwan

Institute of Post Graduate 9.12 6.84
Medical Education & Research,

Kolkata

School of Tropical Medicine, 9.46 7.095
Kolkata

North Bengal Medical College & 29.22 21.915

Hospital, Darjeeling

GRrAND ToOTAL 1498.432 1124.0765

Action plan against diarrhoea and pneumonia

108. SHRI S. THANGAVELU: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that as high as 36 per cent of all child deaths below the

age of 5 in India are caused by diarrhoea and pneumonia;

(b) whether it is also a fact that India accounts for the highest number of diarrhoea
and pneumonia deaths among children in the world with over 2 lakh children dying

of diarrhoea and over 3.8 lakh children of pneumonia under the age of five annually;

(c) whether Government is considering to launch an action plan against diarrhoea

and pneumonia in four States of the country; and
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(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) As per the report of Child Health Epidemiological
Reference Group 2012, it is estimated that 38 per cent of all under-five child deaths
are caused by diarrhoea and pneumonia which accounts for around 2 lakh under-five
deaths due to diarrhoea and over 3.8 lakh due to pneumonia annually. As per the
Pneumonia and Diarrhoea Progress Report, 2014 of the International Vaccine Access
Centre (IVAC), India tops the list of 15 countries in terms of total burden of under-

five deaths due to pneumonia and diarrhoea.

(c) and (d) Under National Health Mission, the Government of India has
launched Integrated Action Plan for Prevention and Control of Pneumonia and
Diarrhoea (IAPPD) in 2014 to address the gaps and undertake collaborative efforts
towards prevention of diarrhoea and Pneumonia related under-five deaths. IAPPD
strengthens the existing approaches towards prevention of diarrhoea and pneumonia
to achieve higher coverage of these interventions such as appropriate infant and
young child feeding, provision of safe drinking water and improved sanitation,
Vitamin A supplementation, measles vaccination, Hib vaccination, hand washing
and personal hygiene, provision of ORS, zinc, appropriate antibiotics, availability
of oxygen in health facilities, improved case management at community and health

facilities, reduction of household pollution, etc.

Currently, IAPPD has been prioritised in 4 States namely—Bihar, Madhya Pradesh,
Rajasthan and Uttar Pradesh where State and Regional level workshops are being held

for in-depth planning and review as per the IAPPD framework.
Preventing wastage of donated eyes

109. SHRIMATI VANDANA CHAVAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government has taken note of the fact that thousands of donated

eyes are left unused/wasted in Government eye banks across the country;

(b) the number of eye donations which have taken place in the country in the

last three years and the number of these donated eyes which could actually be used;
(c) the reasons for the wastage/non-use of donated eyes; and

(d) whether Government has taken any steps to promote eye donation in India?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) Yes, it is, however, normal that all collected donated eyes
cannot be used for transplantation due to various medical reasons, like, poor quality

of collected corneas, pre-existing degeneration/diseases etc.

(b) The number of eye donations which have taken place in the country in the
last three years (2011-12, 2012-13 and 2013-14) and number of these donated eyes
which could actually be used for keratoplasty, as reported by States/UTs, is as under:

Year No. of donated eyes No. of donated eyes used
collected for keratoplasty
2011-12 49,412 21,045
2012-13 53,542 21,197
2013-14 51,354 22,384

(¢c) All eyes once collected from the donors are preserved in an appropriate
medium for prospective use viz. full thickness keratoplasty, partial thickness keratoplasty.
Collection of eyes beyond 6 (six) hours of death results in degraded cornea. Tropical

climate and high temperature results in poor quality of corneas.

Before, transplantation, the collected corneas are assessed by specialists by using
specular microscope for quality and suitability for optical keratoplasty. However, corneas
not suitable or fit for optical keratoplasty are utilized either for therapeutic keratoplasty

or for training and research purposes.
(d) The following steps have taken under NPCB to promote eye donation in India:

(i) Strengthening of Eye Banks and Eye Donation Centers in the country by

providing required ophthalmic equipments and manpower;

(i1) Collection of eyes by Eye Banks from willing donors after their death and also
from those patients who die in hospitals through “Hospital Corneal Retrieval

Programme” for timely transplantation of cornea;

(iii) Appointment of Eye Donation Counselors in the identified Eye Banks to

promote eye donation and timely collection of donated eyes;

(iv) Information Education Communication (IEC) is an on-going activity under
NPCB to promote eye banking and eye donation. The following events/
activities are undertaken to promote awareness about eye donation under the

programme:



Written Answers to [24 February, 2015] Unstarred Questions 219

¢ Radio programme — Ankhein Hain Anmol

»  Television Programmes — Swasth Bharat

e Eye Donation Fortnight from 25th August to 8th September
*  World Sight Day on 2nd Thursday of October

*  Continuation of dedicated phone line 1919 automatically linked with the area
Eye Banks in metro cities

*  Printing and distribution of NPCB newsletter to all eye surgeons in the country

*  Promotion through print and electronic media

e Organizing rallies in public places

*  Poster competitions amongst school children

*  Honouring donor families in the annual functions organized by major eye
banks during Eye Donation Fortnight.

Rolling out of guidelines for health sector

110. SHRI PAUL MANOJ PANDIAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that Government is considering to roll out a new scheme

which will lay down a set of guidelines for the health sector;
(b) if so, the details thereof;

(c) whether it is also a fact that the scheme will set the parameters for cleanliness

and hygiene that hospitals and health centres in every State will have to follow; and
(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) There is no new scheme under consideration of the
Government which will lay down a set of guidelines for the health sector as a whole.

(b) to (d) Do not arise in view of (a) above.
Free supply of essential and life saving drugs

111. SHRI PARIMAL NATHWANI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has initiated plan for providing free supply of essential
and life saving drugs to the patients availing treatments in public health care centres;

(b) if so, the number of drugs provided and the funds allocated for the purpose
during the Twelfth Five Year Plan, year-wise and State/UT-wise; and
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(c) the steps taken/being taken by Government for proper monitoring of the funds
and free availability of quality drugs in public health care centres/hospitals for the

purpose?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) Public Health being a State subject, under the
National Health Mission (NHM), financial support is provided to the States/UTs for
strengthening their healthcare delivery system including support for provision of free
drugs to those who access public health facilities. The Government of India has

provided for NHM-Free drug service Initiative under NHM.

The support under NHM is provided based on requirements posed by States/UTs
in their Programme Implementation Plans under NHM. The number of free drugs

provided by the States varies from State to State.

The State-wise approvals provided for drugs under NHM for financial years
2012-13, 2013-14 and 2014-15 (upto December, 2014) is given in Statement
(See below).

(c) As regards proper monitoring of free availability of quality drugs in public
health care facilities, substantial support to States/UTs for provision of free drugs under
NHM is subject to the State fulfilling the following conditions:

e It notifies or has a clearly notified policy of providing free essential drugs
to all patients coming to public sector health facilities at least upto District

Hospital level,

e It has/ creates a robust procurement, logistics & supply chain system that is
IT backed,

e It has differential facility-wise Essential Drug List depending on the nature
of the facility,

e It has a sound drug regulatory and quality assurance system,

e It lays down Standard Treatment Guidelines and provides for prescription

audits to ensure rational use of drugs.

The drugs procurement and logistics systems of the States are also reviewed by

the National Health Systems Resource Centre.

With regard to steps taken/being taken by Government for proper monitoring of
the funds, besides provision of annual audit by Comptroller and Auditor General,
some of the key monitoring mechanisms put in place by the Central Government

for adherence to finance procedures and proper financial utilization are as follows:
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Submission of quarterly Financial Monitoring Reports by the States;
Annual Statutory Audits;
Concurrent Audits;

Implementation of Public Management System (PFMS) in NHM. The PFMS
has been developed by the office of the CGA of the Ministry of Finance for
monitoring and management of funds on just in time basis. Capacity building
and sensitization of staff have been done. Efforts are being made to ensure

registration upto Village level,

Regular reviews on NHM including on financial matters with State/UT

government officials;

Visits by the team of Financial Management Group of the Department to
States for periodical review;

Annual visits to States by Common Review Mission, which inter-alia, looks

at financial system and mechanisms.
Statement

*Support for drugs under National Health Mission

R crore)

States/UTs 2012-13 2013-14 2014-15#
Andaman & Nicobar Islands 1.59 0.38 0.29
Andhra Pradesh 35.06 59.26 109.65
Arunachal Pradesh 3.41 5.72 6.06
Assam 159.83 132.1 155.60
Bihar 91.12 155.7 150.64
Chandigarh 1.09 0 0.00
Chbhattisgarh 8.23 51.67 94.44
Dadra and Nagar Haveli 0.67 0.37 0.98
Daman and Diu 0.22 0.12 0.17
Delhi 17.33 36.96 27.09
Goa 2.05 2.55 3.20
Gujarat 22.67 77.63 41.83
Haryana 22.65 40.78 57.57
Himachal Pradesh 4.89 11.22 28.82
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States/UTs 2012-13 2013-14 2014-15#
Jammu and Kashmir 10.76 18.01 28.32
Jharkhand 35.48 39.51 41.58
Karnataka 58.47 67.14 79.33
Kerala 15.59 11.6 24.03
Lakshadweep 0.03 0.29 0.06
Madhya Pradesh 81.27 133.66 141.42
Maharashtra 83.43 275.81 336.81
Manipur 3.94 2.83 6.47
Meghalaya 8.37 5.57 10.97
Mizoram 4.82 431 5.19
Nagaland 9.64 2.44 6.02
Odisha 54.91 32.88 26.21
Puducherry 2.52 2.49 3.20
Punjab 45.14 74.77 67.29
Rajasthan 50.67 160.54 202.12
Sikkim 1.35 0.62 3.31
Tamil Nadu 71.19 71.35 90.31
Telangana NA NA 72.29
Tripura 11.05 5.82 13.12
Uttar Pradesh 196.45 242.21 292.24
Uttarakhand 12.02 10.97 9.18
West Bengal 84.93 136.75 129.60
GranD ToTaL 1212.83 1874.04 2265.38

* Does not include kind grants.

# upto December 2014.
Source: State RoPs.

Promotion of organ donation

112. SHRIMATI VANDANA CHAVAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether there is acute shortage of organs for organ transplantation in the

country;,
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(b) the number of patients which have been waiting for organs for organ

transplantation in different hospitals in the country;

(c) whether Government is taking any steps to promote organ donation including

cadaver donation; and

(d) whether Government is taking any steps to promote the NGOs working in

the field of sensitisation and awareness creation of organ donation?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) Yes.

(b) Since Health is a State subject, the list of patients waiting for organs for

organ transplantation is not maintained centrally.

(c) Health being a State subject, the primary responsibility to promote organ
donation including cadaver donation is that of the State Governments. The Government
of India has, however, enacted the Transplantation of Human Organs Act, 1994 which
has been further amended in 2011 to promote cadaver organ retrieval/donation and
making organs available to the persons in need of such organs. Further, a National
Organ Transplant Programme has also been approved to promote organ donation from
deceased donors and a website www.notto.nic.in has been made operational to provide
information related to organ donation and organ pledging. Awareness activities such as
Organ Donation Runs and other activities are organized for dissemination of information
to the public in general including in India International Trade Fair. These activities
help in spreading the message regarding importance of and need for deceased organ

donation. SMSs are also sent to NIC mail users.

(d) The Government is coordinating efforts with non-Governmental organizations

or associations working in the field of organ or tissue donation.
Free medicines included under NLEM

113. SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Ministry of Health and Family Welfare had decided to provide
348 medicines free included under National List of Essential Medicines (NLEM);

(b) if so, the details thereof;

(¢) whether Government would now distribute only 50 drugs out of these included
under NLEM;
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(d) if so, the details thereof; and
(e) the reasons for compromise with poor public's health?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) No such decision has been taken.

(b) Does not arise in view of (a) above.
(¢) No such decision has been taken.
(d) and (e) Does not arise in view of (c) above.
Curbing black marketing of life saving drugs

+114. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government is aware of the black marketing of life-saving drugs in

the country;

(b) whether Government is also aware that the prices of cancer medicines in the

country have increased eight fold since June, 2014; and

(c) if so, the steps taken by Government to curb black marketing of life-saving

drugs and cancer medicines and the details thercof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) The Ministry of Health and Family Welfare does not have
any information about black marketing of drugs. However, the State Drug Controllers
are empowered under the Drugs & Cosmetics Act, 1940 and Rules thereunder for

initiating action against such unauthorized activities.

(b) Pricing of drugs is dealt with by the Department of Pharmaceuticals. As
per information provided by that Department, 51 cancer medicines are included in
the scheduled category of Drugs Price Control Order (DPCO) out of which National
Pharmaceutical Pricing Authority has already notified the ceiling prices of 47 cancer
medicines. No person is authorized to sell formulations at a price higher than the
ceiling price of scheduled formulations fixed under DPCO, 2013. In respect of non-
scheduled formulations, not covered under price control, manufacturers are not allowed
to increase the price beyond the permissible limit of ten per cent on a year to year
basis under the provision of DPCO, 2013.

(¢) Does not arise.

+Original notice of the question was received in Hindi.
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Medicines failing quality control test

+115. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the samples of medicines manufactured by six reputed
companies have failed in the tests conducted by Central Drugs Standard Control

Organization;

(b) if so, the details thereof alongwith the locations where these industries are

set up and their names and details thereof; and

(c) the action being taken by Government against such industries to prevent sample

failures and the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) Reputed companies have not been defined in
the Drugs and Cosmetics Act, 1940 and Rules made thereunder. However, ten drug
samples drawn by the Central Drugs Standard Control Organization pertaining to seven
companies have failed in tests in January, 2015. The details are given in Statement
(See below).

(c¢) The State Drug Controllers having jurisdiction in case of the manufacturing
sites of these companies have been advised to take appropriate action against them

under the provisions of the Drugs and Cosmetics Act, 1940 and Rules made thereunder.

+Original notice of the question was received in Hindi.
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Non-issuing of prescribed medicines by CGHS dispensaries

F116. SHRIMATI RAJANI PATIL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has directed the CGHS dispensaries not to issue such
medicines especially Nephrozon and Ketosteril prescribed by the Government hospitals
to the CGHS beneficiaries particularly to the patients suffering from incurable kidney-
related diseases, which they have been taking for the last many years;

(b) if so, whether Government is aware of the fact that the doctors of the
Safdarjung Hospital are not prescribing any medicines in place of these discontinued
medicines on account of which kidney patients are suffering a lot; and

(c) if so, the action taken by Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) Yes, CGHS has taken a policy decision not to issue medicines
like Nephrozon and Ketosteril to patients suffering from Chronic Kidney Disease (CKD)
based on the opinion of the Expert Committee of Nephrologists.

(b) A committee of Nephrologists considered the issue and opined that ‘Evidence
for use of Keto-Analogoues/Amino Acids in CKD is very weak. KDIGO (Kidney Disease
Improving Global Outcome) guidelines of 2012 also do not recommend the use of
Keto-Analogues/Amino Acids in CKD. So the Committee is of the opinion that the
use of Keto-Analogues/Amino Acids is not indicated in CKD patients’. Accordingly,
the doctors of Safdarjung Hospital have stopped prescribing these medicines.

(¢) In view of the opinion of the Experts in the field of Kidney diseases,
Government has decided not to issue such medicines where their use is not indicated in
the control of the disease. Other medicines are issued as per need to Kidney patients.

Funds for medical healthcare facility in Rajasthan

+117. SHRI ASHK ALI TAK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of amount provided headwise for provisioning of medical facilities
in rural areas of Rajasthan by the Centre in the year 2013-14; and

(b) whether the sanctioned amount has been utilized and, if not, the reasons
therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) A Statement showing funds provided to Rajasthan in the
year 2013-14 by the Centre under different programmes of National Health Mission
(NHM) is given in Statement-I (See below).

+Original notice of the question was received in Hindi.
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Government of Rajasthan is given in Statement-II (See below).

Unstarred Questions

(b) The status of utilization of funds for the period 2013-14 as given by

Funds under most of the programmes have been fully utilized. The utilization in

National Urban Health Mission (NUHM) has been poor because approvals and releases

could be provided only at the fag end of the financial year i.e. in February, 2014.

Statement-I

Details showing the funds provided under National Health Mission for the

FY 2013-14 - Rajasthan

R in crore)

SI. No. Programme 2013-14
A. NRHM Flexible Pool 565.06
1. RCH Flexible Pool 254.07
2. Mission Flexible Pool 287.23
3. Routine Immunization 11.11
4, Pulse Polio Immunization 12.37
5. National I.D.D. Control Programme 0.28
B. Communicable Disease Control Flexible Pool 33.59
1. National Vector Borne Diseases Control Programme 5.78
2. Revised National Tuberculosis Control Programme 24.78
3. National Leprosy Eradication Programme 1.08
4. Integrated Disease Surveillance Programme 1.95
C. Non Communicable Disease Flexible Pool 5.33
1. National Programme For prevention and Control of 0.59
Cancer, Diabetes, Cardiovascular diseases and stroke
(NPCDCS)
2. National Programme For Control of Blindness 4.29
3. National Tobacco Control Programme 0.45
D. National Urban Health Mission-Flexible Pool 40.80
E. Infrastructure Maintenance 278.13
GrAND ToTAL(A+B+C+D+E) 922.91

Note: The above releases relate to Central Govt. Grants and do not include State share contribution.
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Statement-I11

Details showing the utilisation for the FY. 2013-14- Rajasthan

(X in crore)

Sl. No. Programme Utilisation
A. NRHM Flexible Pool 1017.49
1. RCH Flexible Pool 460.25
2. Mission Flexible Pool 519.85
3. Routine Immunization 23.71
4. Pulse Polio Immunisation 13.63
5. National 1.D.D. Control Programme 0.05
B. Communicable Disease Control Flexible Pool 23.63
1. National Vector Borne Diseases Control Programme 5.09
2. Revised National Tuberculosis Control Programme 14.41
3. National Leprosy Eradication Programme 1.09
4. Integrated Disease Surveillance Project 3.04
C. Non Communicable Disease Flexible Pool 11.22
1. National Programme for prevention and control of 2.00

Cancer, Diabetes, Cardiovascular diseases and stroke

(NPCDCS)
2. National Programme For Control of Blindness 8.55
3. National Programme for the Healthcare of the 0.62

Elderly
4. National Tobacco Control Programme 0.05
D. National Urban Health Mission-Flexible Pool 0.00
E. Infrastructure Maintenance 404.73
Granp Totar (A+B+C+D+E) 1457.07

Note: 1. Expenditure includes expenditure against Central Release, State Grants and Unspent balances at the

beginning of the year as per FMR reported by the State.
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Fluoride in drinking water

118. DR. K.P. RAMALINGAM: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that a huge population is at risk of serious health conditions
such as skeletal fluorosis in 14,132 habitations in 19 States due to drinking water,

containing fluoride above the permissible levels;
(b) if so, the details thereof;

(c) whether it is a fact that the Ministry of Health and Family Welfare has urged
the Drinking Water and Sanitation Ministry to ensure the supply of safe drinking water

in these habitations; and
(d) if so, the steps proposed to be taken by Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) Yes. State-wise number of habitation/population

affected by fluorosis is given in Statement (See below).
(c) Yes.

(d) To address the problem of fluorosis, Government of India started the National
Programme for Prevention and Control of Fluorosis (NPPCF) in the Eleventh Five
Year Plan in 2008-09. From the Financial Year 2013-14 of the Twelfth Five Year Plan,
the Non-Communicable Disease programmes (NCD) including NPPCF were brought
under the umbrella of National Rural Health Mission (NRHM) and now renamed
as National Health Mission (NHM) under the flexible Pool for Non-Communicable
Disease to provide for preventive measures, testing, treatment and referral services
up to the district level and below. Under this Mission, the States will have, within
the broad parameters and guidelines outlined for each programme, the flexibility to
address State specific felt needs. So far, 111 districts have been covered under the

programme.

Rural water supply is a State subject. However the Ministry of Drinking Water
and Sanitation supplements the efforts of the States by providing them with technical
and financial assistance under the centrally sponsored National Rural Drinking Water
Programme (NRDWP) for providing safe and adequate drinking water facilities in

rural areas of the country.
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Statement

Details of fluoride affected habitations & population as on 01.04.2014 as per
Integrated Management Information System (MIS) posted on website of Ministry of
Drinking Water and Sanitation

SI. No. State No. of fluoride No. of people
affected habitations  which are at risk
due to excess
fluoride in

drinking water

1 2 3 4

1. Andhra Pradesh 745 1091394
2. Bihar 893 491923
3. Chhattisgarh 132 34720
4. Goa 0 0

5. Gujarat 62 96026
6. Haryana 15 53455
7. Himachal Pradesh 0 0

8. Jammu and Kashmir 2 7911
9. Jharkhand 12 5260
10.  Karnataka 1122 1329602
1. Kerala 102 275557
12. Madhya Pradesh 1055 454054
13. Mabharashtra 307 672939
14, Odisha 279 55269
15. Punjab 1 568
16.  Rajasthan 7670 4884613
17." Tamil Nadu 0 0
18, Telangana 1174 1922783

19.  Uttar Pradesh 180 143967
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1 2 3 4

20.  Uttarakhand 2 10889

21. West Bengal 251 178205

22. Arunachal Pradesh 0 0

23. Assam 128 58780

24. Manipur 0 0

25. Meghalaya 0 0

26. Mizoram 0 0

27. Nagaland 0 0

28. Sikkim 0 0

29. Tripura 0 0

30. Andaman and Nicobar Islands 0 0

31. Chandigarh 0 0

32. Dadra and Nagar Haveli 0 0

33. Daman and Diu 0 0

34, Lakshadweep 0 0

35. Puducherry 0 0

TotaL 14132 11767915

Implementation of Ranjith Roy Choudhary Report on clinical trials

119. SHRIMATI VANDANA CHAVAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of Contract Research Organisations (CROs) involved in conducting

clinical trials at present in India;

(b) whether there is a mechanism in place for registration of CROs, monitoring

and control of recruitment of trial participants and conduct of clinical trials;

(c) the number of clinical trials being carried out in the country currently and

how many participants are involved;

(d) the number of participants involved in multiple trials; and

(e) whether Government is keen in implementing Ranjith Roy Choudhary Report

on clinical trials?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) 34 Contract Research Organizations/ Institutions have been
granted permission by Drugs Controller General (India) for conduct of clinical trials
in the country during 2014. The number of such permissions granted in the current
year till 17th February, 2015 is 7.

(b) The Drugs and Cosmetics Rules, 1945 do not have any provision for registration
of Contract Research Organizations involved in conducting clinical trials in the country.
However, permission for conduct of each clinical trial in the country is granted to
Organizations/ Institutions concerned after careful assessment of their applications and
other details, in accordance with the Rules and subject to inspection by officers from
the Central Drugs Standard Control Organization and State Drug Controllers. In case
of non-compliance, the Drugs Controller General (India) takes action including giving

warning, rejection, suspension, cancellation or debarment of the license.

(c) and (d) Permissions granted by the Drugs Controller General (India) for
conduct of clinical trial during 2012, 2013 and 2014 are 253, 73 and 198 respectively.
As regards the number of participants, the exact information is not available with the
Drugs Controller General (India) as the number of subjects in a specific trial at specific
site may vary on day-to-day basis as the trial progresses. However, as per the registration
of clinical trials in Clinical Trial Registry of India (www.ctri.nic.in), maintained by the
Indian Council of Medical Research (ICMR), the target sample size for trials approved
by the Drugs Controller General (India), during the last three years is as under:

Year Target sample size*
2012 70879
2013 74291
2014 33538

(till 08/12/2014)

*These include Post Marketing Surveillance, bioavailability and bioequivalence studies.
(e) Yes.
Redressal mechanism for grievances of patients

+120. SHRI LAL SINH VADODIA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that Government is considering to take any steps to redress

the grievances of patients who face dificulties in medical institutes;

+Original notice of the question was received in Hindi.
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(b) if so, whether Government has taken any steps in this direction so far; and
(c) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) Health being a State subject, it is the responsibility
of State Government to take steps to redress the grievances of patients who face
difficulties in medical institutes under their jurisdiction . As far as the three Central
Government Hospitals, namely, Safdarjung Hospital, Dr. Ram Manohar Lohia Hospital
and Lady Harding Medical College and associated Hospitals located in Delhi
are concerned, these hospitals have an institutionalized mechanism for grievance
redressal vide which grievances of both public and staff are addressed. There is a
Grievance Redressal Committee in each of these three hospitals. Complaint boxes
are installed at strategic points all over the hospital which are opened at regular
intervals. Complaints received are examined by the competent authorities and
appropriate reply is given to the complainant. General public can also approach
the competent authorities in the hospital administration for immediate redressal of

complaints of emergency nature.

As far as All India Institute of Medical Sciences (AIIMS), New Delhi is concerned,
the Institute has installed suggestion boxes in all the wards/Casualty/OPD areas. These
boxes are opened on regular intervals and complaints/suggestions are thoroughly
examined. The shortcomings pointed out are forwarded to respective areas In-charges
for necessary action. The patients admitted are also given feedback from at the time
of their discharge. Further during the duty hours, patients can approach Medical
Superintendents/all concerned HODs/Faculty members directly for their grievances and
after the duty hours and on holidays including Saturdays/Sundays, they can approach
to Duty Officer. All such grievances are attended immediately and remedial measures

are taken.

In Postgraduate Institute of Medical Education and Research (PGIMER),
Chandigarh, the grievances of the patients are addressed by patients Public Grievances
& Redrassal Committee/Medical Grievances Committee. The Medical Superintendent
and faculty of Hospital Administration also addresses the patients public grievances

as and when received.

In Jawaharlal Institute of Postgraduate Medical Education and Research (JIPMER),
Puducherry, Grievances Cell is functioning under the Chairmanship of Medical
Superintendent. Each and every grievance of patients is sorted out immediately while

brought under the knowledge of the Chairman of Grievances Cell.
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Prescribing of unnecessary tests by doctors

121. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government is aware that Government as well as private doctors
prescribe unnecessary tests for the patients and earn commission from the pathological

labs and diagnostic centres;

(b) if so, how many such cases have come to the light of Government and the

details of action has been taken by Government in this regard;

(¢) whether Government is aware that some of the AIIMS professors have raised

this issue; and
(d) if so, what measures Government proposes to take in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) Yes. A sting operation titled "Operation lank"
was aired by News Nation TV channel on 21.07.2014 and another sting operation
by NDTV 24x7 Channel on 11.08.2014.

The Ethics Committee of the Medical Council of India suspended registration of
12 doctors who were on the management of the Diagnostic Centres/Private Clinics.
One person was found to be a quack and handed over to the police. The Ministry
withdrew empanelment of the seven Diagnostic Centres shown in the sting operation

which were empanelled with CGHS Scheme under this Ministry.
(¢) No.
(d) Does not arise.
Violations of MCI Rules by Medical Colleges

122. SHRI PAUL MANOJ PANDIAN: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the Medical Council of India (MCI) has issued a

notice cautioning to check the status of medical colleges before seeking admission;
(b) if so, the details thereof;

(c) whether it is also a fact that the notice follows violation of MCI rules by

many medical institutions across the country; and

(d) if so, the details thereof?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (d) As per section 10(A) of the Indian Medical Council
Act, 1956, no medical college/institution can start a medical college without prior
permission of the Council/Ministry of Health & Family Welfare. The Medical Council
of India (MCI) has issued a notice cautioning all concerned to check the status of
Medical Colleges from the list available on MCI’s website before taking admission
in any of the Medical Colleges. All students/parents/general public were informed
that the admissions made by any Institution that imparts courses in modern medicine
without the prior permission of the Central Government is illegal and students so
admitted shall not get recognized medical qualification entitling them to practice
medicine.The advertisements issued by the Singhania University, Pacheri Bair, Distt.
Jhunjunu, Rajasthan and Surendra Medical College and Hospital, Khagol, Patna were

declared to be illegal and void ab initio vide the said notice.
Impact of rising healthcare expenditure costs

123. SHRI A. K. SELVARAJ: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that a whopping 63 million people are faced with poverty
every year due to catastrophic expenditure over healthcare which neutralises the gains

of rising income and various Government schemes aimed to reduce poverty;

(b) whether it is also a fact that the draft National Health Policy cites this as
a significant reason for a new health charter as it seeks to ensure universal access
to affordable healthcare;

(c) if so, the details thereof; and

(d) whether it is also a fact that healthcare costs are impoverishing more people
than ever before and almost all hospitalisation event in public hospitals leads to

catastrophic health expenditure?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) As per study conducted by Peter Berman and others on
impoverishing effect of health care payments in India; New methodology and findings
(2010), about 63 million people in India are faced with poverty every year due to

healthcare expenditures.

(b) and (c) The draft National Health Policy 2015 has been formulated in the
backdrop of contextual changes that have occurred since the National Health Policy
2002 which inter-alia include changing health priorities, emergence of a robust health
care industry and growing incidence of catastrophic expenditure due to health care

costs.
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(d) The draft National Health Policy 2015 states that if healthcare costs are more
impoverishing than before and almost all hospitalization even in public hospitals
leads to catastrophic health expenditure, it is the lack of financial protection for
a vast majority of healthcare needs, which is one of the dominant factors causing

impoverishment.
Deaths from the Congo Disease

t124. DR. ANIL KUMAR SAHANI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that there have been death cases in the country due to
the Congo positive disease;

(b) if so, the steps being taken by Government to check this; and
(c) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) Yes, there have been deaths reported due to Crimean —
Congo Hemorrhagic fever (CCHF) in the country. The details of deaths due to CCHF

reported in the last four years are given in statement (See below).

(b) and (c) Following are the steps taken by Government in relation to Disease

Surveillance and response:

° Government of India has implemented the Integrated Disease Surveillance
Programme (IDSP) to detect and respond to disease outbreaks due to
epidemic prone diseases including CCHF.

° Under IDSP the District and State capacities have been strengthened by
providing additional manpower, training of identified Rapid Response
Team members for outbreak investigations and information and
communications technology (ICT) equipment for data entry, analysis

and data transfer.

° A Communicable Disease alert on CCHF is published and uploaded on
National Centre for Disease Control (NCDC) website for dissemination
of information. It has also been circulated to States for ready reference.

° An Advisory from Director NCDC has been sent to all State
Surveillance Officers to be oriented to look for human cases of CCHF
in outbreaks due to undiagnosed Hemorrhagic fever.

° NCDC, Delhi and National Institute of Virology, Pune have facility
to undertake laboratory diagnosis of CCHF.

+ Original notice of the question was received in Hindi



242 Written Answers to [RAJYA SABHA] Unstarred Questions

Statement

Details of deaths during the last four years

Year 2011 2012 2013 2014 2015

No. of Deaths 4 2 7 3 3

Deaths from Swine FLU

125. SHRI H.K. DUA: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:
(a) how far the swine flu (HIN1) has affected different States in the country;
(b) the number of deaths that have taken place due to this infection; and
(c) the steps Government has taken to stop the spread of the swine flu?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) Influenza A HIN1 virus that caused the Influenza Pandemic
during 2009-10 continues to circulate in the community causing sporadic outbreaks
in various parts of the country. The impact of current outbreak of Seasonal Influenza
A HINI1 has been largely on Delhi, Gujarat, Haryana, Karnataka, Madhya Pradesh,
Mabharashtra, Punjab, Rajasthan, Telangana Andhra Pradesh and Tamil Nadu.

(b) As per details provided by the States/UTs, in the current year, the number
of deaths as on 22nd February, 2015 is 841. All the deaths may not have occurred
only due to Influenza A HIN1 infection but may also be due to co-morbid conditions
(Lung disease, liver disease, kidney disease, blood disorders, Diabetes etc.) and

patients being Immuno-compromised.

(c) Health is a State subject. However, for containment of the impact of this
seasonal influenza, States have been provided guidelines on screening, risk categorization

of patients, clinical case management and ventilator management.

To prevent transmission of the disease to the healthcare workers, N-95 masks and
Personal Protective Equipment are being provided as per requirement of the States.
Additional requirements, if any, required by the State Governments are being met by
Ministry of Health. Ministry has already supplied 58,000 Capsules of Oseltamivir,
3000 N-95 masks and 9500 Personal Protective Equipment to the affected States. An
emergency stock of Oseltamivir drug, N-95 masks and Personal Protective Equipment
is also being maintained to meet any sudden requirement. To guide and assist the
State Governments, teams from Union Health & Family Welfare Ministry have been
sent to Telangana, Rajasthan, Gujarat, Maharashtra and Madhya Pradesh. Ministry

of Health is in constant touch with affected State Governments/UTs to ascertain the
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difficulties and assess the requirements, if any. Situation is being closely monitored
by Ministry of Health.

The laboratory network of Integrated Disease Surveillance Programme and Indian
Council of Medical Research comprising 21 laboratories across different parts of
India is providing free testing facilities for Influenza A HIN1. The affected States
have further supplemented these efforts by authorising private diagnostic laboratories

for conducting tests.

Regular advertisements for guidance of public on Influenza A HINI1 are being
issued by Ministry of Health and Family Welfare in national and local newspapers.
The advertisements in print media were regularly published in more than 200
newspapers in January and February, 2015 all over the country. These also included
vernacular languages. Information dissemination is also being done through Radio and
Television. States have been advised to scale up IEC activities. The affected States
have also put advertisements and media campaign in the local newspapers and aired

Radio and Television spots.
Containing swine flu outbreak

7126. SHRIMATI KAHKASHAN PERWEEN:
SHRIMATI VANDANA CHAVAN:
SHRI D. RAJA:

SHRIMATI NAZNIN FARUQUE:
SHRI PRABHAT JHA:
SHRI PRAMOD TIWARI:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) the number of cases of HINI (swine flu) reported in the country so far and

the State-wise details thereof;
(b) the steps taken by Government to combat the outbreak of swine flu;

(c) whether the States have adequate testing facilities, medicines and personal

protective equipments; and

(d) whether Government is conducting awareness drives on prevention and

control of swine flu?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) The number of Influenza A HIN1 cases reported by the

States from January | to February 22, 2015 are given in statement (See below).

+ Original notice of the question was received in Hindi
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(b) and (c) Health is a State subject. However, the Central Government has
been very closely monitoring the Influenza A HINI situation and is in regular
touch with the affected State Governments. For combating outbreaks of Influenza A
HINI, the States have been provided guidelines on screening, risk categorization of
patients, clinical case management and ventilator management. To guide and assist
the State Governments, teams from Union Health and Family Welfare Ministry have
been sent to Telangana, Rajasthan, Gujarat, Maharashtra and Madhya Pradesh. To
supplement procurement by States, the Ministry of Health and Family Welfare has
already supplied 58,000 capsules of Oseltamivir, 3000 N-95 masks and 9500 Personal
Protective Equipment (PPE) to the affected States. An emergency stock of Oseltamivir
drug, N-95 masks and PPE is being maintained in the Ministry for any emergent
requirement. Video conferences are being regularly held with the State Government

Officers to review the situation.

The laboratory network of Integrated Disease Surveillance Programme and Indian
Council of Medical Research comprising 21 laboratories across different parts of
India is providing free testing facilities for Influenza A HINI1. The affected States
have further supplemented these efforts by authorizing private diagnostic laboratories

for conducting tests.

(e) To increase awareness of the general public, the States have been undertaking
Information Education Communication (IEC) campaign using different media. The
focus is on how to prevent the transmission of the disease as also on the action
to be taken with the onset of symptoms such as cough, fever etc. The Central
Government is also undertaking IEC activities. Advertisements placed by Ministry
of Health and Family Welfare in print media were published on regular basis in
more than 200 newspapers in January and February, 2015 all over the country. These
also included advertisements in vernacular languages. Radio and Television are also
being used for information dissemination. States have been advised already to scale
up IEC activities.

Statement

Influenza A HINI: Laboratory confirmed cases and deaths:
State/UT — wise for 2015 (As on 22nd February, 2015)

S1.No. State Cumulative cases since 1% January, 2015
1. Andaman and Nicobar Islands 0
2. Andhra Pradesh 82
3. Arunachal Pradesh 0

4. Assam 0
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S1.No. State Cumulative cases since 1% January, 2015
5 Bihar 0
6 Chandigarh 13
7. Chhattisgarh 4
8 Dadra and Nagar Haveli 0
9 Daman and Diu 1
10.  Delhi 2241
I1.  Goa 7
12.  Gujarat 3107
13.  Haryana 137
14.  Himachal Pradesh 21
15. Jammu and Kashmir 56
16.  Jharkhand 0
17.  Karnataka 699
18.  Kerala 36
19.  Lakshadweep 0
20.  Madhya Pradesh 630
21.  Mabharashtra 1013
22, Manipur 0
23.  Meghalaya 0
24.  Mizoram 1
25.  Nagaland 3
26.  Odisha 11
27.  Puducherry 12
28.  Punjab 156
29.  Rajasthan 4549
30.  Sikkim 0
31.  Tamil Nadu 251
32 Telangana 1316
33.  Tripura 0
34,  Uttarakhand 14
35.  Uttar Pradesh 250
36.  West Bengal 69

CumMuLATIVE TOTAL 14673
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Funds for maintenance of medical equipments

127. SHRI A.K. SELVARAJ:
DR. PRABHAKAR KORE:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that 30-63 per cent of roughly ¥ 10,000 crores worth of

existing medical equipment in public health facilities across all States is dysfunctional;
(b) if so, the details thereof;

(c) whether it is also a fact that Government is considering to allocate special
funds to the States to engage medical equipment maintenance agencies to tackle this

problem as part of the effort to improve the public health care infrastructure; and
(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) There is no published report to support such a
finding. However, from primary data collected in 10 districts in five states, the status

of dysfunctional medical equipment was observed as below:

Bihar upto 43%
Uttarakhand upto 36.11%
West Bengal upto  57%
Karnataka upto 30%
Madhya Pradesh upto 68.57%

(c) and (d) Public Health being a State subject, under the National Health Mission
(NHM) support is provided to States/UTs to strengthen their health care systems
including support for medical equipment maintenance through agencies based on
the Programme Implementation Plans submitted by the States/UTs. This support is
provided within the resource envelope of the NHM for the State and no additional

special funds are being allocated.
Upgradation of Government Medical Colleges

128. SHRIMATI AMBIKA SONI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government proposes to upgrade the Government Medical Colleges

in the country, particularly in Punjab;
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(b) if so, the details thereof along with the present status of the proposal;
(c) the funds allocated for this purpose; and
(d) the time by which the colleges are likely to be upgraded?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) With a view to upgrade and further strengthen
medical education institutions in the country, the Government administers the following

schemes:—

(1) “Strengthening and up-gradation of State Government Medical Colleges for
starting new Post Graduate (PG) disciplines and increasing PG seats” with
fund sharing between the Central and State Government in the ratio of 75:25
T 716.94 Crore has already been released to 72 State Government Medical

Colleges in 20 States so far, including two colleges in Punjab.

(i1) “Up-gradation of existing State Government/Central Government medical
colleges to increase MBBS seats in the country” with fund sharing between
the Central Government and States in the ratio of 90:10 for NE/special
category states and 70:30 for other states. Alongwith the proposals of many
other State Governments, the proposals of the State Government of Punjab
for additional MBBS seats in Government Medical College, Patiala from
150 to 200 and in Government Medical College, Amritsar from 150 to 200

stands approved.

(d) Upgradation of medical colleges is a continuous and ongoing process based
on the receipts of proposals from the State/UT Governments and availability of

financial resources.
Spread of cancer in North India

129. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government has made any effort to ascertain the causes of cancer,

which is spreading rapidly in the country including the North India;
(b) if so, the year-wise figures showing the spread of cancer in 2012, 2013 and

(c) the measures taken by Government to prevent the deadly disease like cancer
in these States and the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) The number of cancer cases may be attributed to
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larger number of ageing population, unhealthy life styles, use of tobacco and tobacco

products, unhealthy diet, better diagnostic facilities etc.

The estimates provided by Indian Council Medical Research for incidence of

Cancer cases in 2012, 2013 and 2014 are given in Statement (See below).

(c) While Health is a State subject, the Central Government supplements the
efforts of the State Governments for improving healthcare including prevention,

diagnosis and treatment of Cancer.

Government of India had launched a comprehensive National Programme for
Prevention and Control of Cancer, Diabetes, Cardiovascular Disease and Stroke
(NPCDCS) in 2010 with focus on 3 sites namely breast, cervical and oral Cancer.
Under NPCDCS, interventions up to district level include measures for Cancer

prevention..

In addition, the Government of India under “Strengthening of Tertiary Care of
Cancer” scheme of NPCDCS will assist 20 State Cancer Institutes (SCI) and 50
Tertiary Care Cancer Centres (TCCC) in different parts of the country. The SCIs and
TCCCs shall mentor all Cancer related activities in their respective areas including

activities for prevention of Cancer.

Messages for prevention of Cancer is also disseminated through Central Government
Hospitals/Institutions in different parts of the country such as All India Institute of
Medical Sciences, Safdarjung Hospital, Dr. Ram Manohar Lohia Hospital, PGIMER
Chandigarh, JIPMER Puducherry, Chittranjan National Cancer Institute, Kolkata etc.
Oncology in its various aspects has focus in case of new AIIMS. Establishment of
a National Cancer Institute, Jhajjar, Haryana has also been approved by Government.
Information, Education and Communication (IEC) activities are being taken up by
the State Governments and the Govt. of India under NPCDCS and National Tobacco

Control Programme, to generate awareness on risk factors of Cancer.
Statement

*Table 1: Estimated Incidence Cancer cases in India by State-wise
All sites (2012-2014) - Both sexes

States 2012 2013 2014
Jammu and Kashmir 11052 11428 11815
Himachal Pradesh 5966 6097 6230

Punjab 24006 24512 25026
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States 2012 2013 2014
Chandigarh 915 937 960
Uttarakhand 8899 9173 9455
Haryana 22122 22721 23336
Delhi 14517 14836 15160
Rajasthan 60065 61743 63459
Uttar Pradesh 175404 180945 186638
Bihar 91721 94981 98346
Sikkim 513 539 571
Arunachal Pradesh 1134 1160 1187
Nagaland 1595 1612 1630
Manipur 2119 2092 2066
Mizoram 885 900 914
Tripura 3036 3141 3259
Meghalaya 2413 2460 2507
Assam 25119 25391 25663
West Bengal 79915 82087 84325
Jharkhand 29067 30026 31012
Odisha 36599 37478 38375
Chhattisgarh 22569 23325 24105
Madhya Pradesh 63814 65797 67831
Gujarat 52920 54469 56061
Daman and Diu 232 259 288
Dadra and Nagar Haveli 310 328 349
Mabharashtra 97674 99871 102101
Andhra Pradesh 74900 77543 80334
Karnataka 53476 54886 56330
Goa 1266 1293 1321
Lakshadweep 58 60 63
Kerala 29434 30372 31400
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States 2012 2013 2014
Tamil Nadu 62049 62830 63609
Puducherry 1114 1160 1208
Andaman and Nicobar Islands 326 331 335
TotAL 1057204 1086783 1117269

* Based on cancer incidence report (2009-2011) and the Report on Time Trends in Cancer incidence
Rates (1982-2010).

HIV/AIDS awareness schemes in Himachal Pradesh

+130. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) the details of the schemes or programmes being prepared or implemented
by Government for the publicity of awareness regarding spread of HIV/AIDS in
Himachal Pradesh; and

(b) the appropriate efforts being made by Government for its prevention along
with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SHRIPAD YESSO NAIK): (a) The HIV/AIDS control programme
in Himachal Pradesh is implemented by Himachal Pradesh State AIDS Control
Society (HPSACS).

For publicity of awareness regarding spread of HIV/AIDS is done using multimedia
approach. The Multimedia campaigns are implemented for behavior change on mass
media supported by outdoor media such as hoardings, bus panels, information kiosks,
folk performances and exhibition vans for creating awareness and demand generation
at service centres/facilities across the state among general population on services like
Integrated Counselling and Testing Centre (ICTC), Prevention of Parent to Child
Transmission (PPTCT), Sexually Transmitted Infection (STI) etc.

The details of the activities undertaken in the current financial year is as follows:

e Campaigns including long format TV and Radio programmes on different
issues related to HIV/AIDS have been implemented on TV, Radio through
Doordarshan, All India Radio and other channels.

e The reach of the mass media campaigns is increased by outdoor activities

through hoardings, display on government buses etc.

e The mid media activities like folk performances using IEC vans are

implemented in rural areas.

+ Original notice of the question was received in Hindi
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Events on special days like International Youth Day, Voluntary Blood Donation
Day, World AIDS Day, National Youth and International Women’s Day are
observed at State and district levels.

To reaching out to adolescent, Adolescence Education Programme for students
of 9th & 11th standard is being implemented. Whereas, in colleges, Red
Ribbon Club programme is being implemented in the state. To reach out to
Out of School youth, the programme is being implemented through Nehru
Yuva Kendra Sangathan (NYKS).

Toll Fee Helpline Number 1299 provides information on HIV/AIDS Prevention,
Sexually Transmitted Infections and Blood Donation. In last one year 10724
people sought information about HIV/AIDS Prevention, Sexually Transmitted
Infections and Blood Donation.

(b) For prevention of AIDS the following efforts are being made in Himachal
Pradesh by HPSACS :

Testing

Testing facility is being provided to general clients through 45 ICTCs, 2
Public Private Partnerships and 19 Facility Integrated Counselling and Testing
Centres are running in Himachal Pradesh in the FY 2013-14.

In this period 116825 people have got themselves voluntarily tested.

Two ICTC Mobile Vans are also operationalized in HP. These Mobile Vans
have tested 38825 people for HIV

STI Programme (Sexually Transmitted Infection Programme)

Under this programme 20 STI Clinics are functional in HP. In last one year
46928 people got tested and treated from STI Problems.

Targeted Interventions Programme

24 Targeted Interventions (TIs) program are set up for prevention of
transmission of HIV/AIDS amongst the high risk population comprising of
Female Sex Workers (FSW), Men who have Sex with Men (MSM) and
Injecting Drug Users (IDU). The services provided to these groups include
Behaviour Change Communication (BCC), counselling, supply of free
condoms, clean needle and syringes, Abscess Management, STI treatment

and management, referral and linkages to other services.

Preventive measures for swine flu

+131. SHRI MOTILAL VORA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of people who have been affected and have died due to swine

flu all over the country so far, State-wise;

+ Original notice of the question was received in Hindi
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(b) the date when the first information about swine flu was received and from

where;
(c) when and what steps have been taken by Government to prevent swine flu;
(d) the reasons for delay in taking emergency steps; and

(e) the steps taken by Government to ensure that concrete arrangements are

made immediately in case of swine flu breaking out in future?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) The number of cases and deaths reported for Influenza
A HINI, year-wise and State/UT wise from 2009 to 2015 is given in Statement
(See below). All the deaths may not have occurred only due to Influenza A HINI
infection but may also be due to co-morbid conditions (Lung disease, liver disease,
kidney disease, blood disorders, Diabetes etc.) and due to patients being Immuno-

compromised.

(b) The first information of Influenza A HINI1 case was in May, 2009 in
Hyderabad.

(c) to (e) Health is a State subject. However, the Central Government monitors
the Influenza A HIN1 situation and remains in regular touch with the affected State
Governments. While declaring the Influenza A HIN1 Pandemic to be over in August,
2010, WHO had conveyed that the Pandemic virus would continue to circulate as
seasonal influenza virus for some years to come. For combating outbreak of Influenza
A HINI, the States have been provided guidelines on screening, risk categorization
of patients, clinical case management and ventilator management. To guide and assist
the State Governments, teams from Union Health and Family Welfare Ministry are
sent as per need. The Central Government also assists the State Governments by

providing logistic support for drug, masks and Personal Protective Equipments.

The Integrated Disease Surveillance Programme regularly collects data on outbreaks
of communicable diseases including Influenza A HINI1 from different parts of the
country. This data is monitored and analyzed to facilitate quick response to contain
outbreaks. In addition to the guidelines for combating Influenza A HINI1 already
provided to the State Governments, the Central Government has also established a
network of laboratories equipped to test the virus. Emergency stock of Oseltamivir
drug, N-95 masks and Personal Protective Equipment is also being maintained. A
Committee under the Director General of Health Services regularly monitors the

situation. There is no delay in taking steps to contain and respond to outbreak.
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Progress of NRHM in Maharashtra

132. SHRIMATI RAJANI PATIL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government has received the progress of National Rural Health
Mission (NRHM) in Maharashtra;

(b) if so, the outcome thereof and the shortcomings which have been noticed
with details thereof; and

(c) the details of remedial measures Government has taken or proposes to take
to plug these shortcomings and make NRHM a success in the State and across the

country?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) The performance of key indicators namely, Infant
Mortality Rate (IMR), Maternal Mortality Ratio (MMR), Total Fertility Rate (TFR)
as per Sample Registration System (SRS) published by Registrar General of India,
in respect of Maharashtra is given in Statement-I (See below).

Public Health is a State subject. However shortcomings in implementation as per
SRS and District Level Household and Facility Survey - 4 (DLHS-4) for Maharashtra
and remedial measures taken by Central Government to address these shortcomings

are given in Statement-II

Statement-1
Key Indicators NHM Goal (2017) Status as per SRS
Infant Mortality Rate 25/ 1000 live births 24/ 1000 live births
(SRS 2013)
Maternal Mortality Ratio 100/ lakh live births 68/ lakh live births
(SRS 2011-13)
TotaL Fertility Rate 2.1 1.8
(SRS 2013)
Statement-11

Key shortcomings in implementation as per SRS and
District Level Household and Facility Survey

Indicator Status (%) Action Taken
Pregnant women 37.3 e In order to monitor the delivery of services
who had full to each and every pregnant woman and child,
antenatal care a web based Maternal and Child Health

Tracking System has been implemented.
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Action Taken

Indicator Status (%)
High Neonatal 17/ 1000
Mortality live births

(SRS 2013)
Children (6-59 73.7
months) having
anaemia
Adolescents 58.3

(15-19 years)
having anaemia

Women (15-49 65.3%
aged) having

anaemia
Full vaccination 66.2
Delivery at home 7.7

Newborns that are preterm or low birth weight
or sick require care at special facilities. To
manage them, Special New Born Care Units
(SNCUs), New Born Stabilization Units
(NBSUs) and New Born Care Corners are
being established at public health facilities.
ASHAs have been trained in Module to equip
them to provide Home Based New Born Care
and are incentivized to improve newborn care
practices at the community level and early
detection and referral of sick new born babies
in first 42 days of life.

India Newborn Action Plan has been launched
to bring down neonatal mortality to a single
digit,

National Iron + Initiative is a recent initiative
to prevent and control iron deficiency anaemia.
It provides for IFA Supplementation for
children (above six months of age group),

adolescents and women in reproductive age

group.

Mission Indradhanush has been launched on
25th December, 2014.

The objective of Mission Indradhanush is
to ensure that all unvaccinated or partially
vaccinated children receive all vaccines that

are due

Janani Suraksha Yojana is a conditional
cash transfer scheme, providing incentives
to mothers in order to promote institutional
deliveries.

Janani Shishu Suraksha Karyakram entitles all
pregnant women delivering in public health
institutions to absolutely free and no expense
delivery, including caesarean section.
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Supply of adulterated milk by private dairies

133. DR. PRABHAKAR KORE: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that there are disturbing reports about rampant adulteration

of milk supplied by private dairies across the country;

(b) whether Government in consultation with State Governments proposes to

bring more deterrent laws to stop milk adulteration; and
(c) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) As per the reports received from the state/UT Governments,

there are occasional instances of supply of sub-standard/adulterated milk.

(b) and (c) The menace of food adulteration and particularly milk adulteration
needs to be eliminated through a series of measures including effective implementation
of the Food Safety and Standard Act by State Government, Strengthening of the
food safety structures in the country and to the extent necessary, by appropriately
amending the laws after consultation with all concerned. While Government will
take all measures considered necessary for eliminating milk adulteration, even under
the existing Food Safety and Standards Act, manufacturing, selling, distributing or
importing unsafe food which includes milk, is punishable under Section 59. The
penalties provided for in section 59 (iv) of this Act include imprisonment for not
less than seven years which may extend to imprisonment for life and also fine of
not less than X 10 lakh.

Adulteration of food items

134. SHRI RAM KUMAR KASHYAP: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether adulterated food items such as packaged water, milk, desi ghee,

grinded spices etc. are being sold freely by unscrupulous traders without any fear;

(b) if so, the details of measures taken by Government to check and curb such

rampant adulteration of food items in the country;

(c) the number of samples of food items lifted by Government during the last

two years in Delhi and how many of them were found adulterated; and

(d) whether there is any proposal to educate consumers regarding how to check

adulteration in food items at home?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) No.

(b) Does not arise.

(c) As per information received from the Government of National Capital Territory
of Delhi, the number of samples of food items lifted and samples found adulterated

during the last two years is as follow:

Year Samples Lifted Samples found adulterated
2013-14 1189 118
2014-15 1252 127

(d) The consumers are educated/made aware of all aspects related to adulteration
of food and food products including methods for detection of such adulteration through
consumer awareness programmes launched jointly by the Department of Consumer
Affairs and the Food Safety and Standards Authority of India (FSSAI). These include
advertisements in different media, campaigns launched by the FSSAI on social media
such as Face-book, documentary films on YouTube, educational booklets, information

on FSSAI website, stalls at Fairs/Melas/Events and mass awareness campaigns.
Release of amount to Rajasthan under RAN

+135. SHRI ASHK ALI TAK: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the balance amount yet to be received by Rajasthan for the years 2011-12
and 2012-13 under the provisions of Rashtriya Aarogya Nidhi (RAN) for providing
free healthcare facilities to the members of the families belonging to below poverty

line; and
(b) by when the said amount would be released to the State Government?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) Grants-in-aid are released to the extent of 50% of the
contributions made by the State Governments/UTs to the State Illness Assistance
Fund/Society set up by them. However, the Government of Rajasthan was requested
to furnish the following documents before the request for release of funds could be

considered:
(1) Memorandum of Association.

(2) Rules and Regulations of the Society.

+ Original notice of the question was received in Hindi.
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(3) Registration of Society Certificate.

(4) Documentary proof (photocopy of the pass book of the Bank Accounts in
the name of Society) confirming that the contribution made by the Rajasthan

Government has been credited to the Society.
(5) Application Form for Central Assistance duly filled in.
(6) Accounts of the Society shall be audited by AG, Rajasthan.

(7) List of hospitals recognized by the State Govt. for the purpose.

(b) Grants will be released to the Government of Rajasthan on fulfilment of the

above conditions and submission of the requisite documents.
Measures to control Dengue

136. SHRI T.K. RANGARAJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of death cases due to Dengue in India during last three years,

State-wise and year-wise; and
(b) the steps being taken by Government to contain such cases?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) The number of deaths reported due to Dengue in the

country during the last three years is as under:

Year Deaths
2012 242
2013 193
2014 131

State-wise details are given in Statement (See below).

(b) Government of India developed a Long Term Action Plan and advised the
States for implementation in January, 2007. Subsequently, a Mid Term Plan for
prevention and control of Dengue duly approved by the Committee of Secretaries on
26.5.2011 was sent to the States for implementation. National guidelines for clinical
management of dengue has been revised in December, 2014 and shared with States.
Periodic reviews with the States are carried out and Advisories are also issued from
time to time. Field visits are carried out to assess the preparedness of the States
and to provide technical guidance. Focused IEC/BCC activities are carried out for

awareness generation of the community at national and State level. ASHAs are
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also involved in source reduction activities for dengue prevention and control. For
augmenting diagnostic facilities, the number of Sentinel Surveillance Hospitals (SSHs)
with laboratory support has been increased from 110 to 439 across the country and
linked with 15 Apex Referral Laboratories with advanced diagnostic facilities for back
up support for Dengue and Chikungunya. Test kits are provided to these institutes
free of cost through National Institute of Virology, Pune. ELISA based NSI test for
early detection of cases from l1st day of disease is being used. This is in addition

to IgM test which can detect the Dengue cases after five days of disease.
Statement

State-wise dengue deaths in the country during 2012 to 2014

SL.No. State 2012 2013 2014
1. Andhra Pradesh 2 1 5
2. Arunachal Pradesh 0 0 0
3. Assam 5 2 0
4.  Bihar 3 5 0
5. Chhattisgarh 0 2 9
6. Goa 0 2 1
7. Gujarat 6 15 3
8. Haryana 2 5 2
9.  Himachal Pradesh 0 2 0
10.  Jammu and Kashmir 1 3 0
11.  Jharkhand 0 0 0
12.  Karnataka 21 12 2
13.  Kerala 15 29 11
14. Madhya Pradesh 6 9 13
15. Meghalaya 2 0 0
16.  Mabharashtra 59 48 54
17.  Manipur 0 0 0
18.  Mizoram 0 0 0
19. Nagaland 0 0 0

20.  Odisha 6 6 9
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SI.No. State 2012 2013 2014
21.  Punjab 9 25 2
22.  Rajasthan 10 10
23.  Sikkim 0 0 0
24.  Tamil Nadu 66 0 3
25.  Tripura 0 0 0
26. Telangana 0 0 1
27.  Uttar Pradesh 4 5 0
28.  Uttarakhand 2 0 0
29.  West Bengal 11 6 4
30. A and N Islands 0 0 0
31.  Chandigarh 2 0 0
32.  Delhi 4 6 3
33. D and N Haveli 1 0 1
34. Daman and Diu 0 0 0
35.  Puducherry 5 0 1
36. Lakshadweep Not reporting

ToraL 242 193 131

Pictorial warning on tobacco products packaging

137. SHRI T. RATHINAVEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the Canadian Cancer Society has hailed India's

initiative to increase the pictorial warning on tobacco products packaging;
(b) if so, the details thereof;

(c) whether it is also a fact that the said society has asked Government to fulfil
Government's commitment to enforce the new Rule that calls for devoting at least
85 per cent of the surface areas of all tobacco products packages on both sides to

graphic statutory warning from 1 April, 2015; and
(d) if so, the response made by Government to the said society?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (d) The Canadian Cancer Society wrote a letter
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dated January 2, 2015, to express congratulations to the Government of India for
demonstrating national and international leadership by notifying the new pictorial
health warnings on 15th of October, 2014, which will cover 85% of the front and
back of tobacco product packages, and will come into effect from Ist April, 2015.

Since the letter from the Canadian Cancer Society was only a congratulatory

message, no formal response is considered necessary.
Sale of spurious drugs in the country

138. SHRIMATI SASIKALA PUSHPA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government is aware of various reports doubting the quality of drugs
manufactured in India and that they are being sold in the domestic and other markets;

(b) if so, the details thereof;

(c) whether Government has launched any facility to check and test spurious

counterfeit and sub-standard medicines to analyze their quality;
(d) if so, the details thereof; and

(e) the action taken by Government to prevent spurious drugs being manufactured
and sold in the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) Isolated cases of export of drugs of sub-standard
quality by some Indian pharmaceutical companies have appeared in the media and
on the websites of the regulatory authorities of foreign countries, etc. from time to
time. These include the websites of United State Food and Drugs Administration
and Medicines and Healthcare Products Regulatory Agency, United Kingdom. Based
on the samples taken by Central Drugs Standard Control Organization during 2011-
12 to 2014-15 (up to September, 2014), 0.03% samples were found to be spurious
or adulterated and 3.33% samples were found to be not of standard quality. Such
medicines are not allowed to be sold either in the domestic or in other markets.

(¢c) and (d) Samples are drawn by the officers of the Central Drugs Standard
Control Organization (CDSCO) and State Drug Regulatory officials regularly and these
are tested at the drug testing laboratories. In cases, where samples are not found to
be conforming to quality, appropriate action is taken by the State Drug Regulators.
These include suspension, cancellation, rejection or debarment of the license.

(e) In order to check the problem of spurious/sub-standard drugs in the country,
a number of steps have been taken by the Government. These include amendment
to the Drugs and Cosmetics Act, 1940 which provides for stringent penalties for
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manufacture of spurious and adulterated drugs. Through that amendment, some
offences have also been made cognizable and non-bailable. Further, 21 States/UTs
have already set up Special Designated Courts for trial of such offences and the

structures in the CDSCO have also been strengthened.
Filling up of medical seats earmarked for SC/ST candidates

139. SHRI AMBETH RAJAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the entire seats earmarked for SC/ST students in M.B.B.S./B.D.S.
at AIIMS, New Delhi; PGIMER, Chandigarth and JIPMER, Puducherry were duly
filled during the last three years;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) All India Institute of Medical Sciences (AIIMS),
New Delhi does not conduct any Entrance Examination for B.D.S. course. The
number of seats for SC/ST students advertised and filled during the last three years
for admission in MBBS course at AIIMS, New Delhi is as under:

Year Seats Advertised Seats Filled

SC ST SC ST
2012 11 5 11 5
2013 11 5 11 5
2014 11 S5 11 5

There are no BDS seats in Jawaharlal Institute of Postgraduate Medical Education
and Research (JIPMER), Puducherry. The number of seats for SC/ST students filled
during the last three years for admission in MBBS course at JIPMER, Puducherry

are as under:

Year Seats Advertised Seats Filled

SC ST SC ST
2012 20 9 20 9
2013 21 8 21 8
2014 22 11 22 11

Post Graduate Institute of Medical Education and Research, Chandigarh (PGIMER)
is not pursuing any M.B.B.S./B.D.S. course.
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Rise in Cervical Cancer and Reproductive Tract Infections

140. DR. T.N. SEEMA: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether large numbers of reproductive tract infections and cases of cervical

cancer among women are being reported in the country;

(b) if so, the details therecof and the reasons therefor along with the reaction

of Government thereto;

(c) whether lack of menstrual hygiene amongst women in the country especially

in poor and rural women has been reported in various studies;

(d) if so, the steps taken/being taken by Government to create awareness about

menstrual hygiene among girls/women particularly in the rural areas; and

(e) the other measures taken by Government for improving the reproductive

health profile of women in the country?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) There is no separate evaluated national level data with

regard to reproductive tract infections only.

As per the District Level Household and Facility Survey-3 data, 18.2% of women
have symptoms of reproductive tract infection (19.6% in rural and 15% in urban
women). Detailed report and comparison with District Level Household and Facility

Survey -2 data is given in Statement-I (See below).

The National Cancer Registry of the Indian Council for Medical Research
(ICMR) shows a slight increase in absolute numbers of cancer cervix cases between
the years 2012-2014

(b) The reasons for reproductive tract infections are broadly as follows:
e Procedures done on the cervix and adjoining area

e Abortion done in septic conditions

e Insertion of an intra uterine device without following full asepsis

e Poor menstrual hygiene

Similarly the risk factors for cervical cancer are multiple, as follows:

e Human Papilloma Virus (HPV) is the major cause of the main types of

cervical cancer
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e Co infection of Human Papilloma Virus with other Sexually transmitted

infection.
e Multiple sexual partners increase the risk.
e Oral contraceptive pill.
e  Smoking.
e Weakened immune system.
e FEarly and multiple pregnancies.
e Cancer cervix in a first degree relative.
Details of the incidence of cancer cervix in India, taken from the National

Cancer Registry of the Indian Council for Medical Research (ICMR) over the last

three years is given in Statement-II (See below).

Under the National AIDS Control Programme (NACP) and the National Health
Mission, the Government of India has taken the following key steps for management

of reproductive tract infections and cancer cervix :

e Universal, Comprehensive and Standardised quality free RTI services through

all public health facilities.
e Free consultation and treatment of patients of RTI.
e Free testing and laboratory services for the patients.
e Free provision of condoms.

e Free services of counsellor for education on prevention and management of

infection in client and their partners.
e Regular Pap smear of all women to diagnose early cervical cancer.
e Training of health providers to carry out Pap smear and testing.

(c) The data regarding use of sanitary napkins by women in India has not been

captured from National Level Surveys.

Poor menstrual hygiene may lead to reproductive tract infections. A few small
scale studies carried out in India do show a correlation between the low use of

sanitary napkins and greater incidence of reproductive tract infections.

(d) Government of India is running a Menstrual Hygiene Scheme for the
adolescent girls residing in the rural areas of our country. This scheme encompasses

the following:

e To increase awareness among adolescent girls on Menstrual Hygiene
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To increase access to and use of high quality sanitary napkins to

adolescent girls in rural areas.

To ensure safe disposal of Sanitary Napkins in an environmentally

friendly manner.

ASHAs are provided funds to hold monthly meeting with adolescents

to discuss issues related to menstrual hygiene.

In addition, Information Education and Communication (IEC) material in
the form of posters, leaflets and audio-visuals have been developed to
promote good menstrual hygiene and end the cultural taboos associated
with it.

(e) Multiple initiatives have been taken by the Government of India to improve

the reproductive health profile of the women in our country including:

Counsellor services at district hospital and medical colleges for
promoting genital and menstrual hygiene and prevention of reproductive

tract infections among women.

Regular capacity building and training programs to educate and orient
staff working at designated clinics at district hospital and medical

colleges.

Special emphasis on high risk groups and provision of counselling
and educating women and men on reproductive tract infections control

and prevention.

National Guidelines on control and prevention of reproductive tract
infections and sexually transmitted infections among adolescents and

pregnant women have been disseminated to the States.

Regular Antenatal check-ups to detect and treat reproductive tract

infections in pregnant women.

Regular capacity building of service providers in correct intra uterine
device (IUD) insertion techniques and insertion of IUD in full aseptic

conditions to prevent occurrence of reproductive tract infections.
Provision of free condoms to all clients.

Provision of good quality sanitary napkins to adolescent girls to

improve their menstrual hygiene.
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Statement-1

India — Key Indicators

DLHS-3 (2007-08) DLHS-2 (2002-04)

Total Rural Urban  Total Rural  Urban

1 2 3 4 5 6 7

Awareness about Diarrhoea and ARI

Women aware about danger signs
of ARI"? (%) 574 549 62.8 413 41.6 40.4

Treatment of childhood diseases (women who had live birth during reference period)

Children with diarrhoea in the last 2
weeks who received ORS"™ (%) 342 30.7 43.8 30.3 25.7 42.0

Children with diarrhoea in the last 2
weeks who sought advice/treatment (%)  70.6  68.9 75.4 73.2 71.2 78.3

Children with acute respiratory infection
or fever in last 2 weeks who sought
advice/treatment (%) 774 75.0 84.8 73.9 71.7 79.6

Awareness of RTI/STI and HIV/AIDS

Women who have heard of
RTI/STI (%) 333 28.6 43.6 43.9 41.5 50.1

Women who have heard of
HIV/AIDS (%) 59.6  50.1 80.2 52.2 42.1 78.1

Women who have any symptoms
of RTI/STI (%) 182 19.6 15.0 325 33.7 293

Women who know the place to go
for testing of HIV/AIDS"™ (%) 61.7 56.5 68.9 NA NA NA

Women underwent test for detecting
HIV/AIDS™ (%) 1.5 89 14.9 NA NA NA

Other reproductive health problems

Women had primary or secondary
infertility (%) 82 84 8.0 NA NA NA

Women had problem of obstetric
fistula (%) 1.5 1.6 1.2 NA NA NA
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1 2 3 4 5 6 7
Quality of family planning services
Currently married non-users who ever received
counselling by health personnel to adopt
family planning (%) 159 162 154 11.7 114 126
Current users ever told about side-effects
of family planning methods (%) 17.6 183 164 28.0 279 28.1
Users who received follow-up services for
IUD/sterilization within 48 hours (%) 764 753 786 NA NA NA
Indicators based on unmarried women (age 15-24)
Characteristics of women
Unmarried women with 10 or more years of
schooling (%) 453 349 579 NA NA NA
Family life education
Unmarried women who opined family life
education/sex education important (%) 80.9 774 851 NA NA NA
Unmarried women who ever received
family life education/sex education (%) 485 434 548 NA NA NA
Unmarried women who are aware of legal
minimum age at marriage for girls in India (%) 885 844 935 NA NA NA
Awareness of contraceptive methods
Unmarried women who know about condom (%) 70.2 652 763 NA NA NA
Unmarried women who know about pills (%) 785 754 823 NA NA NA
Unmarried women who know about Emergency
Contraceptive Pills (ECP) (%) 304 240 382 NA NA NA
Unmarried women who ever discussed about
contraception with any one (%) 23.1 220 244 NA NA NA
Awareness of RTI/STI and HIV/AIDS
Unmarried women who have heard of
RTI/STI (%) 33.1 282 390 NA NA NA
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Unmarried women who have heard of

HIV/AIDS (%) 789 720 873 NA NA NA

Unmarried women who know the place for
testing of HIV/AIDS™ (%) 656 615 696 NA NA NA

Unmarried women underwent test for detecting
HIV/AIDS™ (%) 1.3 1.1 1.6 NA NA NA

12 Acute Respiratory Infection
13 Oral Rehydration Solution/Salt
4 Based on women who have heard of HIV/AIDS.

Statement-I1

Based upon data provided by National Cancer Registry Programme of ICMR,
which covers approximately 7% of population of 16 states and 1 Union territory in
country the estimated number of incidence cases of cancer cervix among women in

the country, for the years 2012, 2013 and 2014 are given below.

Estimated number of incidence cases Cancer Cervix — (2012-2014) Females

Year 2012 2013 2014

Number of cases* 91696 92731 93786

* Based on “Three Year population report of Population Based Cancer Registries 2009-11" and “Time
Trends in Cancer incidence rates (1982-2020 Reports)”.

Unethical Practice by Healthcare Providers

141. SHRI MANSUKH L. MANDAVIYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government is aware of media reports that many private sector
hospitals/labs/diagnostic centres/individual doctors are resorting to tactics like
unnecessary tests/investigations and even avoidable major surgical procedures in
order to fleece innocent patients, especially the health insured one, thereby playing
with their health; and

(b) if so, the mechanism available and fresh steps being contemplated by the
Ministry, including punitive laws, in consultation with the State Governments and
various stakeholders, to prevent such practices as also to punish such entities severely

and the details thereof?
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THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) Yes. A sting operation titled “Operation Jonk”
was aired by News Nation TV channel on 21.07.2014 and another sting operation
by NDTV 24x7 Channel on 11.08.2014.

Clause 6.4.1 and 6.4.2 of the Indian Medical Council (Professional Conduct,
Etiquette and Ethics) Regulations, 2002, provides as follows:

A physician shall not give, solicit, or receive nor shall he offer to give solicit
or receive, any gift, gratuity, commission or bonus in consideration of or return for
the referring, recommending or procuring of any patient for medical, surgical or
other treatment. A physician shall not directly or indirectly, participate in or be a
party to act of division, transference, assignment, subordination, rebating, splitting or

refunding of any fee for medical, surgical or other treatment.

Provisions of para 6.4.1 shall apply with equal force to the referring, recommending
or procuring by a physician or any person, specimen or material for diagnostic
purposes or other study/work. Nothing in this section, however, shall prohibit payment
of salaries by a qualified physician to other duly qualified person rendering medical

care under his supervision.

Medical Council of India (MCI) and the State Medical Councils have been
empowered to take disciplinary action against delinquent registered practitioners both
in Public and Private which include removal altogether or for a specified period

from the Medical Register.
Curb on black marketing of drugs

+142. SHRI LAL SINH VADODIA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that black marketing of drugs is taking place rapidly

in the country;

(b) if so, whether Government is considering to take any concrete and effective

steps to prevent it; and
(c) if so, the details thereof and, if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) The Ministry of Health and Family Welfare does not have

+ Original notice of the question was received in Hindi



Written Answers to [24 February, 2015] Unstarred Questions 271

any information about black marketing of drugs. However, the State Drugs Controllers
are empowered under the Drugs and Cosmetics, Act, 1940 and Rules thereunder for

initiating action against such unauthorized activities.
(b) and (c) Do not arise.
Missing of Rights Perspective in Draft National Health Policy, 2015

143. SHRI RAVI PRAKASH VERMA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact rights perspective is missing from the draft National
Health Policy, 2015;

(b) if so, the details thereof;

(c) whether public health system needs to be made accountable and participatory

and that the 2015 draft does not talk about community action;
(d) if so, the response of Government thereon; and
(e) the corrective steps taken by Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) No. The Draft National Health Policy 2015
addresses the subject of legal framework for health care and the right to health
and has highlighted the need for discussions as to whether health can be made a
fundamental right along the lines of right to education and whether the country has
reached the level of economic and health system development to make health as a
justiciable right. The Ministry has placed the draft National Health Policy in public
domain for wider stakeholder consultations and has invited suggestion, comments
and feedback from stakeholders.

(c) to (e) The draft National Health Policy 2015 stresses the need for accountability
in public health system as well as in the private health care industry. The Policy has
also laid emphasis on community participation in the health care sector and health
programmes. It underlines the importance of involving community based organizations
and representatives in decision-making in hospital development societies and district
bodies. The draft National Health Policy, 2015 has been uploaded/placed on public
domain on 30th December, 2014 for eliciting feedback comments and suggestions

from the stakeholders.
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Non-payment of salaries to CGHS doctors

144. SHRI VIJAY GOEL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that Government has started engaging retired doctors to

serve on CGHS dispensaries because of shortage of doctors;

(b) whether it is also a fact that the appointed retired doctors have not been

paid their salaries for the last few months; and
(c) if so, the reasons therefor and by when their salaries are likely to be released?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) Yes.

(b) and (c) There was some delay in payment to a few doctors due to shortage
of funds under the relevant budget head. The additional funds have been received

at RE stage and the salaries are being released.
Under utilisation of allocated fundS

145. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that the Ministry could not fully utilize the allocated
funds during 2014-15;

(b) if so, the details thereof; and
(c) the reasons for the under-utilisation of allocated funds?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) Against the Revised Estimates of ¥ 24440.00 crores
(Plan), the expenditure upto 31st January 2015 is ¥ 18911.83 crores. It is expected
that the balance amount will be spent during the remaining two months of the

financial year.
Filling up of Reserved Seats in Medical Institutions

1146. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) the number of candidates selected from Scheduled Castes (SCs), Scheduled
Tribes (STs) and Other Backward Classes (OBCs) in the pre-medical/pre-dental medical

entrance examination against the reserved seats in the current year;

+ Original notice of the question was received in Hindi
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(b) whether many seats reserved for SCs, STs & OBCs are lying vacant in
various medical institutions including All India Institute of Medical Sciences (AIIMS)
New Delhi;

(c) if so, the details thereof and the reasons therefor and the corrective steps

being taken by Government in this regard;

(d) whether incidents of non-compliance of the reservation norms have been
registered in the appointment of doctors and officials in AIIMS, Delhi and some

other medical institutions in the country; and

(e) if so, the details thereof and the action taken or proposed to be taken by

Government in this regard?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) As per directions given by the Supreme Court of India,
Ministry of Health & Family Welfare has been entrusted to fill the 15% All India
Quota for MBBS/BDS seats. For the current year 2014-15, CBSE, New Delhi has
conducted the All India Pre-Medical/Pre-Dental Entrance Examination and the following
numbers of candidates were selected under 15% All India Quota MBBS/BDS seats:

Category No. of candidates
SCs 507
STs 250
OBCs 65%*

* OBC reservation is applicable only in Central Government Institutions.

(b) and (c) The details of vacant seats reserved for SCs, STs and OBCs in
States/UTs are not maintained at Central level. All India Institute of Medical Sciences,
New Delhi has informed that no seat reserved for SC, ST and OBC candidates in

MBBS course is lying vacant for the current session.

(d) and (e) As informed by AIIMS, New Delhi; PGIMER, Chandigarh and
JIPMER, Puducherry, no instance of non-compliance of reservation norms in

appointment of doctors and employees has been reported.
Healthcare facilities to handle cancer cases

147. SHRI PRAMOD TIWARI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that medical infrastructure in the country is far less to

cope with the cancer disease;
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(b) whether Government has proposed any new plan to speed up facilities to

take care of cancer patients in the country;

(c) whether it is proposed to work out some system whereby poor people are
afforded cheap and affordable treatment; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (d) Cancer can be diagnosed and treated at various
levels in the Government health care system. However the number of teletherapy
machine in the country is less than the norms of WHO and International Atomic
energy Agency (IAEA). While Health is a State subject, the Central Government
supplements the efforts of the State Governments for improving healthcare including

prevention, diagnosis and treatment of Cancer.

Government of India had launched a comprehensive National Programme for
Prevention and Control of Cancer, Diabetes, Cardiovascular Disease and Stroke
(NPCDCS) in 2010 with focus on 3 sites of Cancer namely breast, cervical and
oral Cancer. From 2013-14 onwards, interventions under NPCDCS for prevention,
early detection, diagnosis and treatment of Cancer, which can be taken up upto
District level, have been brought under the umbrella of National Health Mission.

In addition, the Government of India under “Strengthening of Tertiary Care of
Cancer” scheme of NPCDCS will assist 20 State Cancer Institutes (SCI) and 50
Tertiary Care Cancer Centres (TCCC) in different parts of the country. The maximum
assistance inclusive of State Share for SCI is ¥ 120 crores and for TCCC is I 45

Crores.

The treatment of Cancer patients in various Government Hospitals is either free
or subsidized both for the Central and State Government Hospitals. In addition to
Cancer diagnosis and treatment by the State Governments Health Institutes, the Central
Government Institutions such as All India Institute of Medical Sciences, Safdarjung
Hospital, Dr Ram Manohar Lohia Hospital, PGIMER Chandigarh, JIPMER Puducherry,
Chittaranjan National Cancer Institute, Kolkata, etc. provide facilities for diagnosing

and treatment of Cancer.

Oncology in its various aspects has focus in case of new AIIMS and many
upgraded institutions under Pradhan Mantri Swasthya Suraksha Yojna (PMSSY).
Moreover, to increase the number of seats in Super speciality course in Medical
Oncology, Surgical Oncology and broad speciality course in Radiotherapy, the ratio of
number of Post-Graduate (PG) teachers to the number of students to be admitted has
been now increased to 1:3 for a Professor subject to a maximum of 6 PG seats per
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unit per academic year. Setting up of National Cancer Institute at Jhajjar (Haryana)

and 2nd campus of Chittranjan National Cancer Institute, Kolkata has been approved.

The list of medicines specified in the National List of Essential Medicines (NLEM)
which are included in the First Schedule of Drug Pricing Control Order (DPCO), 2013
also contain drugs used for the treatment of Cancer. 489 NLEM (drug formulations)
medicines for which ceiling prices have been notified under DPCO, 2013, includes 47
anti-Cancer medicines. No person is authorized to sell any such formulation to any
consumer at a price exceeding the ceiling price fixed by the National Pharmaceutical
Pricing Authority (NPPA) under Ministry of Chemicals and Fertilizers.

Financial assistance to Below Poverty Line (BPL) patients is available under the
Rashtriya Arogya Nidhi (RAN). Besides this, the Health Minister’s Cancer Patient
Fund (HMCPF) within the Rashtriya Arogya Nidhi has been set up in 2009 wherein
27 erstwhile Regional Cancer Centres (RCCs) are provided with revolving funds to

provide immediate financial assistance upto I 2.00 lakh to BPL Cancer patients.
Shortage of anti-rabies serum injection in Delhi

1148. SHRIMATI KANAK LATA SINGH: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that anti-rabies serum injection was out of stock in
various Government hospitals in Delhi, last month due to which the needy people
had to face a lot of difficulties;

(b) if so, the reasons for not completing the procurement process before the

outof-stock situation of the injection; and
(c) whether any negligence has been noticed in this matter, and the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) In so far as the Central Government hospital
located in Delhi viz. Safdarjung Hospital, Dr. RML hospital and Lady Hardinge and
Medical College and its associated hospitals are concerned, anti-rabies serum injection
was not available in Safdarjung Hospital for a short period due to non-supply of
item by approved vendor. However, Safdarjung Hospital has made local purchase

and also procured from CRI Kasauli.

There has been no shortage of anti-rabies serum injection in Dr. RML hospital

during last month. As regards Lady Hardinge Medical College (LHMC) and associated

+ Original notice of the question was received in Hindi



276 Written Answers to [RAJYA SABHA] Unstarred Questions

Hospitals, there is no anti-rabies clinic running in the hospital. Since very few cases
are reported at LHMC and associated hospitals, anti-rabies serum is made available

as and when required.

(¢) No negligence has been noticed in the procurement of anti-rabies serum
injection in three Central Government hospitals in respect of the hospitals viz.
Safdarjung Hospital, Dr. RML hospital and Lady Hardinge Medical College and

associated hospitals.
Stringent Tobacco Control Measures

149. SHRI HUSAIN DALWAIL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether tobacco use accounts for 40 per cent of all cancers in India;

(b) whether it is also associated with high morbidity and mortality caused due

to respiratory problems, heart diseases and TB among others;

(c) if so, whether Government has drawn any strategy to put into operation

stringent tobacco control measures;
(d) whether the existing anti-tobacco law has many loopholes; and

(e) if so, the manner in which Government proposes to plug these loopholes

and make the law more effective with stringent penalties?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) As per the report of Indian Council of Medical Research
(ICMR), 50% of cancers in Males and 25% of cancers in Females in India are

related to tobacco use.

(b) As per World Health Organization (WHO) the use of tobacco is a major
risk factor for 4 major Non Communicable Diseases namely Cardio Vascular Disease,
Cancers, Diabetes and Chronic Respiratory Disease. WHO studies also show that
smoking substantially increases the risk of tuberculosis (TB) and deaths from TB, as
per the Global Adult Tobacco Survey — India Report (2010) 40% of the TB burden

in India may be attributed to smoking.

(¢) The Government has taken a series of tobacco control measures, including
the following:

(1)  Enactment of the “Cigarettes and other Tobacco Products (Prohibition
of Advertisement and Regulation of Trade and Commerce, Production,
Supply and Distribution) Act, (COTPA) 2003”.
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(i)  Ratification of WHO Framework Convention on Tobacco Control.

(iii) Launch of the National Tobacco Control Programme (NTCP) in the
year 2007-08, with the objectives to (i) create awareness about the
harmful effects of tobacco consumption, (ii) reduce the production
and supply of tobacco products, (iii) ensure effective implementation
of the anti tobacco laws and (iv) help the people quit tobacco use

through Tobacco Cessation Centres.

(iv) Issuance of the Food Safety and Standards (Prohibition and Restrictions
on Sales) Regulations, 2011 dated 1st August 2011, under the Food
Safety and Standards Act, 2006, which lays down that tobacco and

nicotine shall not be used as ingredients in any food products.

(v)  Notification of rules to regulate depiction of tobacco products or their

use in films and TV programmes.

(vi) Notification of rules on new pictorial health warnings on tobacco

product packages, to come into effect from 1.4.2015.

(d) and (¢) A Committee was constituted to review and suggest amendments to
the Cigarettes and other Tobacco Products (Prohibition of Advertisement and Regulation
of Trade and Commerce, Production, Supply and Distribution) Act, 2003 (COTPA).
The Committee has made a number of recommendations with regard to, inter alia,
prohibition of smoking in public places, advertisements at point of sale, minimum
legal age for sale of tobacco products, loose sale of tobacco products, depiction of
tar and nicotine contents and the penal provisions etc. The draft amendment bill
along with the Notes on clauses has been placed in public domain, as part of pre-
legislative consultations, with a view to eliciting comments/views of the stakeholders

including the general public.
Rise in cancer cases

150. SHRIMATI AMBIKA SONI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that cancer patients in the country are on the riseparticularly
in Punjab;
(b) if so, the details thereof; and

(¢) the details of measures which have been taken by Government to contain

this disease?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) and (b) As estimated by Indian Council of Medical
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Research (ICMR), there are about 11 lakh Cancer cases occurring every year in
India. Estimated number of Cancer cases occurring in last three years State/UT-wise
is given in Statement (See below). The incidence of Cancer is increasing in the
Country. An ICMR team had visited several districts of Punjab in September, 2010 to
assess, inter alia, the magnitude of Cancer occurrence in the State. The team noted
that limited information on Cancer occurrence in these areas was available through
survey reports and the limited data suggested that the prevalence of Cancer in the
entire state of Punjab as indicated by the surveys was not higher than other parts
of India.

(c) While Health is a State subject, the Central Government supplements the
efforts of the State Governments for improving healthcare including prevention,

diagnosis and treatment of cancer.

Government of India had launched a comprehensive National Programme for
Prevention and Control of Cancer, Diabetes, Cardiovascular Disease and Stroke
(NPCDCS) in 2010 with focus on 3 sites namely breast, cervical and oral cancer.
Under NPCDCS, interventions up to district level include cancer prevention, screening,

early detection and referral to an appropriate level institute for treatment.

In addition, the Government of India under “Strengthening of Tertiary Care
of Cancer” scheme of NPCDCS will assist 20 State Cancer Institutes (SCI) and
50 Tertiary Care Cancer Centres (TCCC) in different parts of the country. The
maximum assistance inclusive of State Share for SCI is ¥ 120 crores and for TCCC

is ¥ 45 crores.

Government of India also provides facilities for diagnosis and treatment of
cancer through Central Government Hospitals/Institutions in different parts of
the country such as All India Institute of Medical Sciences, Safdarjung Hospital,
Dr. Ram Manohar Lohia Hospital, PGIMER Chandigrh, JIPMER Puducherry, Chittranjan
National Cancer Institute, Kolkata etc. Oncology in its various aspects has focus in
case of new AIIMS and many upgraded institutions under Pradhan Mantri Swasthya
Suraksha Yojna (PMSSY). There is also provision of Oncology Department in the
new Super Specialty Blocks at Government Medical College, Amritsar under PMSSY
Phase-II Upgradation Programme. Setting up of National Cancer Institute at Jhajjar
(Haryana) and 2nd campus of Chittranjan National Cancer Institute, Kolkata has

been approved.

Information, Education and Communication (IEC) activities are being taken up by
the State Governments and the Govternment of India under NPCDCS and National

Tobacco Control Programme, to generate awareness on risk factors of Cancer.
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*Table 1: Estimated incidence cancer cases in India by State-wise
All sites (2012-2014) - Both sexes

States 2012 2013 2014
Jammu and Kashmir 11052 11428 11815
Himachal Pradesh 5966 6097 6230
Punjab 24006 24512 25026
Chandigarh 915 937 960
Uttarakhand 8899 9173 9455
Haryana 22122 22721 23336
Delhi 14517 14836 15160
Rajasthan 60065 61743 63459
Uttar Pradesh 175404 180945 186638
Bihar 91721 94981 98346
Sikkim 513 539 571
Arunachal Pradesh 1134 1160 1187
Nagaland 1595 1612 1630
Manipur 2119 2092 2066
Mizoram 885 900 914
Tripura 3036 3141 3259
Meghalaya 2413 2460 2507
Assam 25119 25391 25663
West Bengal 79915 82087 84325
Jharkhand 29067 30026 31012
Odisha 36599 37478 38375
Chhattisgarh 22569 23325 24105
Madhya Pradesh 63814 65797 67831
Gujarat 52920 54469 56061
Daman and Diu 232 259 288
Dadra and Nagar Haveli 310 328 349
Maharashtra 97674 99871 102101
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States 2012 2013 2014
Andhra Pradesh 74900 77543 80334
Karnataka 53476 54886 56330
Goa 1266 1293 1321
Lakshadweep 58 60 63
Kerala 29434 30372 31400
Tamil Nadu 62049 62830 63609
Puducherry 1114 1160 1208
Andaman and Nicobar Islands 326 331 335
TotaL 1057204 1086783 1117269

* Based on Cancer incidence report (2009-2011) and the Report on Time Trends in Cancer incidence
Rates (1982-2010).

Upgradation of Civil Hospital at Rohru, Shimla, Himachal Pradesh

151. SHRI K.C. TYAGI: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether his Ministry has received any representation which was forwarded
by PMO in the month of July, 2014 regarding opening of AIIMS like institution in
Himachal Pradesh and upgradation of Civil Hospital, Rohru in Shimla district under
NRHM assisted scheme;

(b) if so, the Government's response thereto; and

(c) whether Government would sanction adequate funds for upgradation of Civil
Hospital, Rohru under NRHM assisted scheme on priority basis as this civil hospital
provides medical facilities to the people of four tehsils in the State including bordering
areas of Uttarakhand?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) to (c) Yes. Hon’ble Finance Minister in the budget of
2014-15 announced four new AIIMS at Andhra Pradesh, West Bengal, Vidarbha in
Mabharashtra and Poorvanchal in UP. Letters were written to states including Himachal
Pradesh for proposals for setting up of new AIIMS in the State. The reply from
Himachal Pradesh has been received.

Health is a state subject. However, under National Health Mission (NHM) financial
support is provided to State/UT Governments for strengthening their health care system
including for up-gradation of Public Health facilities based on the requirement posed

by them in their Programme Implementation Plan (PIP).
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Use of vulgar languages in films

+152. SHRI PRABHAT JHA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that vulgar language and expletives are being widely
used in the film dialogues in the recent days;

(b) if so, the details thereof;

(¢c) whether the Government is contemplating to make the norms for certification
to be awarded by the Central Board of Film Certification more stringent with the

purpose of curbing the use of vulgar language and expletives in film dialogues; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (d) Central
Board of Film Certification (CBFC) under the Ministry of Information and Broadcasting,
certifies films for public screening in accordance with Cinematograph Act, 1952 and
Cinematograph (Certification) Rules, 1983. Section 5B of the Cinematograph Act, 1952
provides principles for guidance in certifying films. Guidelines for certification of
films notified under the Cinematograph (Certification) Rules lay down among other

things that CBFC shall be guided by the following principles in this regardi—
(1) human sensibilities are not offended by vulgarity, obscenity or depravity;
(i1) such dual meaning words as obviously cater to baser instincts are not allowed,
Advertisements in vernacular media

153. SHRI K. C. TYAGI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that English and Hindi media agencies receive more

advertisement than other agencies publishing and broadcasting in vernaculars; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b) A
statement showing the percentage of Govternment advertisements released to the Hindi,
English and Regional and other language newspapers and audio visual channels in

Rupee terms is mentioned below:

+ Original notice of the question was received in Hindi
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2014-15 (4ll 13.2.2015)

Language Print (Display) Audio Visual
Hindi 3238 % 55.7%
English 28.53% 2.79%
Regional and Others 39.09% 41.49%

Action on letters received from members of parliament

154. SHRI GULAM RASOOL BALYAWI : Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) the number of letters received from Members of Parliament by the Hon’ble
Minister since August, 2014 till date;

(b) the number of letters on which interim and final reply has been sent to the

Members of Parliament;

(¢) the number of letters on which action has been taken and those on which

action is still pending; and

(d) the number of letters on which neither any reply has been sent to the

Members nor any action has been taken thereon, along with reasons therefor?

THE MINISTER OF STATE IN MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) 169 (One

hundred and sixty nine).
(b) 73 (Seventy Three).

(¢c) Action has been taken on all 169 Iletters received from the Members of

Parliament including pending letters.
(d) Nil
Separate regulator for broadcasting sector

155. DR. CHANDAN MITRA: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government plans to have a separate regulator for broadcasting

sector;
(b) if so, the details thereof; and

(c) the time by which a separate regulator for broadcasting sector is likely to

start functioning?
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THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION and
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) to (c) The
Broadcasting and Cable services are regulated by the Telecom Regulatory Authority
of India (TRAI) under the provisions of the TRAI Act, 1997. The Ministry had
formulated a draft Broadcasting Service Regulation Bill for ensuring orderly growth
of Broadcasting Services in 2007. Concerns have been expressed by various sections
in the media with respect to the need, scope, functional and financial autonomy and
independent functioning of the proposed regulator. The Ministry had constituted a Task
Force in 2009 to evolve a consensus amongst stakeholders on the issue. However,
there were a spectrum of views and opinions which emerged during the consultation
process. Meanwhile, the News Broadcasters Association (NBA) and Indian Broadcasting
Foundation (IBF) have set up self-regulatory mechanisms for regulating News and
general entertainment channels through the News Broadcasting Standards Authority
(NBSA) and Broadcasting Content Complaints Council (BCCC) respectively. The
Ministry is exercising statutory powers conferred by the Cable Television Networks

(Regulation) Act, 1995 with regard to violation of content.
Satellite TV channels for NER

156. SHRIMATI WANSUK SYIEM: Will the MINISTER OF INFORMATION
AND BROADCASTING be pleased to state:

(a) whether Government is planning to launch two more satellite TV channels
to offer area-specific round-the-clock beaming of programmes in the North-East
region (NER);

(b) whether the newly proposed Arun Prabha TV Channel will cover Arunachal
Pradesh and Sikkim, while the other DD MA-Na-Mi will serve Manipur, Nagaland

and Mizoram in the region; and

(c) whether the existing DD North-East Channel meant to serve Assam, Meghalaya
and Tripura needs technical upgradation of technology and equipment at par with

the proposed new channels?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) Yes, Sir.

(b) Yes, Sir.

(c) Prasar Bharati has informed that Doordarshan (DD) uses state of art technology
for its channels including that for existing DD North East Region (NER) channel
and technological upgradation is a continuous process that is taken up as and when

required.
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Age limit of newsreaders

+157. SHRI SALIM ANSARI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the age limit of 60 years has been fixed for
announcers in the All India Radio;

(b) whether no age limit has been fixed for newsreaders;
(c) if so, the reasons for not fixing same age limit for newsreaders also;

(d) the reasons for doing so for announcers only while both are parts of

PrasarBharati and the reasons for such a discrimination; and
(e) the steps being taken by Government for bringing parity for both?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN SINGH RATHORE): (a) and (b)
PrasarBharati has informed that the age of superannuation for all employees of

PrasarBharati (including Announcers and Newsreaders) is 60 years.
(¢) Does not arise.
(d) Does not arise.
(e) Does not arise.
National Data Bank

158. SHRI HUSAIN DALWAI: Will the Minister of MINORITY AFFAIRS be
pleased to state:

(a) whether there is a need to bring social audit into all programmes and schemes

that concern minorities;
(b) if so, the action taken by the Government in this regard;

(c) whether Government has developed a National Data Bank as suggested by
the Sachar Committee;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) and (b) Ministry of Minority Affairs

+ Original notice of the question was received in Hindi



Written Answers to [24 February, 2015] Unstarred Questions 285

implements programmes/ schemes primarily for the educational and skill development,
economic and women empowerment of minorities and area development in the
identified minority areas. Under Multi-sectoral Development Programme (MsDP), which
is an area development programme to address the development deficits by creating
socio-economic infrastructure and providing basic amenities in identified minority
concentration areas, the provision of monitoring through social audit mechanism exists.
Other programmes/ schemes of the Ministry are mainly targeted towards individual
beneficiaries belonging to minority communities. Under the scholarship schemes for
minorities, sufficient checks and balances have evolved in the process of submission
and scrutiny of applications for scholarship schemes for minority students, and as

such the need is not felt for monitoring through social audit.

(c) to (e) As recommended by Sachar Committee, Ministry of Statistics and
Programme Implementation has created a ‘National Data Bank’ webpage on its
website and has maintained data on Socio-Religious categories in the form of more

than 100 tables on population, education, health, labour and employment parameters.
Schemes for development of minorities

159. SHRI TARUN VIJAY: Will the Minister of MINORITY AFFAIRS be

pleased to state:

(a) whether there is a difference in the help and schemes provided and designed
for minorities development in what the present Government has done and what was

done in the previous Government;
(b) if so, the difference in schemes, quantum of help and long term goals;

(c) the number of districts which have been marked as minority-concentration

districts for implementing the ministry's schemes; and

(d) the details of schemes aimed at minority development and their respective

budget with the number of expected beneficiaries?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) and (b) Yes, Sir. The quantum of loan
available under the schemes of National Minorities Development & Finance Corporation
(NMDFC) has been increased. Loan under the Term Loan scheme has been increased
from I 10.00 lakhs to ¥ 30.00 lakhs; under Education Loan scheme from I 10.00
lakhs to ¥ 20.00 lakhs for courses in India and ¥ 20.00 lakhs to ¥ 30.00 lakhs for
courses abroad and under Micro-Finance scheme from ¥ 50,000 to ¥ 1.50 lakhs per
Self Help Group (SHG) member.
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(c) The schemes of this Ministry are implemented all over the country. Under
Multi-sectoral Development Programme (MsDP), 90 Minority Concentration Districts
(MCDs) were identified during the Eleventh Five Year Plan. To make the programme
more effective and more focused on the targeted minorities, the programme has been
revamped in June 2013 and the unit area of planning has been changed to identified

Minority Concentration Blocks/Towns/cluster of villages instead of district.

Now, the programme is being implemented in 710 Minority Concentration Blocks
(MCBs) and 66 Minority Concentration Towns (MCTs).

(d) The details of schemes aimed at Minority Development alongwith their

respective Budget and the expected number of Beneficiaries are as under:

(1) Multi-sectoral Development Programme : The Multi-sectoral Development
Programme (MsDP) is an area development initiative to address the
development deficits by creating socio-economic infrastructure and
providing basic amenities. Under MsDP, project proposal of I 7040.90

crore has been approved since its inception.

(i1) Pre-Matric Scholarship Scheme: Under this Scheme, scholarships are
awarded to minority students up to class X, who have secured not less
than 50% marks in the previous final examination and the annual income
of their parents/guardian from all sources does not exceed I 1.00 Lakh.
30% of the scholarships are earmarked for girl students. During the year
2014-15, funds to the tune of ¥ 11.00 crores have been allocated for
91.12 lakh anticipated beneficiaries.

(iii) Post-Matric Scholarship Scheme: Under this Scheme, scholarships are
awarded to minority students from class XI onwards who have secured not
less than 50% marks or equivalent grade in the previous final examination
and the annual income of whose parents/guardian from all sources does
not exceed X 2.00 lakh. 30% of the scholarships are earmarked for girl
students. During the year 2014-15, funds to the tune of I 598.50 crores

have been allocated for 9.75 lakh anticipated beneficiaries.

(iv) Merit-cum-Means Based Scholarship Scheme: The Merit-cum-Means
Based Scholarship Scheme provides financial assistance to the poor and
meritorious minority students pursuing professional studies at graduate
and post-graduate levels. 30% of the scholarships are earmarked for girl
students. During the year 2014-15, funds to the tune of ¥ 335.00 crores

have been allocated for 1.49 lakh anticipated beneficiaries.

(v) Free Coaching and Allied Scheme - This scheme is to assist students

belonging to the minority communities by way of special coaching for
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qualifying examinations for admission in technical/ professional courses
such as engineering, medical and Competitive examinations for recruitment
to Group 'A' , 'B' and 'C' services and other equivalent posts under the
Central and State Governments including public sector undertakings.
During the year 2014-15, funds to the tune of ¥ 31.67 crores have

been allocated for 8000 anticipated beneficiaries.

(vi) Maulana Azad National Fellowship - The Fellowship is provided to

(vii)

students from minority communities, as notified by the Central Government
to pursue higher studies such as M.Phil and Ph.D. The Fellowship
covers all Universities/Institutions recognized by the University Grants
Commission (UGC). The Fellowship is on the pattern of UGC Fellowships
awarded to research students pursuing regular and full time M.Phil and
Ph.D. courses. 30% of the scholarships are earmarked for eligible girl
students. During the year 2014-15, funds to the tune of I 50 crores

have been allocated for 4600 anticipated beneficiaries.

Padho Pardesh- Interest Subsidy on Educational Loans - This scheme is to
award interest subsidy to meritorious students belonging to economically
weaker sections of notified minority communities so as to provide them
better opportunities for higher education abroad at Masters and Ph.D levels
and enhance their employability. During the year 2014-15, funds to the

tune of X crores have been allocated for 573 anticipated beneficiaries.

(viii) Support to minority candidates clearing Prelims conducted by UPSC/SSC,

(ix)

State Public Service Commission (PSC) etc. - This Scheme is to provide
financial support to the minority candidates clearing prelims conducted
by Union Public Service Commission, Staff Selection Commission
and State Public Service Commissions to adequately equip them to
compete for appointment to Civil Services in the Union and the State
Governments and to increase the representation of the minorities in the
Civil Services. During the year 2014-15, funds to the tune of ¥ crores

have been allocated for 632 anticipated beneficiaries.

Seekho aur Kamao; Seekho aur Kamao is a scheme which aims at
upgrading the skills of minority youth in various modern/traditional skills
depending upon their qualification, present economic trends and market
potential, which can earn them a suitable employment or make them
suitably skilled to go for self-employment. During 2014-15, the Ministry
has targeted to train 20,000 minority youth with revised estimates of
T 46.23 crore. An amount of I 35.28 crore has been released for 16270
trainees during 2014-15 (upto 17.2.2015).
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(x)

(xi)

(xii)

Nai Roshni: The objective of the scheme is to empower and instill
confidence in women, by providing knowledge, tools and techniques
for interacting with Government systems, banks, and intermediaries at
all levels so that they are emboldened to move out of the confines
of home and community and assume leadership roles and assert their
rights, collectively and individually, in accessing services, facilities,
skills and opportunities besides claiming their due share if development
benefits for improving their lives and living conditions. During 2014-
15, the Ministry set the target to train 40,000 women with a budget of
T 14 crore. So far, an amount of ¥ 12.63 crore have been released for

providing training to 66,350 women.

Jiyo Parsi: "Jiyo Parsi", is a new scheme for containing population
decline of Parsis in India, that has been launched during the year 2013-
14 with the objective of reversing the declining trend of Parsi population
by adopting a scientific treatment protocol and structured interventions
to stabilize their population and increase the population of Parsis in
India. MOMA extends financial assistance for outreach programmes/
advocacy and fertility treatment as per scheme guidelines. The scheme is
implemented with assistance from Parzor Foundation and Bombay Parsi
Punchayet (BPP). Financial outlay for Twelth Plan is ¥ 10.00 crore under
the scheme. As 'Jiyo Parsi' is a demand based scheme hence expected

beneficiaries cannot be foreseen.

Following schemes are being implemented by National Minorities and

Finance, Development Corporation (NMDFC):
(a) Concessional Credit Schemes :

1. Term Loan: Term Loans ranging from a maximum of I 20
lakhs to ¥ 30 lakhs are offered at concessional interest rates
depending on the income criteria. The scheme is implemented
through State Channelising Agencies (SCAs).

2. Micro Finance: The micro-finance scheme is primarily aimed
at extending concessional credit to women beneficiaries. The

scheme is implemented through SCAs and NGOs.

3. Education Loan:- Educational Loans for professional and technical
courses ranging from I 3 lakhs to ¥ 20 lakhs in India and
upto X 30 lakhs for studying abroad are offered at concessional
interest rates depending on the duration of the course and the
gender of the applicant as the rates are lower for female

applicants.
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4. Mabhila Samridhi Yojana:- Skill development training is imparted
to group of women in women friendly trades. Training period
is of maximum 6 months with training and raw material cost
of upto ¥ 1,5001- per women and stipend @ I 1,0001- per
women. During the period of training, the women are formed into
Self Help Group, followed by infusion of micro-credit maximum
upto X 1.00 lacs per member for the purpose of using the skill

developed during the training, for income generation activities.
(b) Promotional Schemes:

1. Vocational Training Scheme: The Vocational Training Scheme
of NMDFC aims at imparting skills to the targeted individual
beneficiaries leading to wage/self employment. The scheme is
implemented through the State Channelizing Agencies (SCAs)
which organize need based skill development training with the
help of local Govternment owned/recognized training institutes
in trades having potential wage/self employment. Under the
scheme, the training institutes/implementing agencies are being
assisted to ensure employment of at least 80% trainees with at

least 50% in the organized sector.

2. Marketing Assistance Scheme: The Marketing Assistance Scheme
is meant for individual crafts persons, beneficiaries of NMDFC
as well as SHGs and is implemented mainly through the SCAs.
The scheme envisages promoting sale and marketing of their
products at remunerative prices through participation/organizing
exhibitions at State/District level.

An amount of ¥ 293.70 crore has been released by NMDFC for 60,700 beneficiaries
during the current financial year 2014-15 (upto 31.1.2015). Since its inception, NMDFC
has released an amount of ¥ 2883.13 Crore to 10.42 lakhs beneficiaries. For 2014-
15, the target of NMDFC is ¥ 400 crore to 97,000 beneficiaries.

Development of minorities

+160. SHRIMATI KAHKASHAN PERWEEN : Will the Minister of MINORITY
AFFAIRS be pleased to state:

(a) whether the Government has chalked out any plan for the development of
minorities; and if so, the details thereof; and

(b) the extent of funds released so far?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): (a) Yes, Sir. The focus of the Government is

to improve the educational and skill level of minority communities for their gainful

employment leading to improvement in the overall condition of minorities. For

welfare of minority communities, Ministry of Minority Affairs implements following

programmes/schemes:

(1)

(i)

(iii)

Schemes for educational empowerment: Ministry implements Pre-matric,
Post-matric, Merit-cum-Means based scholarships and Maulana Azad National
Fellowship. Under these schemes, 30% seats are earmarked for girl students. In
addition, Maulana Azad Education Foundation implements a scheme exclusively
for scholarship to girls belonging to minority communities. Assistance for
free coaching is also provided to students for competitive examinations.
A new scheme 'Padho Pardesh' has been launched for Interest subsidy on
educational loans for minority students for their overseas studies. Another
Scheme 'Nai Udaan' has also been started for giving financial support to
minority candidates clearing preliminary exams conducted by Union Public
Service Commission (UPSC), Staff Selection Commission (SSC) and State
Public Service Commissions (SPSCs). Further, to strengthen educational
infrastructure, construction of school, additional classrooms and toilets are

taken up under Multi-sectoral Development Programme.

Scheme for economic empowerment : National Minorities Development
and Finance Corporation (NMDFC) provides for concessional loans to
minorities. Ministry has also launched "Seekho aur Kamao (Learn & Earn)"
for placement linked skill development of minorities in the year 2013-14.
The scheme envisages a minimum of 75% employment of trained minority
youth and out of them 50% in organized sector. A new Scheme 'Upgradation
of Skills & Training in Traditional Arts/ Crafts for Development (USTTAD)'
has also been approved for implementation. The scheme aims at capacit}-
building of minority artists and craftsmen including lesser known artists!

craftsmen.

Scheme for area development : Multi-sectoral Development Programme
(MsDP) launched in 2008-09, is the flagship programme of the Ministry to
address the development deficits by creating socio-economic infrastructure and
providing basic amenities in identified minority concentration areas. Digital
literacy under Cybergram as one of the components of the scheme is also

being implemented.
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(iv) Scheme for Women empowerment : Ministry started "Nai Roshni", an
exclusive Leadership Development Programme for Minority Women during
2012-13. The scheme aims to empower and instill confidence among minority
women by providing knowledge, tools and techniques for interacting with

Government systems, Banks and other institutions.

(v) Development of vulnerable minority community : Ministry has launched a
scheme with the name "Jiyo Parsi" during 2013-14 for containing population
decline of Parsis in India. The scheme provides financial assistance to Parsi
married couples for medical treatment under standard medical protocols and
also focuses on advocacy! outreach programmes to generate awareness among

Parsi population for lineage enhancement.

Besides the programmes! schemes of Ministry of Minority Affairs, the Government
has taken various steps to improve socio-economic and educational status of minority
communities in the country through Prime Minister's New 15 Point Programme for
the Welfare of Minorities', which is an overarching programme covering various
schemes! initiatives of different Ministries! Departments such as Sarva Siksha Abhiyan,
Integrated Child Development Services, Indira Awas Yojana, Ajeevika! National Rural
Livelihoods Mission, Swarn Jyanti Sahari Rojgar Yojana! National Urban Livelihoods
Mission, Priority Sector Lending, Jawaharlal Nehru Urban Renewal Mission (JaNURM),
etc. by either earmarking 15% of physical targets! financial outlays for the minorities
or specific monitoring of flow of benefits! funds to areas with substantial minority

population.

(b) Under the Plan Schemes of Ministry of Minority Affairs ¥ 2722.67
crore (provisional upto 31.01.2015) has been incurred so far during the current year
2014-15.

MR. CHAIRMAN: Question Hour is over. The House is adjourned till 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Supplementary List of Business. ...(Interruptions)...
Papers to be laid.

it RT EETe: A SUFHNT SN, ...(GE). .

MR. DEPUTY CHAIRMAN: Let me finish it. ...(Interruptions)...
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PAPERS LAID ON THE TABLE — Contd.

Report of the Fourteenth Finance Commission and
Explanatory Memorandum on the Action Taken
on the Recommendations contained therein

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS;
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, I lay on the Table, under article 281 of the Constitution, a copy
each (in English and Hindi) of the following papers:—

(i) Report of the Fourteenth Finance Commission (Volumes I & II), December,
2014;

(i) Explanatory Memorandum on the action taken on the recommendations
contained in the Report of the Fourteenth Finance Commission.
[Placed in Library. See No. L.T. 1802 A/16/15]

MOTION FOR WITHDRAWAL OF BILLS

MR. DEPUTY CHAIRMAN: Motion for withdrawal of Bills. ...(Interruptions)...

sft TRET AT (TR TRIN):  AFA STFHERY SN, ... (FAYT)... §F dT8d ©
..(STEALT)....

MR. DEPUTY CHAIRMAN: If all of you speak, what can I do? ...(Interruptions)...
SHRI P. RAJEEVE (Kerala): Sir, we have given our notice. ...(Interruptions)...

SHRI DEREK O’BRIEN (West Bengal): Sir, we have moved motion for all the
three. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If all of you speak together, what do I do?

...(Interruptions)... Let me say.. ...(Interruptions)...

it SR I[ETA: BF IIEd & & I8 9 IR-9R AT # 7 31Ul Ig 3T A
2l B9 39d! U SR dT8d B 39 $9d! i withdraw &R I8 872 ...(GHH). ..

it SuwwTaf: & g |
sft A9 3RrETe: oY T fda I8l IRV 89 | AT ot B 3 I IRJwl 7F
g AN o 9 BRI

MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)... NI SN, 3
df3TI Let the motion come, then only I can handle. ...(Interruptions)... Motion for
withdrawal of the Bill, Coal Mines (Special Provisions) Bill, 2014, Shri Piyush Goyal

to move the motion for withdrawal of the Bill. ...(Interruptions)...
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fuer & A1 (st M TR aEE): W, § e oK T Eew 4 Rave el
=1 fob et S A et 9w {6y MU 9, 4 WeT ¥ ITB! withdraw BRI DI AR
Ired &1 A 9 I S I8t e fBy U o, 319 F B DI property Tl IE Id T
fF TRPR 19 W 918, BTSW DI AN A $d1 withdraw B bl gl AT 34 57
W gl W T8 Bl & R WRBR Bl I8 B AIGH 81 A1 B 89 gq9HI Ry B
I g I R T § 98 Sfud T8 g 6 g9l & 9R 8, 9.9 ¢ IR 8,
APB! $H WS 9 withdraw fHIT 1 &1 81 3 TR% 4 IR W AT & RS A
I8 Redwe & & R S9@1 withdraw 7 a1 SITQ, 1 31! a1d &, d=A1 1 3THA™
& AT IE AT U9 6 B 1 W STAfT 3 # e figwd gt &R 'R fog
9 Ml § PR Pl FEAN 4T 9gd qRebel BT

S B Usrl> LS CunoSey aw gwdl &> Sl Lo ow) 1oLl L pME Qlix (BN > $B]'T
92 b o e w2z oslal S oS withdraw oS ol aw v~ B 5 S5 G Jr 08 9> Ol
Ol S sl alz w2 Sl S o Sl o mow Sl S sl = ol B S S G ol
S o 98 & o S o B oz p ol (Bl o o S LS withdraw oS ol aw

Sauw o oo S e §S LS oo b S GS @39,9 5wl oy S WSs, poles

o )9l aw B o -o by 1 LS withdraw aw waw Gul o5 Ol (g w2 S e 0w S 252
59 2 ol @zle gl WS o withdraw oS ol ST S o SawsSey m aw Sl (S Uoudilw

ol ) ol sl S T 685 3l Lo o> 3l s o Gy o5 15 50 S o Blas o5 pusasdl o
[-Bor JSuiso ey lod> Soupw 65 5w o dolso

SHRI SITARAM YECHURY (West Bengal): Sir, I will only request the Leader of
the House to listen to me. ...(Interruptions)... First of all, this motion is for withdrawal
of the Bills. These Bills are pending before the House and are the property of the
House. In order to bypass the Houses' decision, that is what has been perceived, I
do not know what was the Government ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Now how can you oppose and ...(Interruptions)...

SHRI SITARAM YECHURY: Please listen to me why I am saying this. The
Ordinances were brought. Now after the ordinances were brought in by the Union
Cabinet, you are now moving that the Bill should be withdrawn. If the Bills
were to be withdrawn, why were the ordinances brought in the first place? If the
ordinances are not to be ratified, why did you bring those ordinances? And instead
of ratifying the ordinances, you are now withdrawing the Bill. Number two, Sir, as
far as these Bills are concerned, on one of them a Select Committee was constituted.

+ Transliteration in Urdu script.
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[Shri Sitaram Yechury]

It has given a Report. The Report is now the property of the House. Now we are
in the process of legislating. The meaning of such withdrawal, I think, is against the
propriety of the House and the procedures we have followed so far. That is why I
am only requesting the Government, the ruling benches and the Leader of the House
to please reconsider it seriously. Let us debate the Bill. We have already moved a
motion on it that we are opposing this withdrawal. So, let us debate the Bill. Sir,
as for one Bill, I had been associated with it as the Chairman of a Parliamentary
Standing Committee, in studying it thoroughly and giving a very long Report to the
Ministry which was considered by the Ministry. Eighty-eight official amendments and

some 98 changes have been brought in — plus 98 changes.

Then, we asked despite 180 changes, why they wanted to bring the old Bill
instead of a new Bill. That Bill was passed by the Lok Sabha. It was brought here
for approval. Now, at this stage, after five years, the Government is proposing to
withdraw the Bill. There has to be some merit and some meaningful consideration.
So, please consider it properly. I appeal to the hon. Leader of the House to consider

it properly. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Derek, you have given notice. So, you please
speak. ...(Interruptions)...

SHRI SITARAM YECHURY: Therefore, Mr. Deputy Chairman, Sir, I would like
to appeal to you to please accept our motion, which has been given on behalf of

our party, not to withdraw this Bill.
MR. DEPUTY CHAIRMAN: Your motion comes only when it is moved.

SHRI DEREK O'BRIEN: Sir, I just want to add to what the Leader of the
Opposition summed it beautifully. Yes, we have moved a motion because we are
opposed to the withdrawal. As my colleague, Shri Sitaram, has opposed to the
withdrawal, we have also given the motion. The spirit in which the LoP summed up
the entire thing, speaking for all of us, we hope because in that spirit if the Leader
of the House accepts it, then, it is the best solution to this issue. ...(Interruptions)...

We are all together. ...(Interruptions)...
SHRI P. RAJEEVE: Sir, I want to make a point.
MR. DEPUTY CHAIRMAN: Have you given a notice?

SHRI P. RAJEEVE: Sir, just one point. I have submitted a notice for statutory

motion against the Ordinance. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: You will be given an opportunity when it comes.

...(Interruptions)...

SHRI P. RAJEEVE: Then, you should have first taken up the statutory motion

because if the Government is unable to discuss it ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no. Listen ...(Interruptions)... No; no. Rajeeveji,

your objection will be heard when the Bill is introduced to replace the Ordinance.
SHRI P. RAJEEVE: No, Sir. Noj; no. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you please go through the rules that you have
admitted. ...(Interruptions)... You have admitted this statutory motion. The statutory
motions are also the property of this House. And, the statutory motions, according
to rule, are motions that cannot be left pending. They have to be disposed of.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yeah; yeah. ...(Interruptions)...

SHRI SITARAM YECHURY: Since that has been admitted that is also a property
of the House. But you are not disposing off that. The Government is asking for

withdrawal of the Bill. According to the rules, it is not permissible.

SHRI ARUN JAITLEY: Sir, I am extremely grateful to the hon. Leader of
the Opposition. I do appreciate the spirit in which he has made that suggestion.
Mr. Yechury mentioned twice that we should try and understand his point. I have
understood the point that he has stated. I have also understood the actual point that

he has in mind. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, my good friend, the Leader of the Opposition's

capacity to understand ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, we know each other for more than forty years.
We have literally grown up together. So, I know the way Mr. Yechury's mind is

functioning.

Sir, in all the three cases, Ordinances have been proclaimed. Today, you have
a valid law in existence. When there is a valid law in existence, that law has to
be introduced in one of the Houses, let us say, in this case, the Lok Sabha. And,
a Bill, substituting that Ordinance has to be simultaneously introduced. If there is a
valid law in existence, an earlier law, identical or otherwise, pending in one of the
Houses, as a Bill, become infructuous. I cannot understand the attachment which

some of the hon. Members may have to an infructuous piece of legislation. But
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since there is an element of attachment to an infructuous piece of legislation, it
does no harm to me if the calendar of this House and its schedule continues to be
occupied by a law which will never see the light of the day because another piece
of legislation, if it is passed by the other House, will be transmitted to this House.
And, once it is transmitted to this House, it will be taken up for consideration. So,
if an earlier pending Bill, identical or otherwise, is pending in this House, what we
are trying to suggest is that the Constitution of India has conferred and presumed a

certain amount of constitutional wisdom, as far as this House is concerned.

And one of the wisdom is that this House does not deal with infructuous pieces
of legislation. But if the hon. Members, because of the reality of the legislative
numbers, want an infructuous piece of legislation to occupy the calendar and space
of this House, I have no difficulty. Let it be occupied. Once that new Bill becomes
a law, the infructuous Bill, which today you say is the property of the House, can

be gifted to each one of you. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, with all respect to the Leader of the House,

...(Interruptions)...

SHRI ARUN JAITLEY: Motions to withdraw the infructuous pieces of Bills

may be deferred for the present. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I want to make one point. It is important.
Since the Leader of the House has spoken, and like he said that we know each
other for 40 years, and because he has spoken, I can also understand what he has
not spoken. The point is very clear. The term that I used in the last Session was,
and I repeat that, "because of the lack of the majority here, they want to use the
tyranny of majority of the other House." That is why this is happening. This is

number one.

MR. DEPUTY CHAIRMAN: No. He said he is agreeable to defer it.

...(Interruptions)...
SHRI SITARAM YECHURY: Number two, ...(Interruptions)...

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): Sir, he said "tyranny of the other House",

reflecting disrespect for the other House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is expunged. ...(Interruptions)... If it is referred

to the other House, it is expunged. ...(Interruptions)...
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SHRI RAVI SHANKAR PRASAD: Calling it tyranny and trying to be disrespectful

...(Interruptions)...

MR. DEPUTY CHAIRMAN: 'Tyranny of the other House' is expunged.

...(Interruptions)...

SHRI SITARAM YECHURY: My learned Minister of Law, you cannot expunge

it. Last Session, it is on record.
MR. DEPUTY CHAIRMAN: No, no; 'tyranny of the other House' is expunged.

SHRI SITARAM YECHURY: Sir, | said, 'tyranny of majority', not 'tyranny of

the other House'.

MR. DEPUTY CHAIRMAN: 'Tyranny of majority' I did not say. ...(Interruptions)...

I said, 'Tyranny of the other House' is expunged. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Mr. Yechury is insulting the ...(Interruptions)...
Mr. Yechury cannot insult the. ...(Interruptions)... 1 am sorry.

SHRI SITARAM YECHURY: Sir, what I have said is clear. It is 'Tyranny of

the majority in the other House'. It is not 'of the other House'.

SHRI ARUN JAITLEY: Sir, why he should withdraw is because the gist of
what Mr. Yechury says is a majority in this House represents the democratic spirit
and a majority in the other House represents the tyranny. ...(Interruptions)... This is,

in effect, what you are saying. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, Yechuryji. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you will have to permit me to clarify this
point. The Leader of the House has said, a law exists and an ordinance exists. It
is law until it is approved or disapproved by Parliament. The Constitution of India
specifies very clearly and unambiguously that within six months the Ordinance
has to be endorsed by the Parliament. Therefore, if not this, that Ordinance will
come. This Bill is already there. One is gone to the Standing Committee. Detailed
recommendations have come. One has gone to the Select Committee after the Standing
Committee. Detailed recommendations have come. All this is property of the House.

So, continue with those discussions and let us come to a conclusion.
MR. DEPUTY CHAIRMAN: Now, I want to ask you a question.
SHRI P. RAJEEVE: Sir, one important point.

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, I will allow you. I want to ask a

question.
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SHRI ARUN JAITLEY: Sir, I have a simple question. It is at the initiative of
the Government that these three will come up for discussion. We are not taking
that initiative. As far as these Motions are concerned, you may for the present defer

them. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, it can be deferred. ...(Interruptions)... The
point is, if the Government is prepared to defer it, should we have a discussion?

...(Interruptions)... Yes, defer it. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, Article 123 clearly says that. This Bill is the property
of the House. The Ordinance already is laid on the Table of the House.

MR. DEPUTY CHAIRMAN: So.

SHRI P. RAJEEVE: Let me complete Sir. The Ordinance is laid on the Table
of the House. An Ordinance is the property of the House. The Bill is the property
of the House. But the difference is as per Constitution's Article 123, this Ordinance
shall be laid before both the Houses of Parliament and shall cease to operate at the

expiry of six weeks from the reassembly of Parliament.
MR. DEPUTY CHAIRMAN: So what?

SHRI P. RAJEEVE: Then, this Ordinance will lapse after six weeks. But this Bill
is the permanent property of this House. It is not infructuous. It is the permanent

property of this House.

MR. DEPUTY CHAIRMAN: No, that is not the point. The position is very
clear. ...(Interruptions)... Please. ...(Interruptions)... Order, order. ...(Interruptions)...
Listen. See, the matter is very simple. You know that Ordinances are there. They

are already the law of the land until or unless you disapprove them in this House.

That disapproval has not been done. So, it is there. ...(Interruptions)... It is for
the Government. If the Government wants to bring a Bill in place of the Ordinance,
the Government may or may not do it, it is not our job. As far as I am concerned,
there are three Bills for withdrawal, and the Leader of the House himself has suggested
that the Government is willing to defer it. Then let us defer it and go to the next

item of the Business. I think, that is okay. ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF COAL; AND THE MINISTER OF STATE OF
THE MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):
The Members here who are opposing this thing must acknowledge to the nation
that they don’t want honest auctions. ...(Interruptions)... They want to do corrupt

practices. ...(Interruptions)...



Motion for withdrawal [24 February, 2015] of Bills 299

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... What are you saying?
Why are you saying this? ...(Interruptions)... Since all of you are speaking, I can’t

hear. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, give me an opportunity. ...(Interruptions)... 34
gHDT W Al die &I Al ST ..(aem). ..

SHRI SITARAM YECHURY: You are denationalizing the coal sector. That is

not in the interest of India. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, Mr. Anand Sharma.

SHRI ANAND SHARMA: Sir, I have to say something. I am not getting into

...(Interruptions)...

iR, 99 IR Sy aRadd @A & I HA (3 GBI AESH): d
g ot T8 HRA 3R SHR W 8] B I ... (D). ..

HAR SR o denfiet w50 (o A e gwe): W, @ SR AR P 98
fpat 989 Brfl? ..(ag™)... 89 a1 7 9§ 99 g &1 ...(@auH)... 39 SHR &
Bl T, O {69 IR 989 Y1 JMMY? .. (TG, ..

MR. DEPUTY CHAIRMAN: Sharmaji, we are deferring it. So, in the light of

that, you make your point.

SHRI ANAND SHARMA: Sir, I am on a different issue. The matter is not of
deferring. We did not say anything to that. [ have got up on a different subject.
Sir, once the Leader of the Opposition raised it and the Leader of the House — and
it is his understanding of the Constitution and the law — explained something and
agreed from the Government side to defer it, the House concurs with that. That’s

not the issue.
it UBTe TASHR: T 91 FHIC & TS T | ... (FIH)...
Y e et 91d o wEIK TR gE T 1 ... (auM)...
A SuquTafd: BT, BIfY, STaSHY Sit, Y& €T |

A S ¥ IE AT GRT < YA @1 &l .. (FAUF)... I8 BEl b AR
I WSHI B AT T B, e M 7 Bl, SHBI BH AU B &, Ig ToId Bl

If the Government was only interested to have the open transparent auction, there

was no need of this Ordinance. The 2010 Act is sufficient and there are guidelines
also. ...(Interruptions)... It is back-door denationalization of coal. You are opening

the coal sector for private trade. ...(Interruptions)...
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SHRI PIYUSH GOYAL: Without taking note of mining infrastructure

...(Interruptions)...

SHRI ANAND SHARMA: The intent of the Government is questionable.
...(Interruptions)... 1f they want to say, we have to question their intentions.

...(Interruptions)...

SHRI PIYUSH GOYAL: I am surprised that the senior leader himself does not
understand that they ...(Interruptions)...

SHRI ANAND SHARMA: 1t is back-door denationalization for private trade and
...(Interruptions)... is being done away with. ...(Interruptions)... You are saying that
‘we don’t have an honest intention.” They should correct that and the Minister must

withdraw that. ...(Interruptions)... Now, you must withdraw that. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, that’s okay. ...(Interruptions)...

SHRI ANAND SHARMA: I advise the Minister to withdraw it. ...(Interruptions)...

You withdraw it.

3 ThTeT SaSHT: fAegl 1 5?7 B 9 GICiell goll, S99 fdagl &Il HRAT
72 ...(GE)....

#} 3 I 9T FIN B, g8 AT 37 S|
ot UBTE TESHR: SHR! BIC F WIRS R AT Bl ... (=IIH)...

Y eV Tl MY AT 91 HR I B2 L..(FAYM)... S ART B T8l S,
I AT ¥ BEY 6 ¥ed H AN, FSH AMYDI B YT S ...(TILH). ..

SHRI SITARAM YECHURY: Sir, the Minister raised a point ascribing motives
to why we are opposing this Bill. Now that is not only unfair but patently wrong
also. I am charging the Government by saying that they are denationalizing the coal
sector by brining in that Ordinance, and they are doing a disservice to the country.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay, Mr. Yechury. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: Sir, ...
MR. DEPUTY CHAIRMAN: What is your point?

SHRI SUKHENDU SEKHAR ROY: Sir, my point is that once the matter has
been settled after the assurance given by the hon. Leader of the House, how is it
that the hon. Minister in Charge of the Coal Ministry makes this aspersion? He

has made an aspersion on the Members of the Opposition questioning their integrity,
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questioning their motives. That should be expunged from the record. That is number

one. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... You have made

your point. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY. Sir, there is one last point.

And, Sir, I have one last point. It is high time that the Government be
put on auction, to see whether there is any bidder for the Government or not!

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, I would ...(Interruptions)... 3mq df3ul
..(FaYTH)... Sit down. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, we want you to direct the Minister to withdraw

his allegation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I heard you. Let me now make my observation

on that. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, he has got to withdraw that allegation.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Yechury, I want to make an observation on
what you said. Please take your seat. ...(Interruptions)... All of you take your seats.

...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, please allow me to speak.
...(Interruptions)... 1 have been waiting for my turn for quite a long time. Please

make your observation after I have made my point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I want to make the observation that every Member
in the House is an honest Member and a man of integrity. Whatever they say
should be taken at face value. Don’t question the motive of a Member or dispute

it. ...(Interruptions)... That is over. ...(Interruptions)... That is over. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, please allow me to make my observation.

...(Interruptions)...
SHRI PIYUSH GOYAL: Please read what I have said. I have said ...(Interruptions)...
sft . weram @feed dwen: W, sH@! gauSt fhar Syl L (@auT). .

SHRI B.K. HARIPRASAD (Karnataka): Sir, it should be expunged from the

records. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Please sit down. That is over. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, if that is your ruling, please expunge that part

of the records. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is all. Please sit down. ...(Interruptions)...

I will look into the records. I would check the records. ...(Interruptions)...

GOVERNMENT BILLS
The Constitution (Scheduled Castes) Orders (Amendment) Bill, 2014

aHIfTe =g 3R iftrRar @3t (3 o T TRe): A SuaHraa
qeled, § UNa dRal § & "R, duiicsd e sfifsen sl § s Sifoai
B A BT YR B & oIy e @rggfad i) amaer, 1950 dem |fdem
(STERT 3R TR Tdell) AT SIRIAT S, 1962 BT AR FeNET B dTel fIgaa
W fa=R fear st

STFHTART ARl # ot St Fene fadee o forar &, S gRarn, v,
T Bl 9P A1 B 1Y, SIRNES $l Ul ‘SORidel A9 § SIHT Sl o iR
WHR Rare # 9 S0 veR & ufafee off, 3@ &9 S SRS & 9o SIRIES
B BT UG S Y VT B

HEIqd, o 99T ¥ S SIYfud Sl ®I, S Srgfud Sl & ggiaren
T H S S E, S9h] ARA GRGR d] I WRERI Bl AR H e arell
ggfaa Sfa | Weafrd < gfag] €, 9 781 i el off, saferg S f2a 7 uw
UPh HRIR HSH SSIT AT 81 Ig Sl YIaeT 89 o X8 &, 9P o & v dad
Igel HRd o8 WRPR fIaR-faHel &b WRT WRPR & U WG Aoldl g, a9
YRT WRPR $9 TR JOAT AHbRT 3R el o9 & for yRd & IR S+Rd
P U B9 Y BT Aol gl 3R IVRER SR & I o 9 R T e 8,
Al IS9P 918 BH AT ST AR Bl I A9 & Y IF5 91 41 9 Ii|
DI WO &1 SR SIMI SHTE1 | HeART 81 Sl 8, A1 89 S99 UR 37+ FeAlT < 8
3R BT H AeNgT PRb IH WR<g H O SRl &1 Ieelkg 81T 8, SH! 94
I PR <d &1 F-T Sl IR AT TR B, IFH 9T WRPR DI ARAY off &R
UG AU T A1 IRSMSMS 7 W, I ARG WHR & IRRER SR 7 A g
&1 & JT Irgfa ST ST | ol weAfa &1 81 safay 89 I8 fadue A Wed
& A IRIT R 2 &1 H SR BAT AR [ e s wargAfd § qiRd wA
H FEA A | gre|

The question was proposed.
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#t & va. g (SR ucen): SyFHafd S, § et s § P 59 Agayu
Heie g T eReice™ (Fedes BRTH) IS (3HsHe) f[dd, 2014," & FWR
319 G31 dlei BT AlpT feaTl AR WG & 3eos 241 & AT Y Favel 8,
RTHd T8 A U8l 1950 H I WRPHR I AR i, RIHIRE ddx 3R Irsguf
St & ERT ST ST B gl B eI fhar T, Wife S9e -9y I
il g foear T & o wfasy # 39 g § 6l &1 Frarern 8 a1 Sirs
BN 1 98 UIfeRImic & gR1 sfisHe [9d ofax, S & A1egq 9 far s |awm
I & TEd A A Sl 39 I8P BT bR AU T I8 MaeIhal Al R ST
b I8N W $HHT oot BTl 3 STEI W BB A ST DI ST
g SRl 81 RFd gar wreal § dlefl Sl 8, 9 g Ol 8, o9 & arag § 9
It ST & Ady @t €, S ST # S faare g 7, S S & A 96
IERTG 49 Y8d §, Swal Bl Siled & N 39 fage & aregy o e i 8l

§ AF- 7 S &1 39 919 & ol MR &dd &o & fise w9 # e
gl IRE BT IRAG 3R 3T o7 iR 9 e foar o f& emuds gl i fya= ot
W Sf9d ArTel 81, S 9adl ol WY SR g9 R ¥ fF e S aRE @1 Uh
UG 3T 8, Ol IR ISl o G B STRIES & SRTad & 9 3 dfaems #
Ul & fp STRTIA § BIH-BIF A AT €, SABI Seaid B, olfh STRiad Bl 39
SIRIES I SITdl 8, SAfU Sad! 3mavaddr o, el I8t fhar S &1 &1 91!
gRIOT § Th U, HUllcd H UH 3R NS H ©: M-l Uiol H H9NeT &l

T 7, e 89 98T B Bl

AT 1921 Sft 5 $9dT Soorg fhar fb saa! ufshar RgiRa g1 sab v va9
Jgel IR 98 ORGR W 3T 91RY, g8 3T iR Iq¢ 915 AMIfoid =TT 8k
ATHIRAT T gRT FIY Ug SUD] IVRER SR 36 Sfear & arg I
ST B, 98 SA®I TG0 BRd &, FHIET P & SR I8 I Ysargd iR Hwf
HATH Bl WO Bl AR FHRIHD AR 37T, Al SH ISR IYfaa ST 3mIRT
$ WEY P oIy, Tsarsd & fu 4T ST 8 3R 3R ! Wl AHRIHD HRIN
3T 7, o Y $fae & Sax, SS9 9N B R Ig 9l & wU H I a1 8| g8l
ST AR AT AT & |

1 AR @3 S A uge WY e e or & sggfua iy # emet S-S
SAferat, SusTfaal AR s €, 3 | S9! Jfad S & wq § {1 g
IR TP d 9T PR AR Flaerg frer f, S & sl Sfy & av | |&ferd
B B1 $9F U-A1 § I8 W e A {6 oFd 59 WWHR g AT a1 A
<l & b gl Iggaa ST 3 [iEera fham STy, offdd 996 3 3 RSae &
PIC H ST gelas] B! BT, SHBI B H d E-HIA Bl 8, AV 39F oIy
Al U yEgE gF1 @12, 96 fu ff U B 991 A1ty {6 PR 39 R B
SRRl ®1 eMAA PR & a8 A ST BI MEIE] d <l 8, o I IRACST b
e | Rordee &1 uraem= W 891 918l 98 A7 $heel B
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[ . vt gfera]

T 9d ¥E © fF e o erggfad wifd # |feiferd €, Sdl oFd dRE @
SRATRAT W, BTSN ¥ TORAT TSl gl Ik oY i GfAuTy &, bl H 3fRer
ST U@ 8, Afp oot ff fopelt off By F TR T FSR B, A By 'L A
FCIRY B AT S FSRT Bl A H A IHHT IRE0 H7 Bier R AL B

gAD] BT I BT UKIE U8l A §l Ugcl I8 ST §HT I U1 g7l AT, ol
S g Ul Aot fog & 18 o e feRorde &1 urag o @9 I8 $81 T
fr a8 Rode™ 81 dfew SRudy™ 9 omam g, safev ale 991 § I9dT AdbT
T, AfFA e FHT W B & 915 98t 98 f[9d o 8w § 9 w9 o |
Y M 6 I 39 W Sed] F Feal 9 AN SH I dAld GHT H AN AT 1Y
|AT H A, AT I8 A9 S) P 8FT AUl 39 R 9 Tl B 3 FEAhd
2, fery sHd! M ST ARyl

TUd Reservation in Promotion & favg o O DT XTSI 4T J U RRIBIR
WfhT 519 98 ol |1 H AT A1 Al 99T W B & 918 98 98 BT ot o
Bl AT Y8 GHYA B IMALIBAT §l TH., ANRIST b4 H I8 Blos (bl Sl Idbl & &
S Adarfe grae €, Haure Wees €, 9 constitutionally valid ¥, off SR
FEl [ sHa! e @1 I, $ Aldbs IR By SV & I St araa 7 o
W) Jpas § AT $IPT adequate representation SRl ﬂﬁ? ERl Cﬂmﬁ P YT B H
HfTs off, ST 59 HSAE B X I3 & oy Iaf W Afde Fenes wRqa e
AT 98 AU INEE ST 99T W U 89 ¢ 918 Al 99T § T, offhd @ld
I AT B b 91 98 W o & A7l gafely A HE St 9 WRT U8 fded ®
5 S8 Al T ygd B U AR SIRYIET oAdhR T AT T BIs fSUCHS B 37T,
ofth g8 M9y Fefd 7, SAfU 3T 5AH U8 &Y, 3 dq, g SIa] STl g

S & Y-, 'Y IAlST & AEel H I YREM §, BT ©, the Scheduled
Castes and the Scheduled Tribes (Prevention of Atrocities) Act €, Protection of Civil
Rights Act 9T 30 /@ Wt 99 € | 396 Y-, AHNS IR 3NfId IR-a=ra<T
TH B & fog Special Component Plan, Scheduled Caste Sub-Plan 3dT Tribal
Sub-Plan ¥ I8 U@e= © b 39 T B RIa- SE9T 8, SUP MR TR T
H golc @ S 3R 98 had Iai Aol & folg wied R, =1 Arormit
W d AT S, ST exclusively SUT TS & benefit & fIU € | 3FR AT 39
W WY A1 gdl Fadl 7 f6 8 I WHR 3R s WHR Ig Fedl dal § & &
SEH X1 Y19 9 2§, 89 399 @dl il IR I §, dfhd o9 89 qud © 6 I8
e AR IR d gl & dl 84 I8 TP o¥d Bl © (P I8 AHEI ISRl
W @Y gl gl 9 3 BIEAS W WY gofl Tl €, g9-g¢ Yol WR Td gon e
g f&% I Special Component Plan, Scheduled Caste Sub-Plan T Tribal Sub-Plan &
T He € R T &AW S @4 P} QAT g1 FA9 I8 A Wt <l off fF s9d
SUR W B 91 AMMRYI AT UG AR 7 3TH I8dl Bl 3R 39 IR BT 7411
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FHUch WHR 1 59 W U8d B AR $9 TR BFA 101 $AMIY Hg RBR &b §RT
A 39 R B 941 AT AP b ARPR & G HATGAT b HUR 1T 8l I
A ¥ I8 wae A 891 912y 6 S Af¥eRT A1 SR $HGT UTed T8l Bl
Hhed B SAC HY, IAD] Told deid A SKATA HYl, S9h RgaATs dRdATg Bl
Sl ST T I e 8N d9 O gAY Sl 99T Scheduled Caste Sub-Plan iR
Tribal Sub—Plan%Wﬁé@TW%W%ﬂf% ﬁ?awﬂwaﬁawﬁ, SEl
P! TP IR-IRTET WH SR Al 3D IS IR-IR1-T W @A BN, a8 FuAT
URT STET BN

§ foRIY w9 I AEER A7 S A I SRIY RAT AR [$ 59 G DI 954
Al SHATT B IHAST BT R BT ST FT I 9 AR T, 9ol 39 W W faRiy
®Y H & o1 A1Egl 916 Aed WERTG ASHR Sl Bl 26, AR IS TR T
Igd g1 RIS I @ a1 oY A w ST W 'W Al 7 39 aR 7 sl
IR A TONRE B oft T AW IIIRIY HIAT A fF IF@d! AfhAT B M d
IR AR AF-GHM A T 83T Sl AHST 2, 39 R g1 A HRAls Y| Y Hael
ST @Y 6 I g T S $ AR W AR AETYRNl BT AR B
g1 ¥ JATIPT 98T AMURT § 5 NI 59 BT Pl Vb ALNET [ & W9 H AP MY
U B, ®9 g gRae frer g 2Rl ol sue uw BN & 9 9 gfaeg S
el g gl st & W § 59 Qe &1 9w HRar g

1. IIERIAY Sfedr (&7 Uee) : g=dIe, SUHMRT #Elqd| IR<d § 99 &
A R B, B e A oY AR AT HEI 901 A, drell § dhifers gRRfRl &
BRI F S AN I ST & =i A 8, fbwg SR & BRI 4, g8 Bl
WY IR & SR A S A g Y, I SR S Afferd B BT 9
QHY-HY R GREE] $ AT F BT AR gl I8 W U § Ueh Surd fhar
& I AR G S A T | g9H del Tl & fb sRamn § ufdfee-19 b e
W S ggd g8l W wnfid ot Su% we W ufAfRe-19 & errla wdiRuRfl, e,
H A, JFTER $ SR A W I8 Sl 3R B ST 8, BISI-ge! AR & RO A AT
S 3R Bl ST 8 S¥b BRY F d AN g O & ol [ 9 e, sfter,
ReT) e @12yl Safely BRAT & ofer I8 YR &N BT B g3 & 3R i
I TR § fF §9 GIR B B B TP AfhAT 21 A VH BIE AN ST ge
anfdres =ama | dfd dRT @l o1 AfRIferd R @1 Ua Ufhar B SHH ST BRh
IR T 9 AT aR<Id H S9 YR D GGG & YA A JHIIT 82 SR Siiferdi
B gam 2, U|T WS Il 21 SN $9 UBR & AN 81§ O TS § G
P FAER el 81 UIdl, S9P A1 IR-RTE HT AGeR A1 § MR O fHat ff
W IYIN B b Y Ra & Afqers § 4 IR wrge e 1w &1 daRE-17 F o
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[©1. IR0 Sifedr]

FE T {6 39 TSR B IR GG B FAG AT ST © Al IE "GINPA Bl
T fopar ST 2" @1 21 a7 B M fh 9HH BU W AaER BRA 9 S9d] dferd
AT IR 8] §1 39y U AR Al BT AfRferd R & SU & w9 H §F
T § P oier A1 YR SR WAl ¥ s <qr 8, oter W1 wel H e &
g fooeg AP WU & 319 W 98 PaTgd SIRI 81 §9P HRU ¥ Sl 3R 8 8T &
I HIoFTerdl H, gH A H, W B B SEl W), e WIEl W 3R 8
Rl W) 912 98 T °1C & R 7 81, TR & A W I8 q&T JgT &l STl
RfF g 39 AT BT 8, 39 UHR df it s €, S961 991 - $I e
H 3R IR & g™ § S we 1 7 fied & &R, f6 g wRd & At @l
AR Bl P AU T4 XS M1 & S AGh] SR BT Sl o1 §, qddl
FAAT BT IOl <41 &, I, Woadl, GAdl, 9gdl, Fadl T BT ARTHR g6
HH H GHSIT T8l 81 ARVl §9 UBR B 96l B WIGR A8l fhar S amfey
Ig Apdd & faog g1 59 AR 1Al &) FATT B4 & IUT b 7 § IJg 99 fhar
ST & 3R IAS oY gHg™ By SI1d €1 I AL & YR W I 1T ST
g 5 3 ofrat, 3 @rT e U € SR SR A F RO I AR §ADT SR
IS Bl el BN g A I S b & ANT &1 VA AL PR P BRI
9 BT MR I W Y9 7 & 3R B o IVRER 3 I Bl &, I ST o1
M, S9!l AR 91 R 3R SH¢ JIAT & AMYR WX, S & YR TR, IS9P
UHRI & AMIR TR 9 39+ RUIC U9 Fd &l 98 B HHeE # S & To1 HHeH
I RUE H3Tery # <ar 8 3R HATery WRATd d91dhR & biade § Al & SqdDI
qIRd BT & fory JoraT & 3R iy g fade & wU # orar Bl 98 fadas & wu
H aar ¥ 3R fhr Ireufey S & I8l 9 e ORI 81T 81 39 Aa)g @ Aihar g
IEH Sl AT ge Y ¥, S S PR Bl I YD WA B Silfe ifEad wu @

g IRIYY HEH Bl

Piced § ufafedr 23 & favia off, S99 Widl, o, g, 9%, AR, dIs%,
gt - A Pad diell & BRU A1, (KT BT BISd), HocdigR, d TSR el 1T
Bl 3 ueR 3Nfeen # ufafee 26 9 27 & M WR GEl, 96, I9Th, IoNH— I
W § g, offh STIR &b BRI DEl-bel geb 8 g, SUH GuR b T &1 wfafee
27 W TM, SrEl, gRAT M, JgRAT S, AGRAT SF9 - Bl SISl T Bl gl
44 3R 45 F WM W W B3N, WA BT AT &1 IAD AN 45 H Pefl, TYTT
FAT, TFAT Hell, FIRGAT Befl, AfCAT FeAl, MFEAT BT HET 7T Tl 37T Pl H A
THR & I8 ) S Sl & SR B ufafee 46 ¥ @eTd, Wed, Wed
Bl UfRfe 91 & UM W XY, JORT BT ST BT YA Bl S AXE SRIAA b A
R SRRIS QT ST B

e (GTeRT IR TR el # Srgqfud wifodi amewr, 1962 ®1 gl H
gfafee 2 & WH R 99R, Afed @ e fear = g1 59 axe [fTad vy 9 I8
U UihaT 31 39 U d1 b § P 89 39 99 &I AHfad R B 8, offh Afeyferd
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PR F 91 99 A 9! 910 I8 & BH 3 < & U AN BT AT ABR 3R T
g1 " FHS B g A H M € ded o 2" e Rigid @l gfd afe gd e
g a1 ffead ©9 ¥ 59 & AHIfie WR BT aRER BRG b AU g8 IR B gl

qr-g-91y al § G g ® 6 e ant /e 9ffie WR B HuR T8 o
ST U, YT ST @ STfad Sl & dlT 39 e WR Bl I T8 B
UTd, 39 avE 98 Rrem &1 3far Qifedl d% 41 Y87 aren & Jife e & smuR )
& afed o1 @fdaa i g 21 safoy s9 dr & fog Rien @t gfd & forg &4
ey Surg w1 B, faRY ea <A1 NI §9d Ui JISTR T8l § 3R 39 BROT A
SR TRIg & NG I8 O 21 §9P IRAR H GUeal g7 d@ A8l el Idl §, S
WY 3R g’ gl o1 o T8 e arar 81 safey wai i wu 9 Sifa &
GUR BT B &A1 g 370 dRIP I B o1 § 3R § IRfe o=l g fF Ay
H3 S & g H Il BEI Bl BRI b g W SUR fHY SN S R B /A
§ 39 a1 &1 999 Bl gl g7are]

sft femR e e (SR 99w AR ST "eled, § FHerard aret
D WG U AfagE @rEgEd S e ded [&9Ehd, 2014 H (U e
U @ g dlel $ ol el gall g |

H AR YIhER ATEd g AR U Sl Bl ggdie odl § | H8led, s8R,
Flcd R NS Todl # rggfad TRl B Gl BT YR A & folg dfJem
(g i) amee, 1950 dAT WAET (JERT AR TR gdell) YA Sk
3T, 1962 BT AR e B4 & oy ggs dwar 4 & @y § oo dengd U9
PR REl § -

IS 2 dfadd 18 & e FrefeiRad sid-wenfia fvy <Img, ereriq—

(S8.) ¥ 18 SR UG¥ H -

(1) Fffe 18 & I ) FrEfaRad afkrenfia feg smg—
"8 deIeR, fa=",

@ ufafe 36 & M w frEfatead gforenfig fey smo—
"IitE, MEAT, R, HIY, FH",

@) ufafe 53 & M w frefaRed gfirenfia fey smi—
"53. HSIAR, HeallE, $hac, ATsl, T, g,

(4) ufafe 50 & WM w fFEfaied gfirenfug fey smo—
"59. rAl, IRATCAl, AR, JTHR"

6) ufafe 65 & M w fFrEfaiad aforenfig fey smi—
"65. RIUHR, F=R, Fofd"

6) wfafe 66 & wwH w fFrEfalag gforenfia fey smo—
"66. BT, BT, 4R, diaR]”
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[T faemR s foeme ]

HEIGY, IR U ® 17 UBS! Siidl (P8R, HIUY, Hdac, Hedlg, UG,
PR, Youfd, diar, &g, 9=, oW, 99R, 9199, qRe], MiSA1, ATsil, Jur dgdn)
DI TG ST H ARG R TG UTd UHA/THST WY Ud TiRIE0] | gIRT
ST el AA&T0T/3TeT JTRYT Afed YRd ARGR AHINIG =ITI Td SffHTRd]
HATe, s faeell o1 10 A/, 2004, 31 f&F=R, 2004, 16 78, 2006, 6 FT=R, 2006,
12 Sal, 2007, 4 A€, 2008 AR 15 7€, 2013 DI SR T2 & AR &I 73l
S gRT 95 |&AT 3AT-601/ATH-1-2013, 16 &R, 2013 &I WS AT |

3R TR UHAIH WA 3M1-517/AQH-1-2014, &A1 1 3R, 2014 §RT AT Fo=
3 S ¥y (O S BT STRIg AT TR

ATYER, IR Q¥ WRBR g ARGR F IRE PR 8l & b I S 17 Ues]
SRt €, S g9 gataardl sfaal €, S9el 8l faar g 9fe e a8 faa
3T B, SHfeTY H STRIY AT AT § [P IR Yo% HRAIY H G TSI e are]
U< 8, S8 Sad Sl bl ST 8 ufaera o iftre 8, 399 65 I 90 Ufqerd da
SRT ST B SaT-IT9 B &l $7b 50 TR ¥ e goy ffera § e
AT 80 Ufcrerd & arferes rf¥rferag €1 970 oot # faarg, Shaw ell, gy iR
Rl @1 el ¥ doler, TS, A3ER, URil, aRAT!, RIeTHR, gRET &I IWuRY Uh
SR €, Rife I 396 afgarel 9M g1 A |died Sared T 0 81 W HET
M AMTog TR, USSR 1971 U 2523 H Wgal WIS &I YRG! Sferai bl
e ST ¥ Afferd R &1 AIfBR AT, S 9gel 9 ge T off, olfdpT 52
3rg Al srggfaa Skl ¥ e T fbar T g dn <9 & fafe rsdi § Ay
qHET B ISR B WMH-UT, I8-98, Wel-18, ART-Rars ge S 2 e
Th-GAR ¥ IICT-IET BT Fdg 81 Sl UGN DI GAIIard] At (qbr TH) S
ST 8 | 3TH H SIS, Sel-ATall, Shadi sifer, 9feem §e 3 fdg, Siferan sed,
STAl-HTEl, BT, B, HER, Hoalle, W & faoell H Hoare, FrqRT # Sferdn e,
HER, H3IC, SINIEE H ISR, TS, ASAR, ALY U H DR, AR, AEf, 736K,
HERTS, H Blcll, AEIGd Plell, HeER Plell, SR Bl TAH/TAST gl # e B

HRIAR, SR UGS & A%l IeX ol 99T 89 I 8AR Udh HRAI S+dl el |
NI §, d Hodlls Aicihde I gAPR MY &, Gfed S & & | Sd! qaigard
STferRT &Y B foam ™1 ® | 9RT $e1 BT Adod I8 © fb 3= suy e fear
SITI $9P JTATIT RETV F A & HRUT hg T USI WRAR dI AI6RAT H D]
YRNERY 90 §1 IRETOT 9 el & BRUI $= TSI JAT AMSTTH, MSYITH Bl
MR 7 wrfier 78 fira & 2

AIeR, fUsel 99 § 919 Ud 3R FeNe ST o1, d9 89R AFHT I 3ee]
STt WY 27.11.2014 B AR AEING =T STIGRIRGT §2 A Al G491 § HaT o7
f ®ER, HIU, bad, Heollg, T, PR, Fofd, i, fde, @R, IR, €N,
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M, qRIET, ST, Al b1 srgfad i H e fBar Sel s9d felrdr SR
Te W g A | 8 Sft 31 WRBR A1, A S8 10 FRIER, 2005 Bl I
SRRl 1, et i, AT, Jorifae RART et §, STd! IR 1GR3l
H ARETT B GAGT <7 BT B BT 24Tl

AYER, SR USe H A ARFelel Aed Bl WRHR o J: IR WHR gRT
AR TS SYFIAThd ol AETUN/IIEIIT IR H S SIadl & ARTRGT & forw o} <
sgqgfaa snfa # wfffad g9 =g aifed falrea, draan g s wad &, Y
A gU s Igqiad S H Ao B gq A 15 WRaR), 2013 BI Ul
Uae AR Afed $5 WHR B TG Aol Bl 39S 918 AR 9F IR, 2013
IR AR, 2014 B ST | gg™ HAT S | W) SBH SFRIY fhar € 6 59 ) o
o foram STy, oifde ol 9% e ARGR MU 81 of UTs | 89 RIY BT dT8d
g ¥ IR-9R 3w @ oo S © f5 ST W1y ofe gergd el § | g8 a1 diage
H el 8 6 5 & A1 gargd &1 FaeR Tl [BA1 S Gahdl § | 89 A
31 Sft § I8 SIRIY ST 18 © [P g9 927 & qrave Hl 9@ gIiarEl sifrat
BI YA SRl B gl F enfie T fdar S @7 Bl

Held, § I8 PHel d1edl g (b AU f[ag99d H, S Se)I-TR-gdell & ey
RIS GRAT 2, GfT 17 § =99R' & 1 RIS BT Sirsl 3R 3= qIigaret STy
®I el 7, I8 W 17 g Sl &1 Sied o & &1 71 g9y § e
IR HRAT g 6 S URard s U dfed § ek SHP 9N H oY ' o © P
SR USY IRGR Bl U fear Bl

MR. DEPUTY CHAIRMAN: Please conclude.

2 R wRie fTe: q8iey, § dracs o) 8l gl

A HA S, AR 4 A St ! aR-aR A fog w2 ) swferg 3R
e & 5 59 IR 9 Foi fon S =1fey) S@ sy Sfa oy v &
O R B <& T2 A weE AwE SN @I, it BT € H Q1 o wiee g 6
St 9 forg €1 89 W sl fER w1 =@y

AR, U fafa & | 99 ot gfe <@r oy, o o Wt o Sifaat U 8, S
Il 8, SH SMREVT BT o4 Al el &, lfps STP! ATHT 3R Y= H HRNERY
B BI 21 3 YR IR 8, BT ¥ IR JHE VY Shfeai €, S St oiifad
3R o wU § wHE B gy Al srggfua SRl A €, 9 Skt sy S &
Hic 7 A gdl 81 Ol €, 9 SA7ET A o SRt €1 89 91ed § 6 SR ue e erg9fa
ST ey A B IR A Wl RUIE 9RA WRBR Bl TS 8, SU DR fhar oy
3R o4 fAgy® & A1 SW UK a1 SM¢ | H AUH] gyde <l g|
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3t 3rell oFaR IR (MBR): SU9HT HBIgd, o1 §HI I & (o 39!
EFAT | FaRT gBel A1 H A WAl SN Pl gare odl g 6 S I8 9 U
far g1 9% reeT A §1 39@1 &9 N W9HIH SRd B IfS-3Te 9 9 UH Bl
ST & AT B AT H PR S &1 $9H PO H-HGold 81 S I Py Sl ge
ST €1 9§ § U w¥dl & fb—

- IR/ F B ¥ TR AN e O Bl

ARIgY, Sifcdr 9Ted, ®fd Wi €1 SBM I3 o0 i # a1d vl g1 g |,
dl TrSfes HRCH HHITM & IIHT § 3R I'[M 9gd 378! I gals ol A TP a1
e H 3Mqe A7ewH J FAT Sl A HEA1 Al § (P piecemeal H AT A [ AT o
2 21 37U UH &9 SRR ¥ divil &l <RIyl iR W &g Nfed Arel g1 |fdem &
gRT 341 ¥ ASYeS PR B RSTALT BT ATHeA 3T & 3R RT 342 H s a5
BT T AT g1 39 T H TeaRk Byl IR T s wHeE o ff Ry
TS & 3R national consensus ¥ &7 & 3R ool =9 § off folt 7 fodl wu &
qE AT AT ATl 98 AWl I8 ® P B TRE 4 Ases dred @l foe § @
S H FB AR Bl ST B STRd ©, d9 81 Uees clsed dl fore # WY Sikeq
B TG ¢ 3R gaH I Refio &1 ®Is dud T8 gl

HEIeyg, BRATUN B a1 J&i BI S JE1 g1 § Aue! gar1 =rsdn g & sRamon 4
TP HdAl HT' gl O gPR F W07 USfes glved H AN g, 99 8 A9 Hdlel T
I8l I Hel & o1 g & Wa Hion v wmE, 8 8 a1 gaem siR fafeersd |,
g AR /M, IH B SRIIT U barar gifd fear o, fefame <se eiftg fear
BT 1, WifhT ATl & q1e, MY H Bl A1 Ysdes cled H A PR T,
St 91 B, 9 e #Rd €, Af 79 I oo wie e, b g9 g )
d JATHM ©, S8l XM g9 Bl P (AT 81 ITBT MH, UIel, WIH-U, 8-
Bl fhar iR g8 Tar palar & b 9 ot &) o< # d9¢-de d) 9 foran,
SAB] BIs ORI AT el 81 1527 SHT H 12000 HaTdH GHAAAMI 1 G B 1 4
Tels dol, e IR # Mud HIgT Yrad Sft 5 939 far 81 3y Y agf 9 | A9
Hdlel 7 TR B A1 b RIAT® ASE Al AR IW d EG gY U | IHB A1 (MY
S IS AISATh! B T2 B | 3T g1 foa fegergy, #vn ugel 9 B, ¥g & off, o
TP T34 B, B! ¥l S9N e BTl

HeIed, SO d1d 84 dedl dled © (b Wedrk dHel o, WY s HiwE |,
AIGAINCT BARH -1 TSl IxTs © MR Rrat W gfora wicat €, T dri 7, e
PR B A A 91 § 6 fafee diRTs A Uees drew & AMd d Reflo &1
BIS bar Te| AT I Y feg o], feg WM, S e A JEadr! eidl 3R JHH
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TATGIER ¥, 39 a¥g ¢, ga@l, IRy, uieary, e, 39 a)g & S Srfaat €, 9
i Sregee de & fowe # off, ofd 1950 7 gap 3iifsd & SIRY Refio &1 bar
S & R e 78 B @S terms of reference off, ¥ giATE WR off
o5 3T TT HYb A8V IR SR a1V, ol 3T g9l ool fSWegul MY PR IRdg
H QU P g WY A1 AEd © [P TH 99 & IMYR W P WSHE el B ©, o
g4q1s 9 Sl gfeld €, el # Sl gfefd 8 iR &s <Al 3§ ©, 8lald dl I8 © &b
BRATIT H A9 e Bl form &, olfds geR T & Jele, IRES & Jelle bal
SITGA? S9d ATdh-I49T <RIV, IHHT WHUYH SRIY, Sd! iR ft 39 9= &1 G
TR oA ST H dAdbs] dled Skl 2l ...(FAd Pt "eh)... I AUl e W I Bl
B AU SR AR BRal B

MR. DEPUTY CHAIRMAN: Okay. All right.
s} 3relt AR IWRY: b A1 Y T R B I8 872
MR. DEPUTY CHAIRMAN: Okay. All right.

it 3rell R IMRY: ¥ €, AR &, g8l 7, Sl Hall AT el 8, AR o®
QU T, 98 JEoHH T

Y STFUMRY: SR Sff, FHTG BIRTY | Hedre[s BIRTY |

it 3rcft AR IMRY : HEIGY, AT-3CHT YIS &, IfelT-37e FIRSTeR
S feg, aferd & gHem T a1 8, il f&g usd of SR s91s o R $9a b g,
IS A1 3T WG R B I8 &2 ol MY g7 fdd fAwamyl ...(awa o) €9dhy...
WI-AES ¥ MY 3a9 g < BT FaTed Tal B Fhd 8, sAU HBIGd, ATIHI
IE BT AT B 8, IE Wl 8, olfb & SHIG I & [P MY A=y # g1 faa
@R 9 Al Bl W FHIfed BYil, 9gd-9gd e |

ot SUUTUfA: g=Idre ART ST | Now, Shri Ahamed Hassan.

SHRI AHAMED HASSAN (West Bengal): Respected Deputy Chairman, Sir, the

whole process of reservation for the Scheduled Castes and including them in the

list has a long history. Gandhiji devoted his whole life for the temple entry of the
so-called untouchables. Our Constitution eliminated untouchability from the country.
The main drafting was done by Baba Saheb Ambedkar, who was the champion of

the Scheduled Castes. Then, for the first time, reservation was included or introduced.
[THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA) in the Chair]

The present Bill seeks to amend the Constitution (Scheduled Castes) Order, 1950
and the Constitution (Dadra and Nagar Haveli) Scheduled Castes Order, 1962. It
adds new communities to the list of Scheduled Castes in Haryana, Karnataka, Odisha
and Dadra and Nagar Haveli. It updates the name of Uttaranchal to Uttarakhand in
the list.
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[Shri Ahamed Hassan]

Sir, the socio-economic and caste surveys being conducted by the Ministry of
Rural Development and the Ministry of Urban Development must be completed at
the earliest so that the Government can easily determine which communities should
be included in or excluded from the list of Scheduled Castes. This has also been
recommended by the Standing Committee. The Standing Committee also pointed
out that while several new communities have been added to the list of Scheduled
Castes, the percentage of reservation has remained the same. The Government must

revisit the reservation policy.

In this respect I want to mention that in my State of West Bengal, the Chief
Minister, Ms. Mamata Banerjee has started a new scheme called Sikkha Shree aimed
at social and educational upliftment of SCs/STs and OBCs by providing financial
assistance to the students of sixth class and eighth class. The Government of West
Bengal has distributed 9.5 lakh caste certificates in 2013 alone whereas the previous
Government has distributed 8.11 lakh caste certificates in 2009-10. In the last three
years the Government of West Bengal has extended the facility of scholarships to
almost 834 lakh students belonging to the SCs/STs and OBCs. Sir, the welfare of
SCs/STs and OBCs is an affirmative action taken by the Government of West Bengal
to remove the persistent, present and continuing efforts of caste discrimination of
particular segments of the society. I would ask the Government to have a re-look

at the funds allocated for this cause. Thank you.

SHRI A.W. RABI BERNARD (Tamil Nadu): Hon. Deputy Chairman, Sir, I
rise to support the Constitution (Scheduled Castes) Orders (Amendment) Bill, 2014
which includes certain castes in the States of Haryana, Karnataka and Odisha in
the List of Scheduled Castes, including certain group of men and women into the
List of Scheduled Castes/Scheduled Tribes is expected to emancipate, empower, and
enrich them. It gives them equal share in the progress of the nation. Whatever the
nation earns, whatever the nation acquires new, it is expected to be shared with this
group of men and women when we include them in the List of Scheduled Castes/
Scheduled Tribes. What is the caste system? It is apartheid of enormous proportion.
It is Jim-Crowism of fantastic proportion. It is the most sinful act man can do to his
fellow human being. Untouchability is the most sinful act a human mind can think
of. Untouchability has deprived millions of people for generations together from
leading a reasonably good life. Life itself becomes a burden to them. Untouchables
in this country have suffered much more tyranny, much more deprivation than any
other section of human kind has experienced. In that context I urge upon this
Government to pay heed to the demand of Dalit Christians to include them in the
list of Scheduled Castes and Badagas in the list of Scheduled Tribes.
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My respected hon. leader, the leader of the Tamil people Puratchi Thalaivi Amma
has repeatedly written to the Government of India to include Dalit Christians and
Badagas in the list of Scheduled Castes and Scheduled Tribes. It is a long pending
demand. Let this Government pay heed to this demand. Thank you.

3t IR g (SR U<wn): 9EIey, |G (g i) saer (@enee) fadus,
2014 WX H 3fUel UTEl, SO FANST UISl B dRE A dld b (Y WSl B3N gl I8
figge sRamm, Huilcd iR siifeen Tl # gygfad Sl &1 Gl BT IR
PR F AT e (@I ST ael, 1950 AT AGH (STERT 3R TR 8delh)
ST Sl SMTaeT, 1962 BT R HeNET B &g Al AT 8| Heled, I8 el ©
5 |faem™ & gz 341 (1) 3R (2) & Iugdl & ARV A Al Il AR g
Y & & dy SR St (s $Re dTel /Ul & aaer SR fby Y
I R 998 gRT 99I-99Y IR 9N fovar Tar of Rad hoawy Hdid sy
HE &3 B BN B9 TR B AT STl &1 e 9 afFferd fBg s
P T SUTARYT IRATAT B Fh| o YAl IR YR b Hgl IPRER 3R I

ST STIRT ST B WEAf JAaedd 2l

SUGTETE HElqd, ARPR $ gRI I8 [Ag99d I a1 Nad $8 el 9
STl @ Srggfead iy d AfRTerd far Sy | g8 A H#3 Si b1 984 et
HeH B H TP HEW F GGG GA S ¥ el g fF ud gRT Sl 6
TETE B ggfad Sy ¥ Sie & wed SSR AT €, I 98d 78T Bl fheg
ST STl &1 =T gedl dell S RE1 8 3R AR Wfagre & a8 g
ST T S BleT 8, 98 Ia9T BT ST &l &l Uh d_% dl $9d! AT gl ol off
&l & 3iR 3TREMV HIC Bl I[N el o V&l &1 § M9 go1 =g fb 7 yar
d R I H G-I R AR ISl Sl g Y, $8 R B, STl
BI T Sf # Sire & oy 3R I S 9¢ T8 7, 519 SAD! AT TG
g, 1 T AT AT YA Y B ARGRI 7 AT AT T 9 IMREV HIC DI GG B
TG HRAT? MY 59 FaTel hl SR 3aT <

3TST QX Q9T H I il @ gTaid agd 8l 1R 21 I R amifora,
RNeAfOTe, SN I BT @12Q o1, Ia=1 A d% el gonl & | Ruem & a9l o
A R I H ggfad ST P Feai BT 9gd 1 11 B 2l S BN Q¥ H fRrer
TUE GIEsl B gal Bl ST TRIG BT gedr et e Jgvr TE AR dehdil o9 98
redt Rie WE T B AR, Al g8 ARl # Wt T2 A1 Aebarnl e w1 FH=
HRAT ARV THD AA-IT SN hg ORAR I USY IRGRI bl B¥1em & forw o=
e <mar 8, S waer g1 7, S TSRRE BT 8, S9e fv i vsfied & uge
S oY, A QX <R H R Wt ursde ey €, 99 Srggfua i & e o
I o & forg S1d g, A1 I Ugel U1 ST HRardT Sal ® iR wEl I g 6
ST WRGR F 3D B GBI UAT 3 SIYT, 79 g8 441 999 ) feam S| -9
e S U ST b GHY Ugl B ST B+ b fog dar Tl gidr § g4t
SIPT TSHH &l 8 Ui § @R 9 fen | dfud ' 9 €1 § "EE w99 o |
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[ IR 8]
IR B 6 U1 Uae fHA1 S {6 99 W el S WRBRI DI U1 Wl
SIY 9 {6 w9 I S9! BEgRT e SY iR 999 A ST TSHeH &1 S |

AT R I H IGRAT ST F BIA & W gHIER BT I 21 I w9 dfa
8l %2 § | g8 e Ardl-gasll Aiiorel & g ARPR BI, AR Yd bl WHR I8! 8,
e AT H SIS 3MYD! WRBR 8l YR <97 H, TAH Yozl H Aggfed i & aedi
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RET ¥ |
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H PBATdT I U 9, A1 744 BRIS 9T ...(AAT B "),

SUFTEI (ST, AIARMEY SAfean): i AF. SR
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SHRI T.K. RANGARAJAN (Tamil Nadu): Mr. Vice-Chairman, Sir, I am supporting
the Constitution (Scheduled Castes) Orders (Amendment) Bill, 2014 for including
some more Scheduled Castes in the list. After 65 years, we are still identifying
State after State. We have to come to a final solution. So, I, on behalf of my
Party, suggest that there must be a Commission and that Commission should go to
every State. People have become conscious. They identify their caste and then they
apply. It comes here after 10 years or 15 years. I request the Government to come
out with some mechanism to include the rest of the SCs and STs in the list. As
recommended by the Standing Committee, the socio-economic survey be conducted
by the Ministry of Rural Development and the Ministry of Urban Development, and
it should be completed at the earliest. This will facilitate the Government to find
out which caste has to be included and which caste has not to be included. This

has to be done at the earliest possible. This is my first suggestion.

Secondly, you are increasing the number. But the reservation stands as it is.
You have to find out some way without affecting other reservations. You must
provide some cushion to the incoming Scheduled Castes and Scheduled Tribes. You

have to find it out.

Thirdly, now there is no Planning Commission. What are you going to do with
the SC and ST Sub-Plan? Already, Sub-Plans have been misused. We have seen it.
My colleague, Shri Veer Singh, has just now spoken about the Sub-Plan money
being siphoned off during the Commonwealth Games. This is happening in so many
States. You have no right to take that money. The money allotted for SCs and STs
should be spent only on them for their future. There must be some strict approach
towards tightening the regulation. Otherwise, what happens is, people do not have

mouth. They will not cry, they will keep quiet.

My final point is about dalit Christians and dalit Muslims. When you are able
to bring Buddhist dalits and sikh dalits into the Dalit list, why not Christians and
Muslims? Some time back, our former Prime Minister received a delegation. He
had assured them that the dalit Christian community would be included in the SC

and ST list. I feel that the Government should consider this also.
With these words, I support the Bill.

IYAITEIE (S1. IR SAfean): #ff IMSN 3reTad |

st IS AR (BRI : SYFHIY Sff, H IRURIE (V) Ul & dqR% A
g @i Sfoan) erewr @ @enee) A9wd, 2014 1G9 BRA F U e
BN | U 91a Al Ig © b I8 W NI, Hullesd 3R IS BT $© Sl
BT IYRY B & oy 48 oman =1 €, dAfes a9l & Il 9 W go St
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MYl B FAT a9 3R GUR Folrd a1 3 ) SIREV <7 BI AMaIBT 2l FHIAY




Government [24 February, 2015] Bills 317

I @ar § 6 ol qhigwdl 7 I8 S fraren § 5 S aRe # oM ard weed
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R TA-TTd § <fAdl BT TR ST, 9 SRl = B fAem? TEaid off g9R
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AR TF AT B HERTE, § U IR GRIMC B OTR HrJIe] 3 g
SIS | AT @ AN B I8 YA, S TS gied oY, il oS IRE H Bl D
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31, fIoraasdt it (@& uQen): SuHHIeId 7RIS, ANH w3 S Sl f[9d oY
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FHAT Bl g
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fore 9 <9 enfial g arecht &1 A HE S 9 fae R @nedl g b T
Y P YR TR TP AHINTG FIRATRT, STH! MfTH Fawemali ik S9d! erford
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ST T & 3= Rem @ & fafafeat g @ €, 39 e &1 W) gedn
T ST 8T 1 3R H I8 &g & R off Taiic wped 2, 9 Rk ok R sreror
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H AUBT S b AR e Bl AR W DT HIAT AN 39 BRI & e
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BT 3MAAT T B Pielol Bl, THI TR BB WhIeRIY &l e 8, s
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ARSI IR Hu9a g8dT 2 |

EERIRRIDERGEETI I Special Component Plan &% §R ¥ 919 del 21 Ig 919 Al
2 % WReR T’ BIs W 2 T, ANEl & a8 F T 39 dRAE & I&AF & g
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S1. VT AT SIS (BTIAG): SUGHIEIE HElGd, 3151 |laem (Sggfad S
JATSTT 1950 (FENE) fIeIe® 2014 AT AT B, FoT4h AR SRATUM, HUlicd, AS,
ITRIES 3MR FERT U4 TR el Bl $8 A STl & 4, ATAE Ud I &
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TR I IR H I ¢ &1 I 81 YA AT BT A1 e 7 °T 8T 81 Y AR
TS, ORI 3T yeel § 99 T &, oMb a8l S© I S 7 AFeR
AER a1 XGT ST 81 39 JbR d g8 Agfad i Bl SRE0 o4 8l of °f
I 1 gt yHIT uF & folY SHB1 A 50 ani & fAere § g9 gF1 ARy 3R SHdT
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J1 B ) ST BRI, Burlesd AR ST 5T H S Sl &l T & Gay
¥ g8l W Sl 9 a7 1 B, HR T & 37l AR A8d | s9dT 9Hdd fhar
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a1 aReoT Al geMT ARy, S gHR AR 8 St ff didl, § sHer 9\ aRal §
5 o aReErvr 3 1 9Q15Y, Sid S Sl Pl 9¢1 Xg ol AP FaeT HRarsy b
TS T J161 A2 WIRIG SFISHR A Sl FUAT oxdl o7 fb S 2, Suferd, TR
g, I Pl IATSE Y 68 dY Bl S $ g Y 371 TP IAD] PO AM-FHN el
T A1 AL, SHDT IV BRI BT B B, dMfeh 3 dTad 31 § S Tadetarg
3R HIAGTE BT 931a1 $9 <% H 8 I8 8, go) WAl &b PRI &l &1 &, g4l @Is
% HRU Bl &1 gl A1 WM gied BT BE BN H AT HIA S A FdeT dRaA1 g
5 ST SqDI ST BRIGR 39 AT § I Sl SGYfaa il 3R SToffa § e
PR A-D AT &, S de JfAensi & A1 AT A BT P B3| H A Y
e wxar € 6 o= 1A H 319 Ush A& SR BT |l o1 {3l

2 e PAR AR (STIAIQ): A IUGHTedE Sil, AT A=11g Hal Sff = |fagr
H PO -3l Y—8 AN, FHAch, ST AR SERT TR Fdell & HeNET
TR T 21 39F NATaT STRTAA ¥ ItRIEe arell vy off 39 # B gIR 9ga &
Al 7 9ga 9 gwll @ 9gd IS) G UK DI 8, I ol g P iR A & A
SiI U STt 99 g3 €, S aR H W AR dRe o gawe &1 S aretl Udh
A 9ed 4 39 & ol AN 999 &t a1 i &l B

ARGy, fUwel R ff 39 IR § &9 9 a9 § 9df &1 o} 3R 9 dWall § q=
T 3fe9-foRTH 3 % g AT Al S9 ST & AN Bl I GG TE1 el gqd 99
H TS RO ST T | saferg #9 e ar ff gema & on 6 ey 39 2 |
ford, &= 9T § forg ok onRRay 7 Sl # ford anfr I8 o9 fr 9 forr <
Al e B gARIgRT | 8l

HEIGY, 39 H - 3R WY TSyl Y B TS 1 I H Sl ST S,
FIGfIT SIS aTel fUoe X8 € AR Tebell AN A 371 Y 8| Sh] JHU-UF I8
STeal g1 & 3R QR RN &1 SI4Tfh 31l SRS it <1 9ardT, ST el dalavd
Tl fiel, S &1 Idar forar gan w8 el a1 9 a9 gl SIgem| g/fay 9
ARE DI S-S AT H TSIl Bl W8 & AR HoA Al T ol SISl b
AT 3T BT TET 8l 3T I% A DI HIRMET HIY IR 7T o1 i 394 § enfie
81 @ ¥, 98 VAfBUl I FeT-37elT a¥Ih ¥ 37 Xg & STHT HEl YA 8] 8, aAfh
ITh JHV-9F R &9 S 2

AT SUGUTEe] Sff, o9 GfAe™ QU7 o IRE b Gy § g9l IRY B dl
ID! faErRYN Ig N 6 A Skt e, Amiisie g @ e I 9gd daeiR o
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IR 3T HUR SSTHR I H FHE WU I anfTs, amire 7 9fde wR R )R
P AT 7 a9 & AU SmReror &1 waem= e ™1 a1l YR aEy § 39 I
DI MG GY HEl AT T T8 I, Y9 d9 d% Fad el 8l Ghdl od b [ 9
P AR 3T A, WY G ATbadr 7 81 SU| ] A1G1 Bl Ibx F1aT qred HHR
IFASH T JACT-37T FHST I IT-3fe STrIi—Sll HASIR 9 fUe<! gs 9 a1 4
8 W&l of, 92 94l efe A #oigd g9 & I S foly 37ReEv) o) gawer &l o
U B 91a 8 [P 3 < Bl ATSME Y 6-7 SD BN & a1g 1 9% forg e
B DS JARYT LT B YIS Bl MY IR 4T H I, &1 WA Whod HEl 82 AR
=l 1 9 {6 9gd 9 wpal § B 9gd 7 IR AP I Wl & Tel 81 Ul gAY
B Tpal 4 Rierd & T €1 R Regd € W O 9 S T8 8, R Ed T,
T S B PR PR & a1 987 fJenad wa= 981 &1 3R 3y e # ot 89 @
Bl HUR IBM DI BRI &I BT Al foRE H ITb! AMAA b Phadl ATSl 9gd
D WIghs A Sy, &5 &R giagd e S, dfes e dh do dfaas
JYT BI, 9161 AR YHRTG FSHY Ared dt ol ar=adr off f6 IR 99t &l Tl
AT B, SAH B AWl Tl 8 9T S9ferg § Suw ST w1 =@iedl § (P g9
A8 AMCYHY & R B I ©T § Gl B & oy, S Hdd Bl T5 8, Sl
SN JARET0T 3§ e MY &, I9d foy fhR F faR fhar Sy, o S9a] 8% &R W
JEan e 91 9adr g 3R S Sl v8 T €, ST W ey TR faur a)

AT SUGHIEIE Sil, ofd W9 db $HB] g9i P 8l Il § fb A S R
TNT 8, 3MRaR 9! fohaT awy fear Sirgem #_1 fHdes & 9 o Ry 9wy
Y T @ 8, IO sal I el A1 HRYI AN BT I8 W del 2 Ih
g ST hed 3MY 8, ITh! IAdh! RMel H, Iqh A-3e ITIF & oy =g BT
12T, b d hed O Hal § WA 8l 9 & AR $9 R Blg AP o el I8! ol
ST HEl T Hel 39 ARET0 H Sl Ylagn I ANl &l e =gy, T8 A a1
REl 2| CISael Wa-WlH H I TR WM H 9 Sl & forg Sl 4T o <@ 7, 98
fl 3% & g8 I el ugd Ul 81 99§ €1 95 U9 R BIAR & RIS H Had
5 U7 Ugd, O I8 el B ARy, offdhd vl d& I8l 8 & Tl

(& Sumumafa T §0)

AT SYFHMT ST, I8 S |fagE (@) e o g, s9H $o Skl
B ARIAT BT BT AV 8, IADT dl 89 9T B &I, ifb 395 d1e WY 984
IR v, ggd I foe 941 g5 8, S9! 1 31U B B, B AMHA HI? 59
R AR FAT S ERAT AR B 3R §9 WR (a9 B Big 7 Dly U FawdT
o 3MUI B9 AN AN dTdl 999 H & fQF I1-9R Skl &1 enfie &_d I8, $9dh
IO U & QY & I-37 541 § gHD! SIrd-gdrel 8 MR S 9 gY AN
g, S0 A1 e forar Smg) QT gaven & fow § emuy faes A s gl

AT IUFHUTART Sf, 370 g1 99 41, $9 oy g=gare qax § 59 e
eI &1 RO FH Rl g
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SHRI S. THANGAVELU (Tamil Nadu): Sir, I am very grateful to you for
permitting me to participate in the discussion. I also take this opportunity to express
my gratitude to my Party Leader, Dr. Kalaignar, for giving me this opportunity. I
am also very thankful to the Chair for permitting me to put forth the views on
behalf of my Party, DMK.

Our Party, DMK, always works hard for the upliftment of downtrodden people.
Sir, way back in 1969-71, when Dr. Kalaignar was Chief Minister of Tamil Nadu,
he created a separate Ministry for the Scheduled Castes. Our Leader, Dr. Kalaignar,
started the scheme of building concrete houses for Scheduled Castes. Sir, this shows

how he is committed to the welfare of the Scheduled Castes and their upliftment.

Sir, it is under the able leadership of our leader, Dr. Kalaignar, that the quantum
of reservation for SCs was increased from 16 per cent to 18 per cent. Not only
this, he also made a separate provision of one per cent reservation for STs also.
Thus, he always worked to eradicate social discrimination, which is considered as

the most severe crime and the worst form of human discrimination.

Sir, people belonging to Badaga Kattunayakkan community in Tamil Nadu are
demanding ST status for them. So, it is right time to give them that status. Moreover,
dalits who converted to Christianity lost their Scheduled Caste status. Even after their
conversion to Christianity, their social status remains the same. They are demanding
SC status. In this regard, our Party Leader, Dr. Kalaignar, has also written to the
Prime Minister. There is justification in their claim. I request the Government to

consider their demand and bring a suitable legislation in this regard.

During the Winter Session in December, 2014, also I was given an opportunity
to put forth the views of DMK on the Bill pertaining to Sikkim and other States.
With these vital submissions, I support the Bill and also urge the Minister to look
into the suggestions of granting SC status to Christian dalits. Thank you.

7t faetia arR foast (@NfSem): SuqHf S, wq9 ugel a1 § W31 St &l g=ydr
<A1 I 6 9 SIART I8 AN A8 Weq & M A1 ©1 39 fagwe ¥ sRamn
3R Flcd & A A F $ TSR BT T BT foRe § e H=A B
g8 RN A1 T 8 21 I8 980 S9N bad A7l I il es! iR e wu 4
BT FAGR of iR g9 fove & onfia 89 &) ghaR il § 9 TR W) H3 St
H IARIY BAT AR 6 39 Sl & Sremar W N WBR 7 By 31 SATferdl
B 4 Tl fore # enfie R B RABIRY BT g3 € | $YIT 59 W 491 &7 <
B HE B By IR FAH TH A Bs TSI G DI fove 7 i B9 9 dfd
I8 OMd &1 H o garh Yawig H U4 URAR &1 SHdn § e Reder g4,
fore # 2, TR 5l dhal RO 4§ 39 IRAR & T tA.A). foe & 9ER €l
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gAY AR AP AEgH F FAT Sl F 3FRIY 2 [F 39 foe &1 ta IR 3id 4 sl
CRECIESIN

qeIey, 3¢ ITrdal ¥ 3MYeh HIH I A= T3l Sff BT &9 39 IR 9 e
=TT § b ST $g ARPR & Al faurn ok dh.ga.gel. 4 ga.. ik vadl &
TN & U5 g9 AT H @lell TS 1 39 Ul B WA & v 3y Werd ggd ey
T M BT A BIRIST BT

HqEId, Bs IR VAl RUId omelt € fF .3, ok wa.dl. s &1 Saed ax &
I BRI R Y G B 3T 01 & 3R B IR S Bs (e Bl 8, SHBT G
ST W el BT g 9gd THR A g1 A O, FHUAn g g9 ot <)

Teey, o9 ¥ Ta. ). 3R U9.<). W AR B "cAlN JIdR 9¢ I8! Bl I8
ggd e &1 a1 1 U geARll B e & oy S f9d Jmn T o, 98 Wi
P b I Bl S Sleg W Sleg U HIU|

qeIed, § I8 Hedl e 6 o WHRI AGRAT H 51 ANl I G&T 984
B 21 10 YRR | SIRT AN WRGRIT ABRAT H 81 I &1 ST PR 89 qad
AL 3R Tadl @ e =Ed §, a1 uigde dae} § $d fY SR o]
HRAT 98 SNl B1 SFRDT S faraeiiar 91 3 1 uigde ddex H ddi & forg
JMHRATCT T & AT W IMREVT & FIRRAT gl Y™ HAl S HT AGdhT A1, AP
e & 9 | O ART 8, 98 I MR 8NN, 99 UL SR TH.El W) ST B
AYRT ¥ 3¢ 3R I© FAM JgdR el ST ARBR Pl 59 R ¥ 379 AsH(d
g & foIT gge & B

HeIed, 3= H, § A St | Ry BT dredl g b S HivagT iR g™
T | ST €, S W S A BRI BT TATE BN gl Rl b AT F 59
e @1 wHeld PRar g g=Ere|

MR. DEPUTY CHAIRMAN: Now Mr. Minister.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also have to say

something on this.

MR. DEPUTY CHAIRMAN: But you gave your name very late. Okay. Just

make points.

SHRI ANANDA BHASKAR RAPOLU: Respected Deputy Chairman, this Bill
has been pending for almost one year. It would have been passed in February, 2014
itself. This order is being awaited by masses all across Karnataka, Odisha, Haryana
and several other States. At this point, I would request the Union Government to have
a socio-anthropological study in order to assess the occupational and social standards

of several castes like Boya Valmikis, Rajakas, Vadderas, in particular, in the Telugu
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States, and the issue of the Dalit Christians. Besides, there is a lot of urge to have
the anomalies corrected. As mentioned by Dr. Satyanarayan Jatiya from the Treasury
Benches, with the words 'Sarga, Visarga' missing, there is a sense of great deprival

among several castes which still have the status of being just 'Scheduled Castes' only.

Sir, 1 call upon the Union Government to have a comprehensive socio-
anthropological study at this juncture in order to attain a proper list and give it

constitutional validity. Thank you very much.

MR. DEPUTY CHAIRMAN: Now, Mr. Minister, please.

Y AR T MEA : AEAT ST Feicd, 39 fAdue W T=t # 9 16
AT Gl A fewdn foran iR gad wwedH fdar, § S99 dadl 9gd-9gd M9R
IR PRAT g 3R IRIE Bl § b J 39 A99% 31 waigafd 4 wiRd S|

Helqd, PV a1 dl 9gd DI ©, NDHI 3N WA I AST-37e T bR T4
< BT AETHYAT T8I BRI R H IE Py (b AT A1 AT 8§, W S 99l gs,
e A HATT, AMINTG < AR ARGIRGT #A1e A Fafea a9t i ) gs 3R
3 99 fIwdl W AR & Sfa9 <91 W forg wva 7€ 8, g § ga o) BE
ol g b g7 JdaR, fedar & 9 4 0 gl R &1 te fadye wika fean
o7l IFH B 9gd AR YA SRl F gIRETEl T B @i A o sk
I AN B SS9 SRRl A A ¥, wig e gfder @ e o, @' gfaen
IUAE BRIS| 379 A HEH a1 81 39 gofc a7 § W1, faeivex ugel fa 81, rgufa
AT gAR B f&T AFEY dhar AIg AiEd MR AT Bl PHUT W AT T8
&7 €1 9 9= # amw 7 &R wiRa g < <@ 8 o9 Snfodi & gafgarh 9 €,
ITH] EH THH SIS [T ©, SUd aN ¥ R A TV Pel bl AdeDHdl § A8gd T8l
HRAT g1 AT |- SABT FHAT BT 8, g 98d IR a1 a8, o JIerd &
MR R AT fye T1fe, I & YR R QIRETT M1 AT, VIR Uae &
IR H, TAERN H AREA e ARy, ¥ Wi & U9 @1 9 ST g4 A1fe,
IGD] SIedui ol 81 I8y, 9 A9 favdl W g4 Al | v uRY fdan
2 | ¥ 9 =@t § 6 WSS Yae &1 AMe | g9 e oRgd o 7, W a8
aiferadedl HUd & U IR 8 3R S 8 BAcT @1 Ruid g, 99 wR 8d
fAgae TR N1 IR S fAd9e omar 2, SHal R | a1 & TN S D)
IR BRI BT W 9T |

gfT Ares | wewqul geid QU €, 9 S 9 W& O | A Sfear S A
Al gema g €, 9 9 9 Q9 1§ 3MIR 3fell 3FeR SR S 7 g §RiA b
3R IS9P WY Pel [ IR-IR a8 a1 & 3R 9™ IR 8, A1 I8 Yhged i el
AR foram STI1? o1d H el W Il AT 6 199 ARBR AU 17 H Bi AT S
B G ST H e arecd 7, S9e U 98 vgd Tl U@ reddT Hed)
T 3R ST PR F 98 UG AR WRBR & U, A TAR AT & U
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Horell 21 fR 89 SUS U-IN IR IR R & fIy S RIS $I Hold 8 3iR
S dfagrE @rggiua Sk smeen, 1950 7, e R W) d it foes g8 |,
TP YR TR IRNE SIH] THUSS ST 2, SHP U-aN R fFaR o=ar &
3R R 9 & a1 9 &1 9a <d &l 3R d EHG! & HY oo §, WeAfd ¢ od & dl
R 89 99 W fIuR &xe Ufqded o7 & v S9aT Tl T & 9 UoTd ©
3R TEl SR Al 3R WEdfd § QT &, STAi RSMeNs MR THRA IR, g1
HEAR § § 3R ST WRBR BT G 8, dl &9 [9471 AT B8 & IHD! Wi
T Fhd © 3R T 7d g1 3 TIb 5 UlhAT PI, $H UNURT Pl S AU BT 2
1 MR TR 89 B Fhd B, 399 B U g9R U9 8l Bl

HEIGY, PV AT AR 1 HET 8 b TAR I8l & URId AV &, 30 I IR
w1 farR fear 82 1 § oy e SRA1 @redn §, S Afd $ER St 7 @, df
S8R &1 $dd TP TR 8HR U9 =, Il R3S & I fIariEf= g1 arat ars ot
TR 9RO faaRief= Tl 81 S URaTd Ugel U ¥, d URATd AT T (RSeS|
Rotge a7 Ay @ik Rolge a1 & 918 &9 W59 WRaR & fafaa # 991 fean fs
AT 9 WR $B WO HRA1 =18, I AT B § | ITd! [CWol} BT AR 8 | PR
d Blg FHRIAS fCwoll <71, a1 fbr I Pema <1, 1 § e e g fb R
BH I QIRORTS & IR Hoiil 3R YAl 3MANT & U1 ol S S=8ie Sl STl
& T B e @ oft, § qamr TE gredn, Aifer €, a2, 9dar 8, $RR g,
Ioaf &, @ ¥, dgael ¥, $ER T, HABL ¥, AR T, Aedlg ¥, 718 8, U T,
fdg B =79 9 oo e Sfa ol g9R faReEf= ®, o) G9a! Roiens 3 Rorae
B foar g1 g9 R A I AR & 9N gfafehar S & fog o3 wo g1 99
ST IR MG a1 89 99 IR fdaR &l | 3t UoR o IR U &I Sifrdl &
aN H W ®el T gl H e s dredr § fF srReiiens 7 R Skl w1 A
foram o, =, W1, oMe Sferi, 89 Add! Rolde $) 37 @R g9 SR W9l &
WHR B! fora], I8 R $o forar, g9 R SIRSIeNS &I Woll, JRSTes 7 v
A Roae o faan 899 24 914, 2014 BT 96! 95 Wl @7 & (& 39 669§ MMPbT
T BT &l SR TSI IRBR I AR A 3 dh Bls Sa1d -8l 3T &1 STaTd 7+
TR UdT RN IS S gfafear &M, S fowol 8Rf, o 9 JIRSies & Ui
Ao oTId BRT A1 &H JARSNSITS & UIRT Woiil, YOl AN | I o+l gRf al gt
IMANT & U WOl 3R ITH I bR 39 Fel Bl 8 B B TIN | 39
W‘@HG@H@@%, SN G-I B 91 I B 3G T - population
& 79 I o= afey iR ST SUINT I 991 & foTg, A1 a7 individual 31 ™51
Aiged # 9 I8d T, @9 BF1 A1RYI B IR A 39 UGR B Rrarad mft & waf
TIEATE § §I, Hel BEAgR dic &, del AR Gl d/ 4 I ST H -1 11
ey facell @ Sfiar <Mfard Sft & ARPR & 9T H 744 BRI BUY, S YA
S SU-AoHT & I ¥, S Rfegd M & forg @ d #) faan g s oft uw
IR fHar 81 S T IRER MY 7, 396 AT 1 &9 Faf B, U9 FIeR B
IR T B 5 R R @7 oy fhdt we # wWd o} feur T 7, ST
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STINT, 999 19 S8 A I§ 911 AT 2, I H B H 39 IR W $Y
3R HET =Edl gl YT ST @i & fEd GReror @1 ggd AR A g H
TR €1 &R ®WR W, W-Hfged 8 a1 uRe-Higd 81 a1 STaad e & sEghl o
I &Y, B T XD H deIa! DI Tl S FIR! & AI-T BTAINRT UK B dTed
ST Bt S g fafie off, Sud ff 9fg 3 B Fa-fde ' &R wR W gfaen
< BT TN fRAT 2 3R I9H Feia’] B Bl R DIy AgYfad S & BT-BTAY
faeer SR geT =@Te Al B9 S9d [l AT kT GAeT IuSH BRI DI FARAT Bl
g 3R S IR Ui aiffe &1 B % WR R JA"l o7 B A Bl 81 9
RO B qYell DI BRIAE W q9 B, S9 98 Ue-foRgeR AU TSI 919 37 S
Il PRER B T SMGA, I© daq 91 e Jfaer He a1 sme, «nfde smy
B O SITGHY, 99 BH 98 el 3 HRIATS BNl SHG I B Wi g4 o oy
SN W B3 B e I UP o1 o dl g 3R 9 ivfi-anfl e fam 2
B I9H 200 PRIS BUU Bl JaAT PI 8, I8 AT a—SadT Il

SR ST & & NN Bl €1 a8 e ST DRI &1 $0b A1 & Y UD
BRI gary Ao 1 fUsell 16 SFat A o @l 81 39 o1 d 89 W9 9 W/
SIfa ST @ & afad Bl Ferar < 99 89 faRiveR Afedrall @1 mrfiddl
ST BT P PR B © 3R Uh oG SUY dd DI, 45-50 BOIR 9 IP $I Jfagn o
g 97 99 W) GafiSt WY <9 21 399 faviwex $-Rawm & fog O ufoea affe <
B SR TR AN Q7 DI FIRAT BT TS & AP 1Y & A1 IR AT aifies 1ot abh
SR WR B9 39 I ISIRI &b AEH W e ST @ P AN Pl el g
Bl e F 3R BRI AT Fa1ferd w1 &I efie | I Jagr Iuae & 7 o

s femR e e St 9 oo dengd ugd U 81 § ST SRIY BRA
Tl g f R SifRil & fofg S dengd owga 6y €, 9 aR.SiLens. 7 Rojae
P AT § 3R SO Hafid STHeR) 88 SR TS GRGR Bl Joil 81 514 & amos
BT o fF 15.02.2013 B! ITR TS WWBR F AFBRT Holl, B 19.02.2013 B Wi,
TR IP 916 14.03.2014 Pl AR.SIATE. - FASAN o Y 84 Gal &l 3R a9
fe & 3R g1 T WBR Bl fAga ART fo@gar w1 faan I3 ot fewofy
3T rUferd © ok g8 fewolt o9 & a1e &1 89 ANl faaR &) urddl I8 Sl g
&, T A SR, S W1 9T, UR] I8 UWIEG 2005-2007 H IS &1 81 B AR
9 RS, 7 BIs fewoft o iR S99 ufifopar #Ff, o agf 9 a9 oman &
JIRIRT 91U TG 9IU1 g9 ggal Al o1 Sifa &1 Sires &1 919 ®el, 99 day |
W 981 9 I8 1619 M7 o7 {6 &9 S99 YT 9199 ofd &1 S I8 UR<d arad
o foran, @ 98 9 9Ara 8 T R 9 S uRard o, iR 9 /IRLSieTS. |
1 R fam &R gwa R 9 fewoll 7Rl 81 ofR S9! feufl syt amud, o
B9 I W AN IR S H S99 e S=A1 @redn g 6 9 oo deies arad o
o 3R SR IS IR ¥ IAME H3| &7 9 ME o< W} & & a8 @ fewoh <=
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e §, FAT ARIHAT ad PRAT ATE<H §, I A o1 A8l 8, S g8 ofeal
d Sieal 9ol @ d1fd B9 S 99 WR IR R Ah| § I AME A1 g b d
IO AT I of of iR sHD YT & I IR U WWHR F AT BN b 9
S Wdg H Sl HEA1 B, 98 Pg, dlid 84 AN IR R A

Y 37l R SRY W8 o FHIART YA S & Al Bl ey 3w
1 S8 g9 WeR B fon 7, 6 W gy Sfa &1 g < @ a1d FEl g
9 4y 4 § g8 faes a1 arsdr g fb ddarfie gaer ¢ ofdia fawg, R ek
dlg & 3rlar 3R Bl 1 3l 59 UBR & A H I ST BT TSl a5 Bl
TTEL T8l 81 U] AN SFALND g1 WRBR Bl Hem Al T g P yraemi
F ATRY B BRI YIS G BT DY 8, FRIH-PT 90 T B 21 39 Gy
H 399 IRT Hed B AIHAT T8 B

s orewe B9 off 4 W $v ga Ry A1 § T a3 @Ear g 6 S
S g feU &, 99 WR BAR AWM §RT 9gd AR AISMY =i @1 S JeEl g
ST, YUY AT SIS S 7 qardT & e 57 § g o v § 7, g g H
agl offl SfERY # 8, IR wog A feefl Sk H 81 Suwwf S, § smdd A@rerd
A 39 9ad PI g dredl g 6 P & uid H§ a1 el § v Sk srggfua Sk
H &, g 3l el § 981 S o 7 &, v |1 Rrell § agl Sk gadl | g
9 UHR F 9gd AR SIERV T, W 39 949 § UH R eI, 3MF IR SeadH
<rred | ol ey € f R I A 98 afea T R, 98 )OS o &S g,
SqD! AT AT B Giaenail b1 o Frer|

IR $g WRBR DI AP MG § I I A 39 T ¥ 371 T, B e
AR B Al § IRy Aol 3§, IFHT ISP Jfagm I eFil 39 TR 4
P farax g8 S [A8us 7, I8 98 AT B &k A9g 9ewdl 1 S R e
fpu €, 9 9gd foga 21 991 WX A9 &1 |99 Aol & STFaR S5 99 3R
31T 91 AT &, A H U-Uh B 8% US fd=g Bl PRI o & foy IR gl

st SyuTafa: 3y forg & T Il

2 AR T TEAN: AT ST AT B, H AT 8 A P [y IR gl 3id
H, § AT Ael ¥ SRIY BRAT 9redl § 6 I% rg™fud i & f3d dReror @
f[Agaed g1 SHH! FAMGART I U B DI PUT HY| FId1S|

st femR gae fAwre: J8icy, A @3 S 9 98 @8l § f6 AR WRaR
ERT SR Qe WHR I FIAN 75 T8 ol A U9 47 #4341 §RI SR} &l T8 b
gdhelc Bl T SR UQ¥ §RT $5 ARGR &I UNT [$HY TY #8dqul Jhxol &l 574
AT g A3 S A UF W1 3M1-517/ WQH-1, U R, 2014 B gE HA
St A g o o @ SRIY fRaT 81 YR AR A AR UATER fHar S a1
T H MY | R HAT ARl § 6 S S SRy S B, Y IWSH! Woll g
Bt g9 < AR § 39 IR W W 91 BT 981 TR FHEl ol ® f gER U 9§
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PIg UF 8] TIT 81 g8t q UF WSl Al g, 9l MY HEd § B TAR UN Pl uF
TE M B AR, ¥ 1 RN 81 98 Ao § iR Ief I8 T8 g 9l
(T B €Y. AT PR HA B B B, SBE AST B LLL(FEHM)... 3R 37T
FE T T 5 T ST 9 e L (caa)...

sft SuuTafa: 8 I |
it fiemR gae fure: 89 98 3red € 6 9y 55 S (e, .

MR. DEPUTY CHAIRMAN: Okay. Yes, Mr. Sahani, what is your question?

S1. A PAR e SUFHIRT JEIGd, H9 S URT SORIT o, AR HA
HeIeg A oA faar ® {6 @ R 98l & g HIA I R®R® A, g8l b YA B
IRE &, AMYP! for@dx 3T g fob gt s9v IRgw, R S0 91 foar Sl
g1 fordi-forel g w0 71 Y s € S8R geTa ¥ wHy 9 99O 9Re die o B
g Sua! gl REryl ..(a9g &t °9dh.. &4 98 47 fQwsy, aife &9 g8 ward
PR b (& f6d g 7301 1 syl g1 AT §91g 7@ & foY w1 o1l 3iR 3rae!
SIART B8] S & b B g=r3wl

MR. DEPUTY CHAIRMAN: Yes, Mr. Gehlot. Would you like to react? T
39 P dieT dTed 8 2

A AR =TT TR W, § ugd & 9d1 gl g AR Y ST <dr § 24 7
2014 BT BT RGI & UlIdad & 49 ¥ T8 &I 57 WBR Bl forar g, iRy 3l
Te B4 fHdl Wl UBR &1 B SIFeRT T8l fiell g1 8IR Whedl gRT fofdn gan I8
24 99, 2014 &1 T Bl AT IS B, Al AYHI § 39 9F S U < S I71 519 3

qo Sy fiyeidl, a1 H oyl |l Slagicd Jaiax, e B BT YA Bl

MR. DEPUTY CHAIRMAN: Okay. So, hon. Member can get it from the

Minister. ...(Interruptions)...
Now, the question is:

"That the Bill further to amend the Constitution (Scheduled Castes) Order, 1950
to modify the list of Scheduled Castes in the States of Haryana, Karnataka and
Odisha and the Constitution (Dadra and Nagar Haveli) Scheduled Castes Order,

1962, be taken into consideration."
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration
of the Bill. In Clause 2, there is one Amendment (No. 3) by Shri Vishambhar Prasad
Nishad. I hope, you are...
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Y fremR yare fwre: a=aR, e A =3 Sft 7 e faar & &9 oo
UH IYALT BRI | H ITH I§ W R BRAT A8l g (b Afe I§ AR 1 1A
T, @ &1 AT I STl BT 9H Sihed B HM A7 IS AT I8 H &, df J
3 Hd T8 BT g |

MR. DEPUTY CHAIRMAN: Okay. Amendment is not moved. I shall now put
clause 2 to vote.

Clause 2 was added to the Bill.
Clause 3 was added to the BIill.

MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No. 2) by
hon. Minister, Shri Thaawar Chand Gehlot.

CLAUSE 1 - SHORT TITLE

# AR T TEAId: Heled, H UG BT g (P
U3 1, Ul 4 H 3fd 2014 b WM W 3 2015 TRATUT fhar S|

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula

MR. DEPUTY CHAIRMAN: Now, there is one amendment (No. 1) in the
Enacting Formula by the hon. Minister.

# AR T TEA ¢ H IR PRAT g b -
(1) I3 1, Ufa 1 3 g "Ued” & M R fouried” uirentud fear Sl

The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.

# AR T TEA: § IR PRAT g b
fadg® grEefed w9 9 wRd fear S

The question was put and the motion was adopted.

The Public Premises (Eviction of Unauthorised Occupants)
Amendment Bill, 2014

MR. DEPUTY CHAIRMAN: We shall now take up the Public Premises (Eviction
of Unauthorised Occupants) Amendment Bill, 2014.
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SHRI P. RAJEEVE (Kerala): Sir, that is for tomorrow.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Rajeeve, you
are supposed to work very hard. Every time you are asking for postponement. Sir,

with your permission, ...(Interruptions)... It is there in the agenda. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is in the List of Business. ...(Interruptions)...
SHRI P. RAJEEVE: Sir, I have submitted a notice.

MR. DEPUTY CHAIRMAN: But, Rajeeve, it is there in the List of Business.
We have decided to sit up to 6.00 p.m. So, we can take it up.

SHRI P. RAJEEVE: But, my notice is there, Sir.
SHRI M. VENKAIAH NAIDU: Sir, with your permission, I rise to move:

That the Public Premises (Eviction of Unauthorised Occupants) Amendment Bill,
2014, as passed by the Lok Sabha, be taken into consideration. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, I have submitted a notice to constitute a Select Committee.
To move a motion, I have submitted a notice because this Bill has constituted some
new clauses which have not been dealt with in the Standing Committee. That is
for helping these companies. Sir, we want to send it to the Select Committee for

a thorough consideration.

MR. DEPUTY CHAIRMAN: No, no. The point is, you gave the notice only

today but the amendment should come one day before. So, I cannot consider it.

SHRI P. RAJEEVE: Sir, the notice is for motion, not for amendment. This is

a notice for motion.
MR. DEPUTY CHAIRMAN: So what? It is an amendment.

SHRI P. RAJEEVE: This is a notice for motion. There is no specific clause

in the rules.

SHRI M. VENKAIAH NAIDU: Sir, I appeal to the House, please Rajeeve, that
this Bill was introduced in 2011 by the previous Government. We are continuing the
same. And then it was referred to the Standing Committee. The Standing Committee
had gone through the entire Bill and then they made some recommendations. Four of
the important recommendations of the Standing Committee have been accepted and
incorporated in the Bill. There is also a Supreme Court observation with regard to

eviction of unauthorized people in public premises. The Supreme Court has also made
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twenty observations. Eighteen observations have been accepted. The Supreme Court
observations and then Standing Committee recommendations have been incorporated.

...(Interruptions)...
SHRI P. RAJEEVE: One new clause is there.
SHRI M. VENKAIAH NAIDU: Please listen. Afterwards, you can ask.

So, they have been incorporated. Moreover, this Bill was also discussed in the
Lok Sabha. There was a broad consensus and people from all sides have supported
the Bill. I only request the House to take it up. It is a small Bill. It also pertains
to Delhi Metro. Metro people want the work to be expedited. There are certain
problems coming in the way. Also, on account of the interpretation of the word
'corporation', some practical problems have come. That’s why these amendments are
made. Keeping that in mind, we brought this Bill, Sir. The Standing Committee
recommendations were received on 5.1.2012 in 20th Report of the Committee. The

hon. Supreme Court judgement was made on 5.7.2013 in a civil appeal.

Both these things have been incorporated in this. It was amended three times
earlier in 1980, 1984 and 1994. The present proposal seeks to amend this Act fourth
time. The Public Premises (Eviction of Unauthorized Occupants) Act was enacted
to provide for speedy machinery for the eviction of unauthorized occupants from
public premises, for infrastructure for public purpose only. When this Bill came
back from the Standing Committee, Fifteenth Lok Sabha got dissolved. That is why
this Bill could not be pursued at that time. After the new House was constituted,
the Bill was introduced in Lok Sabha, discussed at length and then was approved
by the Lok Sabha. Keeping this in mind, I suggest that we should go ahead with
this Bill. The meaning of public premises is ‘premises belonging to, or taken on
by lease’. It has been included in this amendment in Section 2 of the Act. Also,
in the existing Act, public premises in relation to the National Capital Territory of
Delhi means any premises belonging to the Municipal Corporation of Delhi or any
Municipal Committee or notified area Committees. It is because there are a couple
of corporations in Delhi. There are three Municipal Corporations and there is NDMC.
So, the interpretations create problems sometimes. Keeping that in mind, it is now
clear and it has been now specified. It is also proposed to substitute the word
“Municipal Corporation” by the phrase “Corporation or Corporations” notified under

Section (3) of the Municipal Corporation Act.

Sir, as proposed by the Government of the National Capital of Delhi and approved
by the Cabinet, it was a proposal which came from the then Delhi Government. It

was approved by the Cabinet. It proposed to bring any premises belonging to, or
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taken on lease by, on or on behalf of the Government company as defined in Clause

45 of Section 2 of the Companies Act, 2013 only in relation to National Capital
Territory of Delhi. That is the suggestion that came from the State Government. That
has been considered and we are bringing it. As the Major Port Trusts Act, 1963 is
being amended to include any successor company constituted under or referred to in
this Act to the existing Board of Trustees, it is proposed to make similar changes in
Section 2 of this PP(E) Act of 1971. Sir, this was proposed by Ministry of Law and
Justice and now approved by the Cabinet. It is also proposed to make consequential
amendments in Section 2 of the Act because officers of the proposed companies
and Municipal Council can be appointed as estate officers under Section 3 of the
Public Premises (Eviction) Act, 1971. So, as I told you, Sir, four recommendations
of the Standing Committee and ecighteen observations made by the hon. Supreme
Court have been incorporated. There is no expenditure involved in this. It is only to
facilitate the forward movement of the infrastructure and also public utility services.
Keeping this in mind, I appeal to the House to take it for consideration, discuss it,
give some valuable suggestions, if any, and then pass the Bill.

The question was proposed.

SHRI P. RAJEEVE: Sir, I have one point. The Legislative Synopsis was
circulated by the Rajya Sabha Secretariat. In addition to the recommendation of the
Standing Committee and Supreme Court’s directions, ‘This Bill aims to implement
certain recommendations, suggestions of the Committee and the Supreme Court
and also — that is an addition — to bring within the ambit of public premises the
premises held by companies in which, at least, fifty-one per cent of the paid-up
share capital is held partly by the Central Government and partly by one or more
State Governments so that speedy and smooth eviction of unauthorized occupants
from public premises is done in a fixed time frame’. This is a totally new Clause.

MR. DEPUTY CHAIRMAN: You can take part in the discussion and present
your point. Let me start.

SHRI P. RAJEEVE: No, no. That is why I have submitted the notice. Actually,
this is an attack on democratic principle of our country. The Government has pushed

a legislation bypassing the Standing Committee.
MR. DEPUTY CHAIRMAN: No, no. You can go to the merit of the Bill.

SHRI P. RAJEEVE: That is why I have submitted the notice to move an
amendment to constitute a Select Committee to examine this Bill.

MR. DEPUTY CHAIRMAN: Notice was not on time.
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SHRI P. RAJEEVE: 1t is a very important thing. Actually, this is the duty of
the Parliament to ensure the basic democratic principle. Now, all the Bills are pushed

without sending to the Standing Committees.
MR. DEPUTY CHAIRMAN: No. It has gone to the Standing Committee.

SHRI P. RAJEEVE: But, Sir, I would like to mention one experience. While 1
was working with the Standing Committee on Finance, the learned Yashwant Sinhaji
was Chairman of the Committee. We examined the Companies Bill and submitted
a very good Report. Thereafter, three new clauses were incorporated by the then

Government.

Sir, the then Chairman, Mr. Yashwant Sinhaji, wrote to the then Speaker, Ms.

Meira Kumarji, that the Committee did not examine these new clauses.
MR. DEPUTY CHAIRMAN: The point is this.

SHRI P. RAJEEVE: Let me complete, Sir. The then Chairman of the Committee
wrote to the then Speaker and requested her to send it again to the Standing Committee.
As per the request of the then Chairman of the Committee, learned Yashwant Sinhaji,
the then Speaker, Ms. Meira Kumarji, sent it again to the Standing Committee. That
was the precedent. But what is happening now is that the Government, by utilising
the majority in the Lok Sabha, is pushing all the Bills without sending them to the

Standing Committee.
MR. DEPUTY CHAIRMAN: The Bill is here.

SHRI P. RAJEEVE: That is why we had constituted three Select Committees
here. One was on Insurance Bill. One was on Repeal Bill. And one was on Payment
and Settlement Bill. We forced them to constitute three Select Committees. This

is again bypassing the Standing Committee.

MR. DEPUTY CHAIRMAN: You can say all this when you participate in the

discussion. Why are you saying it now?
SHRI P. RAJEEVE: I am pressing my amendment to constitute a Select Committee.

MR. DEPUTY CHAIRMAN: I have already said that if it is an amendment, it
has to come one day before it. As far as I am concerned, there is no amendment

before me.
SHRI P. RAJEEVE: Sir, we got all these things today.

MR. DEPUTY CHAIRMAN: You knew that this would be taken up.
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SHRI P. RAJEEVE: That is why I submitted a notice. It should be considered.
This notice is there to ensure the basic principle of democracy, the basic principle

of parliamentary system.

SHRI M. VENKAIAH NAIDU: What is the basic principle of democracy? We
should have a thorough discussion and then pass legislations in the larger interest of
the people. Blocking legislations, time and again, will not be going to help democracy

and the people of the country. ...(Interruptions)...
SHRI P. RAJEEVE: Because you are bypassing all ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: If you want to bypass everybody and want
to have your own voice, what can I do? My point is, this Bill was prepared by
the Government earlier. It was referred to the Standing Committee. The Standing
Committee had gone through it and then gave its Report. Then the matter was
discussed in the Lok Sabha and it approved it. Then I have come here. Now you
are saying that I have included one new clause saying that companies means where
the shareholding is 51 per cent or more held by the Central Government and one

State or more than one State.

Sir, are the companies where States are involved for public interest or for
private interest? For example, Metro Rail. It is held by both the Central Government
and the State Government. If Delhi Metro is expanded to Faridabad, and it is already
expanded to Gurgaon, then other State also comes in. Keeping such an eventuality,
this provision has been brought in. Please try to understand that we are here to
expedite the legislations in the larger interest of the people. If they are delayed, then
the work will get stuck and the result will be escalation of cost and the burden will
be on people. I am not going to bear the burden. You are not going to bear the
burden. It is the ordinary people in the country who are the consumers who will
be bearing the burden. Keeping that in mind, I appeal to the House, particularly
Shri P. Rajeeve, that we are not standing on false prestige. Some of the Bills which
you are mentioning were introduced in the Rajya Sabha and not passed in the Lok
Sabha.

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, the problem is that there is no motion
before me. I have to take up the Bill only.

SHRI P. RAJEEVE: Just a minute, Sir. If we send it to a Standing Committee,

the Committee can hear the views of the State Governments.
MR. DEPUTY CHAIRMAN: It has already gone to the Standing Committee.

SHRI P. RAJEEVE: No, Sir. This clause was not dealt with by any Standing
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Committee. I specifically stated that this is a completely new clause incorporating
State Governments. As per the federal structure of the Constitution, we should hear
the views of the State Governments. The Parliament cannot do it. It is only the

Parliamentary Standing Committee which can hear the views of stakeholders.
MR. DEPUTY CHAIRMAN: Mr. P. Rajeeve.
SHRI P. RAJEEVE: Let me complete, Sir.
MR. DEPUTY CHAIRMAN: Now you are monopolising the House.

SHRI P. RAJEEVE: There is no provision in the Constitution giving right to

the Parliament to hear the views of stakeholders.

MR. DEPUTY CHAIRMAN: Now you take your seat. You have said what
you wanted to say. Now you take your seat. The hon. Minister has already moved
the motion. The Bill is now the property of the House. I cannot stop it other than
through a motion which is a valid motion. There is no valid motion. Your motion
relating to a Select Committee did not reach me one day before it, so that is not

a valid motion. So I have to proceed.

SHRI P. RAJEEVE: As far as formation of a Select Committee is concerned,
which is the Rule which specifically states that one day’s advance notice is required?

I want to know the Rule.
MR. DEPUTY CHAIRMAN: I will tell you. You point out the Rule.
SHRI P. RAJEEVE: I want to know the Rule.

MR. DEPUTY CHAIRMAN: Once a motion for consideration of the Bill is
moved, a motion for Select Committee should come as an amendment. Now, the
Bill is already moved. What you are bringing forward is, anyway, an amendment

for which I need one-day notice. ...(Interruptions)...
SHRI P. RAJEEVE: I came only today.
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI K. RAHMAN KHAN (Karnataka): It has a lot of bearing. The hon. Minister
said that he has introduced one clause which was not under consideration before the
Standing Committee. It may be one or two clauses. A new clause has been added
which has far-reaching effect. ...(Interruptions)... One minute, please. ...(Interruptions)...
For example, if it is for Delhi Metro, nothing prevents the Government to mention
Delhi Metro. Now, they are bringing it forward for all. It is not only the public

sector undertakings, but also undertakings with 51 per cent Government shareholding.
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There may be small companies and PSUs with 51 per cent shareholding, which may
be loss-making companies. They will misuse this provision and that will have a
greater effect. So, I urge upon you that if you want to make it for Metro, nobody
wants to stop some public sector undertaking which is more useful for public; but
if you are bringing forward that provision, it will have a far-reaching effect because
there are thousands of companies with 51 per cent shareholding. So, do not make it

a general provision. My request is that please do not make it a general provision.

SHRI M. VENKAIAH NAIDU: I am not making it a general clause. Sir, I
would respectfully submit that on 29th August, 2011, when the Bill was introduced
in the House, in the Statement of Objects and Reasons, it was mentioned that it is,
therefore, proposed to include within the meaning of public premises any premises
belonging to, or taken on lease by or on behalf of, any company as defined in
Section 3 of the Companies Act, 1956 in which not less than 51 per cent of the
paid-up share capital is held partly by the Government and partly by one or more
States and includes a company which is subsidiary. It was there in 2011. The Standing
Committee has gone through it and approved it. We are now trying to find fault by
saying that we are extending it to more companies with 51 per cent shareholding
and all. This is part of the original Bill which has gone to the Standing Committee.

The Select Committee has discussed it and sent it back.

SHRI P. RAJEEVE: Sir, I have a point of order. Rule 95 relates to notice of
amendments. It says that if notice of an amendment has not been given one day
before the day on which the Bill is to be considered, any Member may object to the
moving of the amendment, and such objection shall prevail, unless the Chairman allows
the amendment to be moved. No Member raised any objection. ...(Interruptions)...
Up to now, no Member raised any objection. I want the protection of the Chair. No
Member raised any objection. Only the Chair raised this issue. No Member raised

this issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Minister raised it. Minister is a Member.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Fortunately, Sir, I am a Member of this House

and a Minister also.

SHRI P. RAJEEVE: No Member raised any objection. ...(Interruptions)... 1 want

your protection. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, you take your seat. Now, regarding
Select Committee, you read Rule 71. In Rule 71, it has been very clearly said that
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a motion for Select Committee can only be moved as an amendment to the motion
moved by the Minister. It is very clearly stated. I will read it for your benefit and
for the benefit of the House. Rule 71 says, “Members who may make motions in
respect of Bills — No motion that a Bill be taken into consideration or be passed
shall be made by any Member other than the Member in charge of the Bill and
no motion that a Bill be referred to a Select Committee of the Council or a Joint
Committee of the Houses or be circulated for the purpose of eliciting opinion thereon
shall be made by any Member other than the Member in charge except by way of
amendment to a motion made by the Member in charge.” ...(Interruptions)... Let
me complete. Therefore, your motion for sending it to a Select Committee is an
amendment to the motion moved by the Member and when it is an amendment to

the motion, it has to come one day before.
SHRI P. RAJEEVE: Where is the rule? You kindly apply your wisdom.
MR. DEPUTY CHAIRMAN: Which rule?

SHRI P. RAJEEVE: "Rule 95 - Notice of amendments — (1) If notice of an
amendment has not been given one day before the day on which the Bill is to be
considered, any member may object to the moving of the amendment" up to now.
If you see the record you will find that no member has raised any objection to
my amendment. If it is so, if any objection is there, it is with you Dy. Chairman.

It is only the Chair who has raised this issue, not by any Member.

MR. DEPUTY CHAIRMAN: No, No. You are putting words. What are you

saying? Even otherwise..
SHRI P. RAJEEVE: Nobody has raised the issue.

MR. DEPUTY CHAIRMAN: Even otherwise, you read the last line, "..unless

the Chairman allows the amendment to be moved."

SHRI P. RAJEEVE: Yes. What is the meaning? Then, read it fully. ...(Interruptions)...
You read it fully. What is the rule, Sir?

MR. DEPUTY CHAIRMAN: You listen. You don't accept the objection of the

Minister.

SHRI P. RAJEEVE: Go through the verbatim record. ...(Interruptions)... This

House is working under the Constitutional provision.

MR. DEPUTY CHAIRMAN: That is an objection. The Minister was objecting.
Please go through it. What are you talking?
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SHRI TIRUCHI SIVA (Tamil Nadu): The Minister is a party. You please give
the ruling because the Minister has introduced the Bill. So, his objection may not
be there.

MR. DEPUTY CHAIRMAN: No, no, he is a Member of the House. The

Minister is a Member.

SHRI TIRUCHI SIVA: The Chair in his own discretion can do that based on

the rule.
SHRI P. RAJEEVE: If the Chair is a member and in his capacity.

MR. DEPUTY CHAIRMAN: No, the Minister is a Member. Every Minister is

a member.

SHRI P. RAJEEVE: No. Honestly speaking no member in this House, except

the Chair, raised the objection.

MR. DEPUTY CHAIRMAN: I did not raise the objection. What are you talking?

I said about the rule only.

SHRI P. RAJEEVE: You please read the rule fully. If it is not submitted one
day before ...(Interruptions)... Sir, you please read the rule fully.

TS BRI AT F I A (S JER @ ThdD): R, AT 3 W Bl
QIRTYI ...(aE). ..

MR. DEPUTY CHAIRMAN: Pease listen.

# YR A AHAl: TR, MY Hiew I ... (Fae™)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve you should know that there is a specific
rule for a Select Committee. Rule 71 says, "A motion for the Select Committee
should be in the form of an amendment." The general rule for an amendment is

always that it should be one day before. This is the rule.
SHRI P. RAJEEVE: There is no general rule in this book. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given a clear argument. You raised an

objection.

SHRI P. RAJEEVE: I request the Chair to protect me. The Chair is the controller

of rules. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am saying if a Minister is a member, then, his

objection is valid. ...(Interruptions)...
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SHRI P. RAJEEVE: You please read Rule 71 along with Rule 95. I want a

specific ruling. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given the ruling. Please listen. Your
amendment has not been given one day before. So, it is not valid. So, I am

proceeding with the Bill.
SHRI P. RAJEEVE: Sir, I will walk out.
MR. DEPUTY CHAIRMAN: I have given the ruling.

SHRI P. RAJEEVE: How can you give a questionable ruling? It is totally
against the rules. It is a discrimination, Sir, I will walk out because it is against

the democratic principles of the parliamentary system.

SHRI ANAND SHARMA (Rajasthan): I think we can't take this particular thing
as a mere technicality, but it may require greater clarity for the benefit of all the

Members, and also for the functioning of the House in such situations in future.

Sir, if the rule says that the amendment can be moved, once the motion is moved,
it can be brought in the form of an amendment according to Rule 71 read along
with Rule 95. Now, if the House has a situation that the revised List of Business
includes this, and the hon. Members come to know less than one day before about
the motion being moved before this House, how can Members preempt and move

a motion in anticipation when this is not being conveyed to the Members.

This is fundamental. I want your ruling on that. ...(Interruptions)... This needs

greater clarity. ...(Interruptions)... It needs clarity, Sir.
MR. DEPUTY CHAIRMAN: It was already there in the List of Business.
SHRI ANAND SHARMA: No, Sir. This is very fundamental now. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This Bill was laid on the Table of the House

months ago. So, it is in the know of the Members.

SHRI ANAND SHARMA: No, Sir. The Members cannot ...(Interruptions)...
During the last Session, when this issue came up and when Shri Sitaram Yechury
wanted to move an amendment to a Motion, the ruling from the Chair was — 1
recall it and we can refer to the records — that only when the Minister moves

and that, Sir, was your ruling.
MR. DEPUTY CHAIRMAN: That was on the Select Committee.

SHRI ANAND SHARMA: Sir, that is what the amendment is.
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MR. DEPUTY CHAIRMAN: But the notice should be given one day before.

There is no notice.

SHRI ANAND SHARMA: But if the Government notice does not come a day

before that this motion will be moved today...

MR. DEPUTY CHAIRMAN: No, it is there. It was there in the List of Business.
...(Interruptions)... It was in the List of Business. ...(Interruptions)... I8 foree 3
o 5 ol ... (au)...

#ft IR @ AHA: T, YD Wfel F I8 ...(FIUH)...
MR. DEPUTY CHAIRMAN: I have given the ruling.
SHRI ANAND SHARMA: Sir, we are not questioning the ruling.

3t EIR A Ahal: g el oIl 6§90 W) =l gl Ayl .. (aHT). ..
A FA S A R qa R 2 iR g9 o § 6 L (c@aum). ..

MR. DEPUTY CHAIRMAN: Even if your argument is taken, I am accepting
the Minister as a Member and his objection. ...(Interruptions)... Let us take it up

now. ...(Interruptions)...

SHRI P. RAJEEVE: Otherwise, I will move a motion against the Chair. If
the verbatim record is different from this, then I have the constitutional right.

...(Interruptions)...

SHRI ANAND SHARMA: Respecting your ruling, if I may just add something,
Sir, the hon. Minister for Parliamentary Affairs is a senior parliamentarian. I think
this is a bit ticklish. There is a grey area. It will need more clarification for the
benefit of all the Members. Number two, there is one submission that I would like
to make. It is not exactly what it was earlier; and from what has been given by
the Rajya Sabha as Legislative Synopsis, it makes it very clear and the Minister has
also said that certain recommendations of the Standing Committee as well as the
Supreme Court observations have been included. But, Sir, there is one thing here
about Section 5, because it is not specified that it will be applicable only to the
companies in which Central Government has 51 per cent or some State PSUs or
some other companies which have a shareholding. ...(Interruptions)... Please. This
should be very clear whether it will be applicable to all the premises. Section 5
amendment of the Principal Act should be read very carefully — I have just gone
through it — that will be applicable to all universally, and that makes it a very
harsh provision, that is, seven days and, within 15 days, eviction. I think this is

not that simple. That is why this particular issue has a potential of misuse, that in
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15 days, by this amendment of this particular Section, you can throw out anyone. I
think this needs more clarity because that has not been examined by the Committee.
If the hon. Minister could shed some light on that, the House will benefit. I am

requesting, through you, the hon. Minister.

SHRI M. VENKAIAH NAIDU: Sir, I am really surprised that once the Chairman
has given some ruling, somebody says, "I don't agree with your ruling. I want to

challenge that".
SHRI ANAND SHARMA: No, we are not questioning.
St T, d%a ARrg: MY TE |
SHRI P. RAJEEVE: We want only a clarification on the ruling.

MR. DEPUTY CHAIRMAN : No discussion on the ruling. But Mr. Anand Sharma
raised another point, to which the Minister can reply. Ruling is ruling; that is final.
...(Interruptions)... Hon. Minister, ruling is final. I have said that the amendment is
not valid. So, the discussion would be taken up. You are only clarifying to what
Mr. Anand Sharma has said.

SHRI M. VENKAIAH NAIDU: My point is, Sir, that this is being done for
public purpose, not for any private activity. This is being done for public purpose
of expanding the infrastructure. When we take up Clause-by-Clause consideration, I

would be ready to clarify it. So, there is no problem on that account.

MR. DEPUTY CHAIRMAN: All right. Shri Avinash Rai Khanna. No, no. One

second, please. Shri Arvind Kumar Singh.

2 sRfI= AR g (STR U=en): SUGHURT HEIGd, § ATYHT AHR ad Bl
g % T g9 SRR WM ((Mfdga AR & dewgell) deed fagge®, 2014
W diem F1 A A 71 Suwdmafa off, el # S WReR SRl W) SHRgd
Peoll B, 9 g™ & [0 Ig Ot oIrar 731 81§ 9$ Hewq | g4 T Sft
ST e § b omg g9 fieell § & 9l A $R @ T, 8k BT b 3T 99
R S H AN PN BEYR H AT g7 BT SREF] Sl 9gd YR GREMAT 2, SHeil
T IR B, IFD! SHMT IR ARG Heoll gl AN gul | IFDb! SHAT IR AP
Heoll SN §U & 3R WTell T8l &R @ &l IREYR H BicaAgoRr &l HH1 d§ &
TS &, P 918 W IAB! THHT W IFRIGT Feotr F1 WX I H YAd B THH ST A
2, R ™ @il 1 3FfIed w9 § deoll ST I@T 21 ST B T2, SHERR H $8
PHREM §5 81 M &, R A ST SHFT R A A Feoll R @ 2l § A 73
Sit { ST =R g 6 oy IR WReRT aF § gddl i A8 o B I8 22 Bl
IfdT U= T BATS T FBH 91T 21 1 PIs Afd S9 ADBH H fPRIUeGR &
w H Y9 BRI B, Al 99 991 Sifed § b 98 I HbM R FHeoll ST ol Bl
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[SuawTeas (S1. 5. 9. GavH Ardaws) YIs7+7 §9]
[l aRfI AR fGE]

areTerd & WY B O ot oMU © f N9e 9 9 Hh B, 98 FbH SHBT T
fretar fomer @ fid S ?1 #Eiey, oFR 5l afdd &1 Yus us &1, df ugd
TSl 99 W Pl Sl &, fhy IF IR SIMaR qiar 8 3R bR dR-9R 39 y&is
W Feoll B ol Bl AT ARG T b oma S 971 o 2 € R IR WRar! &5t &
T &1 ofR S9H e &Y A1 SUY SISl AN Bl BRISl 81 9hdl gl #eled, §
3TIP] b I&TERVT o1 ATed] gl §IRE H 84N Tob 7 &1 Y@s Ul A7l Vs afdd
q Bl BF W Pl Sl Y B, R Sar g g fbar iR gR-4R 59
@S W FHeoll ST ol 519 S T W@ reTard # T @ STeTed d el
IS U&T H N &b goy K9 @fad o1 sFed 9 A Feoll B ol o1, SHhl T
et Tl gaferg #3T S, ART M oMU § & oMY SRR SHIAl & |1-91, Sl
IR-IRGRI &3t § AN & A1 ATSAD! BT IET 7, AN & A1 I B IET §, SAB!
0 FrogaR efta &, R &Rl &1 38d e 961 TRaR &1 b TRaRT aF
g 1, Ifcs I &= 7 Ry I+t =1fev, e I8 Rived do= arel 8l ©l
# qas; 6 98 9 U A &, Rl a9 SN U<t € dft 9 IR IS deoll
B & FOIIY SFRIGT AN IH IR Heoll STAY &1 SAY § AR 731 St | 3Ry
FAl § 6 o ¥ U1 A o 6 et sHiE e, S R S a1 @i
1, S9®! fiel, 7 f sFfed anT 99 R FeoT MY W

JATST 3T 1 39 AWy R a1 Al &, § g9 ¥ UG Ui MR
B U AU I GG Bl gl o1F B], S |ATSER|

sft srfamTer I @w (U9T9) : gvgaTe, SUFHTEger St H AT A SN Bl GErg
@ g f I IWeR SHET & 3y Fesll B BTN & forg srfede deR Ud
CTEH-gI98 TRIdb A U deoll Bl @iell R &I ol fom g1 |rg-g1-amr g
PIC T LIS HHST B Sffeorded dT W A B & Y 04T oot og 8, o
RGN S 1Ay Heoll & a9 b

HEIGY, 39 B BT SRIRT I HTH! IR AT Bl SHH FHSS SIVHNRH! HUiIel
e B Al W H Srel W 7, AoR Ui ged, YU AN iR dod
IFafadl vRfereic tae—sa 94 &1 39 4 Sirel 1 gl qeledy, s Ude ok
9 Uae W IS IR B, H 9 & IV H gam1 @ 6 e gae H <sd ass
URISR ofs T8l fbar ar o1l § Sal € Rife ta gaia W g b e ohie,
HPT AT premises A Heoll ol 98d ol WR BIAT &l SHH I8 BIC Bl 3fTSX Bl
T T IR BT 3fTSY 8l, oifbd I9db! Sfdid g UIGIoR | ATeli-ATel off ST
2 R BRI unauthorized Hsoll g7 gl 81 3911 B Tae 9 39 Tde H AlsT
AT AR IWT AT ® 3R U B aRa Bl IR &I =AY 81 gl Jaerd 3 # o
T o1, SHd! S I8 TS foar g TP, "If the estate officer knows or

has reasons to believe that any person is in unauthorized occupation of the public
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premises..." 3@ AT A BIg W 991 Adhar g, ofh T8 W Tee A &l
@Hﬁ@%ﬂ%mﬁﬁ?wwgﬁ?ﬁmunwthorized%IW%B
AII-A1Y vacation & TH RICH 9T T Bl 3fTex fhas w9 # 4T EFT, S9
ddy # W) grgg™ ¥ fF gge 15 T &R R 15 faF &1 iR 9wy e | 39 ORE
TS AN H S FHeofl Wlell AT B8R AR I reasoned judgementﬁﬁ"ﬁl 3TN
Pls Heoll dbe el BT dl Ugel U ST Bl UG o1, 3 HHTSS ST,
Y & dR W forar S |G Bl

qeIey, H A #Al S Bl U g <1 A18dl g b AMAR R Read] gga
Hfeher Bl g1 Ueh I TR unauthorized TR IR WRBRI ST Fol HRaT 2 AR R
BIs U] 1§ S FfRT I ggel BRI Bl &, Al S 91 g8 < H MBI
HRAT 8l 3RfA" St 5 4t 98 ¥ SarExvl Ry € & vard ik gga @ gusl opis
unauthorized occupation H gl 98Igy, S9d forg e Riod URioR € 5 o R 8|
ST DI IGell 9 AfRT ¥ as land revenue PN, Al I8 RPal <6 dvg iR
AT ¥ B Wbl © IUAT YAGRH BT e Ualage A1 9gd Hedhd 8l ©
3R IS VTSR H TRE-aRE & I IPhed] Sl S &l AT Aoy YfaaRr &
3ifex ga 3R T unauthorized occupation T hesll o AT, @ udr o fd arer
T B S § W AT Hel fh 39HT drell dled) deoll ol fhY arerr drsH
% foIq 15-20 ANT §Hg B Y 3R HaT TAT {6 FHeoll T8l <, A1 Gfeld & I deoll
forar SIgm| o gferd go9 ¥ ool o H Al 91 BfSAE 51 S9b fw H Ay
w3 St @I gErd <A1 AR B SR TR iR Bl % A Pig W R Sow
I TECEY) B Sl 8, 1 98 <89 919 2od ShY S Peol Pl Wlofl HRIUl 9
1 9gd 3ol bl [ Seg-d-STeg $9 @I implementation Bl, STd UWlIbIA AT
qIETST Bl GADR IHB 3TeX BR [T Y, <fh 3iTeX B & dla 9gd Al ARG
et € fh <NT SiRell dicd # @18 98 fifda @i & a1 e 8, fhef--fash
TF A A doiol B <d 2l

arF A fF gg o<y fel ff @i #, @12 98 Rifda +Ic & a1 88 31 B,
IHH doiwol 9 8 9h AR WA 7T OV {6 I8 BRI 3ifex 81 s Rew & @18
g% ardicie JFAIRST & IT g SR &, J8i db Ig AIfHd 8, T8l dl Ub d8d
o U H TsH dRe BT

IYFHTEGE Sff, 399 AY ARG HA Sff 9 &1 fded 81 ygen fded us g @
s 3t Sl SHoIeT 3R YT @t Redd) fihad ovar &, STd! U9 ofs va=] Raaw
T Y 3R ORI SfF USRI 81, A1 S SIgd 3R Tyl &l TT8H-a1de
gferd ged firell 9gd R VAT <l AT § 6 Rege A1 Ao o S & e
MY qaHe & gAY AT 89 Yo T8 91 Febal 81 399 R &M wers 4 us
ST & A1 R F81 o1 2 6 ot gfer &1 St a8l & TS © s9fl el gferd
g el T W, R $1 Wers # Us 1l PR TRH d9s Yo e g, af Sl
9 e @ H@e 8, S 89 @ AR I
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EIRICEINEE R

H STl HY T oid U 37U S GEIAl S WY Uh IR R AT HAT S B
gIATE BT g, e iR e feurciic 7 931 Agd a)db TP v a1 anrn gl
g9 BIB! Aol HT FATL AT ©, 394 GUIH BIC DI BT Teolderd AR TS
BT B ATeSIdeT Pl ARAAT HIb 39 IR AT 81 H DT YRI-GRT AHT BHRAT
gl 9gd-9gd g=dra|

it Iola YA (FTERTSY): STFHIIE Sfl, TRGR Sl I8 91 A8 2, I8 lld qHT
H 11 fEHaR o1 wIRA garm ol S dpar St 7 Wige oS fdan, 2011 9 Iw faa
T 9N fhar & iR IS U ST |91 H HaigIE & oI smam I

AIER, I8 914 [depd SR 2 & <2 #§ WeRI JURTT R ol 981N Bl
e TP 954 Jol AT &, N &R PR 1 B9 B0l 3R s9F F@icH d <, df
ARAT-BRTST BT TYBR P STHIT o & Y Peol H 8, S Tadc fofede # &=
TE A Bl B 8 3R SHBT BIs B T8l fedll < & THH VA BRI Toide
g, S S9P! I8 W AR H dAcdh gU Tl SHH Yod A1 Ud SR B, S Jet i
AT, $HEH AT THH U WRBR] Aloide $9d] 9918 4 dcd 8¢ &l Yad Bl bl
S 31y deal § ¥, ol b eRfas Sft 1 ft 7w foran, & "% &E) ft B8
9 TR Heoll PR ol 2l WAR A U o)l W, O gs, faoell oI <R H sa
BT STHIA A & Y deol H B, FTae! Mbre qf¥de 81 w81 & R fga!
a8 W WRBR DI ggd P 8l Y81 81 3d Sig 9 SfRUST By U TR% A
F1 B, 9P 918 WHR P oY ST o1 R Al gfera H™ s, I9d forg a9
B R =T Bl SR ARBR 37U B SHIT I 1 37dg Heol H &, I79 U
SART P d18% HRe AP & BMI § I of G, dl dgd AS! I 811 3R THBI
5T WRBRI B T ®rIer e daar 2l

AR, I S 9 A dbar St oY €, S99 Uh-al ool O €, S 89
ST AL H AT ATEd § 3R ST Y 7 fh 3R I $9 AR H AR Y,
FﬁE@HW??TITI S f5 g9H  In Section 4 of the principal Act "(1) If the Estate

Officer has information that any person is in unauthorised occupation of any public

premises and that he should be evicted, the Estate Officer shall issue in the manner
hereinafter provided a notice in writing within seven working days...” U&® o Ul
TR, FUIST {6 HE] W AN SHIEF 8, S9 IR TAM AN BT Jdg Heoll 2, I a8
ST AN Uh ARE W HaISS BRb fAY Heoll BRA o, Al U 3R I, Sl s
BN TR, dlfh $F S d9H ol o fd®y deoll BR T ©, Sd! bl Ibl
I SRAT BT, T S8 Fl-SUiSdt 81 SR &, THAR S8 d9 31dY $Heof 8l
S &, S RS 9IRE ¥ 8l I &l 377 39 oR% &M § AR SHDI B DI HIRIT
PN IR, Sl §ad gUICE B, Y1 oAl © & s JAifhar &l 9gd &l g4H4d
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5.00 p.Mm.

e @ fau U g1 AT 98] W e Bl SRed B, S9P $UR Bl Ul T et
IeT, FifPp AT e, sTF 915 TAGR Ad9 Sof, Addd Ugg fod & 3ex sfaae 8
SITE 3R dgE o & 91 a8 oiR #fgaw dgg a7 < 9&dr 81 Ud 78N # S9d!
gIgC BT B TSI J31 ol 7 fh WIRUS & 31 U8l I9d feHsped W o1 b
I8 fopaqr egd ofal 8, Rde STl 9 Seal 81 9P, I8 HRIUl STD] Uh <IsH HBH
H &1 giem T o1, ifh U8l ergH WA § gier T Bl

ABISY, WRHR 3R o CISH-BH § qig=T =redl &, df $d 9 $F g9dT NRTs
ofTST SATET BIFT TIRVI AT STeal I8 B 8] 8 Fhdl, Hifh sad g Pl ©
fp I fpdl & fou va /e # @rell HRA1 Gwd 81 81 ¥obdl 3R g™l a1d I8
g f < srfiore iR 2, S W oIS ¥ 39 oRE P Uad B9 dIlRU, oifed S
Al Trg9-%4 H 9y 371 1 g1 PR S S 9l R TEHe & Q, A1 g9 ol
g & 3reeT =

AEIGY, JaR-7 H HUSS $evec &I a1 HEl T8 8, 399 g9 43I avE 9edd &l
AP Id §eT DI T8 HUNS ST 3R $ Udec! AR oIl I8+ ARyl SAlIg
HUSE FSIE B 1 39 39 ¥ fJodgpd a2

ey, ANl a1 H JRE-9 $ IR F el dedl g, foad bel T 5 B

"...that the appellate officer may entertain the appeal in exceptional cases after the

expiry of the said period, if he is satisfied for reasons to be recorded in writing
that there was compelling reasons which prevented the person from filing the appeal
in time." Sub-clause (4) says, "Every appeal under this section shall be disposed
of by the appellate authority as expeditiously as possible and every endeavour shall
be made to dispose of the appeal finally within one month.." 3FR Jg TdH HlH
P S8 as expeditiously as possible Y8, T ¥R Wl ¥ AT 31 B 39 W
gfe w3l off faR X 3R e g < 6 swer fRiygst T8 8 SR e ORI
SggT TIH-HH AT Bl Yidae &1 & g e, a1 37 o & 6 e aeie
BRI SAT 81 &8 X H 39 UR AU FSHNI Jhe AT g 3R DI FHT HRal g

3. A AR A (FER): F9afy weigy, WReRT Wi @mifigd iR
B Je@ell) FeNET fAgd, 2014, ST AT 3 S §RT @17 =T 8, § 5961 99T
B P U Tl gonl g, R 31l BRI SHHT IR 9 ISR 4 3139 Heoll Bidll
ST RET 8 3R SR I8l R g4 |l ulelifedd urfeal & @l 49 8¢ 8, 94l SId
fSr<rarel @ R dic o & g fhar S 81 39 9R S99 BIH ST 3R 3741
S TR BAR &7 IS g Sff did W8 ¥ P gget 15 & &R R 15 faF, 39 qaR
T HEHT 81 ST 21 SAfiY SHaT §ouanT fhd UhR | T S, 59 W 9 #34
St oRT &g | 6 39 B 9 el e b1 arer T 8l
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HBIgY, 3¢ JIfIRET S IR-IRBRNT oA 8, NFd IR 7 o) g9 &Y eRfa<
St 9l X2 ¥, S8l Sl a1 Al $el, § IgHl Wl gHAT BRAT gl ARPR GRT 59
foeft cafds &1 dIs S srale @ I 8, a1 S99 1% gfifery wene fear Siram 8
5 9 ISR Ud g & D mAUTT 9G¥ HhH 99 U &1 B UG 39 o feooll b
B3 AN AR fiyel| S ey § H U ISTERVI 3MUdh FHe 1 ared] gl I8 o
TR BT AT &l Udh wilC . 3R-536 &l 39 @i &I, i sris g M afa
& 1Y dereRd fHar SIar 81 S0 TR SHBT deoll A BT 21 99 1990 H, BShIC gRT
ST 75 BOIR BUT STHT BRI &1 MY f&ar T, Afhd rGaReme! & HRUT S
dPh, SLELU. & AN R AR B el & HRU, SA Peoll -8l AT AT =
59 X% A1 #A1 Sf e <, A1f I ANl Bl Wl aRih | giaer i b, et
et % @R S=° = e Ih| H 3 MUd! Aea™ BT & BTl 89 " H,
H 3o a8 3R A §9 Al W 37T U WK W 3fee S

BIeY, IR-TIRGRNT STHIAT TR AR BT S @d 8idl & 3R BIg U+ Sfiaq W)
B BHTE AR B I $ oy S TRIGAT 8 3R I TR AN AT PR e
TN A B 3HF IR H f BT T DY AMILIRAT 8, D 3T ART TR B ST
TR el 7 PR Aeb U A AN UM 7 81 Feb | §81 v Gl &b A1 H 01
I FHTE BT § AR g9 Il ® fF oI drel 9T § b gRT 59 R H BH
o st o R

SHRI D. BANDYOPADHYAY (West Bengal): Mr. Vice-Chairman, Sir, thank

you. Sir, there is no denying the fact that a large amount of Government land and

premises are in illegal occupation. Firstly, I earnestly request the Minister to let us
know, through you, whether he has at least an estimate of the extent of land and
premises that are in illegal occupation. We are passing a draconian law. The fact
is that there are illegal occupations, we don’t know the exact extent on which it is
done. I request the hon. Minister, through his own machinery, to find out the total
area, roughly, of the illegal occupation. It is not possible to have the exact extent,
I know.

Sir, the Bill expands the definition of “public premises”. It increases the ambit
enormously. Very large areas have been taken into account in this. The process of
eviction has been made almost draconian. So, I would request him, through you, Sir,
that while there are good features in the Bill, the draconian features of the Bill also
need to be looked into. Therefore, may I, through you, suggest to the Government
that let it be sent to the Select Committee of this House so that it goes through
threadbare on what is happening and see whether all the observations of the hon.
Supreme Court have been fully incorporated and what could be done to free the illegal

occupation. But, dealing with that, it should not be like throwing the baby out with
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the bathwater. The genuine persons should not suffer too much because of this law.

Through you, Sir, I make an appeal for sending the Bill to the Select Committee.
Thank you.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, thank you for giving
me an opportunity to share my views. At the beginning, I would like to place on
record the astounding victory, the greatest victory of the nation, which the people
of Tamil Nadu gave, that is, acclaiming the hon. Puratchi Thalaivi Amma’s services
to the needy, to the poor, to the marginalized and to all the sections of the society.
The people of Tamil Nadu have got a tremendous faith and hope in the people-
friendly, loving leadership of our dynamic great leader, Dr. Puratchi Thalaivi Amma.
I want it to be placed on record in this august House the great victory, that is, the
eleven consecutive Bye election victory, the State Assembly Elections victory, and
the greatest of all, the resounding Parliamentary Elections’ victory. The victory is

because she is serving the nation by serving the poor, by serving the needy.

Sir, this Bill, amendment to the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971 — that is, the provisions of Public Premises (Eviction of
Unauthorised Occupants) Amendment Bill, 2014 — proposes to make suitable
amendments. The Bill redefines “public premises” to include companies in which at
least 51 per cent of the paid up share capital is held up with the Central and State
Governments. Out of 20 suggestions made by the Supreme Court in 2013, 18 have
been incorporated in this Bill. The Bill seeks to bring the properties of the Delhi
Metro Rail Corporation and other Metro Rail Corporations which may come up in
future, as also the properties of the New Delhi Municipal Corporation, within the
ambit of the 1971 Act. This Bill was placed in the House in May, 2012 and was
sent to the Standing Committee. The Committee recommended that the Government
should make provisions for provisional trial before the Estates Officer with respect
to unauthorized occupation. The Committee was also satisfied with the safeguards
provided in the guidelines and convinced that the provisions of the Bill will not allow

the Estates Officer to exercise his/her powers arbitrarily against the genuine tenants.

Regarding allotment of accommodation — this is what I want to reiterate —
to Members of Parliament and Ministers, I would like to urge the Government,
through you, Sir, that they should ensure that this power is not arbitrarily used by
the Estate Officer against these tenants. Besides, when we are making such laws,
these laws should not affect the common people at large. Today we are giving 90
of our budgetary allocation for the urban areas of our country. The hon. Minister

for Urban Development may agree with me that 90 per cent of every Budget is
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allotted for urbanisation of the country. But what is happening is that rural people are
being evicted from metros and cities. So, we should not enforce this Bill arbitrarily
because this may affect the common people. The common land should not go in the
hands of the corporate houses. They not only take land on lease but also encroach
upon some land. I also want to know from the hon. Minister whether the Ministry
has any data about how many acres of land so far have been taken away by the
corporate houses. I also urge that necessary action should be taken to bring that land
back and should be distributed among the poorest of the poor, the landless people.
With these words, I support this Bill.

# g PAR ST (SR Y<30) : SUFHEIE HBIGY, I YT dlei Pl AR
yeT a1, S [y veT gwidre| gfe I8 f[A9us did A9 § Ui gl §, S
T, S 5T FHT H WY 81 S 3R] P8 IMMRIGIY 3R 38 gl 7, i § 3mud
AW ¥ Al §AT § <A1 FEdl gl i I o &4 § W dR 9 ARBRI
il a1 gRERET R @Y GeleRAl ¥ deoll gCld] IR I SHIE BT
SUAN 3 [ A1 & foIQ =1 F1Eell 8, I8 J1d Dls g9 81 8, oAb &q
IS AEH I HA S S Aredl {6 a1 59 8 &1 [RR ¥ 9Raay d
BT A7 UTARIR T T 272 ORI, Udh 9gd "ol 91d 81 918 89 ok el
DI G DN, FTe ERATUN B a1 BN, YS9 Bl I B A7 {4l 3R Jer B a7 ol
W H YAd AT @, YO v @) 9gd IR SR ok aRewafat U €,
S ggd YA Al b deol H TSl I §, ugel A A off, f5 W ordy weot BN |
ARPR DI A S el B 81 W& 81 R PR I a9 fawgall uR, Ta™ vl
R Bl Tl IO I9THR, BIs go! W HYh I SHAT BT W Wiell B W)
AR &fl? Heled, <% &AM gfed I8 8 6 rd 9gd 99 oI &, faggs
U Bl ST, AT JLAQY W of AR €, olfh Sid AJUTeld &l 13I8, 519
execution @ I AN B, IF FHI B IR B A, DI Al 3R A HIc W1 FE
T el IRIER AT 81 il 81 § 3P dI9 Yb IQTeRV <A1 d1sdl g, A HJ3Al
S S ST B

JuH BIc 4 IRAGY H g Bl fhoerd AR SHorwR IR & BRU Bl @D
U 3ffex fhar o fo YRIIY & THM T, TRIR Sl 3 deofl H 8, S 3ffderd
i WRGR AT hg D WHR 9 W T g916R, YHd SHIGR @lell dR1Y 3R
i BIC F 39 e B U U UE AT F SAGT HT GAI B T & IR S
qil BT fhoetd | ORI BT 2, Wifd 3l T UM HIC $ IF 3T BT AT
AR H T8I 81 BT 2 1 JA o, U vl o), U9 H&l R Dls A W, Bls

JYT JNIST SRR HRAT?

HEIGd, Ud 3N 3R &, gfd Al fawell o1 garg gan g1 &s ullelicda ureist
9 g &1 W 9 fAoell § WEdR | 9gd AR dial-al a9 g8 8, HYd 1636
Bl 91 g5 81 facell # 1636 DIl T g1 & f7dh IR § s IR ARBR
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Fedl 8 6 T FRHd §1 96 el 8, I AfD ©, Al &1 39 996 & A1) o
TEl ool B 1636 AR ARl & RR ) $I8 Joar a1 T8l ded & 82 95
AR 9RA & AN TP Ot U AgE-gagr 981 9, 9 IWIE), Rad 9 Fed B
MY &, S=M faeel § ST fSwmT a9 81 991 I1e 7 f6 0% ua offsy Tgdt &
R # gor o7l TR F G 600 AN AT IS AU M I fF WHR 7 HaT o
fh STPT Feoll 3AY Bl FIHER &b HelH H Ui B9IR | AT AN TShi TR 37T
o9 fde1 & #egw @, Ay /3 Sfl, g9 Aredl fb 3T wed B g o o faeed!
F ofgR g1, ER, STRIES, THM U<l A 3B I AN 99 &, S Ul faTeaf
Tl ]2 &, Dl I (oY I8 el a1 AT 7 81, 30 R & a5 Bl Ay Dbl
gl 3 | g 5 faad @1 #en ik Hepds q_1 81 7, TR S9d IJUTAd B ANl
31 81, Fed [l aRE A I9@! HagS 7 8l o[ b Wi Sff 9 el 6 15
& e B graer Mo g9H W 8 AR R SHB! U aR extend fHAT 81 H3
El'l?ﬁ?ﬂ?fﬁﬁﬁ&ﬁﬂ%%@ﬁ“ﬂﬁ?ﬁ%,ﬁﬁﬁ@relamﬁonéﬁaﬂaﬁg
mifas ff IRGR U N XY, A1 feft & A1 F sty 7wl

3 H, § 29 A & ded d ¥' e & 59 a1 &1 frsioT sreen B, srgurer
AT B HII? fecelt & A 9 I 9 ywifad 7 =i, ool &7 B Mg gy,
29 P THH IRTHRTT D 390 Y Se, 39 W IROR Bl aR 1 B2 a1
H31 SfY, $9P U & AU B il AT g3, 59 W FARST 81 Y, a1 3761
RN AU T I b1 Hidbl ST, $96 g H 39T gvgarg HRal gl

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now,
Shri Dilip Tirkey; not present. Shri K.T.S. Tulsi; not present.

SHRI BAISHNAB PARIDA: Sir, my name is there.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Your name
is not here. Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Vice-Chairman, Sir, the Public Premises
(Eviction of Unauthorised Occupants) Amendment Bill, 2014, is to amend the Principal
Act, 1971. The main implication of this amendment would be to bring the properties
of the Delhi Metro Rail Corporation within the definition of 'public premises' to
expedite the process. Sir, when the country is heading towards becoming a super
power, when we expect the investors from abroad and inside for the development
of our industry, the infrastructure forms the core part of it. The Metro Rail which
serves the very main purpose is not able to take its speed because of the illegal
occupants or unauthorized occupants. So, this Bill intends to strengthen the earlier
Principal Act with certain amendments, which will expedite the process.

Sir, I would like to mention one or two things. At the same time, I would
also seek one or two clarifications from the hon. Minister. Sir, clause 2 states very
clearly that the organizations owned by the Central Government and any other
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organization in which 51 per cent share is of the Central Government now it also
include the State Government. Along with that, Sir, it also specifies the ambiguity in
the expression of any Municipal Committee or notified area committee. It substitutes
Municipal Corporation by the words 'Council, Corporation or Corporations', which
is solicited only in New Delhi.

Sir, the second clarification which I would like to seek is, the principal Act
includes premises owned or leased by the Board of Trustees constituted under the
Major Port Trusts Act, 1963 and now it amends to include any ‘successor company’
constituted under or referred to in the Major Port Trusts Act. So, I need a definition
for the ‘Successor’. This is what I would like to know.

And so also, clause 3 of the principal Act does not specify any time-frame
for the Estate Officer to give a Show Cause Notice or to evict. Now it gives a
specific time that within one week time, after the receiving of the information, the
Estate Officer should give a Show Cause Notice, and, within 15 days, the eviction
should be taken up. Sir, the apprehension that everyone is having is that the Estate
Officer may misuse it. What is the monitoring mechanism the Government is having
to overlook the Estate Officer’s activities? The apprehension is, we are used to
misuse anything before learning to use it. So, when we enact a law to expedite a
very essential process in this country, we should also look into the other aspects

that there should not be any misuse in the way of implementation.

So also, the principal Act provided for payment of rent or damages of public
premises by the unauthorized occupant along with simple interest. Now, the amending
Bill seeks to impose compound interest. How can you collect rent from an authorized
person? It should only be a penalty because when they are already decided as
‘unauthorized occupants’, if we collect rent, it will become legal that they are
authorized, that they have been authorized like a de novo certificate or something.
So, I think, the term doesn’t apply right. Collecting rent from an unauthorized person
indirectly admits that they are authorized occupants.

(MR. DEPUTY CHAIRMAN in the Chair.)

So, these are the two small ambiguous portions in the Bill on which 1 would
like to seek clarifications from the Minister. Otherwise, it is a very, very important
Bill. As our colleagues Mr. Bandyopadhyay and Mr. Rajeeve suggested, the suggestion
of taking it to a Select Committee though cannot be dispensed with but certain very,
very essential things which cannot be delayed for such reasons have to be taken
very seriously. So, in that respect, passing this Bill at this time will help the Delhi
Metro Railway Corporation to expedite the implementation. So, I support this Bill.
Thank you very much.
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SHRI M. VENKAIAH NAIDU: Hon. Deputy Chairman, Sir, I would like to
thank the Members of the House from all sides for broadly extending their support
to this Bill.

Sir, I would like to make only a few clarifications. I don’t want to make a long
speech. Number one, this Act is applicable only to public premises, defined premises,
which belong to Central Government. This is number one. Secondly, ‘Company’ as
defined in Section 3 of the Companies Act in which not less than 51 per cent share
capital is held partly by Central Government and partly by the Government of NCT of
Delhi. The properties belonging to other State Governments are not included because
I cannot take any action without the consent of the State Governments because I
am the Minister of Urban Development. The Urban Development also takes care of
New Delhi which is also the National Capital. This Bill was recommended by the
State of Delhi and then accepted by the Central Government Cabinet; and that is
why it has come here.

With regard to the fears expressed about unauthorized colonies of Delhi quoting
Jangpura example and all that, I would say Jangpura was because of the National
Green Tribunal Order and not because of the Government. Secondly, with regard to
the protection to the unauthorized colonies, Sir, the Government of India has already
decided to regularize all the unauthorized colonies. The matter was shared with the

Parliament also earlier. So, there should not be any fear on that count.

Then, with regard to the unauthorized occupants’ rent, it is not actual rent, but
only damages will be collected from those people because they have been overstaying
against the permission given to them. Upon deciding unauthorized occupation, there
are four phases — Notice : 7 days; Hearing: another 7 days; Passing of Order: within
15 days after that; and then eviction : after 15 days. It comes to a total of 45 days.

Then, in case of compelling reasons, another 15 days can be given. That means,
totally it takes 60 days. Now, 60 days means two months. We should all understand
that we are dealing with public property; public means Government; it is the people’s
property. Moreover, people who are encroaching upon such major areas are not poor
people, for your information. It is the, what you call, land sheiks who control and
then bring these people, put up huts and then collect rent. It is a practice everywhere.
You have examples in Mumbai; you have examples in Delhi. We are trying to take
action against such people. Ordinary people who are living in unauthorized colonies
will not be touched at all. Let the House have this assurance from me.

Then, no new clause was added, after the Bill was referred to the Standing
Committee, to modify the paid-up capital of public sector companies. Based on the
proposal from Government of the NCT of Delhi in 2013, the companies registered
under the Companies Act of 2013, with not less than 51 per cent paid-up capital
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held by Government of India, were included. Now, as to why this confusion about
‘corporations’ and ‘councils’, it is because Delhi was earlier governed by one
Corporation. Subsequently, three corporations were made, and also there was the New
Delhi Municipal Council. So, there were some lacunae in interpretation. Keeping
that in mind, we said ‘corporations’ and ‘councils’ to cover all these. That has been
added here. Other than that, the Bill is as it was introduced by my friend, Shri
Kamal Nath, at that time, which had been referred to the Standing Committee. The
Standing Committee had made a recommendation with regard to the Estate Officer
too. Also, it was very specific on the time limit. If you give them more time, they
would go and get some stay from here and there.

DR. K. P. RAMALINGAM: They could go to the courts.

SHRI M. VENKAIAH NAIDU: Sir, you know our legal system. People can get
stay from somewhere. The entire work could get stuck for six months or one year.

Keeping that in mind, these powers are given.

With regard to action taken by the Estate Officer, there is an appeal to the
District Judge. The District Judge is a superior officer. We should have confidence
in the District Judge. Enough safeguards have been taken while drafting this Bill.

As for certain apprehensions expressed by some of our hon. Members, | assure
them that enough care will be taken in preparing the guidelines and rules. Care will
be taken to keep in mind the apprehensions expressed by Members from different
sides. The Bill had been sent to the Standing Committee and it came back. In the
larger public interest, I request the House to kindly pass this Bill and approve it.
Thank you.

MR. DEPUTY CHAIRMAN: Now, the question is :

That the Bill further to amend the Public Premises (Eviction of Unauthorized
Occupants) Act, 1971, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 to 6 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 1; there is one amendment
(No. 2) by Shri M. Venkaiah Naidu.

Clause 1 — Short Title and Commencement

SHRI M. VENKAIAH NAIDU: Sir, I move:
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2. That at page 1, line 4, for the figure “2014” the figure “2015” be substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the Enacting Formula; there is one amendment
(No. 1) by Shri M. Venkaiah Naidu.

Enacting Formula
SHRI M. VENKAIAH NAIDU: Sir, I move:

1. That at page 1, line 1, for the word “Sixty-fifth”, the word “Sixty-sixth” be
substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI M. VENKAIAH NAIDU: Sir, I move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

SHRI M. VENKAIAH NAIDU: Sir, I would like to thank Members from all
sides, including the Opposition, from the bottom of my heart, for the support that
they have extended to this Bill.

STATEMENT BY MINISTER

MR. DEPUTY CHAIRMAN: Now, Statement by Minister, Shri Jagat Prakash
Nadda.

SHRI ANAND SHARMA: Sir, the Minister may make the statement. This is a
matter of great national concern. Since it is late and two Bills have been discussed
in past, clarifications could be taken up when more Members are present. A large
number of Members are absent. Our request, Sir, is that clarifications can be taken

up tomorrow.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): We can have the
statement today and we can take up clarifications later.



356 Statement by [RAJYA SABHA] Minister

Regarding Outbreak of HIN1 Seasonal Influenza and

the steps taken by Government of India in this regard

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, I would like to inform the hon. Members about the
recent outbreak of Influenza A HINI1 in certain parts of the country. Even though
the Influenza is of a seasonal nature with maximum impact during this time of the
year, the morbidity and more important the mortality associated with the Influenza
are matters of great concern for all of us.

Hon. Members may recall that India, as also other parts of the world, were
affected by Influenza A HINI pandemic in the year 2009 and 2010. The number
of reported cases in 2009 was 27,236 and in 2010 the cases were 20,604. The
number of deaths in 2009 was 981 and in 2010 the deaths increased to 1,763.
Influenza is caused by virus of three types A, B and C. It is the type A virus
which has caused major Pandemics and Epidemics across the globe. This is because
Influenza A type of virus has the tendency to undergo mutation against which the
affected population may not have sufficient immunity. The subtypes of Influenza A
virus include HINI, H2N2 and H3N2. While declaring the pandemic to be over in
August 2010, WHO had conveyed that the pandemic HINI virus would continue to
circulate as a seasonal influenza virus for some years to come. In the current year,
from January 1 till February 22, 2015, the number of cases reported by the States
is 14,673. The number of deaths for the same period is 841. For the information
of the Hon. Members, year-wise figures of cases and deaths, from 2009 to 2015
reported for Influenza A HINI are being laid on the Table of the House. Many of

these deaths, however, may be due to already present co-morbidities in the patients.

The Union Health and Family Welfare Ministry has been very closely monitoring
the Influenza A HINI situation. We are in regular contact with the Governments of
the affected States. For containment of the impact of this seasonal Influenza, States
have been provided guidelines on screening, risk categorization of patients, clinical
case management and ventilator management. The drug Oseltamivir is required for
treating Influenza A HINI. In addition, to prevent transmission of the disease to
the healthcare workers who come in contact with patients, N-95 masks and Personal
Protective Equipment are required. We are, on a regular basis, ascertaining from
the State Governments regarding the stock position of the above items. Additional
requirements, if any, required by the State Governments are being met by us. We
have already supplied to the affected States 58,000 capsules of Oseltamivir, 3000
N-95 masks and 9,500 Personal Protective Equipment. We are also maintaining an
emergency stock of Oseltamivir drug to meet any sudden requirement. In addition,
we have in stock 10,000 N-95 masks and sufficient number of Personal Protective
Equipment.
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To guide and assist the State Governments, teams from the Union Health and
Family Welfare Ministry have been sent to Telangana, Rajasthan, Gujarat, Maharashtra
and Madhya Pradesh. For guidance on ICU and Ventilator Management, a team of
doctors was sent to Rajasthan on two occasions. Video conferences for review with
the States are being held at the level of Secretary (Health and Family Welfare) and
other Senior Officers. On 19th February, 2015, the Cabinet Secretary also held a
video conference with the Chief Secretaries of the affected States to ascertain the
difficulties and assess the requirements, if any. Regular review is also taking place
at my level. I can assure the hon. Members that whatever help is required by the
State Governments to deal with the outbreak, is being provided by us.

Certain media reports have incorrectly stated about the shortages of Oseltamivir,
the drug used for treating Influenza A HIN1. I would like to inform the hon. Members
that this drug, recommended by WHO, is manufactured in India. We have held
meetings with the manufacturers on two occasions. These indigenous manufacturers
have confirmed that they have sufficient capacity and stock of active pharmaceutical
ingredients to meet requirements. In fact, one of the manufacturers is a Central
Public Sector Undertaking. The drug Oseltamivir, however, cannot be sold over
the counter. It is to be made available only against the prescription by a qualified
doctor and sold through a chemist with licence under Schedule X of the Drugs and
Cosmetics Act. In addition, the drug is available through the public health system.
We cannot afford a situation where due to irrational use of the drug, resistance is
developed, rendering the drug incapable of fighting the virus. However, to ensure that
general public requiring the drug does not face any inconvenience, we have advised
the State Governments to review the locations of the Schedule X pharmacies and

issue fresh licences for under-represented or not represented locations.

The laboratory network of the Integrated Disease Surveillance Programme and the
Indian Council of Medical Research, comprising of 21 laboratories across different parts
of India, is providing free testing facilities for Influenza A HIN1. These laboratories
have sufficient capacity and availability of diagnostic materials. The position is
being constantly monitored. Orders have been placed already for the procurement of
additional quantity of reagents. The affected States have further supplemented these
efforts by authorising private diagnostic laboratories for conducting tests. We were
concerned about certain media reports informing that very high rates were being
charged by certain private laboratories. The Director General of Health Services has
advised the concerned State Government to ensure that the private laboratories do

not charge high rates. Rather the rates should be fixed by the State Government.

It has been confirmed, both by the National Institute of Virology (under ICMR)
and the National Centre for Diseases Control (Delhi), that the cases of Influenza
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A currently being reported are of HINI. In other words, it is the same virus of

2009 and there is no mutation in the virus. Consequently, the drug Oseltamivir used
during the time of pandemic 2009-2010 remains effective for treatment now also.
As already stated, we have the diagnostic capacity and we are equipped and capable
of detecting this virus.

I would like to inform the hon. Members that we have recommended vaccine
only for the healthcare workers. Guidelines regarding the same have been sent to
the State Governments. This decision has been taken after due consultations with
experts. Vaccination of general public is not advocated as a public health strategy
at this juncture. Hon. Members may also like to know that vaccination becomes
effective after about three to four weeks of the injection and the immunity is only
for about one year. Moreover, vaccination may not provide full protection against
the virus. The healthcare workers are also advised to take proper precautions and
use Personal Protective Equipment while examining and looking after Influenza A
HINI1 patients. In addition, it is recommended for the healthcare workers to take
prophylactic doses of Oseltamivir as a precaution.

As per information gathered from the State Governments, it appears that many
of the deaths may be attributed to the co-morbid conditions of the Influenza A HINI1
affected patients. Such persons are immuno-compromised and consequently more
vulnerable. In this category are the patients with diseases such as cancer, diabetes,
tuberculosis, other respiratory diseases etc. The States have also informed that in
many cases, the affected persons sought medical intervention at a very late stage
resulting in deteriorated health status of patients.

To increase awareness of the general public, the States have been undertaking
massive Information-Education-Communication (IEC) campaign using different
media. The campaign focus is on how to prevent the transmission of the disease
as also on the action to be taken with the onset of symptoms such as cough, fever
etc. The Central Government is also supplementing the IEC efforts of the States.
Advertisements placed by us in print media were published on regular basis in more
than 200 newspapers in January and February, 2015 all over the country. These
also included advertisements in vernacular languages. Radio and Television are also
being used for information dissemination. States have been advised already to scale

up IEC activities.

I would like to assure the Hon'ble Members that the situation is being closely
monitored by us and all necessary assistance is being provided to the State
Governments. Adequate stocks of medicine, masks and Personal Protection Equipments
(PPEs) are available. I would further like to assure the hon'ble Members that no
efforts will be spared for effectively dealing with the situation.
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Statement

INFLUENZA A-HINI
Year 2009 2010 2011 2012 2013 2014 2015

Cases 27236 20604 603 5044 5253 937  14673*

Deaths 981 1763 75 405 699 218 841*

*As on 22.02.2015
MR. DEPUTY CHAIRMAN: So, clarifications will be taken up later.
SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, when will it be taken up?

SHRI ANAND SHARMA (Rajasthan): Sir, it cannot be delayed. It must be

done tomorrow.

O S #AEd § g WA (3 JER S Adhal): W, bl Al rgafd
STt & SIFYHTYOT TR =Iare QRATd 8, S dol-URAl BN S9d 916 Bl fl Bl ST
TG B TI R ol FHol dl NI T8l Bl

SHRI ANAND SHARMA: It would not take long.

3 YR FE AHal: 89 Al JIR l ...(FAYUH).... < Sil, B9 IR & TR
MY I T Tl T T AT FGT PR 39T U B allforgl

#t 3 Tl 'S H ol faue & 9ga 9 AT T8 §l
3t EIR @ AHal: Pls I el
ft e Tl W), B8R ATy W EART MY H AaWS Tgl g1 arfgel {9 # S

I My AETT H fded fear 7, wife favg v & 6 39 R WRaR 3R ufuer
BT AqNE T8l Bl

3t IR A AHal: b I8 AIb FoId 4R &l ganl

# T ¥MI: PO AN S W IMUAT FARMBRIA ol IGH ST A9 T8l
TN SHP 975 3T Ul S & AMAUYOT TR Fdi HR ol Ig AT deT 71 3y
S A ol MY SHH SR AT N .. (TAYT). ..

4 &R AR TdHdl: THET Sfl, 3MMUB GG b AR W Bl AT FelRIBb
TE 1 @ gl ...(HAYH)... SIF &, 98 91§ H TF B ol ...(TIAL). ..

it e vl SUFUUfT #EICy, 3Mud HIIH W {9 IS MU WAR o fear
2 fF sU Bd B < 3R AP d1g AUl off & AN ) Faf IRY R | 399
ST 9T T8l |
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MR. DEPUTY CHAIRMAN: May be, half-an-hour.

SHRI PRAMOD TIWARI: Yes, half-an-hour.

sft 3eg vl FAHAT Sft, oY W A SR ...(EUH). .

SHRI MUKHTAR ABBAS NAQVI: Sir, it is not possible tomorrow.

St e Ml THdT Sf, 39 I AT WY ... (HAUM)... I9H THIT AT BT
el & fb U favdl wR faers €1 grar, wife g8 ge iR a1d 81 Sl 9w 39

W AU T YBT dle, WGV A8, HA AEIGd W §, d SUHT SR § ol
...(TAYT).... MY §9 W A SM8YI ...(FAYH)... 39 39 W g & <fifvgl

# EIR @ AHar: Il Sfl, 89 A1 WEIBRY P U YR A1 ' orft 0
WSV 1 B IR A1 AT & 7 GoIg 37 b WS 37t 7 81, 39 A1 I8
3TST STE1 &1 &1 Tl 3MYP YIId BT T SR gY VAT 8ol 21 gAfIY, 39 a1 Bl
T 9E H 9 B o fh 39 &9 BT 8, Afhd 39 IR WRIHI g

sft v faar): OR, oy sHd A8 BT SRIVI 39 R UHh-Ush o &f faor &1
BT FIRYI ST 3FET WeHe AT B, $9 WX ATl Al 919 B+l 2l 39 ol B
H 3fTaPl FAT AURT &2 YD A WIgH Fe] el g3l &

oY IR S Thdl: MY ST iR H S/ B AT ..(Fau™)... S B
Y 3MY SIRT 3ffaR § HR iy

3t wIe fEr: SRR U8 G IET $El Bl &, Al 31U ORI, 3T TSR
H 3R 39 & & gRT eMRAd ST ISd €, 981 | I 37 T B ...(qag)...

Y 3rEWE UTel: T ORI & WA B Hl BT AT B ..(HGEM)...

2 EIR @ THd: Wigd e, fH o1 7 81, sifery A= 7= Sff =1 arae
TR V& B FRAT BT B ...(FALUH)....

st yie fREar): 39 P BY AT

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, whether clarifications
will be taken up today or tomorrow, I don't know. They will be deciding it. I just

want to know whether the N-95 masks will be made available to the Members of

Parliament.

SHRI MUKHTAR ABBAS NAQVI: These are available. ...(Interruptions)... If

possible, let us have it at 11.30 a.m. tomorrow. Sharma ji, is it okay? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: If the House agrees, I have no problem.

SHRI MUKHTAR ABBAS NAQVI: Okay. Let us do it from 11.30 to 12.00

tomorrow.
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MR. DEPUTY CHAIRMAN: Why don’t you put it the other way, from 11.00
to 11.30?

SHRI TIRUCHI SIVA: It will be okay at 11.00 because even if it extends for
five minutes or ten minutes, it will be okay. In case of 11.30 to 12.00, Question

Hour will come at 12.00.

MR. DEPUTY CHAIRMAN: That is what I am saying. I agree with you because
if it is from 11.30 to 12.00, you will have to stop at 12.00.

SHRI MUKHTAR ABBAS NAQVI : Sir, from 11.00 to 12.00 is okay.

MR. DEPUTY CHAIRMAN: No, no; don’t say from 11.00 to 12.00. It is okay
from 11.00 to 11.30. So, that is the sense of the House.

SHRI TIRUCHI SIVA: Okay, Sir.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Now, we shall take up the Special Mentions.
Shri Mansukh L. Mandaviya, not present. Shri Motilal Vora, not present. Dr. K.V.P.

Ramachandra Rao, not present.
[THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) in the Chair]

Need to resolve various problems being faced by

farmers in the country

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, the current Rabi
Season has been marked by unprecedented urea fertilizer crisis. The Government has
not only failed to import the required quantity of urea for this crucial season but also
failed in providing necessary subsidy for domestic manufacturing of urea resulting
in large scale resentment among farmers all over the country. The Government has
also failed to provide remunerative prices for farmers' crops by adding 50 per cent
profit to the cost in terms of Swaminathan Commission Report. The Land Acquisition

Ordinance has further added insult to injury.

Through this august House, I urge upon the Government to take immediate steps

to resolve these burning issues of farmers.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.
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Need to take effective measures to expedite the disposal of

pending cases in courts in the country

SHRI VIVEK GUPTA (West Bengal): Sir, I would like to draw the attention
of the House towards the number of pending court cases that have crossed the three
crore mark. In 2013, 63,843 cases were pending in the Supreme Court, registering
a 9 per cent rise since 2011, and the number of such cases continues to increase.
Over 2.6 crore cases are pending in district and subordinate courts and 44.63 lakh
cases are pending in the High Courts, all waiting for justice.

Despite the 15 per cent increase in pending Supreme Court cases over the past
four years, the Central Government's decision for the closure of Fast Track Courts
and ceasing to fund Fast Track Courts has come as a blow to the State Governments.
West Bengal Chief Minister, Kum. Mamata Banerjee, wrote a letter to the former
Prime Minister and also raised the matter with the Centre regularly.

Following this order, the number of functioning Fast Track Courts reduced by
over 50 per cent and by 2011, the 1,734 Fast Track Courts across the country had
more or less wound up. After the gang rape and subsequent death of Nirbhaya, the
Central Government said that the courts could continue until March, 2015. However,
at present, there are fewer than 976 Fast Track Courts in the country. In Delhi, six
Fast Tract Courts deal exclusively with cases of sexual assault. As of April this
year, 1,374 rape cases were pending in these courts.

There are 258 vacancies of Judges alone in the SC along with 4,706 vacant
judicial positions in Supreme Court and High Courts that are fuelling the injustice
borne by the victims.

Calcutta High Court has registered a 19 per cent decline over the past three
years in pending court cases. Yet several case files still await justice before law. A
move in this direction would be by establishing a permanent bench of the Supreme
Court in Kolkata.

I urge upon the Government to take stringent and effective measures in addressing
this situation that is growing in magnitude in the country because we all know that

justice delayed is justice denied.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with
the Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Shrimati Kanak Lata Singh,
not present. Shri Palvai Govardhan Reddy.
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Need for separate budgetary allocations to open Jan Aushadhi Stores

in every primary health centre in the country

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I request the Government
of India to open Jan Aushadhi Stores in every Primary Health Centre in all Government
Hospitals. We have, over the years, developed strong capability in producing quality
branded and generic medicines by going up from mere X 1,500 crores’ industry in
1980 to a more than I 1,30,000 crores’ industry in 2014. Although these medicines
are reasonably priced as compared to prices of their equivalent medicines in most
other countries, yet a large population of poor people in the country finds it difficult
to afford medicines. Accordingly, for ensuring availability of quality medicines at

affordable prices to all, Government started Jan Aushadhi Scheme.

Initially, it started to set up 170 Jan Aushadhi Stores in various parts of the
country, including two in Telangana — one in NIMS and one at Uppal — and one

in Andhra Pradesh. But, out of these, only 89 are functional.

The main problem that these Stores are facing relates to the availability of
medicines. Out of 361 medicines proposed for supply, only 200-odd are available.
Secondly, there are extremely limited stores in the country. How can it be successful
if you have two stores in Telangana for four crore population and one store in AP

for nearly five crore population?

I understand that Government is proposing to open 3,000 Jan Aushadhi Stores
in various parts of the country in Twelfth Plan. But, even after completion of two
years of Twelfth Plan, targeted JASs were not being set up.

So, I strongly feel that Government should provide separate budgetary allocation
and take steps to open Jan Aushadhi Shop in every Primary Health Centre. Only
then can the objective of providing medicines at affordable price to poor be achieved.
Thank you.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with
the Special Mention made by the hon. Member.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much. Shrimati
Vijila Sathyananth.

Need to take steps for effective functioning of ESI Hospital at
Mukkudal in Tirunelveli District

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I want to bring to
the notice of the Government of India the pathetic situation of the Central Hospital
in Mukkudal, Tirunelveli District of Tamil Nadu. Thirty-bedded Central Hospital,
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Mukkudal was opened to cater to the needs of the Beedi workers in Tirunelveli District,
Tamil Nadu. More than ten crore rupees were spent by the Central Government for
building and infrastructure. Lots of equipments were purchased and operation theatre
established. Earlier, there was a thought of upgrading it to fifty-bedded hospital. But,
now, there is a declining trend and, at present, the functioning of the Hospital is

paralysed as mentioned below.

The first one is that three to four years back, daily thousand patients were
treated. But, the present situation is that hardly 150 patients are treated. Three to
four years back, all the thirty beds were full and extra beds were provided. But,
the present situation is that no inpatients are admitted. Three to four years back,
with a meagre amount of X 30/- per patient as diet charges, food was served three
times to the inpatients admitted. But, the present situation is that diet charges have
been increased to I50/- but inpatients are not admitted and hence the food is not
provided. The kitchen is closed. Three to four years back, the Hospital was running
24 hours. But, now it is hardly run for six hours. Three to four years back, patients
were admitted in the hospital and according to necessity, patients were sent to the
Government Hospital, Tirunelveli and Madurai, through ambulance. But, now the
ambulance is kept idle. Three to four years back, scan and ECG was taken but now
the scanning and ECG machines are not used. Three to four years back, Medical
Officer and the staff pattern was there but now there is no change. The reason
for this is ineffective supervision by the Welfare Commissioner and non-committed
Medical Officers and Staff. I, therefore, demand that biometric machine should be
installed immediately to regulate the attendance of Medical Officers and Staff. Steps
should be taken to run the Hospital for 24 hours.

Sufficient medicines should be supplied and the patients who need in-patient
care should be admitted. A Committee should be constituted by the Ministry to
study the performance of the hospital and to initiate disciplinary action against the
medical officers who hardly attend the hospital and the officials responsible for non-

functioning of the hospital. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Shri Bhupinder Singh, not

present.

The House stands adjourned till 11:00 a.m. on Wednesday, the 25th of February
2015.

The House then adjourned at fifty-six minutes past
five of the clock till eleven of the clock on
Wednesday, the 25th February, 2015.
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